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MODday, November 11, 1974Kartika 
20, 1896 (SAKA) 

The Lok Sabha met at Eleven of the 
Clock 

MR. SPEAKER in the Chair 

OBIT ARY REFERENCES 

MR. SPEAKER Honourable mem-
bErs, I have to inform the House of 
the-sad demise of four of our friends, 
namely, Shri V. K. Krishna Menon, 
Shri Taamul Husain, Shri Bhola 
Nath Master and Shri Khub Chand 
Sodhia. 

Shri V. K. Krishna. Menon,  a most 
distinuished ublic fiure and dilo-
mat of world-wide reconition,. was 
a sittin Member of Lok Sabha from 
Trivandrum constituency of Kerala. 
R assed away at New Delhi on the 
6th October, 1974 at the ae of 78. 
He was a member of the Second and 
Third Lok Sabha durin the years 
197-67 and of Fourth Lok Sabha 
durin 1969-70. Earlier he had been 
a member of Raya Sabha durin 
the years 193-7. A man of 
3lobal eminence, Shri Menons er-
sonality was a uniue and rare combi-
nation of an imassioned atriot, an 
outstandin statesman who showed to 
the world hitherto tntread vistas of 
m.odern  dilomacy, an intellectual 
ia.nt and a luminary in the field of 
the leal rofession.  A man who 

S S  

fouht aainst colonialism and im-
,erialism relentlessly, Shri Menon 
entered the Indian freedom stru le 
in 1927 and carried this movement to 
the very heart of Euroe and K and 
formed the India Leaue, London, and 
served as its Secretary from 1927 to 
1947. Throuh this forum, he carried 
OIl a camain for Indias freedom and 
moulded ublic oinion abroad. He 
became the President of the India 
Leaue in 1947. He was later a oint-
ed secial reresentative of the ov-
ernmell(t of India at the nited 
Nations eneral Assembly meetin 
held at Lake Success in 1946-47. After 
Indias indeendence, Shri Menon be-
came Indias first Hih Commissioner 
in London and held that office durin 
1947-2 and concurrently he was 
Indias Ambassador to Ireland durin 
1949-2. He was leader of the Indian 
deleation at the N eneral Assem-
bly from 193 to 1962.  able and 
brilliant advocacy Of Indias cause on 
thc Kashmir issue at the nited 
Nations will ever be remembered with 
ratitude. His forceful ursuit of the 
olicy of non-alinment and eaceful 
co-eistence, his aeterity in further-
in anti-racial and anti-imeriaJist 
causes at thl) ted Nations and 
rouin of Afro-Asians earned resect 
for himself and the Country even from 
the bi owers. Thouh India was 
not a member, he layed a rominent 
role at the eneva conferences and 
made Indias views  known. He 
chamioned the cause of the newly-
indeendent countries and reatly 
enhanced Indias imae. His advocacy 
of the cause of eace in various arts 
of the world had made  illar 
of  strenth in the world eace m,ove-
mnt. 
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Shri Menon oined the Central Ca-
binet in 196 and was Minister without 
Portfolio durin 196-7 and Mini6ter 
of Defence durin 197-62. In this 
House, he left an imact of a reat 
arliamentarian who was always heard 
with reverence and care. In his death, 
we have lost a reat son of India, a 
forceful contemorary who has left 
a distinctive mark on our olitical life 
and our history. 

Shri Ta.8Jnul Hussain was a Member 
Of the Constituent e  and Pro-
visional Parliament durin the years 
1946-2. Earlier, he had been a Mem-
ber of the Bihar Leislative 
Assembly durin the years 1937-
0 and was Deuty Leader of the 
O osition there. He was elected to 
Raya Sabha in 192 and was its Mem-
ber till 1962. An eminent lawyer, a 
sound arliamentarian and an active 
social worker, he WII6 associated with 
a number of educational, reliious and 
welfare oranisations. He W8t a Mem-
ber of the Indian Deleation at Inter-
Parlia.mentary  nion  Conference, 
Stockholm. He assed sway in .S.A., 
where he had one for treatment, on 
the 14th Setember, 1974. 
Shri Bhola Nath Master was a Mem-
ber of the Fourth Lok Sabha durin 
the years 1967-70 reresentin Alwar 
Constituency of Raasthan Earlier, 
he was Member  of the Raasthan 
Leislative Assembly durin 192-62, 
and was a Minister in Raasthan ov-
ernment durin 192-4. An aricul-
turist and a social worker he was as-
sociated with a number ofsocial ora-
nisl.tions and co-oerative movements 
He oranised Satyarahae aainst t  
erstwhile rincely States. He took 
keen interest in the w(lfare of work-
in classes. He worked for the deve-
IOlnent of handlooms and actively 
roaa.ted for the use of khadi. He 
assed away at Jaiur on the l7ih 
Setember, 1974 at the ae of 8. 

Shri Khub Chand SodhiA was a 
Member of First Lok Sabha durin 
the years 192-7, reresentin Saar 
Constituency of MadhYa Pradesh. He 
assed aWay on the  October, 1974 
at the aile of 83. An aericu1turiat and 

teacher he took keen interest in the 
w.elfare Of farmers and introduction 
of modern aricultural methods. 

We  deely mourn the loss of these 
distinuished friends and 1 am sure 
the House will oin me in e ressin 
our condolences at the sad demise of 
these hon. friends. 

The House may stand in silence for 
a short while to e ress its sorrow. 

The Members then 9tocd in silence for 
a short while. 

MR. SPEAKER The Memoers of 
this House will have an OlIPOrtunity 
on another day to mourn the loss of 
Shri V. K. Krishna Menon.  Notice 
will be iven to You reardin the time 
and date. 

SHRI JYOTIRMOY BOS (Diamond 
Harbour) Sir, I have iven notice for 
the susension Of the uestion Hour 
to discu-3s the situation ariSin out of 
the formation of the Indo- S Joint 
Commission, and the occurrence in 
Shillon which were I10t covered in 
yesterdays meetin. 

MR.  SPEAKER Please wait for a 
while. 

INTROD CTION OF MINISTERS 

MR.  SPEAKER The Prime Minister 
will now introduce the new Ministers 
before we take u anythin. else. 

THE PRIME MINISTER  MINISTER 
OF ATOMIC  ENER Y,. MINISTER 
OF ELECTRONICS AND MINISTER 
OF SPACE (SHRIMATI  INDIRA 
ANDHI)  Mr.  Seaker, Sir, I have 
leasue in introducin to you and 
throuh you to the House my new col-
leaues Dr. Shankar Dayal Sharma, 
Cabinet Minister, who is Minister of 
Communicationsithe Minister of State. 
Shri Chandrait Yadav,  Minister of 
Steel and Mines three of my col-
leaues who were reviously Deuty 
Miniaters and who are now Ministers 
f State Shri A. C. eore, the 
Minister of State in the Ministry of 
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Industry and Civil Su 1iea ShrI 
Pranab Kumar Mukheree, Minister 
of State in the Ministr) of 
Finance Shri Mohd.  Shafl. ureshi 
Minister of State in the Ministry of 
Railways 

Shri A. . Sharma, the Minister of 
State in the Ministry of Industry and 
Civil Su lies Shri H. M Trivedi, the 
Minister of State in the Ministry of 
Shi in and Transort the Deuty 
Ministers Shri BiinaJ Des, the 
Deuty Minister in the Ministry of 
Eternal Affairs, Shri A. K. M. Ishaue, 
the Deuty Minister in the Ministry 
0f Health and Family Plannin Shri 
C. P. Mahi, the Deuty Minister 
in the Ministry of Petroleum and Che-
micals Shri Prabhudas Patel, the De-
uty Minister in the Ministry of Ari 
culture and Irriation Shri Buta Sinh, 
the Deuty Minister ir tJie Ministry 
of Railways and Shi Vishwanath 
Prata Sinh, the Deuty Minister in 
the Ministry of Commerce. 

PROF. MADH DANDAVATE 
(Raaur) Sir, before you take u 
the uestions I want to submit that I 
have iven a notice under rule 388, 
seekin to move a motion to susend 
thE. uestion hour, becaSe of the se-
rious situation in Bihar. The CRP 
and BSF have induled in unnecessary 
violence and no less a ersOn than 
Shri Jayarakash Narayan has been 
assaulted. There is ducumentary evi-
dence to show that they are indulin 
in reression and there is documentary 
evidence to show that they wanted to 
attack Shri Jayarakash Narayan. We 
are very much eercised over this 
iSSue and so we want the uestion 
hOT to be susended to discuss that 
is9ue ...... (Interrutions) 

SHRI JYOTIRMOY BOS (Diamond 
Harbour) I want to erBW attention 
to the Joint Commission areement 
with the SA under which the S 
Private sector will be comin in a 
dominatin way in the maor sheres 
Of our national life. The country hu 
been sold by Shdmati andhi to the 
SA and we want to diSClls8 that .... 
(illterrv.tions)  

1i    JSIfIll lItl-

    it  tiff 

it itA it   mm. frD  it 
lIClR ilf if r t rr r it   

ifif fTf r r  0Rfir ifiT  

ftilTT  I   wI tT ill  I  

 t lTIT  fifi  ifiTf  

r ifir  (fiifiTT   it 
r  it irt r  1  ir)ft irfWt I 
lIarf rf mTT ifiT  ifir   I 

IT m r   (rfor-
If)    itir  r  if 

ai lfi lTlf tT if f.t r.r mr  

ifiTT fiT r ifir  9IR   

tT  on  ifirir ifiT 1fiifiT  I 

  ifiT r1 if fr nit  it 
 on  rn ifiT  

 t r ifir furlTT or lJ6 imrr FT 
f.t  lfT1fTT  30TlfT rnro I  

r t  I  

An  r  ifif 3ORt  m if 
r   I 

1i If   tilt it  

IT rm it   rnr  mfi-
r  t

1Iltr ifiT  7rr   I lnTR 

t  

flIln  f.t 3r it  it  it 
3 fttil ifiT  flIln  fT, 

  ifiT If ifiT  llif if flIln fT I 

 th iIiff.t it  3r it rnr  
t   flIln   I  fll1 

ft   fit  m  iiT  
ifir if    it m it irt 

r t  tt  

     iT  lfiro 
 

SHRI JYOTIRMOY BOS She 
should resin. She is talkin, of  
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riety and such thins are comin out 
about elections .... ,(Interr ttions) 

MR. SPEAKER May I brin to 
your notice that when we met yester-
day .... 

SHRI JYOTIRMOY BOS  Then 
there were your deroatory remarks 
about Shri Jayarakash Narayan that 
Shri Jayarakash Narayan had ad-
oted norms aainst all civilised con-
duct and fundamentals of democratic 
behaviour. 

We resent this. You have no riht 
to say that. 

MR. SPEAKER I will rely to 
everythin. 

Yesterday, whenwe discussed about 
susendin the uestion Hour, the 
consensus was that the uestion Hour 
should be there. After all, this is alBo 
your own uestion Hour, It is not 
somebodY  elses. There will be 
enouh further o ortunitieS for yO 
to raise these matters. I think, we 
should stick to what we decded yes-
terday. 

SHRI JYOTIRMOY BOS  About 
your utterances that there should be 
one-arty rule, we decided that we 
will not raiSe it. We are not raisin 
that. You have cateorically denied 
it, .. , (Interrutions).  

MR. SPEAKER cleared every-
thin to the leaders of the O osition 
yesterday. I ave the rinted coies 
of my seeches made durin 6-7 days. 
The only lesson I have learnt is that 
for the Seaker even to o to social 
and club functions is very danerous. 
It is not to seak only in the House 
but outside also,  I think, I should not 
talk even to my wife and I have de-
cided not to talk even to my wife about 
,arliamentary affairs or olitical 
affairs.  No one knows that there may 
be a ress man under the illow or 
under the charoyl The Rotary Club, 
by rule and convention, is never oen 

to ress. The Presidin Officers Con-
ference is held in camera. Still, state-
ments lIle comin in my name which 
Ire1)lainedctldhe leaders of the O-
osition that they are absolutely 
wron, ,  

SHRI JYOTIRMOY BOS  What 
about your remarks on J.P.s move-
ment 

MR. SPEAKER There was a state-
ment about intimidatiOn and all that. 
All I said was that if this could be 
done in an individual case, what about 
the collective case  I never comment-
ed on the movement r anythin like 
that. 

SHRI DINEN BHATTACHARYYA 
(Seramore) In this connection, 
may I draw your attention that the 
Hindustan Times dated 8th Nocem-
ber,  while ublishin your seech 
has also uoted the transcrit of the 
seech which was released to the 
ress by your Secretariat 

MR. SPEAKER I have made it 
sure that our Secretariat did not ive 
anythin. I have enuired from them. 

SHRI DINEN BHATTACHARYYA 
Here is the aer.,  (Interrutions) 

MR. SPEAKER There is no ues-
tion of any transcrit bein iven 
When  I say it was no  iven.  I never 
met any ress reorter I never ad-
dressed any ress meetin nor I issued 
anythin to the ress.  My  seeches 
are rinted. I told you that yesterday. 
If in some club I soke somethin or 
at home or in my bed room and if it 
leaks out, even then, I thouht it my 
duty to contradict it, I e lained it to 
you yesterday. I think, that is enouh. 
I have enuired from my Secretary 
this mornin. They did not do it.  I 
do not know, somebody elBe at ShlI-
lon may have done it but our Sec-
retariat did not do. 

SHRI SAMAR HA (Contoi) r 
want to draw your attention to the 
remark ,that you have made about 
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Shri Jayarakash Narayan, may be 
even in the form of an eamle .... 

MR. SPEAKER I have e lained 

(a) whether overnment of India 
had a roached the overnment of 
.S.A. for food aid to India and 

it. (b) if so, the resonse of S.A. 

SHRI SAMAR HA But it was 
. deroatry. 

MR. SPEAKER There was noth-
in deroatory from me. I never in-
tended that. I resect him. He is 
known to me ersonally. At two 
meetins I did not mentiOn it. They 
had asked me to comment on it. n-
fortunately I had drawn the name 
otherwise. all that I have said is that 
it does not look nice .... (Interrn-
tion) 

Shri Kakodkar. 

ll  flf   if I F1Tf FT Frr 
8 fT inr fHF1  Ar,  

n  Im  I 

SlfIl1  ,  it t I 

wrr ffT t     

I have been asked by a number of 
. friends in the Conference that the 
seed of coverae of uestions should 
be more more uestions should be 
covered. Therefore, at the very be-

 of the SessiOn I would reuest 
my dear hon. colleaues to ut only 
uestios and not make seeches. 

Shri Kakodkar. 

ORAL ANSWERS TO ESTIONS 

Food aid from .S.A. 

1. SHRI P R SHOTTAM 
KAKDKAR 

SHRI M. M. JOSEPH 

Will the MinIster of A RIC L-
TORE AND IRRI ATION be leased 
to state 

overnment thereto 

THE MINISTER OF STATE IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI ANNASAHEB 
P. SHINDE) (a) and (b). The 
overnments of .S. and other food-
rain surlus e ortin countries have 
been a roached for findin out how 
much of food rains can be made avail-
able by them to India and On what 
terms. The resonse of those coun-
tries is awaited. 

SHRI P R SHOTTAM KAKOD-
KAR May I know from the hon. 
Minister when the first a roach was 
made and whether it was reeated and 
if it was reeated what was the rea-
son and when was the last a roach 
made. 

SHRI ANNASAHEB P. SHINDE 
have not ot the date-wise infor-

mation with me. But recently the 
S. overnment has been a roach-
ed by u.s to e lore the ossibility. 
As  I have relied, there has been 
no secific resonse from them. 

SHRI P R SHOITAM KAKOD-
KAR In the ast we have received 
foodrains and other commodities 
from the nited States. Is there any 
difficulty in the terms What is the 
reason for the delay 

SHRI ANNASAHEB P.  SHINDE 
It is for the .S. administration to 
resond. We have only su ested to 
them that we are interested in hav-
in food rains from them and that 
we would like to know the terms on 
which they are likely to offer and 
what would be the uantity that they 
would be able to offer. There has 
been no secific resonse from them. 
I think, today our national situation 
demands that such a  oasibllity 
should be e lored from all food-
rain surlus e ortin countries. 
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SHRI JYOTIRMOY BOS  Will 
the han. Minister kindly tell us whe-
ther foodrains are bein imorted 
at concessional rates and whether 
PL 480. title I, on Eytian model, 
based on deferred ayment system, 
is bein revived and the substance 
of the discussion that he had with 
Mr. Henry Kissiner and also how 
much food is oin to be imorted 
and on what terms and canditions 

SHRI ANNASAHEB P. SHINDE 
As far as SA is concerned, I have 
said that so far they have not seci-
fically resonded to our reuest and, 
therefore, it will be too remature 
for me to mention what will be the 
conditions and what will be the terms, 
etc. 

SHRI JYOTIRMOY BOS   I have 
asked a number of uestions. whetlher 
the talk is about imort of conces-
sional items on the lines of PL 480 
Title I on Eytian model based on 
deferred ayment and what was the 
subect matter of discussion with Dr. 
Henry Kissiner. Please do not try 
to run away so soon on the first day 
itself. 

SHRI ANNASAHEB  P.  SHINDE 
We have already a roached Canada, 
Australia, EEC and K for ivin 
us food aid.  All these four countries 
have made offers and iven us some 
food rains. 

As far as SA is concerned, there 
is no such secific offer so far. They 
haVe their Own laws and naturally, 
the hon Member is interested to know 
them and whether they will be under 
Title I or Title II of PL 480. But, 
unless the offer comes, it will not be 
ossible for s to say anythin and 
we will consider whatever is consis-
tent with our national interest. 

SHRI JYOTIRMOY BOS  What 
was the subect matter of discussion 
with Dr. Henry Kissiner Why are 
you tryin to evade Why are you 
tryin to make a fool of us in the 
matter of imortation of food from 

America Let him be directed to 
answer this uestion. 

MR. SPEAKER Kindly sit down. 
Please do not continue it. 

SHRI JYOTIRMOY  BOS  I 
would not.  But, let him rely. 

SHRI ANNASAHEB  P.  SHINDE 
When Dr. Henry Kissiner visited 
India, this was not a secific item for 
discussiOn between the overnment 
of India and the SA. But this issue 
did come u in the discussion and we 
reeated the same think that we are 
interested in ettin food from SA. 
But there was no secific offer. 

SHRI JYOTIRMOY BOS  You 
are tryin to et one million tonnes 
throuh S multi-national corora-
tions. Why are you hidin that,  

Shinde 

SHRI R. S. PANDEY, With reard 
to the uestion of imort of food-
.rains. is it not true that India 
a roached certain countries which 
have been mentioned by the hon. 
Minister rather late when a lare 
uantity of food had already been 
urchased by many other countries 
and r e  have one u  Is it. also 
true that the countries which are 
involved in this intemational tradin 
in foodrains said. No. We have not 
ot the stocks.  Will  you lease e-
lain 

SHRI S. M. BANERJEE 
ivin information. 

He is 

SHRI ANNASAHEB  P.  SHINDE 
The world food situation is somewhat 
difficult and is well-known to the 
hon. House. But I must say that the 
countries. for instance. Canada. Aus-
tralia. EEC and K have offered al-
toether a million tonnes and out of 
that, 3 lakhs tonnes are by way of 
rants and the remainin 7 lakhs 
tonnes are still under neotiation. 
Sweden has also made an offer 
Canada has iven us 1,37,000 toDD  



Australia-20,OOO tonnes and K--
30,000 tones. These are the uantI-
ties and it would not be correct to 
say that no foodrains are available. 

SHRI R. S. PANDEY My ues-
tion was uite a secific one whe-
ther India has one to the interna-
tional foodrains market uite late 
when other countries had made lare 
urchases and the rices had one 
u and we could not et the uan-
tity we wanted because the uantity 
was ehausted 

SHRI ANNASAHEB  P. SHINDE 
That is not correct. 

SHRI S. M. BANERJEE rose. 

SHRI INDRAJIT PTA rose. 

MR. SPEAKER Mr. uta.  This 
is the convention I have develoed. 

SHRI S. M. BANERJEE have 
no obection.  You can call me after 
Mr. Indrait uta. 

SHRI INDRAJIT PTA In view 
of the recent ublic statements made 
both by the Prime Minister and the 
newly-a ointed Food Minister whom 
I do not see here, to the effect that 
lare uantities of food rains arc ad-
mittedly available in this country but 
are hoarded and tha t these ioodrains, 
if they could be made  available, 
would at least revent starvation 
deaths from takin lace. In view 
of these statements may I know from 
the hon. Minister whether they are 
now oin into the market for im-
orted foodrains without any kind of 
limit, uto any limit that we are able 
to et, or are they in a osition to 
assess how much we could et from 
hidden stocks and thus assess the 
minimum that is necessary to be ot 
frOm outside In other wordS, what 
is the demand which they have ro-
ected, is it an unlimited uantity, 
I would like to know. 

SHRI ANNASAHEB P. SHINDE 
As far as de-hoardillf camain in 

this country is  I think thil 
has been taken u viorously. as 
never before aainst hoarders, aamst 
hoardin of foodrains and strict ac-
tion is taken aainst economic offenc-
es and even MISA is a lied in these 
cases by the State overnments.  We 
will et whatever is available in the 
country and whatever is in our coun-
trys interest we will do.  We  are, a8 
the House is aware, makin all efforts 
to mo u whatever is available in 
the country and then whatever rea 
sonable unntitie are reuired from 
the internalional market, we should 

o in for that. 

SHRI INDRAJIT PTA  My 
uestion was, they must have made 
their own calculations. What is that 
calculation After that only they 
can o in for imorts from America 
or Canada or anywhere else secifi-
cally, aart from what they may be 
able to land or ive us. That is  a 
different uestion.  But, what are we 
oin in the market for What is 
the minimum which we have roect-
ed to et from a,broad What is the 
estimate and how m Ch do we re-
uire 

SHRI ANNASAHEB  P. SHINDE 
We make assesIDEnt from time to 
tirln, In all these matters,  as  the, 
bon. Member is aW3re. and as the 
House is aware we take the national 
interet ir, ........ f) d.o ation and do ac-
cordinly. If there is a ood rabi 
cro for instan e, it is not ood to o 
in for lare llantities of imorted 
food rains.  Therefore,  as the hon. 
Member  knows, our assessment  is 
naturally deendent uon the cro 
rosects, The osition is bein re-
viewed from time to time and neces-
sary action is bin taken. It would 
b every difficult for me to mention 
a secific a t t  at this stae as the 
osition is bein reviewed from time 
to time.  Durin the last 7 months 
from 1st Aril, near a bout 2. million 
tonnes have been imPorted. 

SHRI 
M NSHI 

PRlYA RANJAN DAS 
Is it not a fact that wee 
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have a roached for the last 2 years 
all overnments abroad about our 
difficult food roblems ecet the 
SSR which resonded to us im-
mediately in time of crisis Has the 
nited States announced any secial 
system in connection with the visit of 
Dr. Henry Kissiner I would like to 
know from the Minister what terms 
and conditions they have laced be-
fore the SSR when he ot their 
food imorted into our country What 
are the secific terms and conditions 
of the SA now 

SHRI ANNASAHEB  P. SHINDE 
The terms and conditions of the SA 
are not .ry clear and it would be 
very difficuH for me to make any 
com rison. ,, , the offer the Soviets 
made to us. They lent u, some 
wheat (0 be returned within a seci-
fied eriod on certain terms and con-
ditions. It will not be ossible for us 
to comare both terms and conditions. 

SHRI SYAMNAIIlDAN  MISHRA 
Is it not a act that durin the last 
session of Parliament the Minister had 
made a statement to the effect that 
we would not be obtainin food 
Erains aainst concessional rate We 
would like t now whether that o-
sition stands today or not. 

.8HRI ANNASAHEB P. SHINDE 
I would like to make it clear that we 
take into account the overall food 
situation in the country,  the forein 
echane osition and our national 
interest. If there are terms and con-
ditions which are favourable, I think, 
it would be riht to accet those 
terms and conditions. 

SHRIMATI  M K L BANERJI 
would like to know what is the er-
centae of foodrains imorted by 
India in comarison with the ercent-
ae of food rains imorted by coun-
tries like SSR, Canada, etc. 

SHRI ANNASAHEB P. SHlNDE 
In terms of ercentaes I can 88y our 
total imort are always somewhere 
-4-6 el cent of our total reuirements. 

So, it forms a small uantity of our 
total reuirements. As far as other 
leadin countries are concerned they 
imort a very lare uantity but they, 
erhas, can afford to ay. 

SHRI P. K. DED Insite of ub-
lic utterances of the Food Minister 
that not a sinle erson will be er-
mitted to die of starvation, we are 
ettin reorts that thousands have 
died of starvation in the country, es-
ecially a few hundreds have died in 
my own constituency.  I would  like 
to know when they are oin to brin 
an imrovement and streamline the 
distribution system.  Also when the 
forein foodrains would be available 
in our sto2k so that they can assure 
two meals a day to the starvin mil-

 

MR. SPEAKER I do not contro-
vert your osition but this is not rele-
vant to this. When the relevant 
uestion is fied later on, I will allow 
it. There is another uestion on it. 

SHRI ANNASAHEB P. SHlNDE 
Imorts are continuin and every 
month -7 lakh tonnes of wheat and 
other rains are comin in the coun-
try . 

SHRI SAMAR HA Whether it 
is a fact that on earlier occasions the 
Members in this House, in a mood of 
aniety, raised many uestions before 
the overnment to know whether the 
overnment has any lan to imort 
foodrains from outside You will 
remember, Sir, they relied that they 
have not taken any decision as yet. 
As a result of this delay in not hav-
in an early decision in reard to food 
imorts not hundreds but thousands 
of starvation deaths have been re-
corded all over the country and the 
overnment is resonsible for that. I 
want to knOW from the overnment 
when did they take the decision to 
imort foodrains and why did they 
delay in enterin into neotiations 
with the country that could rovide 
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18odrains . When Rtlssia and China 
could et foodrains from SA and 
Canada what stood in the way of 
India to et food rains from .s.A. 
-or from anywhere, in this lobe 
What stood in their way in takin the 
decision earlier Why was there in-
ordinate delay in takin that decision 
I want a rely from the overrrment. 

SHRI ANNASAliEB P. SHINDE 
We have been urchasin foodrains 
in the international markets. And a 
number of times the House was taken 
into confidence about the uantity 
which had been urchased in the in-
ternational markets. We have been 
urch8.sin the foodrains thouh our 
forein echane osition is very di-
fficult.  Desite that, we sent a very 
lare amount of forein echane for 
urchasin foodrains from the inter-
national markets. Last year, we ur-
chased more than four million tonnes 
of foodrains. (lnterrlltions). 

MR.  SPEAKER There is oin to 
be a debate on it and I shall certain-
ly accommodate.  I shall ive to you 
lone minute each.  I shall call you 
t Mr. Bhaat after this han. Member. 
SHRI S. M. BANERJEE  Mr. 
Seaker, Sir, let there be no imres-
sion in this country that starvation 
lleaths can only be there by not im-
ortin foodrains from unfriendly 
countries like .S.A. That imres-
sion should not o. (Interrutions). 
They are not your mother or father. 

SHRI SAMAR HA 
o anyWhere else for this 
(Interrutions) . 

They can 
urose. 

MR. SPEAKER 
mak.  such remarks. 

Kindly do not 

SHRI S M. BANERJEE There 
are starvation deaths not only by not 
imortin foodrains. By dehoardin 
the foodrains from tbe hoarders in 
the country, this can be avoided. 

I would like to know whether the 
foodran. that are already avail-
able-imorted uantity of foodrains 

or our own  food rains-have been 
roerly distributed to avoid the star-
vation deaths.  I do not want a brief 
either from Dr. Kissiner or from 
any other country.  We will not take 
the foodrains from them.  We shall 
save the honour of our country by 
makin use of the foodrains avail-
able in India. 

SHRI SAMAR HA What natio-
nal honour is involved in this. 

MR.  SPEAKER  We have already 
to et throuh many uestions. 

SHRI H. K. L. BHA AT  Sir, 
would like to know cateorically from 
the hon. Millister whether with the 
marinal imort of food rains that 
they are roo3in to make d with 
the roduction in the country and also 
the stcs that they are takin aainst 
the hoarders and for roer distribu-
tion, do the overnment feel uite 
confident about facin the food situa-
tion in the country and whether there 
is any cause for anic or not.  I want 
to know tbis cateorically from the 
hon. Minister. 

SHRI ANNASAHEB  P. SHINDE 
do not think there is any cause for 
anic at all.  We  feel uite confident 
in facin the situation. In faet, re-
cently there has been a downward 
trend in the rice also in drouht hit 
areas. (Interrutions). Nobody 
should try to make any olitical ain 
out of this. 

  

  fit   if  if rTf 
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r  fit 400  r lIil1r t  market and they are arrivin. The 

 r f1frr if  Ift  I r  imression should not o round that 
  foodcraiDa lI1e not bein PurcbaHI 

IRT roor t . from the S. They are bein PIlrehu-
ed in the market on a  
account. 

SHRI ANNASAHEB  P. SHINDE 
There are other uestions On starva-
fion deaths and it would be divertin 
from this uestion if I rely to them 
now.  I have already relied in writ-
in to those uestions and I would not 
like to o into them now. We haye 
TcaturalJy enuired from the State 
overnment. I would a eal to Shri 
Va ayee not to hel create anic. 
There are certain international ele-
ments whiCh want to create a feelin 
of anic in this country. 

SHRI SAMAR HA What tye 
)f answer is this when eole are dyin 
in thousands In my constituency 
llone-I challene the overnment-
00 eole died of starvation. The 
total fiure for West Benal is 4,000-
,000. This is not my statement but the 
statement made by the President of 
the rulin Conress in West  Benal. 
Yet he calls it anic wr.en eole are 
dyin in thousands .... 

MR. SPEAKER You have already 
e  Shri Kachwai. 

    ift r  
if 3iP if ATilT  f 1r.fT  11  

  ffIT r  -11 rn1T Tf 

 39   t r  I r  
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lflT f I 9ff 9f1OO r rr 9frrt, IirrTrT 
 Cfii f.vr.,T rrn  9fr f,Fff T11 

7 tT 3fit liiT lIfr tr r  

 if1T t r   ft79rrt tflTTlfT  

t l9ir. m fr  rr  7  

if mTit f,,,-rr I1fif fifolT   r 

rf1ffil   f ,t  r  7 

SHRI ANNASAHEB  P.  SHINDE 
Very larae uantities of foodrains 
have been WOllued from the S 

SHRI PILOO MODY HOw much 

SHRI ANNASAHEB P.  SHINDE 
r can ive the fiures also. Broadly 
Two-thirds of our total urchases are 
from the SA.  I do not think the 
uestion Of the Soviet nion is rele-
vant here.  I have already e lained 
the osition as reards that. 

MR. SPEAKER r roose that we 
ass on to the net uestion. 

 Bfi1 r.  iR r ...-r 

fifo fT.9r  Ii r r  m. 
fr,rrt iAT  , f7 fPl  7 m 

Tn , I  ,liT iierr .. fi( r   i 

SHRI ANNASAHEB . SHINDE 
Would  you like me to say anythin  
I have already relied to the uestion. 

MR. SPEAKER Yes t uestion, 
Shri Sambhali. 

SHRI KRISHNA CHANDRA HAL-
DER Sir, I would like to ut ust one 
uelltiOn within a minute. I would 
like to know from the hon. Minister-

MR. SPEAKER When the debate 
comes, I will ive you another o or-
tunity. 

  ili   mm 

 r1 )IfI if.T 3Tf rtf fr1fT lftfr  I 

iR r  ff. rn  lIi1ol  

11ff.IT  lrf r 9fnrf r ff RT mf 

trTlfT  W l.1 flifT  l mW I 

m r  tV fl  rorcrntt I 

  ora 19   

r  llft, ffi m-  t if.Trnt mr 
 



IlftJlR   ftil   

 it fllrrlr  f.r.frrr WITif 

IlTITT  

   1it Tin  

 1 r  fT.  ,n t  1 

111 61IiI      

iffrfT r. 1  ) 

SHRI KRISHNA CHANDRA HAL-
DER  Sir, with your ermission,  I 
would like to know from the hon. 
Minister-

MR. SPEAKER I have called an-
other hon. Member. I have tOld you 
that I will ive yo another o or-
tunity some other time, but not noW. 

Remunerative riee of suarcane 

2. SHRI ISHA E SAMBHALI. 
Will the Minister of A RIC LT RE 
AND IRRI ATION be leased to 
state 

(8) whether overnment are 
aware that even thouh the Price of 
suar a  almost doubled over a year, 
the rice of suarcane has come 
dOwn by half by this time and 

(b  if 0, the ste3 roosed to be 
taken to ensure a remunerative rice 
for cane-rowers 

THE MINISTER OF STATE IN THE 
MINISTRY OF A RIC LT RE AND 
IRR.I ATION (SHRI SHAHNAWA 
KHAN) (a) No, Sir. 

(b) The overnment have increased 
th minimum cane rice for 1974-7 
season from Rs. 8 er uintal to Rs. 
S. er uintal with corresondin in-
creMe in the remium for hiher re-
coveries. Further, the factories have 
been reuired by a statutory order to 
ay 0 er cent of their hiher realisa-
tbns from sale of free suar to the 
cane rowers by way of additional 
caRe rice. 
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Oeninc of new Central Schools In 
Oriua 

3. SHRI  CHINTAMANI PANI-
RAHl 

Will the Minister  of ED CATION, 
SOCIAL WELFARE  AND  C LT RE 
be leased to  state 

(a) whether any new Central 
Schools are bein oened in Orissa 
in 197 76 and 

(b) if so, where 

WRITTEN  ANSWERS TO ES-I, TIONS 

THE DEP TY MINISrER IN THE 
MINISTRY OF ED CATION  AND 
SOCIAL WELFARE  AND IN THE 
, DEPARTMENT OF C LT RE (Shri 
, D. . YADAV) (a) There is no ro-
 osal at resent under the considera-l tion of the KendrlYa Vidyalaya San-athtn to oen a new e tr  School 
in Orissa in 197-76. 

  (b) Does not arise. 
, . 

Water Rate structure 

4. SHRI VASANT  SATHE 

Will the Minister  of  A RIC L-
T RE AND IRRI ATION be leased 
to state 

(a) whether there ., a roosal to 
rationalise the water-rate structure 
for various cros in different arts of 
the country with a view to check the 
rowth of emerin class of Water-
lords and 

(b) if so, immediate and lon-term 
stes rnosed in the matter 

THE DEP TY MINISTER IN THE 
MINISTRY OF A RIC LT RE AND 
RRI ATION  (SHRI KEDAR  NATH 
INC.H) (a) and (b). Irriation Is a 
tate subect and water rates, there-
are, are determined by State ov-
rnments. 

The water rates vary from State to-
State and are enerally not adeuate 
to meet the oerational e enses and 
interest chares. The state overn-
menta have.  therefore, been ured 
from time to time for u ward revision, 
of water rates. 

More  Foodrains uota  for States 

-. SHRI M. RAM OPAL REDDY 

SHRI NARENDRA  SIN H 

Will the Minister  of A RIC L-
T RE AND IRRI ATION be leased 
to state 

(a) whether a number of States 
have a roached the Centre for the 
enhancement of foodrains uota  to 
States owin to drouht conditions in 
those States and 

(b) if so, the names of those States 
and decisiOn  of  the  overnment 
thereon 

THE MINISTER OF STATE IN THE 
MINISTRY OF A RIC LT RE AND 
IRIn ATION (SHRI ANNASAHEB . 
SHINDE) (a) and (b). A statement 
is laid on the Table of the Sabha. 

Statement 

Reuests are received from time to 
time from the State overnments for 
increasin su ly of foodrains from 
the Central Stocks. Allotments from 
the Central Pool are made every month 
to the various State overnments I 
Administrations keein in view the 
tocks of toodrains  in the Central 
Pool, the relative needs of the States 
and other relevant factors. 

2. Reuests for enhanced allocations 
in view of the drouht conditions have 
been received from the overnments 
of uarat, Madhya Pradesh. Orissa, 
Raasthan and West  Benal. In the 
case of all these states, enhanced al-
lotments have been iven  for the 
month of November, 1974. In the case 
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of . P. the State was iven an en-
llanced allocation for October, 1974, 
and the same level of allocation has 
been maintained for November, 1974. 

nited States Educational Foundation 
iD nadia 

6. SHRIMATI BIBHA HOSH 
OSWAMI 

SHRI JYOTIRMOY BOS  

Will the Minister of ED CATION, 
SOCIAL WELFARE  AND  C LT RE 
be leased to state 

(a) whether the nited States 
Educational Foundation in India has 
lately been meetin reularly alon 
with Indian overnment nominees on 
it and has submitted a note to the 
..C. and thil has been reactivlsed 

(b) if so, contents of the said note 
.and 

(c) the reaction of the overnment 
thereon 

THE MINISTER OF ED CATION, 
SOCIAL WELFARE  AND  C LT RE 
(PRCF. S. N R L HASAN) (8) to 
(c). The a a e e t and direction of 
the affairs of the nited states Educa-
tional Foundation in India is vested in 
a Board of Directors which includes 
nominees of the overnment of India. 
The Board has been meetin four times 
8 year as rovided in its Bye-laws and 
the uestion of its reactivisation does 
not arise. The Foundation has not 
submitted any note to the niversity 
rants Commission.  However, in July, 
1972, the Foundation su ested to the 
Commission that a meetin of Indian 
and American Scholars be arraned 
under the Chairmanshi of the Chair-
man niversity rants Commission, to 
review the uestiOn of the academic 
echanes under the Fulbriht ro-
rammes. On a referEllce frOm the 
Cmnmission, the roosal was a rov-
ed by the overnment of India and 
the meetin was held in New Delhi 
on January 710-1974. 
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Allocation of foedrains to aarat, 
Raasthan and Orissa 

-S. SHRI ANADI  CHARAN DAS 

SHRI ARJ N SETm 

Will the Minister  of  A RIC L-
T RE AND IRRI ATION be leased 
to state 

(a) the foodrains allocation from 
the Central Pool to the States of 
uarat, Raasthan and Orissa for 
October and November  1974 and 

(b) whether there have been re-
uests from these States for hiher 
allotment 
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THE MINISTER OF STATE IN THE 

. MINISTRY OF A RIC LT RE AND 

mRI ATION (SHRI ANNASAHEB 

P. SBINDE) (a) A statement I.a laid 
on the Table of the sabha . 

(b) Yes, Sir. 

Statement 

Allocation of foodrainas from the Cemral Pool for October and November, 1974, to the oots., 
of uarat, Raasthan and Onssa, 

State 

uarat  . 

Raasthan 

Orissa 

Starvation deaths on Cooeh Behar 
Railway Station, Wet Benal 

9. SHRI SAROJ M KHERJEE 

Will the Minister  of  A RIC L-
T RE AND IRRI ATION be leased 
to state 

(a) whether thz attention of ov-
ernment has been drawn to the star-
vation deaths of siteen ersons on 
the railway station of Cooch Behar 
in West  Benal and 

(b) if so, the reaction of the ov-
lrnment thereto 

THE MINISTER OF STATE IN THE 
MINISTaY OF A RIC LT RE AND 
IRRI ATION (Shri Annasaheb P. 
Sinde) , (a) The overnment of West 
Benal have reorted that some desti-
1utes took shelter on the latform of 
the New Coach Behar railway station 
 the recent ftoods in that area 

and that a few ersons amon them 
died On account ot diseases and mal-
nutrition. 

(In thousan. tones) 
-------

Allotment 

October, 1974 November, 1974 

Rice 2.0 2 0 

Wheat 42 0 470 

Coarse-rains 330 330 

Wheat 120 17 0 

Coarserains 18 3 18, 3 

Rice 3 3 

Wheat 2.0 0 2. 0 

(b) The state Health Deartment 
deuted 23 Doctors, 63 lanitary Ins-
ectors, the State Nutrition Officer, 
an Eidemioloist and a Secial Ei-
demioloical investiation team from 
the Cholera Research Centre to Cooch 
Behar. The situation is reorted to be 
under control. The State overnment 
have also oranized test works and the 
distribution of ratutious reliff on an 
adeuate scale in this area. 

Starvation deaths In oloan 
(AIIIIIlDl) 

10, SHRI NOOR L  H DA 

Will the Minister  of  A RIC L-
T RE AND IRRI ATION be leased 
to state 

(a) whether overnment are aware 
that hundred. of eole had collaPsed 
in the streets of olokan in Assam 
recently ,becaSe of starvation and 

(b) if so, the reaction of the ov-
ernment thereto 
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THE MINISTER OF STATE IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI ANNASAHEB 
P. SHINDE) (a) The state overn-
ment to whom this -matter was refer-
red, nave stated that there have been 
no starvation deaths in olokan 
Cam. 

(b) Does not arise. 

Workin 01 Indian Institute of Tech-
noloy, Madras 

11. SHRI S. N. MISRA  Will the 
Minister  of ED CATION,  SOCIAL 
WELFARE AND C LT RE be leas-
ed to state 

(a) whether overnment have in-
uired into the workin ()f Indian 
Institute of Technoloy, Madras dur-
in the last three years 

(,0) if so, the nature of irreulari-
t e  whch have come to the notice of 
the overnment for that eriod 
and 

(c) (he steN taken or roosed to 
be taken to remove the drawbacks of 
the Institute 

THE MINISTER OF ED CATION, 
SOCIAL WELFARE  AND C LT RE 
(PROF. S N R L HASAN) (a) The 
resident of India, in his caacity as 
the ViSitOr of the Indian Ir1stitutes of 
Technolo Y, a ointed in March 1970, 
a Reviewin Committee to r e  the 
work and roress of lIT, Madras. The 
Committee tted its  rellort in 
A urust. i971 

(b) No irreularities reltin to 
this eriod were reorted. 

(c) The HE-viewin Committee made 
recommendations for the develo ment 
md imrovement of the Institute. The 
Council of Institutes of  Technol0l1Y 
considerec1 . to(ether the recommenda-
tions of the Reviewin (ommittees of 
a the five TITs. A lan of action a-
roei by e Council was communi-
cated In Setember, 1974 to all the 
five t t t  

StanatJon deaths in States 

12. SHRI SAMAR HA 

SHRI , M. MEHTA 

Will the Minister of  A RIC L-
T RE AND IRRI ATION be leased 
to  state 

(a) whether cases of innumerable 
starvation deaths have been reort-
ed from West  Benal, Assam, Orissa 
and other States of the country 

(b) whether the office-bearers and 
M.L.As. Of the Rulin Party madtt 
statements to this effect 

(c) if so, facts about starvation 
deaths in West  Benal and other 
arts of the Eastern India and 

(d) stes taken by the overnment 
to meet food crisis in these States 

THE MINISTER OF STATE IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION  (SHRI ANNASAHEB 
P. SHINDE) (a) NO reort of any 
StarvatiOn deatbs have been received 
from any State overnment. 

(b) Some Press reorts of state-
ments urorted to have been made by 
certain M.L.As. and office-bearers of 
the rulin arty have come  to the 
notice of overnment. 

(c) Does not arise. 

(d) Allotments  of  foodrains to 
these States from the e ra  ool 
have been increased. In ad di on, the 
States have been ermitted to imort 
levy free wheat from surlus States 
on trade account. With the comlete 
removal of restrictions on the move-
ment of coarse ra1D.s, there bas been 
a fH.efiow at coarse rains from sur 
lus states to deftcit  States. State 
overnments concerned have also 
oened test relief works a d der  

taken the distributiOn of ra1nltloul 
relief in the affected areas 
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13. SHRI D. K.  PANDA 

SHRI B. S. BRA M 

Will the Minister of  A RIC L-
RE AND IRRI ATION be leased 
state 

(a) whether the rocurement rice 
ed at Rs. 74 er uintal of addy 
unremunerative as the cost of ro-
uction has increased at least by 0 

fer cent in 197374 over that of 1971-2-the reresentative estimate 
I ear and 

 (b) if so. whether overnment have 
 roosal under consideration  to 
revise the rices 

f THE MINISTER OF STATE IN THE 
kiNISTRY OF A RIC LT RE AND 
RRI ATION (SHRI  ANNASAHEB 
r. SHINDE) (a) and (b). There is no 
troosal to revise the rocurement rice of coarse variety of addy which 
as been fied at Rs. 74 er uintal 

Er 1974-7 season after takin into nsideration all relevant factors in-
 udin the cost of roduction. 
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Dee Sea fishin trawlers from 
foreicn countries 

1. SHRI ARVIND M. PATEL 
.... vill the Minister of A RIC LT RE 
AND IRRI ATION be leased to 
state 

(a) whether any order for the 
su ly of dee sea fishin trawlers 
has been laced with forein coun-
tries durin 1974-7 and onwards 

(b) the names of the countriEl with. 
wlom such orders have been laced 
and the uantity thereof, country-

wise and 

(c) the area seleded where these 
trawlers are likely to be ut to use 

THE MINISTER OF STATE IN THE 
MINISTRY OF A RIC LT RE AND 
mRI ATION (SHRI ANNASAHEB 
P. SHINDE) (a) and (b. In Junte, 
1973 the overnment notified a sche-
me for the imort of a limited number 
of dee sea fishin vessels. Imorts of 
these vessels from shiyards in Poland, 
Meico and Italy were finalised after 
a detailed scrutiny of the technical and 
economic asects of the offers receiv-
ed from various forein shiyards. 
The llumberS finalised for Imort are 

as follows 

Poland 

Meico 

Italy 

10 Nos. 23.2 M lenth 

20 Nos. 23.16 M  len1il 

20 Nos. 24.311 M lenth 
10 No . a1. 9 K lenth 

t   ,be(m m14e to 
the various eliible a licants. So far, 
durin. 1974-7, contracta bave been 
sined betwein the forein shiyards 
and the Indian buyers (State Fisheries 
COTJ)orations, Comanies and indivi-
duals) for the imort of 11 Nos. of 
24.30 M  vessels, 6 Nos. of 31.9 M 
vessels from Italy and 9 Nos. of 23,16 
M vessels from Meico. Arranements 
for imort from Poland have not yet 
been comleted. Contracts between the 
Indian arties and the forein shi-
yards for the remainin vessels, in-
clusive of thOse to be imorted from 
Poland are e ected to be entered into 
soon. 

(cl The vessels are earmarked for 
oeration both on the East and West 
Coast, beyond the rane of small me-

ar ed and non-mechanised boats 
from various bases such as Calcutta. 
Paradi Visakhaatnam, Madras, Tu-
ticorin, Cochin, Manalore and Bom-
bay. etc. 

Rice from Punab and Andhra 
Pradesh for Orissa 

16. SHRI AJADHAR MAJHI 
Will the Minister of A RIC LT RE 
AND IRRI ATION be leased to 
state 

(a) whether Orissa overnment has 
moved the Centre for astistance in 
securin 3360 tonnes of levy riCle from 
Punab as areed to between the two 
States 

(hI whether the r  overnment 
has also asked the Centre to nel in 
ettint rice from Andhra Pradesh 
and 

(c) if 80, Rle reaction or the Cen-
trai (()vernment thereon 

THE MINISTER OF STATE IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI ANNASAHEB 
P. SHINDE) (a) Orissa overnment 
made a reuest for Central assistance 
in securin 4000 tonnes of Dasmati rice 
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r  PlIi,ab a r ed  ly PulJ.,a.b 
- overnment on state to state basis. 

(b) Yes, Sir. 

(c) Punab overnment was er-
mitted to su ly 4000 tonnes of Bas-
mati rice from Punab to Orissa ov-
ernment on State to State basis. 
Andhra Pradesh overnment areed 
to offer additional  thousand tonnes 
addy for SPPly to Orissa overn-
ment and accordinly this uantity 
was allotted to that overnment. 

t  for Model habitations in 
develoPin Tribal Areas 

17. SHRI P. M. SAYEED 
the Minister of WORKS 
HO SIN be leased to state 

Will 
AND 

(a) whether in many tribal areas 
in lhc country new rowth centres 
are emerin due to raid industria-
lisation and e loitation of natural 
resources and 

(b) w ha t action has been, Or Ls ro-
osed to be taken on recDnlmenda-
tion of the Commissioner for Sche-
duled Castes and Scheduled Tribes 
in his 21st Reort to the effect that 
these new rowth centres, if suit-
ably develoed, can serve as model 
villaes and towns, and the Coun-
try Plannin Oranisation should in 
consultation with State Housin De-
artments, reare layouts for such 
model habitations with basic ameni-
ties rovided from the eneral sec 
tor, to sto the creation of future 
slums 

THE MINISTER OF STATE IN THE 
MIIDSTRY OF WORKS  HO SIN 
(SHRI MOHAN DHARIA) (a) Yes, 

Sir. I 

(b) The matter is under eamina-
tion. 

e er a t  for S.C. and S.T. stwtents 
In Institutions of Inrher Leanu.n 

18. SHRI S.  A. M R ANAN-
THAM Will the Minister of 
ED CATION, SOCIAL WELFARE 
AND C LT RE be leased to state 

(a) whether overnments attention 
has been drawn to the su estion 
made by the outoin Chairman of 
the niversity rants Commission 
that the resent system of rffierva-
tions for Scheduled Caste and Sche-
duled Tribe students in institutions 
of hiher learnin, should be sto ed 
and instead remedial courses intro-
duced to reare them for admission 

to these institutiol1B and 

(b) if so. overnments Nlaction in 

reard thereto 

THE MINISTER OF ED CATWN, 
SOCIAL WELFARE AND C LT RE 
(PROF. S. N R L HASAN) (a) 
The revious Chairman of the 
niversity rants Commission after 
relinuishment of his office made 
some statement to the Press in his 
rivate caacity which came to the 
knowlede of overnment throuh 

Press Reorts. 

(b) overnment do not roose to 
make any chane in the olicy of re-
servation of seats for Scheduled Caste 
and Scheduled Tribe candidates in the 
Indian Institutes of Technoloy and 
other institutions of hiher Jearnin. 

Su ly of Power, Diesel and Water 
for wheat sowin 

19. SHRI R. V. SWAMINATHAN 
Will the Minister of A RIC LT RE 
AND IRRI ATION be leased to 
state 

(a) whether his Ministry is work-
in on a lan to rationalise the use 
of ower, diesel and water to en-
sure their timely su ly for wheat 
sowin in the north western reion 
in October and November, 1974 
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(b) if so, to what etent this will 
yieldreaults and 

(c) whether overnment are con-
siderin to ive such hel in Southern 
States alloT 

THE MINISTER OF STATE IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI SHAHNAWA 
KHAN) (a) Yes Sir, efforts are be-
in made to reulate and make avail-
able maimum ower su ly from 
Central eneratin statiOlls. to the 
north western States for wheat sow-
in. The States are makin available 
ower su ly for irriation uroses 
On an over ridin riority basis. Stes 
are also bein taken to eIlSure timely 
su ly of diesel oil and water for 
wheat sowin in the north western 
reion. 

(b) It is hoed that irriated area 
under wheat and areas under hih 
yieldin varieties of wheat will a-
reciably increase as a result of these 
measures. 

(c) Yes Sir, Stes are also bein 
taken in Southern States to ensure 
timely availability of ower, diesel 
oil and irriation water for aricultu- 
ral uroses. 

Committee on lrorkln Of Jawaharlal 
Nehru ID.titute of Phyalcal Medicine 

and BehabWtatloll 

20. SHRI N. K. SANIil 

SHRI BHO ENDRA JHA 

Will the Minister of ED CATION, 
SOCIAL WELFARE AND C Ll RE 
be leased to state 

(a) whether overnment had a-
ointed a committee to o into the 
workin of the JawaharlaI Nehru 
Institute of Physical Medicine and 
Rehabilitation in Delhi and the treat-
ment meted out to the inmates there 

. (b) whether a coy of the reort 
 be laced on the Table of the 
e  d  

(c) whether in view of the 
reeated ublicity be1Di liven thrOlh 
articles and letters to the Editors in 
leadin Enlish dailies about the mia-
manaement of the Institute and the 
alleed cruel treatment meted out to 
the inmates, overnment are con-
siderin to take over the Institute 
and if not, in what way overnment 
roooe to remedy the ills from 
which the Institute is sufferin at 
resent 

THE DEP TY MINISTER IN THE 
MnrrSTRY OF ED CATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF C LT RE (SHRI 
ARVIND  NETAM) (a) No, Sir. 

(b) Does not arise. 

(c) Reardless  of the alleations 
and counter alleations, overnment 
have decided in rinCile to take over 
this Comle  of Institutions. De-
tails are bein neotiated witil the 
Council for the Aid of Cri led and 
Handica ed whiCh administers these 
institutions as a  Society  reiistered 
under the Societies Reiistration Act. 
1860. I 

Funds to raise rain roduction 

1. SHRI YAM NA PRASAD MAN-
DAL 

SHRI PRABODH CHANDRA. 

Will the Minister of A RIC L-
T RE AND IRRI ATION be leased 
to state 

(a) whether State overnments 
have souht more funds to raise the 
rain roduction in States and 

(b) if so, the reaction of the Central 
overmnent thereon 

THE DmP TY MnrrSTER IN THE 
MnrrSTRY OF A RIC Ll RE AND 
IRRI ATION (SHRI PRABH DAS 
PATEL) (a) and (b). Informatia. 
is bein collected and will be laid on 
charitable of   
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Famine eonc ons In M.P. 

2. SIIRI R. S. PANDEY Will the 
Minister of A RIC LT RE  AND 
IRRI ATION be leased to state 

(a) whether serious and acute 
famine conditions revail in Madhya 
Pradesh 

(b) if so. whether any Central Team 
has been sent there to make on Je 
sot assessment  . 

(c) whether any reort has been 
submitted by the team and 

(d) the remedial measures roos-
ed by the overnment 

THE DEP TY MINISTER IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI PRABH DAS 
PATEL) (a) Drouht conditions have 
develoed in some districts of Madhya 
Pradesh due to the de ed and erratic 
monsoon this year. 

(b) and (c).  Yes, Sir. 

(d) The reort of the team is under 
the consideration of overnment. 

Statement showin the e-factory 
for the roductiOn durin the years 

oneReion 

1 Punab 

2 Haryana 

3 Raasthan 

4 Western .P. 

., Central u. P. 
6 Baatom .P. 

J North Bihar -----

BevIIIloa or eODvenlon ehuces and 
e-works-rices or suar lor .wrerent 

ODea 

3. SHRI M. R. LAKSHMINARA-
YANAN Will the MinIster of A RI-
C LT RE AND IRRI ATION be 
leased to state 

(a) whether estimated fair conver-
sion chares and e-works rices of 
suar for different  zones for three 
years 1969-70 to 1971-72 have been 
revised as recommended by the Suar 
Enuiry Commission and 

(b) if so, the information for all the 
zones in the country, zone-wise 

THE MINISTER OF STATE IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION  (SHRI SHAHNAWA 
KHAN) (a) The fair e-factory 
rices of suar for different zones for 
the three years 1969-70 to 1971-72 have 
been fied accordin to the recommen-
dationll of the Tariff Commission 1969 
and not the Suar Enuiry Commis-
sion, 196. 

(b) A statement showin e-factory 
rices of levy suar fied statutorily 
for different zones durin the three 
years ill attached. 

riees of suar for different zones fied 
.989-70, 1970-71 and 1971-72. 

(Rs. er uintal) 

Prices for 

1969-70  1970-71  1971-72 

13402 13402 14.71 

12463 12463 12 74 

14403 14403 168 23 

12692 u692 133  

12 34 12 34 13602 

12640. 12640 1464 

12l67  ISS  
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oneReion Prices for 

8 South Bihar 147 86 147 86 

9 darat 119 16 119 16 12374 

10 M.llya Pradesh. 1788 1788 18292 

II l1.aharashtra 11760 11760 1249 

12 Kamataka 129 7 129 7 124 2 

13 Andhra Pradesh 122 30 12230 121  97 

 Tamil Nadu 
and ondicherry 

13 09 13 09 13316 

1 Orissa 12967 129 67 12 13 

Iii Assam 12967 12967 12 13 

17 West Benal 129 67 129 07 12 I 

18 Kerala 129 07 129 67 12 13 

19 Naaland 

NOTE There was on statutory rice control over suar hetween 2th M.,o 
lh June 19720 1971 an 

Increase in Price ot Milk and Milk 
Products of DoMoSo 

4, SHRI DHAMANKAR  Will the 
Minister of  A RIC T RE  AND 
IRRI ATION be leased to state 

(a) whether there is a roosal 
under consideration of the er  
ment to inCICase the rice of milk arid 
milk roducts bein su lied by Delhi 
Milk Scheme and 

(b 1 if so, the stae of considera-
tion at the roosal and the decision 
taken by the overnment in the 

matter 

THE DEP TY MINISTER IN THE 
Ministry of A RIC LT RE AND 
IRRI ATION (SHRI PRABH DAS 
PATEL) (al and (b), A roosal 
to revise the rices of milk anti milk 
roducts marketed by the DMS is 
under consideration and a final deci-
sion bas et been taken, 

Trainin Of National HocJiey TeiID at 
Puiiab ovetnment e enses 

, SHRI DAVINDER SIN H 
ARCHA 

SHRI MOHINDER SIN H ILL 

Will the Minister of ED CATION, 
SOCIAL WELFARE AND C LT RE 
be leased to state 

(a) whether the overnment of 
Pllnab hils offered to take u the res-
onsibility of trainin the national 
hockey team for the net World Cu 
and Olymic entirely at the State 
e ense in view of the oor erfor-
mance at Tehran and 

(b) if so, the reaction of the ov-
ernment of India in reard thereto 

THE DEP TY MINISTER IN TI  
MINISTRY OF ED CATION AND 
SOCIAL WELFARE AND IN Tm 
DEPi),RTMENT OF, C LT B.il (SHB.I 
ARVIND NETAM) (a) r to 
a Pte99 reort, the CNernment of 
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THE MINISTER OF STATE IN 
lBE MINISTRY OF WORKS AND 
HO SIN (SHRI MOHAN DHARlA) 
(a) Accordin to the Proress Re-
orts received so far from the )vern-
ment of Raasthan, the State overn-
ment have built 12.08 houses under 
the Low Income rou Housin 
Scheme. 

(b) The Ministry of Works and 
Housin have already formulated the 
Vmae Housin Proiects Scheme 
which is in the State Sector and is 
bein Imlemented by the State 
overnments themselves.  Accordin 
to the information available the 
)vernment of Raasthan have so far 
built 3,12 houses under this Scheme. 
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PaIlcbayat FlDaaee Oororatlon 

10. SHRI K.  MALLANNA Will 
the Minister of A RIC LT RE AND 
IRRI ATION be leased to state 

(a) whether formation of Panchayat 
Finance Cororations by the States to 
boost cottae and villae lndustrte. 8Ild 
eneral emloyment haS been su-
ested 

, 
(b) whether it bas also been 

su 8lted that the Central Institute of 
Research and Trainin at Hyderabad 
be reuested to study the worltlD of 
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villae and other ra  youth oriani-
satons In various States and suae8t 
model rovisions for incororation in 
the Panchayat Acts of the States and 

(c) if so, the stes overnment 
bave taken to review the workin of 
the Panchallati Ra and to imlement 
the said su lies immediately 

THE MINISTER OF STATE IN 
THE MINISTRY OF A RIC LT RE 
AND IRRI ATION (SHRI SHAH-
NAWA KHAN) (a) Yes, Sir. A 
su estion has been made reeently in 
Setember, 1974 by the Eecutive 
Committee of the All-India Conress 
Committee, Panchayeti Ra Cell. 

(b) Yes, Sir. The National Institute 
uf Community Develo ment is bein 
addressed to undertake neeessary 
study. 

(c) Panchayati Ra ill a State Sub-
ect and it is bein continuously re-
viewed by the State overnments, 
from time to time. Some of the States 
like Maharashtra, uarat, Andhra 
Pradesh, Raasthan and Bihar have 
already ot the functions of the Pan-
chayati Ra institutions in their States 
reviewed by Hih Power Committeel. 

At the Centre, ill Consultative Council 
on Community Develo ment and Pan-
chayati Ra has been constituted with 
nion Minister of Ariculture and 
Irriation as its Chairman, Ministers in 
chare of Community Develo ment and 
Panchayati Ra of all State overn-
ments besides flve Members of Parlia-
ment and a few non-officials interested 
in Community Develo ment and 
Panchayati Ra, as its members. The 
main functions of this Council are to 
review, from time to time, the roress 
and recommend measures for imrove-
ment in the imlementation of the 
Community Develo ment and Pancha-
yati Ra, besides advisin the Centre 
and the States On the measures re-
uired to seeure adeuate resources 811 
well as ublic cooeration, etc. AJ a 
result of recommendation of the meet-
in of the Consultative Council on 

Community Develo ment and Pan-
chayati Ra held on 6th February, 
1974, a small Committee of three er-
sons from the eXistin members of the 
Consultative Council has been consti-
tuted to o round the States, to see 
the manner in which the Community 
Deve),o ment and Panchayati Ra 
rorammes are heine imlemented 
and to submit a reort alon with 
their su estions for imrovement. 
The Commitee has since started func-
tionin. . 

It is also  roosed to convene  a 
Conference of the State Ministers of 
Community Develo ment and Pan-
chayati Ra some time in Deeember 

 , 

Develo ment ot Park In Sector D 
Mandlr Marr, New Delhi 

ll. SHRI . P. YADAV  Will the 
Minister of WORKS AND HO SIN 
be leased to state 

(a) whether it is roosed to recon-
sider the develo ment of a ark in-
tead of conmuction of a etrol um 
m Sector D area of Mandir Mar 
New Delhi, when there is no ark  
eistence 

(b) whether the Princial ot the 
Dayanand Model irls Hiher Seeon-
dary School, Mandir Mar, New DeIhl 
and the residents of the area have 
o osed the construction of the laid 
etrol um and 

(c) if so, the action taken thereon 

THE MINISTER OF STATE IN 
THE MINISTRY OF WORKS AND 
HO SIN (SHRI MOHAN DHARIA) 
(a) No, Sir. 

(b) Yes, Sir. 

(c) Reresentations aainst the 
construction of the etrol um in 
D.I.. area ot Mandir Mar, New 
Delhi, from the Princial of the Daya-
nand Model irls . HilherSecondary 
School, Mandit Mars. New Delhi. and 
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the residents of the area were con-
sIdered but it wall not found ossil1le 
to accede to their reuests. 

Irriation Proeats for small -mew. 
turilds In uJarat 

12. SHRI D. D. DESAI Will the 
Minister of A RIC LT RE AND 
IRRI ATION be leased to state 

(a) whether any rovision has been 
made for irriation roects in the 
Jarat State to hel small aricultu-

rists and farmers durin Fifth Plan 

(b) if so, the nature of the rovi. 
sions made and 

(c) whiCh of the towns and districts 
in uarat State are likely to be bene-
fi ted from the rovisions 

THE DEP TY MINISTER IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI KEDAR NATH 
SIN H) (a) to (e). Minor Irriation 
Prorammes undertaken for small 
farmers are (i) Small Develo,lment 
Aency (SFDA) and (Ii) Marinal 
FarmelS and Aricultural Labourers 
Develo ment Aency (MFAL). No 
arate lan-wise rovision is made 

for different sectors under these 
schemes. 

For the year 1974-7, the amounts 
rovided under these schemes in 
different districts of uarat are as 
under-

for 1974-7 for ivin assistance for 
minor irriation Investments to small 
farmers under Drouht Prone ArM 
Proramme. 

Besides the above, the lormal 
roramme of maioI, medium and 
minor irriation works will also bene-
fi t small farmers. 

Indo-Banladesh talk. OIl River waters 

18. SHRI VEKARIA 

SHRI D. P. JADEJA 

Will the Minister of A RIC LT RE. 
AND IRRI ATION be leased to 
state 

(a) whether the recent talks with 
Banladesh in reard to sharin of 
waters have not made any roress 
and 

(b) if so, the difficulties encounter-
d in reard thereto 

THE DEP TY MINISTER IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI KEDAR NATH 
SIN H) (a) There were no recent 
talks with Banladesh in reard to 
sharin of waters. 

(b) Does not arise. 

Ronses m Low-iJleome lou ePle 
In Punab 

District Proramme Amount AL 
CRs. in Lakhs 14. SHItI RA FI NANDAN L 

I. Sabarkantha SFDA 1600 

2. Sural SFDA 200 

3 Junaadh SFDA  

4. Valsad MFAL 19 

S. Baroda MFAL S6 

r  tI l1li. 10 ldth o eSliids 
In fbeo t t  tIIlIat cleWlMIeIRt 

8fIATIA iI. the lIIlinister of 
WORKS AND RO SIN be leased 
to state 

(8) how mmIY houses have been 
bllilt f.or r..ow-iDeame rou eole iD 

a  (IIIW ()et.aiIDet, 1.tfif 

(cb) whet.ber aere is any acheme u 
baiitl 1IIIIIlk lI8 BM  rural areas of 

artd ad  in r t ar  ad 

(c) if ... .aD  tlaereot 
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THE MINISTER OF STATE IN 
THE MINISTRY OF WORKs AND 
HO SIN (SHRI MOHAN DHARIA) 

 Based on the roress reorts so 
far received from the overnment of 
Punab, 33,2001l0uses have been built 
under the Low Income rou Housin 
Scheme, interated Subsidised Housin 
Scheme for Industrial Workers and 
Economically Weaker Sections of 
Community and the Slum Clearance 
Scheme. 

(b) and (c). There are already two 
housin e e  Villae Iousin 
Proects Scheme and (ii) Scheme for 
rovisin  e te  to iandless 
workers in Rural area  under which 
the er e t of Punab can under-
take housin and house-site ro-
rammes in rural areas. Both the 
,,hemes arc in the State Sector. Central 
financial assistance for all State Sector 
rorammes, includin rural housin, 
is released by the Ministry of Finance 
to the State overnments in the shae 
cd block loans and block rants. The 
State overnments are free to earmark 
funds for various State Sector ro-
rammes, includin rural housin, 
accordin to the reuirements and 
riorities to be determined by them. 
However, keein in view the im-
ortance of the minimum needs ro-
ramme of rovidin house-sites to 
landless workers in rural areas, dis-
tinct and secific funds are earmarked 
in the Annuill Plan allocations of 
Slate overnments. nder the mini-
mum needs roramme, an outlay 
of Rs. 1. lakhs is earmarked for 
Punab for the year  

2. Based on. the rOJess reorts so 
far received r t  Cyernnient. of 
Puna, 1,28. e a  be,en built 
under the Villae Housin Proects 
Scheme. Three roects of the State 
overnments, involvin r-ovision, of 
12,082 e te  in Amritsar District 
were a roved. by the tr  of 
Works and Housin d r the e 
for rovision of house-sltes to landless 

r r  in Rural arEtas. out ,of which 
3,4, e e  are reorted t  have 
e  develoed by .the, .State ovem-
ment, I 

RelatloDshi,l between National School 
Of DN aad 8aaeet Natali Abdy 

1. SImIMATI PARVATHl K1tIISH-
NAN wm the MhLister 01 
ED CATION, SOCIAL WELPARE 
AND C LT RE be leased to state 

(a) whether there was some disute 
reardin the functionin of the 
National School of Drama with tbe 
Saneet Natak Akademy, New Delhi 

(b) if so, the facts thereof and 

(c) wiletner lIlY decis,ion has been 
taken by the -Covernment reardin, 
the relaticm.hi betw,een the tWo. and. 
if so, thE salient feature thereoft 

THE DEP TY MINISTER IN THE 
S  OF ED CATION AND 

SOCIAL WELFARE AND IN THE 
DEPARTMENT OF C LT RE (SHRI 
D.  P. YADAV) (a) and (b), The 
Director of the National School of 
Drama who had resined because he 
was feelin cramed creatively was 
reuesteu by the Saneet Natak Aka-
demi to reconsider his resination. 
He then informed the Akademi that 
he would be able to continue in his 
ost if the recommendations of the 
Khosla Committee in resect of the 
School were imlemented. 

(c) Conseuent uon discussions 
amon the Director, National School 
of Drama and reresentatives of the 
Akademi and the overnment, the 
Akademi has under consideration the 
scheme for constitution of a searate 
society to run the National School of 
Drama in which the Chairman of the 
Akademl shall be e-officio Chairman 
and four other members of the 
Akademi shall be e-officio members. 
The new society will be reistered as 
soon . as ,a formal decision is recorued 
by the Akademl. 

 du,.c,lltIes of Kerala Hindi 
 Sabbs 

16. SDl . VAYAJ.,M, RAVI Will 
th r  SOCIAL 
WEllFARE. AND C LT RE be 
lealNd to state 
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(a) whether the Kerala Hindi Pra-
chara Sabha is facin the closure of ita 
institutions due to financial difficulties 
d the failure of overnment to 

.unction the usual ,rant-in-aid t.or its 
different rorammes and 

(b) if so, the reasons for not sanc-
tionin the rant-in-aid for the year 
1974-7 and the stes taken by ov-
ernment to save the institutions from 
the resent financial difficulties 

THE DEP TY MINISTER IN THE 
MINISTRY OF ED CATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF C LT RE (SHRI 
D,P,YADAV) (a) and (b), The 
Secretary of the Sabha has informed 
overnment that the Sabbs is facin 
financial  difficulties, However, the 
Sabha has been reularly receivin 
financial assistance from the Ministry 
for its different rorammes, and the 
overnment has sanctioned a rant of 
i. 13,8001 for the current financial 
year 1974-7 as they did in the re-
vious financial year 1973-74. 

Produetlon of Suar In Northern 
Berton 

17. SARDAR ISWARAN SIN H 
SOKHI Will the Minister of A RI-
C LT RE AND IRRI ATION be 
leased to state 

(a) whether the roductiOn of suar 
in 1he northern reion would be much 
lower than last year and 

(b) if so, what stes the overn-
ment roose to take ainst luar 
factories whiCh are not roducin e-
ortable varieties of suar and also 
roducin less than the revious year 

THE S  OF STATE IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SlmI SHAHNAWA 
KHAN) (a) The resent early esti- 
mates of the industry indicate that the 
suar roduction in the Northern 
Reion this year may be (somewhat) 

less than last years. 
(b) In order to e  u roduction, 

the Central overnment have notitled 
ecise duty rebates on ecess suar 
roduction in 1974-7. The State ov-
ernments have also been advised to 
take several measures like ehortin 
factories to ay incentive cane rices, 
ensurin the romt ayment of cane 
rices to the rowers, imosin rest-
rictions on the workin of the khand-
sari units and ower crushers etc. and 
thereby au ment suar rodction. 
The mills are always reuired to 
manufacture suar conformin to the 
rescribed ISS rade secifications, 
which include e ortable varieties of 
suar. 

Huner Strike by Delhi SchOOl 
Teachers 

18. SHRl SARJOO PANDEY  Will 
the Minister of  ED CATION, 
SOCIAL WELFARE AND C LT RE 
be leased to state 

(a) whether Delhi School Teachers 
went on huner strike in Setember 
in front of Town Hall, Delhi 

(b) if so, their demands and 

(c) which of their demands have 
been conceded 

THE DEP TY MINISTER IN THE 
MINISTRY OF ED CATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF C LT RE (SHRl 
D. P. YADAV) (a) to (c). The 
reresentatives of Teachers Welfare 
Conress and the  Coro-
ration Teachers Association went on 
Huner Strikie on the dates fiven 
below-

Teachers Welfare FrOm 19-9-74 
Conress to 8-11-74 

Municial Cororation 

Teachers From 23-9-74 

AlI8OCiation to 1-10-74 

Accordin to .1be information fur-
nished by the Municial Cororation 
of Delhi a lare number of demands 
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were ut forth by theae oranisations. 
The maor demands made by them 
are the follcnvi1l-

1. Teachers, in Municial Service 
and with the reuisite ualifi-
cations be romoted to the 
osts of Insector of School 
(Physical) On the basis of se-
niority after cancellin the 
anel already made for direct 
Recruitment. 

2. List of the Teachers, who are 
to be laced in the Selection 
rade till date, be declared 
soon. 

3. All the Teachers, who have ut 
in two years service, be con-
firmed. 

4. A resolution be assed by 
M.C.D. to the effect that the 
Senior HeadmastersIHead-
mistresses be not aid less 
than the HeadmastersIHead-
mistresses unior to them. 

. Pay of the Municial Teachers 
be fied accordin to the re-
commendations of the Third 
Pay Commission. 

6. The issue of Selection rade to 
Nursery teachers be settled 
down without any further de-
lay. 

7. Recruitment rules be framed to 
the effect that only the senior 
Nursery Teachers would be 
romoted as the Headof all 
the Nursery Schools in M.C.D. 

B. Cadre-wise and subect-wise 
seniority lists of teachers be 
released forthwith. 

9. The ayment of ratuity and 
.P.F.C.P.F. before the 
date of retirement of the indi-
vidual teacher, be made com-
ulsory. 

10. Munlclal Teachers Welfare 
Funds be established for the 
teachers. 

11. ltte refund of sslary trOm the 
Municial Teacher8-8eekina 

emloyment in Delhi Admini-
stration Schools, throuh di-
rect recruitment with a   no 
obection certificate tram 
M.e.D.-be sto ed. 

12. A recedence be established of 
rantin scholarshis to the 
teachers sons and dauhters--
sfandin first in their res-
ective classes. 

13. The ualification for Head Nur. 
sery Teacher should be the 
same as rescribed for Assis-
tant Nursery Teacher and his. 
ay scale should be the SSIne 
as rescribed for the Head 
Mistress of the Primary Sc-
hool. The vacancies in all 
the osts should be filled u 
accordin to Seniority and by 
Deartmental Promotion. 

14. The Teachers  Teacheresself 
should be iven the Merit 
(Yoyata) Allowance. 

1. The anomaly created by ivin 
the selection rade to the 
Headmasters should be looked 
into. 

16. The Recruitment Rules for re-
cruitment of Insector of Sc-
hools (PhySical) should be-
revised. 

Demand Nos. I, 2, 3, 6, 7, 13  16 
above have since been acceded to by 
the Delhi Municial Cororation, 
while Demand Nos. 4, , B, 10, 12, 14 
 1 are under their eamination. De-
mand No. 9 bas not been acceted by 
the D.M.C. As reards Demand No. 
II, the secific cases would be looked 
into on merit, if brouht to notice. . 

Death of a irl student of R. V. Anclh .. 
Kanya Vldyalaya, Deihl 

19. SHRI VIJAY PAL SIN H Will 
the Minister of ED CATION. 
SOCIAL WELFARE AND C LT RE 
be leased to state 

(a) whether the R. V. Andh Kanya 
Vidyalaya, Delhi which is an institu-
tion for blind Irls is receivin ov-
ernment aid 
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et ar recently CIID of the in-
mates by name 3AYA died as a result 
of a tall from the aeeoad storey of 
the Vidy81aya. buildin in New 
Raencira Naar, New Delhi 

(c) whether the matter was reort-
-ed to the olice and eD iry held and 

(d 11 80, the resutt Of  enuiry 

THE DEP TY l4INISTER IN THE 
lYlINlSTRY OF ED CATION AND 
SOCIAL wELFARE AND IN THE 
DEPARTMENT F C LT RE  (SHRI 

 NETAM) .(a) and (b). 
Yes, Sir. 

(c) and (d). Yes, Sir and the 
.enuiry is in roress. 

20. SmI N.  E. HORO  Will the 
Minister of A RIC LT RE AND 
IRRI ATION be leased to state 

(a) whether Neal has comlained 
-about the delay in eecution of ower 
roect on the Kosi and Iil comletin 
 soil conservation works and 

(b) if so, whether Indian overn-
ment has cleared the osition in this 
retard and if so, the facts thereof 

THE DEP TY MINISTER IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI KEDAR NATH 
SIN H) (a) and (b). In a note 
dated 8th October, 1974, NeJI81 has 
referred to the delay in eeelition of 
works tor revention of erosion On the 
riht bank of the KOSi dver, roduc-
tion and distribution of ower from 
the Kosi Hydro-electric Proect, sanc-
tion of estimates, Imrovement and 
etenslan of Chandra  canal in Kosi 
.-ea and coIlttuction ot a lift cal. 

2. A comrehensive scheme tor te-
vention of erosion near JalaPr on 
tile riht bank of tbt Koii has ,been 
reared and is already under eecu-

. tion. Out of 32 sur. rooBed to be 
 CORstructed, 8 surs have already been 
constructed and the roreu on the 
remainin surs is bein e edited. 

i.n .. 81  110 t  
in oPeration of t e  RoWtil l10use 
but this hu not affected the su ly of 

e t r t  t, Neal, ll, .. J, tP,e,-Nraleae 
 In tl.is belWfiB e  met 

hOlh the .N Oith Bili arid. 
4. As retards the IanCtion of esti-
mates fOr imrovement, lilt canal etc. 
are eoneerned, theBe estimates were 
received from the NealeSe overn-
ment recently and are at resent under 
scrutiny. 

Jawabarlal Nehru lnltitu.te of Physical 
Medicine and RehabitatiOn 

21. SHRI BISHWANATR JH N-
JH NW ALA  Will the Minister of 
ED CATION, SOCIAL WELFARE 
AND C LT RE be leased to state 

(iI) the total amount of money 
iven by the Central overnment to 
the Jawaharlal Nehru Institute of 
Physical Medicine  imd Rehabilitation 
New Delhi durin the last three 
years 

(b) the total financial  assistance 
iven durin this eriod from Prime 
Ministers fund to thi6 Institute 

(c) whether the accounts for these 
years have been audited if so, the ad-
adverse comments of the audit if 
any tOT each of these years and 

(d) whether the accounts for 
amounts received from the Central 
overnment and ihose from the 
P.M.s fund are maintained under 
searate heads and if not the reasons 
therefor and what stes are bein 
roPosed to tone u the administration 
of the Inatitute 

THE DEP TY MINISTER IN THE 
MINISTRY OF ED CATION AND 

SOCIAL WELFARE AND IN THE 
r  OF C .lltJ (lHRI 

A(VXND WtAM) (ii) ifiotBI amount 
of rtttlney itVen by tlie tra  ov-
ernment, includin the DeIhi Admini-
mation to the lawahlldal Nehru com-
 ,of Jutitutions.  the last three 

financial year. wuas. 14,49,477. 
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(b) Nil. 

(c) The accounts of 1he four inati-
tltlons heft been duly aulfited by the 
(lounel1l Chait1red Accountants. .he 
Enmller of Loeal Fund Accounts of 
Delhi AdmWstration has alsO lIudited 
the accOWlts of two sections r 11-
72 and 1972-73.  MaBr observations 
show (1) Lack of financial disciline 
and norms for the creation of osts, 
resultin in rise in administrative e-
enditure (2) introduction of a ro-
vident fund without a roval of the 
a roriate authorities and (3) inade-
uate checks on realisation of fees, 
urdhases made without invitin uo-
tations 8Ild certain other similar ro 
cedural irreularities. 

(d) Central overnment rants are 
shown in searate accounts.  No rant 
was aid from the Prime Ministers 
Fund. 

2 2 o.  ,.   f1fT 

  t  

 .11 t ff  

(fl) 1(1 orr ftff i nDf fii1.ft 
lffifr it   fT f.frTf .n 

ml 

 11f IfflT,, fifflfff fcmft 

3rT 1TC   

trfir.m   if m tiit 
(.-ft  To fut) (fI) 

1lh (It) .. 1972-73  1973-74 

  f1 m- lf 1tr rr d  

r    W   

 RiR  -

If lim  

(iftro c.r) 
(ITlf 1ff if) 

1972-73 1,189 296. 47 

1973-7..1 17,400 844.44 

Review of National Forest Policy 

23. SHRI VIRBHADRA SIN H Will 
the Minister of A RIC LT RE AND 
IRRI ATION be leased to state 

(a) whether the Central Board of 
Forestry su ested a review of Na-
tional Forest Policy and recommended 
that Indian Forest Act, 1927 should be 
amended and 

(b) it so, reaction of the overn-
ment in the matter 

THE DEP TY MINISTER IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI PRABH DAS 
PATEL) (a) No, Sir. The Central 
Board of Forestry at its meetin held 
On 14-1th October,  1974 considered 
the draft of National Forest Policy 
reared by this Ministry and recom-
mended that a Committee of Ministerl 
should be set u to eamine in detail 
this draft. The Board further recom-
mended that tilis Committee should 
also roare a Model Indian Forest 
Act for adotion by the States. 

(b) The reconrmendatioIl8 of the 
Central Board of Forestry are bein 
eamined in this Ministry for imle-
mentation. 
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Sattlne u of NatioDal (lOaDcD lor . 
Vecatloaal Education 

24. SHRI D. P. JADEJA Will the 
Minister of ED CATION,  SOCIAL 
WELFARE AND C LT RE be leas.. 
ed to state 

(a) whether overnment are ro-
osin the settin u of a  National 
Council for Vocational Education with 
corresondin  bodies in the Statel 
for a roer review of this voca-
tional education rorammes and their 
coordination 

(b) if so, when this Council is likely 
to come into bein and 

(c) whether any uidelines will be 
issued to States in reard to func-
tionin of the Council 

THE DEP TY MINISTER IN THE 
MINISTRY  OF  ED CATION  AND 
SOCIAL WELFARE  AND IN THE 
DEPARTMENT OF C LT RE (SHRI 
D. P. YADAV) (a) to (c). The All 
India Council of Technical Education 
had recommended that such a Coun-
cil should be established. The roo-
sal has also been endorsed by lile Cen-
tral Advisory Board of Education at 
its meetin held 4th and th Novem-
ber, 1974. A  decision on the settin 
u of the National Council for Vo-
cational EducatiOn is e ected to be 
taken shortly. 

Production 01 PaIses 

2. SHRI S. R. DAMANI Will the 
Minister of  A RIC LT RE  AND 
IRRI ATION be leased to state 

(a) whether roduction of ulses is 
faat dwindHn year after year, and 
if so their fiures itemwise durin the 
last three years toether with the 
area and the eriods 

(b) the re OD8 thereof and 

(c) tlle stes taken to increase ro-
duction thereof 

THE DEP TY MINISTER IN THE. 
MINISTRY  OF A RIC LT RE AND 
IRRI ATION (SHRl PRABH DAS 
PATEL) (a) The roduction of 
ulses has no doubt declined durin 
the last few years althouh the area 
varied from year to year as a result 
0 weather and rainfall conditions. 
The area and roduction of maor 
ulses durin the last 3 years is iven 
in the statement attached. 

(b) Durin the year 1972-7) there 
was unrecedented drouht in kharif 
and failure of late rams in Setember-
October with the result that there Will 
reduction in roductivity in kharif 
ulses and shortfall in area Imder 
rabi ulses. Durin the year . 973-
74 there was severe frost occurrence 
durin January-February in the Nor-
thern States which resulted in severe 
damae to arhar (tur), ram and ea 
cros which were in flowcrlnlfruit-
in Btae durin this eriod.  This 
resulted in low roductivity. 

(c) The roduction of ulses is ro-
osed to be increased by (i) increas-
in area under these cros by inter-
cro in, mied crJ in and intro-
duction of the short-duration varieties 
of urd, moon  cow-ea after the-
main cro harvest, and (ii) adotion 
of ackae of ractices in Cltivation 
of ulsea by use of imroved seed, 
hoshatic fertilizer and lant rotec-
tion chemicals etc. In the Fifth Plan 
area of 1 lakh and 70 lakh hectares 
is roosed to be covered under the 
above mentioned two rorammes 
resectively. The Centrally Sonsl.r-
ed scheme initiated from kharif 1972 
is beiD, continued  durin, the Fifth 
Plan. nder this scheme  financial 
aasistance hall been rovided to the 
State overnments for layin out of 
demonstrations on farmers fields to 
motivate them to adot ackae of 
ractices, seed multilication of short-
durationlimroved varieties of ulseP, 
su ly of ulseed to farmers met 
adotion of lant rotection measur .... 
etA. . 
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STATEMENT 

Area aDd Production of Maor Pulses 

1971-72 

PulseCro A P 

1 ram. 79124 0807 

2 fur 1.34   1683  
3 Kharif ulses other  

than tur  670 S 163 0 

4 Reb ulses other 
than ram 322 2 2676 7 

TOTAL PLSES 2210 6 II0934 

--.----

Nitroenous Fertilisers to Orif.osa 
darinr 19J3-n 

27, SHRI , AN ADEB Will the 
Minister of A RIC LT RE  AND 
IRRI ATION be leased to state 

(a) whether Central overnmen, 
made any allotment of  nitroienOl 
fertilisers to Orissa State durin 

 74 and 

,(b) it 10, alii.tythereon 

TI DEP TY MINISIEH IN THE 
MINISTRY OF A RICtifutll AND 
IRRI ATION (SHItI  PRIBH DAS 
PATEL) a  and (b). A.ll.otnuJ).t .ot 
4801 t9tles J. nitrolen, ill terms of 
111allt rlllhini waSmade to Orliisa 
State irom .the Central Fertise)i Pool 
and t.e dwneltic a t t e  d.ur-
in 1973-74 (February t97l-Jillluary 
lJl74). . .,  .. , .Ji 
2l9IS   ..,i6  i  , 

A-Area in Iooo ar  

P-Plo1uctJon ill  tonnes 

197a73 1973-74 

A P A P 

6967 S .3 8  4COS, 

2424 I 191.7 6 1.76, I 13641. 

6387 9 11.49 2  721.79 21II 8 

13.7 21931 386 7 22720 

2091 2 9906 7 1.2881  9iS3 7 

Food Situation In india 

28. SHRI  S KHDEO PRASAD 
VERMA Will the Minister  of 
A RIC LT RE  AND  IRRI ATION 
be leased to refer to the remarks. 
made by Dr. Norman r  Nobel 
Prize winner and aricultural scientist 
as a eared in a local aer dated 
the 21at  Setember, 11174 under the 
cation Food  situation rave in, 
India and the reactions of the ov-
ernment thereon 

THE MINISTER OF STA.ra n THE 
MINISTRY OF A RIC LT RE AND 
lItRI .IDNSHB. ANNASA.HE  P. 
SHlNDJ) The  sltuation is lIM 
ket underconstant review frOm the 
thon term as   rOIn the 1Dft. 
-term oint oIvtew, IIcJ as to .Itain 
foodrains roduction, at  r a r  

e4 e  r  re rte  r e t ar  are 
r r a  er a  viewf . 
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a betwee.. DeIIWId and Su ly of 
FertilllMlir 

29. SHRI DINESH SIN H Will 
the Minister of A RIC LT RE AND 
IRRI ATION be leased to state 

comosin. 

(a) the estimated a between the 
demand and su ly of fertiliJers and 
how overnment roose to cover it 
.and 

(b) stes the overnment have 
taken to make the best ossible ule 
of traditional measures of manurin  

THE DEP TY MINISTER IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI PRABH DAS 
PATEL) (a) Accordin to current in-
dications, durin the year 1974-7, 
there is likely to be a shotuLe  of 
.about 30 er cent in the su JieJ  of 

tr  fertilisers, about 3 er 
cent in the su lies of h03h atic 
fertilisers and about 7 er cent in the 
su lies of otassic fertilisers. The 
followin stes a e been taken to 
meet the shortae-

(i) eIYorllil to maimise the caa-
city u tilisa tion of the eistin  
domestic fertiliser factorell. 

(ti) efforts to imort the mmc.i-
mum uantities ef fertilisers. 

(iii) eIYorts to rationalise t.he sys-
tem of fertilraer distribution 
in the country. 

(iv) circulatin to the State, uide-
. linellreared by the ov-
ernment of India to make the 
best use of the available fer-
tililers. 

(b) stes have alIo been taken by 
-the . overnment to mobilise and u-
liae the rural and urbll oranic 
manure resoureu in 1m best Olllible 
manner. Thus the State overnment. 
have been BIIked-

(1) to take u trainin of the far. 
mers in the techniues of 
eom ltlnl. 

(ii) to introduce a scheme for the 
award of rizes to ram 
Panchayats fer outstandin, 
work in the field of rural 
comost roduction. 

(iii) to set u one lakh obar a  

lants durin the Fifth Plan 
whicJ. will rovidil both ttel 
as as well as manures. 

(iv) to utilille  all the available 
urban waste fOr comost ro-
duction in urban centres. 

(v) arrane comost weekscam-
ains and to take u inten-
sive romotional roaandal 
ublicity throuh Radio, TV. 
Press and other etension 
media. 

(vi) to make the farmers include 
a leuminous cro il their 
cro rotations. 

r  fm if m 
111  Ilff,,  t   VI1l 
-- 

3 O. 11ft mnT of lflrT  . 
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  if 
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IJT   itf t. m1frnf 
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BaCDiati River Proect 

36. SHRI HARI KISHORE SIN H 

Will the Minister of A RIC LT RE 
AND IRRI ATION be leased to 
state 

(a) the roress of Ba mati river 
roect 

(b) the total amount sent e far 
on that Proecl and 

(c) the time by which the roect ill 
likely to be comleted 

THE DEP TY MINISTER IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHR KEDAR NATH 
SIN H) (a) The Ba mati Irriation 
Proect is in initial staes of construc-
tion. Toe Ieft afflu bund from Indo-
Neal border to Sitamarhi Sheohar 
road has been taken u for construction 
in a lellth of 9 miles,  of which .7 
miles have been comleted. Work  on 
ihe riht afflu bund usteam of the 
Barrllie ltas been taken u in II lenth 
of about 2 miles, of which ont mile has 
blen comleted Buildins at the Bar-
rae site alid t  P,liIces.i)ave ra t  

cally been  .. r a  .. r.84 
from Sitamarhno a e sit has a  
been mostly comleted. 
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(b) The e enditure uto the end 
of Auust 1974  is about Rs.  104.0 
1akhs. 

(c) The roect is likely to be com-
leted durin the Sith Plan. 

Award riven by the Krishna-Kaveri 
Tribunal 

37. SHRI C. K. JAFFER 
SHARIEF 

SHRI , Y. KRISHNAN 

SHRI D. B. CHANDRA OWDA 

Will the Minister of A RIC LT RE 
AND IRRI ATION be leased to state 

(a) whether overnment of Kar-
nataka is not satisfied with the award 
iven by the Krishna-Kaveri Tribunal 
and 

(b) if so, the reaction of Central 
overnment in reard thereto 

THE DEP TY MINISTER IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI KEDAR NATH 
SIN H) (a) and (b). The Reort of 
the Krishna Water Disutes Tribunal 
was received by overnment of India 
and the overnment of Andhra Pra-
desh, Karnataka and IvTaharashtra in 
December. 1973. In accordance with 
the roviion in the Inter state Water 
Disutes Act,  196, the Central ov-
ernment and the three arty States 
made refcrences to the Tribuna for 
clarificationiuidance in March, 1974. 

While the hearin of the references 
by the Tribunal was in roress, the 
Counsel for Karnataka made a state-
ment on the 19th Auust, 1974 that it 
was felt by Karnataka, that the con-
tentions made by the State overn-
ment were not likely to be acceted 
by the Tribunal. He 11180 stated thai 
the State had decided to withdraw 
from the roceedins and would not 
articiate in further roceedins. The 
Tribunal roceeded with further h-ear-
ins uto 26th Auust 1974 and ad-
ourned it. hearin. thereafter. 

The overnment of India has ured 
the Karnataka overnment for its 
cooeration with the Tribunals work 
and .to articiate in the further ro-
ceedIns of the Tribunal whiCh is the 
only institutional arranement undeI 
the Conititution to settle the Inter-
State Water Disutes. 

Promotion of Buddhist Culture in .. 
Sravasti W.P.) 

38, SHRI B. R. SH KLA 

WilI the Minister of ED CATION, 
SOCIAL WELFARE AND C LT RE 
be leased to state 

(a) whether overnment reconise 
the historical sinificance of Sravasti 
situated in Bahraich district and 
artly in onda district 

(b) the stes taken to romote 
Buddhist culture in Sravasti and 

(c) the facts thereof 

THE MINISTER OF ED CATION, 
SOCIAL WELFARE AND C LT RE 
(PROF. S. N R L HASAN) (n) 

Yes, Sir. The sites and remains of the 
ancient town of Sravati and Jetavana 
(Buddhist site in the suburbs of t  

town of Sravasti) havin been declar-
ed as bein of national imortance are 
already under the rotection of t  

Central overnment. 

(b) and (c). The Buddhist remains 
at Jetavana haVe already been e osed 
by ecavation and are bein maintain-
ed by carryin out suitable reairs 
whenever necessary. The lite of 
Jetavana has also been develoed by 
horticultural oerations. Stes have 
been initiated to develo the site of 
Sravasti as well by way of layin out 
ardena and lawns. Aart from the 
ublicatiOn of the reorts on the e-
cavations at both the sitell,  a uide-
book has been ublished to enlihteD. 
the common eole about the history 
and lIlOfWIIlenta of the Bite .. 
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40. SHRI ONKAR LAL BJilRW A 
Will the Minister Of WORKS AND 
HO SIN be leased to state 

(a) the number of arades of officers 
on rolls from the Assistant Enineers 
lathe Suerintendin Enineers in 
the C.P.W.D. which have been made 
ermanent, searately for Civil and 
Electrical sides, as on the 1st July, 
1974 and 

(b) the effective dates of their con-
firmation 

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HO S-
IN (SHRI MOHAN DHARIA) (a) 
The osition as on 1st July, 1974 is as 
follows--

Civil 

S 
neers. 

Eecutivc Eniacers 7S 

Assistant Eecutive En- 93 
inBet  

Assistant Enincers 17 

Elec-
tr.cal 
I 

4 

16 

24 

47 

(b) The effectiVe dates of their con-
firmatiOn vary from erson to erson 
subect to their bein eliible and the 
availability of the ost. 

Taklnr over of Sick Coees in Delhi 

41. SRRI Y. ESWARA REDDY 

SHRI M. S. P RTY 

Will  tile Minister  of ED CATION, 
SOCIAL WELFARE  AND  C LT RE 
be leased to refer to the rely iven 
to nstarred uestion No. 2740 On the 
19th Ai Bt, 1974 relardine takin 
over of sick collees in Delhi and 
atate whether overnment have consi-
dered the II.tion made for d-
 the Delhi niversity Act 81 to 

rovide for takin over the manllEe 
nrmt of tllllllr and . 

(b) if l1,oth., ac Ol1 taken breih 

 

80 

fl  MINISTER or JIlD C4TlONi 
SOCIAL ttLliAR ANb ctttntt 
(PROF. II. Nlll. lfABAJIf) (a) Yea, 
Sir. 

(b) It is rooeed to introduce a 
Bill in the current session of the Par-
liament to amend the Delhi niversity 
Act. 

Allotment of foodraiDa to States 

42. SHRI RAMDEO SIN H 

SHRI MADH  LIMA YEo 

Will the Minister of A RIC LT RE 
AND IRRI ATION be leased to refer 
to the rely iven to Starred ues-
tion No.9 on 22nd July, 1974 reard-
in criteria for and uantity (If food-
rains allotted to States durin Jan-
uary-June, 1974 and state 

(a) what was the allotment of food-
rains to Bihar, West Benal and 
other States and nion Territories 
in the month of July, Auust, Setem-
ber and October, 1974 

(b) whether the allotments to 
Bihar were sharly ste ed u from 
January-February 1974 to May-June 
1974 because of the mass movement 
in Bihar 

THE MINISTER OF STATE IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI ANNASAHEB . 
SHINDE) (a) A statement is attached. 

(b) AllocatiOn  of foodraills from 
the Central Pool are made oiectively, 
takin into consideration various fac-
tors like availability of stocks in the 
Central Pool, the needs of all the iefi-
cit states and other relevant uects. 

The allotments made to Bihar from 
January to June, 1974 are as follows 

Month uantity 

January 
February 
lIuch 

 
May 
June 

in 000 tonne. 

. 

2.0 
30.0 
3.0 
40.0 
40.0 
40.0 
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StatelDeDt 

AIlo,,,,.nl of foodl  10 all Ihe Statls nion Territories durin July 10 October, 1974 

(In  000 metric tonne.) 

State nion Territory 

A,IIdhra Pradesh 

Assam 

Bihar 

uarat 

Haryana 

Himachal Pradesh 

Jarrunu  Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Maniur 

Mehalaya 

Naaland 

Orissa 

Punab 

Raasthan 

Tamilnadu 

Triura  

ttar Pradesh  

West Benal ... 
A  N Islands  

Arunachal Pradesh 

Chlldiarh 

Dadra  Naar Ha eli 

Delhi 

oa, Daman a  Diu 

MirlOraftl 

err  ,   , 
(includin Mahe  Yanam) 

fotal  

July  Auust  Set,  Oct, Total 

6S 6   6S 6 260 

90 120 1 0 181 41 

400 0   00 600 20 0 

10 10   80 770 2370 

, 0 100 1 0   1 0 4 0 

60 60   60   60 240 

200   200 17 19 770 

1 0 1 0 200   200 700 

870 940 87 0 870 3 0 

0 So 180 70 3,0 

1080   11 6 12 0   1310 4796 

3 3 2 2S 120 

90 60 60 60 270 

22 2S 20 24 91 

80   80 160 233 3 

30 1 0 2 0 2 0 680 

143 1 0 180 303 776 

20 0 0 140 260 

30   30 30   30 120 

300 300 410 410 1420 

IISO JISO JI O 1430 4880 

0 20 0 10 40 

1 1   11 16  

0 0 0 0 20 

04   04 o.y 04 16 

390   390   390 390 160 

43 3 43 47 186 

22 22   22   22 8, 

037   037 062 06 201 

-------------------------------
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Loss due to ffood in Bihar 

43. SHRI BHOLA MANJHI: Will 
the Minister of AGRICULTURE AND 
IRRIGATION ,be pleased to state: 

(a) the total loss to crops in Bihar 
on account of floods � various Dist
ricts; 

(b) the help given by the Centre 
to the people there; and 

(c) whether a large number of peo
ple dies in Bihar during this period 
and if so, the number thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) The State Government 
of Bihar have reported that cropped 
area of 15.30 lakh hectares was affect
ed by floods· during· 1974 and the loss 
to the crops as estimated is Rs. 2.02.02 
crores. 

(b) Army and air force assistance 
was provided by the Central Govern
ment for rescu·e and relief operations. 

(c) ·The State Government have re
pol'ted that 61 human lives were lost 
due to floods. 

Impact of shortfaI1 in kharii production 

�:4. SHRI P. NARASIMHA REDDY: 
SHRI BANAMALI PATNAIK: 

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state: 

(a) whether Government htve as
sessed the impact of the shortfall i n  
Kharif food productian o n  procure
ment and overall availability of food 
in the country; and 

(b) whether Government have for
mulated any plan to cope up with 
the resultant situation and if so, the 
broad features thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
I RRIGATION (SHRI ANNASAHEB P. 
SHINDE): (a) and (b). As kharif crops. 
were reported to have been affected 
due to deficiency of rainfall, in large 
parts of th·e country special steps were 
taken (i) to divert. power in Haryana, 
Punjab and West Uttar Prade�h for 
agricultural purposes, {ii) to supple-

I ment the opep market availability in 
the country and also to maintain sup
plies through th·e · public distribution 
system sustained efforts for intensify
ing the ·procurement operations are 
being made and (iii) steps have also 
been taken for importing foodgrains 
from abtoad. · 

Minister's statement on food shortage-

45. SHRI C K. CHANDRAPPAN: 
Will the Mirii�er· of AGRICULTURE 
AND IE.RIGAT!ON be pleased to 
state: 

(a) whether in his recent statement 
On 1rn.1 October, lil74, he has observed 
that the. food, shoi;tage. in the country 
is due to hoarding; and 

(b) in' vie,v of. his statement what 
follow up action has been taken by 
his I Ministry to dehoard the food stuff 
and distribute the focd through pro
per chaJ?nel �t fair pri,ces? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHIND�): (a) a�d (b). The Union 
Minister of Agriculture and Irrigation 
observed that holding back o' stocks 
by traders and big farmers wac; one of 
the major factors contributing to the 
food shortage beiIJg experience>d in the 
country. The Govermn'ent of India 
have been constantly impressing upon 
the State Governments to strict!y en
force the various Central Orders and 
t0 invoke the provisions of the D.I.R., 

M.I.S.A. and the Essential Commodi
ties Act, 1955 for taking action 3gainst 
persons. indulging in hoardinf{ and 
black-marketing. The State and Cen
tral Governments have been keeping 
a close watch over any possible hoard
ing by the traders and other persons. 



Baetraq .... � la W91t 
...... 

411 SS!U R. N BARMAN Will the 
Muuater or AGRICULTURE AND 
DUlIOATION be pleased to atate 

(a) whetb41r the Weit Beniai Gov• 
emment hu prepared an emer1ency 
pA11r1 for the nezt rab1 aeaaon 

(b) af ao. nature or the plan, and 

(c) whether Centre' 1 approval haa 
been ,ou,ht for th11 plan .md 1f 10, 
whea• 

THE DEPUTY MINISTER IN TKE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL) (a) to (c) The State Gov
ernmt>nt of West :&>npl h<1s prep.red 
a pro,rammefor bru,gm1 aditional 
area under Rab1 crops to off\et the 
damo1e cauaed to Kh.ml croP& by 
ftood�. cycJone and droulht The 
proaramme 1.s to cover an addlbonal 
••-ea of 2 as JaJ.h acres compuamar or 
1 t7 1akh acres or wh•t. 047 lakh 
acre• or Doi,, paddy O 21 Jakh acres of 
pub,e,J, 0 1' JaJth actea '1f cnlaecdl and 
O 052 lakb ac·rea or P>t•toea 

C..t of prodactlon of p;Mldy and raw 
late Ila St11ces 

47 C:;JIRI S P BHATT ACHARYY A 
Will U1<. Mm11ter of AGRJCl,LTURE 
AND IRRIGATION be p ea� to 
atate UM' co.t of production ot paddy 

'Ind raw Jute per acre 1tem-w.aae m 
o ff'erent stat•" 

TH� DEPUTY MINISTER IN THE 
MINl&TRY OF AGRICULTURE MD 
IRRIGATION (SHRI PRABHUDAS 
PATEL) Under the Compre,henstve 
Schene f:or Study1n, the Cost of cuJ. 
hvat1on ot Principal Ctopa m Incb.., 
laim.hed by the Kudstry, •tunate1 
of ccc. of production of pad(IT per 
hectare have been ce.pu\ed for the 
year 1971-72 for Andbra ,>radeab and 
for 1971·72 and 197�73 ,or Ona 
(p1ov1s1onalJ Thee eallmalea are 
ca"en m the encJosed atatement 
Data on eo1,t of p1oduction 01 p.1Jdy 
ha"e also been colleded co J971.7J 
1972..!;3 and ltff.74 for a number of 
other 6'ate1 thHe ant at vanou1 
r.t,1es of \Crutmy, t'omp1J•taon 
proce•1114f and ana)ys1s 

Under t'he Scheme raw Jute has 
been taken up as the pr1nc1pal crop 
f.ot atudy m the  States of A11am, 
B1har, Onr.A .. 11d West Bena.I dun111 
1173-74 Hd 197�75 Data ulllected 
for Ul7S-7• are be1111 acna\nuaed and 
compiled by the 11encies en rusted 
with the Jield work m tht' concet ned 
St.ate• The compiled data lll'e c;•1JI to  
be received m the �ru�by :lot fur,. 
ther ana)y�11 It would be some 
\unl" be 01e tbe'>e dat• arc recP1ved 
here and c·,tlffi.tt..a oc akt fl p10JuC'• 
t1on of r,rw Jute generated l•or the 
1974-75 <'rop the field �otk 1s m 
pto,resi. 

Stateai"'t 

Con of<'llllll.UIOr, } ecflll'cr HM•" 01 JC'<'lt "' P,,oil,c11""1'f'I' Q/AMlc,l of Po4lv 

SNn Itan. o!' Cott 

t mo. llll'bour 

a Bullod'. labour 

J Mdla'eI.ellow ., 

Ardhn 
PrlJC'I'" 

1971•�:1 

Oh S"'r h tai•e) 
-----
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S,l-W, Item of Cost Anhra Orissa 
Pradesh -------
1971-72 1971-72 197-273 ----, 

4 Seed 610 289 6076 

 Fertilizer 1841  20 3 2009 

6 Manure 10233  3700 4181 

7 Ins ecticide 969 I 29 282 

8 Irriation chares 180 040 307 

9 Interest on Xorkin Caital 18,  9 4 997 
10 Rental value of owned land 4436 24486 24978 
11 Rent aid for leased-in land 7 24 2921 4 79 
12 Land Revenue, cesses  taes 3167 2 30 266 

13 Dreciation on imlements and farm buildins, 31  33 1426 ISS 

14 Intere on fied caital 0 17 274 287 

Total Cost 147633 83796 881 47 

Yield er hectare (uintals) 2 22 1684 1672 

Total cost of roduction  CRs, er uintal) 1 3 40 13 44 19 

,Provi,ional, 

--CSt ofcoduccion r  Ihta is oltained by diviJi1 the cast of cultivation er hec 
tare (net ofche vaue of JfPouCC) by the yield er hectare, 

Nelte Athe filed le I, the C,m reh,nsive Scheme is bein imlemented in different 
Sla bi t ra   r t e  etc, Tne imlementin aencies oranbed the 
fieli  rv Y a 11 uni,rta3crutiny aClC eomlation of data. Further roceir and 
a ulysis of data a, aso rearaionofre rts thereon are undertaken in the blin,try 
of Alriclltu,e a 1  Iri ion. Tile holdln wise data on C)st uf cultivatiun or 
ditfrent incacrv3 nd Stae levelestimates of cClstofroduction based chereon 
are also ed with the State .JVernments concerned, and th(ir ews and cum-
mentson these ket in view wilile rearin the final reorts, 

Nationalisation of suar mills in .P. 
and Bihar 

48, SHRI S  M, BANARJEE Will 
the Minister  A RIC LT RE AND 
IRRI ATION be leased to state 

(a) whether a final decision has 
been taken to nationalise suar mills 
in , , and Bihar and 

(b) if not, the reasons for s1Jch an 
.abnormal delay 

THE MINISTER OF STATE IN 
THE MINISTRY OF A RIC LT RE 
.AND IRRI ATION (SHRI SHAH-
NAWA KHAN) (a) No, Sir. 

(b) As stated in the Memorandum 

cit action laid in the Lok Sabha on 

26th Auust alon with the Reort of 
the Suar Industry Enuiry COID-
mision, the overnment are consider-

in this uestion In view of the 
sizable financial outlays and the 
comle technical and administrative 
isues involved overnment re ire 
some more time to arive at a final de-
cision. 

Collase of Sarai Rohla OVfrbrid. 
Delhi 

49, SHRI JA ANNATH MISHRA 
Will the Minister of WORroS AND 
HO SIN ,be leased to ate  

(a) whether a san of the Sarai 
Rohilla over bride in Delhl under 
construction. had colla.sed callnc 
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-.rioUI blJQdaa to number of labo\l• 
ren worldrts thlftl 

(b) whather Gove.went have en• 
q\Dlld into the eaUMI ftW the C:ODaPH 
of tbe I� and 

Ce) if ao. outcome thereof? 

THI: JIJNIS'l'SR 01' S'l'ATE IN 
THE MINISTRY OF WORKS AND 
HOUSING (SHRI KOHAN DHARIA) 
(a) On tth s.i>tember. 1174. while 
work wa, in proJ11111. one ot the four 
9l)alll � the approaches to S.rai 
Rohllla Overbl'id1e under conatruc
tlon collaPRd. Twelve of the labo
urers who were workln1 at the time 
of eollap11e receiftd injuries and 
were cwichar,ed after bem, liven 
flnt aid. 

Cb) md (e) The Delhi Municipal 
Corporation has apolnted a Ccimmlt
tee to examine the causes of the C'ol· 
lapse. The enqiry i1 in procreu. 

W me ..... la fa-hr+ Wt WIii& 
Jlap) 

50. DR. RANEN SEN: Will the 
:lllnist1.r of AGRICULTUU AND 
mRlGATlON be plea11ed to state: 

(a) whether Government a .. c awere 
that whole of Weit Ben,al ii famine 

1trieken and partieularb' lll"V•-n diat
riets arc- starvin,: 

(b) ir ao, measures Government 
have taken to render relief to tc,eee 
people; and 

( e) atepa propoled to arrelt tlrther 
ezpenaton � famine ln the St:ate; cd 

Cd) whether Government are aware 
that 100 pertom are d1tn

,, 
dail:, in 

Weit BeQpl ud if IO, readlOD of the 
Gowrmnent thereon? 

enanent bu � a1kld to ..,d a re
port en t,- 111bject. A 1tatement will 
lie Ja1ct on the Table of the S.bha ... 
IJOOn as it ls received. 

51. SHBI BIRENDER SINGH RAO: 

SHRI MUKBTIAR SINGH 
M.Al..JX. 

Will the :lllni1ter of EDUCATION. 
SOCJAL WELFARE AND CUI.TuR2 
l,e pleue4 to -....: 

Ca) whether Government have since 
inquired into the poor perfor111ance 
of the Ind.Ian Boeke:, Team at 
Tehran; 

(b) 11 IO, the c:au1e1 thereof, and 

(e) llie atepa taken by Government 
!lo 1a�pi ove the 1tandard .,: .in.11:in 
Boclt�yf 

THE DEPUTY KINIS'l'D JN THE 
MINISTRY OF EDUCATION AND 

SOCIAL WELFARE AND IN THE 
OEPAit'l'MENT OF CULTURE lSBitl 
ARVIND NETAM); (a) to C1:>: The 
Indian Hockey team lo1t to the Pakis
tan Bocbl:Y team in the re-played 
1'inal in the Asian Games held at 
Tehran during September, 1974. Ac. 
eotdin1 to the uaeament of know
ledgeable penoos, the Indian team 

could .perhaps have done better had 
.itl pre-toUJIIUftent trainlnl not been 
atl'ect.d advenely becau11e of the dis· 
pules in the Indian Boeke)' Federa
tion. Government has ukecl the Indlan 
Olympie AsllOC!iation whic:b is tempc>
rciJy lookmc after the dau-s of 
the Indian Hockey Federation. to en
aure pn,par traininC and l!h,sical con
ditionin1 Qf tbe Indian Hoek.,. team 
Wore 111 partldl)ll&ion in the emuine 
impoit"tant lntematlonlll tollfflll!Deats. 
Gotwnmiilftt would eamd neeetat7 
,,,,..nae and �Ion in thia 
ftll!Ud, 
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Release of Water from Farakka 
Barre 

. SHRI SOMNATH  CHATTER-
..TEE Will the Minister of A RIC L-
T RE AND IRRI ATION be leased 
to state 

(a) when 40,000 cusecs of water 
from ara  Barrae will be releas-
fl for the Calcutta Port ald 

(b) whether any demand has also 
been made by Banladesh for the re-
lease of 20.000 cusecs of water from 
Farakka Barrae 

THE DEP TY MINISTER IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI KEDAR NATH 
SIN H) (a) The Feeder Canal of 
the Farakka Barae Proect is e-
ected to be comleted by the end of 
this year and thereafter, the Proect 
wHl be commissioned. The allocation 
of the fair-weather flow of the ana 
is under discussion between the 
overnments of India and Banladesh 

(Ib) No. Sir. 

lJ.S. Scholars and E erts comin to 
India 

8. SHR INDRAJIT PTA 
Will the Minister of ED CATION 
SOCIAL WELFARE  AND  C LT RE 
Ibe leued to state 

(a) ttle number of . S. scholars 
.and e erts who came to India durin 
1972.73 and 1973-74 

(b) whether in 1971 IIOme checks 
ere imosed on such scholars and 
eXPerts comin to India and if so, 
hether these rules were re d  and 

(c) whether a to .S. Aid official 
ho wu blacklisted earlier is tourin 
on behalf ot a to . S. FoundatIon 
and it la, the articulars thereot 

IHJJ MINISTER OF ED CATION, 
SOCrAL WELFARIl  AND C LT RE 
PROF. S. N R L  HASAN) (a) 

The number of .S.  Scholars, Stu-

dents, E erts who visited India with 
the a roval of the Ministry of Edu-
cation and Social Welfare durin 
1972-73 and 1973-74 is as follows-

1972-73 

1873-74 

81 

119 

The above fiures eclude-

(i) scholars. students who have 
come to India under the 
various scholarshi schemes of 
the overnment of India 

(i) students who have souht ad-
lnission directly in various in 
stitution 

(iii) teachers le erts who may 
have come on  assinments 
under some rorammes of 
NESCO  and other such or-
anisation and 

(iv) research scholars with the a-
roval of other Ministries with-
out reference to the Ministry 
of Education and Social  Wel 
fare. 

(b) There have not ,been any curba 
on the entry of forein scholars in 
India. However,  a certain frame-
work hilS been laid down to ensure 
that while forern educational acti-
vity in India is conducted in the most 
fruitful manner, it does not adversely 
affect our national interests.  Forei-
n Scholars are thus not erlnitteci to 
undertake research in certain fields, 
includin those related to the border 
areas. Keein this in view, each re-
search roect is ealnined on merits 
to assess its acadelnic viability, be-
fore the visit is a roved. 

(c) overnment have no infonna-
tion. 

m.her roeurement rice of Pad., 
bed b, ram Nail. 

17. SHRI M KATHAlI TH  
Will the Minister of A RIC LT RE 
AND IRRr ATION be leased  to 
state 
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(a) whether the overnment of 
IfamilNadu had fied a hiher ro-
curement riCe for addy than the 
Price fied by the Centre and 

(b) if so, the reasons therefor Emd 
the reactiOn of the Centre in that 
reard 

THE MINISTER OF STATE IN 
THE MINISTRY OF A RIC LT RE 
AND IRRI ATION (SHRI ANNASA-
HEB P. SHINDE) (a) and (b). 
The overnment of Tamil Nadu had 
announced hiher rocurement rices 
for addy, but now they have areed 
to fi the rocurement rices of 
addy to be rocured under levy as 
communicated by the Central overn-
ment. 

Pastl 01 P..Ts. and T..Ts. lyi 
vacant In Deihl  Schools 

8. SHRI SHASHI BH SHAN 
Will the Minister  of ED CATION, 
SOCIAL WELFARE AND  C LT RE 
be leased to state 

(a) the total number of osts  of 
Princials,  Vi e-Prindals,  P..Ts. 
T..Ts. and other teachers lyin 
vacant in the schools under Delhi 
Administration as on 31st  October, 
1974. 

(b) since when these osts are lyin 
vacant and 

(c) the stes taken or roo,ed to 
be taken to fill these osts in view of 

e  t ere t of students 

 DEP1rY.  IN fHE 
MINISTRY  .OF  AND 
SOCIAL WELFARE  AND IN THE 

r OF C LT RE (SHRi 
.. P..Y.D4V) a  W, 

e a  ,lS, P. ,, 1 ... 8fl, f,. 
Ts. Nil, other teachers 24. .  

(b) r  

1 ost since academic year 1972-73. 

 aince ,ebruary. 1974. 
 osta since luly, 1974. 

2 osts since Setember, 19,.. 

1 ost since October, 1974. 

Vice-Princials 

71 osts since Auust, 1972. 

21 t  since Aist, 1973. 

16 osts since Auust, 1974. 

P. . Ts. and other cateories 

6 osts since Auust, 1974. 

(c) The osts of Princials will be-
filled u as land Iwhen anels are re-
ceived from nion Public Service 
Commission, to whom reuisition has 
already e and it has also called for 
a lications by advertisement. The 
osts of Vice-Princials could not be 
filled u owin to the roosed 
amendment in the Recruitment Rules. 
The vacant osts of teachers rire be-
in filled shortly from out of el.iible 
candidates. 

Distress sale of Children in West 
DenIal 

9. SHRI MADH RYY A HALDAR 
Will the Minister of A RIC LT RE 
AND  IRRI ATION be  leased  to 
state 

(a) the number of cases of distress 
ale of ilildren and suicide by starv-
in eole f West  Benal dw-iIlC e 

months frO(t.l Auust to October,  

t e  and  ,  . .. 

(b) amount or relief iven to  
IItarinJleole by tile Central ov-
..,-nment durinl thDH months I, 
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Siate overnment and it will be laid 
on the Table of the Sabha ras soon as 
it is received. 

Cancellation of International DaIrJ 
Conress 

SO. PROF, MADH  DANDAVATE 
Will  . the Minister of A RIC LT RE 
AND IRRI ATION be leased to 
state 

(a) whether overnment roose 
to cancel the Intemational Dairy Con-
ress to be held in New Delhi in 
December, 1974 

(b) the actual e enditure incurred 
on the Dairy Conress till the end of 
October 1, 1974 and 

(c) the reasons for the abrut can-
cellation of the Conress 

THE DEP TY MINISTER IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (Smt PRABH DAS 
PATEL) (a) No,  Sir. 

(b) Information relatin to e-
enditure uto 1th October,  1974 is 
not available.  However, uto 30-9-74 
an e enditure of Rs. 13,06,219.61 was 
incurred in connection with the Dairy 
Conress. 

(c) Does not arise. 

A ointment of Lecturers by Delhi 
Sikh urdwara Board 

61. SHRI JHARKHANDE RAl 

SHRI K. M.  MADH KAR 

Will the Minister  of ED CATION, 
SOCIAL WELFARE AND C LT RE 
be leased to state 

(a) whether the DeIhl Sikh urd-
wara Board, which is rIlini two 
collees in Delhi has a ointed Arts 
and science lecturers without the 
rior a roval of the Delhi niversity 
and 

(b) if so, whether any stes were 
tHen to lee that the collee authori-
ties do hot violate the rules of Delhi 
niversity 

1813 J...-. 

THE iMINISTER or IlD CATION, 
SOCIAL WIlLFARJ AND C LT RE 
(PROF. S. N R L HASAN) (a) I8nd 
(b) Accordin to the information fur-
nished by the niversity of  Delhi, 
some ad-hoc a ointments of teachers 
were made by S. . T. B. Khalsa 
Collee run by the Delhi Sikh ur-
dwara Board, without consultin the 
concerned Heads  of Deartments of 
the niversity. The Princial of the 
Collee was informed that ad-hoc 
a ointments should be made with the 
concurrence of Heads of Deartments 
as their recommendations are laced 
before the Eecutive Council for 
ra t  reconition to teachers. No 
definite rely has so ar been recei-
ved. The niversity is, however. in 
corresondenCe with the collee. 

Statement of Eternal Affairs MlniIter 
In .S.A. on food horiare 

62. SHRI B. K. DASCHOWDH RY 

SHRI BIREN EN TI 

Will the Minister of A RIC LT RE 
AND IRRI ATION .be leased  to 
state 

(a) whether the then Indian Eter-
nal Affairs Minister  told the Press in 
America that there had been not one 
death in India because of famine and 
that the shortae of food was only 
five er cent 

(b) whether his Ministry has ur 
ently a ealed to the Soviet nion 
for four million tonnes of wheat and 

(c) whether the statement of the 
then Forein Minister  accords with 
the SOS to the Soviet nion and dis-
tress reorts frolll  various States 
throuh official and non-official chan-
nels about etreme scarcity and lare 
number of starvation deaths 

THE MINISTER OF STATE IN 
THE MINISTRY OF A RIC LT RE 
AND IRRI ATION (SHRI ANNA-
SAHEB P. SHINDE) (a) to (e) 
While commentin uon tb,e news of 
lare 1I8le starvation deaths in India. 
the then Minister of Eternal Mairs 
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h,ad clarified to the ARWican Press 
t a  altbouah th.e suortllie of food-
rains in India was comaratively 
small i.R ercentae, but it amounted 
to a substantial uantity because of 
lare oulation in the COWl try. There 
have been scrcity conditions in some 
arts of the country due to drouht 
and floods and certain uantities of 
foodrains are e  imorted to 
maintain the ublic d tr t  sys-
tem at a reasonable level. No reuest 
has been made to the overnment of 
.S.S.H. for four million tonnes of 

at  

Discontenl.lnent alJlOll ltudents due 
to incl eased Mess chares and rices 

of tet books 

63. PROF. NARAIN CHAND 
PARASHAR Will the Minister of 
ED CATION, SOCIAL WELFAHE 
AND C LT RE be leased to stilte 

(al whether overnment have 
noticCd a sense of unrest and discon-
tent a.non Ill sludents in the vari-
ous niversities of the country, as a 
result of increase in Mess chares and 
the rices of tet bookseercise 
books 

(b) if so, whether overnment have 
taken or roose to take any stes 
for subsidisln of the foodrains for 
Hostels and the roduction of chea-
er tet bookseercise boots and 

(c) if so, the stes taken or roos-
ed to be taken by vernment 

THE DEP TY MINISTER IN TH1 
WNISTRY OF lDVCATION AND 
SOCIAL WELFAI  AND IN THE 
DEPARTMENT OF C LT RE (SHRI 
D P. J)A,.V) (a) to (). Tbe lV-

e t are e  of e d  
of tI t d    

the rice ot tet r e  

and mAAS c.hlire,el in. tM hstel. Tn. 
Minis.tr y III ItuWlit,riai  Deval.o.Pment 
luve allaca.tell 1,2..ooo  t 

white rinitin aer at a reasooable 
rice for the educational sector durin 
this year and already allocations of 
about 70,000 tonnes of white aer 
have bElen made on the advice of the 
Ministry of Education, for the eriod 
June to December, 1974 to all States, 
nion Territories and the universities. 

The Ministry of Ariculture a e 

also issued instructions to all State 
overnments and nion Territories to 
ensure su lies of  food rains to 
Hostels throuh the Public Distribu-
tion System. 

Searate Alchaeololieal  Circle ill 
Ka.ru.ataka 

64. SHRI . V. KRlSHNAN 
Will the MmiSler (,f ED CATION, 
SOCIAL WELFARE AND C LT RE 
be leased to state 

(a) whcther Ccntwl overnment 
has sanctioned a searate Archueolo-
ical Circle for the reservation and 
maintenance of ancient monuments in 
Karnatala and 

(b) if so, the facts thereof 

THE MINISTER OF ED CATION, 
SOCIAL WELFARE AND C LT RE 
(PROF. S. N R L HAlSAN) (a) land 
(b). A new Circle named as Mid-
southern Circle with ead rter at 
Banalore comrisins the whole of 
Karnataka e)deet the north-eestern 
1)i.otMcts vi,., iaichw. ar  and 
Bid,  t be created d r  1.7-7. 

fit4td11 .. i lIII1   iI  
   , ....... 

tt  

..n e1iIf r   

ItIfT fw.,   .m  
  omr.t lfiT r    
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ADOealea of fOOdIraiDs to PaJama. Probaou eriC14 t. C.P.W.D 
DWdct  

66. K MARI KAMALA  K MARI 
Will the Minister or A RIC LT RE 
AND IRRI ATION be leased to 
tate 
(a) whether Central overnment 

is makin secial  food  allocation 
to Palamau District in Bihar besides 
the food allocated by State overn-
ment 

THE MINISTER OF STATE  IN 
THE MINISTRY OF A RIC LT RE 
AND IRRI ATION  (SHRI ANNA-
SAHEB P.  SHINDE)   Allotments 
from the Central Pool are made to the 
4i1ferent states keein in view the 
availability of stocks in the Central 
Pool Bnd the needs of tbe deficit 
States. Internal distribution of food-
rains is the resonsibility  of the 
State overnments and no direct 
allotment to the districts is made by 
the Central overnment. 

 if    if m-  
 

67  .n   mn 
.n  

.n    

   Ifti- 

flJr   m.-r( I1lT 1I -lifR 
 liIfT    

  1974  Tor Cff, 

fcrfiT  it mr i r it  
  rnr  r ifT 

    (lJ1lT  1T1T 
 .. 

(11)    iflIT  
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...,. liT tt t  
Itt. ( f,f .r1fflll Ii  
 (tft tfll -RI)  (iii) Slh (11). 
.i  i rt t  ( srh 

   

68. DR. LAXMINARAIN  

Will the Minister of WORKS  AND 
HO SIN be leased to state 

(a) the robatiOn  eriod fied for 
workin in officiatin caacity in the 
caae of (i) Assistant Eecutive Eni-
neen Class I in the C.P.W.D. who 
are Oited as SubDivisional officers 
and (il) Assistant Enineers Class II 
osted as Sub-Divisional  Officers ami 
carryin out identical duties and 

,(b) if no robation eriod has been 
secified in their cases the reasons 
therefor 

THE MINISTER OF STATE  IN 
THE MINISTRY OF WORKS  AND 
HO SIN (SHRl MOHAN 
DHARIA) (a) and (b). A robation 
eeiod of two years has been rescri-
bed both for Assistant Eecutive En-
ineers and Assistant Enineers, IIP-
ointed on a reular basis, whether 
Oited in Sub-divisions to work as 
Sub..DiTisional Officers or otherwise. 
H wever. of late there have been a 
number of ad hoc romotions from the 
rank of lunior Enineers to the rank 
of Assistant Enineers.  These eole 
have not been ut on ,robation be-
ause te romotions, in uestion, are 
not treated as reular romotions to 
c1iiI II of the Central Enineerin 
Secviee in which the rade of Assis-
tant Encineers has been encadered. 

Ad hoc romotiOllll became necessary 
ill tlrla Ce because the entire issue 
belore tile Sureme Court in al1 
a eall e4 llainst the ileeision of the-
Deihl IIIh Court 1.1 that the uotas 
earlier 8ud by the overnment for-
a ointment throuh the varioua 
DIOCe bu not been ftnally deter-
mined and e  not oerative. 
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uantity and uality of Milk .f 
n.M.S. and other Sehemee 

69. SHRI MADH LIMA YE Will 
the Miniter of A RIC LT RE AND 
IRRI ATION be leaed to 8tate 

(a) whether aart from the Delhi 
Milk Scheme, the Central overn-
ment is runnin any other milk sche-
me in the niOn Territories of India 

(b) what is the total su ly of milk 
er day under each of these e e  

and 

(c) what is the content of the skim-
med milk owder, fat etc. in the milk 
su lied throuh these schemes 

THE DEP TY MINISTER IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI PRABH DAS 
PATEL) (a) Delhi Milk S e is 
the only milk roect run by the Cen-
tral overnment. Poona, Chandiarh 
and Pondicherry are the other milk 
schemes which are run by their res-
ective nion Territories. 

(b) The averae daily mi1ksu lied 
by the three milk schemes in Auust, 
1974 is as under-

I. Ponda Milk Scheme 3,600 litres er 
day. 

2. Chandiarh Milk 4,600 
Schemes. 

3. Pondicherry Milk II ,000 
Scheme. 

(c) The uantum of s.m.. used 01). 
day-to-day basis is deendent on thIe 
availability of fresh milk, it is not 
ossible to assess the content of skim-
med milk IPOwder in the milk su lied 
by these three schemes to the consum-
.in ublic. The S. N. Y. d a  cn.-

tents of milk su lied to the consu-
mers by these roects are as under-

Protein 
Name of 
Scheme 

Tye of (Solids-Fat () 
milk not 

1. Panda . Toned 

2 Chandiarh f Whole 
  l Toned 

3. Pondicherry Toned 

fat) ( ) 

8 

8 

Tehran Asian ames 

70. SHRI H. N. M KERJEE 

SARDAR SWARAN SIN H 
SOKHI 

30 

0 
0 

Will the Minister of ED CATION, 
SOCIAL WELFARE AND C LT RE 
be leased to state 

(a) whether his attention a  been 
drawn to a statement made by J. S. 
Saini, Coach of Indian Athletic Con-
tinent to the recent Tehran Asian 
ames that the country fared badly 
in the international cometition main-
ly because of outside interference 
in the selection and 

(b) if so. the details thereof and 
overnment reaction in reard 
thereto 

THE DEP TY MINISTER IN THE 
MINISTRY OF ED CATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF C LT RE (SHRI 
ARVIND NETAM) (a) and (b). 
overnment have seen a ress re-
ort of a statement havin been made 
by Shri J. S. Saini, a Senior Athletic 
Coach at the Netai Subhas National 
Institute of Sorts, Patiala, to the 
effect that Coaches should be e  a 
free hand in e e t  and trainin 
athletes for internatiol1laI meets with-
out any outside interference . 
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Shri J. S, ISaini has now clarified 
that in answer to a uestion ut to 
him by a Corresondent at a Press 
Conference (onvened by the President 
Amateur Athletic Federation of India, 
at Ch3ndiarh on 24th Setember, 
19i4, he had stated that as er attern 
followed in other countries, the coach 
trainin a team should b( iven a free 
hanel in the selections ... ithout an, 
outside interference, in articular 
from those who do not have the re-
uisite techniaal knowlede of the 
ame. 

The views e ressed by Shri Saini 
are in conformity wiih the recomm(n-
elations of the All India Council of 
Sorts in the matter of selection and 
trainin of teams for articiation in 
International sorts meets. 

Smu lin out ot A.u.tiuea 

71. SHRI VARKEY EOR E Will 
the Minister or ED CATION, SO-
CIAL WELFARE A...W C LT RE 
be leased to slate 

(a) whether accordin to the news-
aers rare antiues that is statues 
of metal, ston or wod arc bein 
smu led out of the Clfuntry 

(b) .Althouh there are no reliable 
means of estimatin the etent. of 
smu lin of antiues out 0 the CClun-
try, many thefts of antiues from 
South India have been reorted. 

(c) The stes that have been taken 
by overnment are mentioned in the 
statement laid on the Table of the 
House, rPlaced in Library, See No, 
LT 844174J, 

Statutory COroration for Delhi Milk 
Scheme 

72, SHRIMATI SAVITRI SHYAM 
Will the Minister 0 A RlC LT HE 
ANn IRRI ATION be leased te 
state 

(a) whether the Finance Ministry 
hall made any critical note on a 
Proooal of Ministry of Aricultre 
and Irriation for settin u of a sta-
tiory cororation to run the DMS 
aDd the mothsr dairY 

(b) whether in the said note the 
Finance Ministry has disclosed a num-
r of startin fcts about certain fo 

officials of the Ariculture Ministry 
and the Indian Dairy Cororation and 

(b) whether the unscruulous 
smu lers in this country are doin 
roarin business, secially in the 
South where the temles abound and 

(c) if so, the facts thereof and the 
action taken or roosed to be taken 
by the overnment thereon 

(c) ir so, what te  overnment 
roose to take to safeuard ancient 
temles esecially the unuarded 
smaller temles housin re  me-
tal statues 

THE MINISTER OF ED CATION, 
SOCIAL WEI,.FARE, AND C LT RE 
fPROF. S, N R L llASAm (a) 
Ye  Sirl  CN, of 1l)u.al.in 
ef antiu .... t  at, tbe,I1W. J have 
1teen reoJ1ed in  news aer. 

THE DEP TY MINISTER IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI PRABH DAS 
PATEL) (a) No, Sir, A roosal for 
convertin the DMS into a statutory 
cmoration ill, under coNidelBtion ot 
the overnmeat. lbe roosal has, 
not yet beea-reerred to the MiIstry 
of PIblMeIt 

(b) IIlld (c). Dc. not arise, 
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74. SHRI RAJDEO SIN H Will 
the Minister of A RIC LT RE 
AND IRRI ATION be leased to 
state 

(a) whether the Delhi Administra-
tion has launched a massive c8main 
to encourae kitchen ardenin this 
winter and 

(b) if so, whether the Central ov-
ernment are directin the other State 
overnments to adot this camain 
with same incentive attached to  it 

THE DEP TY MINISTER If THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI PRABH DAS 
PATEL) (a) Yes,  Sir. 

(b) Otter 98ate er e t  .have 
been asked to take u intellSive vee-
table develo ment roramme includ-
in kitchen ardenin a  a State Sec-
tor activity durin the th Five Year 

Plan. 

The State overnments have also 
been reuested to ive technical uid-
ance, su ly of inuti viz. seeds, fer-
tilizers Bnd arrane lant rotection 

meanre. 

7. ..fl PllT  rn 
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LOll due to devutation Of floods in 
WeBt Beal 

76. SHR.T. SARADISH ROY Will 
the Minister of A RIC LT RE AND 
IRRI ATION be leased to state 

(a) total number of ersons killed 
and loss of roerty due to devastat-
in floods in West Benal this year 
and 

(b) r.emedial stes taken by o-
vernment in this reard 

THE DEP TY MINISTER IN THE 
S  OF A RIC LT RE AND 

IRRI ATION (SHRI KEDAR NATH 
SIN H) (a) Accordin to the reorts 
received so far from the StatR ov-
ernment of West Beneal, the loss of 
life and roerty caused by the floods 
of 1974 was as follow-a 

Loss of human life-33 

Loss 01. Cros-Rs. 2626 lakas 

Damae to houses-Rs. 1.23 lakhs 

Damae to ublic utilities-
RI.  lakhs. 

(b) FlOOd rotection measures have 
been imlemented by the State ov-
ernment for reducin, the damae 
caused by the floods. The roress 
made since 194 u to the end of 
Fourth Plan is all follows 

Lenth of embankmen11D construc-
ted-280 km. 

Drainae channels constructed-
449 km. 

Town rotection Schemes com-
leted-27. 

TheSe ihave been imlemented with 
an outlay of Rs. 33.66 crores and have 
benefited about 6.8 lakh of flood rone 
area .. 

Flood rotectiOn measures are bein 
continued durin the Fifth Plan and 
a rovision of Rs. 47.7 crorel has 
been tentatively roosed for the ur-
aae. 

A FlOOd Forecastin nit, set u by 
the Centre, has been functionin at 
J alaiurl since 1969 for forecastin 
of floods on the Teesta. These fore-
casts are used by the district autho-
rities to alert tihe eole likely to be 
affected by the floods and also in 
arranin rescue and relief oerations. 
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Amendment 01 Delhl niversity Act 

79. SHRI YAM NA PRASAD 
MANDAL 

SHRI R. S. PANDEy 

Will the Minister 01 ED CATION, 
SOCIAL WELFARE AND C LT RE 
be leased to state 

(a) whether the Vice-Chancellor of 
Delhi niversity has ured uon the 
overnment to amend the Delhi ni-
versity Act and 

(b) if so, the decision of overn-
ment thereon 

THE MINISTER OF ED CATION,. 
SOCIAL WELFARE AND C LT RE 
(PlWF. S.  HASAN) (a) 
Yea, Sir.     . 
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(b) It is roosed to introduce a 
Bill in the current session of the Par-
liament to amend the Delhi niver-
sity Act. 

lorkin days, recovery and actual 
rice aid for suarcane 

relation thereto in thed ifferent zones. 
are as under 

one 
Estimated E-factory 

era  rice 
recovery of suar 
of suar (R .  II) 
(ercentae) 

--.. ----------------
2 

80.SHRI M. R. LAKSHMINARA-  

YAKAN Will the Minister of A RI-
C LT RE AND IRRI ATION be 
leased to state the number of work-
in days. averae ercentae f 

recovery, actual rice aid er uintal 
includil any subsidy or incentive, if 
iven, factory-wise in each State on 
account of suarcane for the ea  

1973-74 

THE MINISTER OF STAIE IN 
THE MINISTRY OF A RIC LT RE 
AND IRRI ATION (SHRI SHAH 
NA W A KHAN) A statement show-
in tactory-wise, the duration, the 
ercentae recovery of suar and the 
rane of cane rice, aid by factories 
in diffrent States durin the season 
197-74 is laid On the Table of the 
House. (Placed in Lihrar,. See No. 
LT 844274). 

Averawe recovery and Price of levy 
suar for 1913-74 

81. SHRI M. R. LAKSHMIN ARA-
YANAN 

Will the Minister of A RIC LT RE 
AND IRRI ATION 
be leased to state the averae re-
coverv of the suar lind the rice of 
levy r for the year 1973-74 in each 
zone throuhout the country 

THE MINISTER OF STATE IN 
THE MINISTRY OF A RIC LT RE 
AND IRRI ATION (SHRI SHAH 
NAWA KHAN) The estimated aver-
a  recOVely of r and the e-

t r  lt1ce of levy suar for t  

tll.de tot e year 1913-74 notified in 

Haryana 826 170oS 

Raasthan 9 22 17 2 

,est V.I. 9 37 17 RJ 

Central V,. 9 4( 1  . 30 

East c.r. S 96 167 9 

Nrth Bihar 8 9 169 80 

South Bihar 900  

uarat TO T3 10 3 

Madhya Pradesh 9 19 178 . 6 

Maharashtra and oa 10 71 IS 99 

Karnataka 900 9 14 

Andhra Pradesh 9 24 149  

Tamil Nadu and 8 
Pondichcrry. 

36 1 . T9 

Assam, Naalanct, S7o Ib3 2 
Orissa and 
West Ben.l. 

Kerala 8 4 173,S 

Emerency Aricultural rat  

Plan for Kharif Season 

82. SHRI DHAMANKAR. Will the 
ter of A RIC LT RE AND 

IRRI ATION be leased to state 

(a) whether takin advantae of 
recent widesread rainfall the ov-
ernment have launched an emerency 
oeration lan to increase food ro-
duction durin the remainin art of 
the Jtharit season as well as comin 
Ratii serufOn lIIc 

(b) if sO, fads thereof 
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(b) It is roosed to introduce a 
Bill in the current session of the Par-
liament to amend the Delhi niver-
sity Act. 

lorkin days, recovery and actual 
rice aid for suarcane 

relation thereto in thed ifferent zones. 
are as under 

one 
Estimated E-factory 

era  rice 
recovery of suar 
of suar (R .  II) 
(ercentae) 

--.. ----------------
2 

80.SHRI M. R. LAKSHMINARA-  

YAKAN Will the Minister of A RI-
C LT RE AND IRRI ATION be 
leased to state the number of work-
in days. averae ercentae f 

recovery, actual rice aid er uintal 
includil any subsidy or incentive, if 
iven, factory-wise in each State on 
account of suarcane for the ea  

1973-74 

THE MINISTER OF STAIE IN 
THE MINISTRY OF A RIC LT RE 
AND IRRI ATION (SHRI SHAH 
NA W A KHAN) A statement show-
in tactory-wise, the duration, the 
ercentae recovery of suar and the 
rane of cane rice, aid by factories 
in diffrent States durin the season 
197-74 is laid On the Table of the 
House. (Placed in Lihrar,. See No. 
LT 844274). 

Averawe recovery and Price of levy 
suar for 1913-74 

81. SHRI M. R. LAKSHMIN ARA-
YANAN 

Will the Minister of A RIC LT RE 
AND IRRI ATION 
be leased to state the averae re-
coverv of the suar lind the rice of 
levy r for the year 1973-74 in each 
zone throuhout the country 

THE MINISTER OF STATE IN 
THE MINISTRY OF A RIC LT RE 
AND IRRI ATION (SHRI SHAH 
NAWA KHAN) The estimated aver-
a  recOVely of r and the e-

t r  lt1ce of levy suar for t  

tll.de tot e year 1913-74 notified in 

Haryana 826 170oS 

Raasthan 9 22 17 2 

,est V.I. 9 37 17 RJ 

Central V,. 9 4( 1  . 30 

East c.r. S 96 167 9 

Nrth Bihar 8 9 169 80 

South Bihar 900  

uarat TO T3 10 3 

Madhya Pradesh 9 19 178 . 6 

Maharashtra and oa 10 71 IS 99 

Karnataka 900 9 14 

Andhra Pradesh 9 24 149  

Tamil Nadu and 8 
Pondichcrry. 

36 1 . T9 

Assam, Naalanct, S7o Ib3 2 
Orissa and 
West Ben.l. 

Kerala 8 4 173,S 

Emerency Aricultural rat  

Plan for Kharif Season 

82. SHRI DHAMANKAR. Will the 
ter of A RIC LT RE AND 

IRRI ATION be leased to state 

(a) whether takin advantae of 
recent widesread rainfall the ov-
ernment have launched an emerency 
oeration lan to increase food ro-
duction durin the remainin art of 
the Jtharit season as well as comin 
Ratii serufOn lIIc 

(b) if sO, fads thereof 
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THE DEP TY MINISTER IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI PRABH DAS 
PATEL) (a) rra e t for ro-
duction and diatribution of imroved 
seeds is rimarily the resonsibility 
of the state ovenunents. All India 
seed roducin oranizations like the 
National Seeds Cororation, the Tarai 
Develo ment Cororation and the 
State Farms CororatiOn of India etc. 
su lement the leed roduction ro-
rammes oranized by the State ov-
ernments. The Ministry of Aricul-
ture have been oranizin onal Con-
ferences twice a year with reresen-
tatives of the State overnments and 
the All India seed roducin orani-
zations, to review the seed reuire-
ments and the arranements bein 
made fOr I ly. On the basis of 
these diacussions, the State er

ments have been takin stes to lan 
for and orranise these seed rodction 
. rorammes. The all India seed ro-
ducin oranlllations have also been 
e andin their lleed roduction ro-
ramme. so as to make available 
larer uantities of ood uality seeds. 
The overnment of India have also 
constituted a Hifh level Coordination 
Cammittee to see that the roduction 
of breeder nuclous and foundation 
seeds is IIte ed u to meet the en-
lared certified seed roduction ro-
rammes to be taken u in the com-
in seasons. 

Some of the State er e ta 

have also decided to Bet u seed cor-
orations to oranise e anded Beed 
roduction rorammes. 

(b) The Seeds Act 1966 rovides for 
the reulation ot tte uality of seeds 
to be marketed and the State ov-
ernments are re(luired to a oint Seed 
Insectors for enforcement of the 
various rovisions of the Act. The 
er e t of India have reiterated 

the need for State overnment set-
tin .P effeCtive enforcement machl-
nery ,to undertake this imortant task 
The overnment of India is .also con-

der  .a scheme to aslllllt the State 
e te  u lndeen4ent 

-uality control machinery for seeds 

and other inuts like insecticides and 
fertilizers. -

(c) Ite rice of seeds is not reulat-
ed under any statutory or other mea-
sures. The seed roducin oraniza-
tions like the NatlonallSeeds Corora-
tion or the Tarai Develo ment r  

ration have, however, been fiin 
maimum retail rices and action is 
taken by them aainst dealers if the 
rices eceed the coilin retail rices 
fied 

EcavatiOn of Andhratharhl and 
RaJbalirh (Bihar) 

8. SHRI BHO ENDRA JHA Will 
the Ministed  of ED CATION, SO-
CIAL WELFARE AND C LT RE be 
leased to state 

(a) whether some officers of the 
Antiue Survey Deartment of the 
overnment of India, Patna, visited 
Andhratharhi Block of Madhubani 
district of Bihar and took hotos of 
about 80 ieces of ancient findinll 
located there and if so, the facts there-
about 

(b) whether the Homestead land 
site of the famous hilosoher of an-
cient India is still lyin there and 
needs ecavation and rotection and 
if so, what stes are bein taken for 
the same and 

(c) what stes the Archaeoloical 
deartment is takin for the ecava-
tion of Andhratharhi and Rabaliarh 
lyin nearby in Babu, Baraihi Block 
and what are the results of the eca-
vations so far 

THE MINISTER OF ED CATION, 
SOCIAL WELFARE AND C LT RE 
(PROF. S. N R L HASAN) (a) 
and (b) Information is bein collect-
ed. 

(c) The Archaeoloical Survey of 
India has no lans of ecavatin 
ratharhi and Andh-RaballJat1t. How-
ewr, durin the current ftnancial year 
the State Deartment of AJoehaeolIY 



121 Written Answ4Irs KARTIKA 20, 1896 (SAKA) WritHn Amwert  

and Muaeull18 rooses to continue 
the ecavation at Rabaliarh (also 
known as Balira arh). This rora-
me has recently been a roved by 
the Central Advisory Board of Archa-
eoloy. Earlier ecavations at Bali-
ra arh had revealed that t e side, 
which was a fortified one, remained 
in use from second e t r  B. C. till 
the Pala eriod. Noteworthy finds 
from the site included coins, Suna 
terracotta laues and tyical ottery. 

SlfdMCCiiNIfiI(  t  

  1m   

8 6. lilT   t  Efln 

mm,   .m  lim 
Wi orCfTt 1ft llT t f . 

( f ) Tf 0 Ii  if furf Iffi(f i 
 fifoft    

1 

(11l) a  if  

 ilJAlf it  9ffu i 
WfT IffoTfmr     

 )(  r  

  mm if  1i .. To 
To  (f) fmff a

 rft  I 

 r rr OiMI tT rr   ,1 
 1e1f -r  r r I 

AooatlOil for B01IIIiRC Ia Bau wl 

87. SHRI SHRIKISHAN MODI wm 
the Minister of WORKS AND HO S-
IN be leued to state 

(8) the total allocation made for 
Housin Schemel in Raasthan drin, 
the Fifth Plan and 

(b) whether any taret. has been. 
fied reardin the number of houses 
to be bullt with this allocation  

THE MINISTER OF STATE IN 
THE MINISTRY OF WORKS  AND 
HO SIN (SHRI MOHAN DHARIA) 
(a) and (b). Durin the discussionS 
with the overnment CYf Raasthan in 
connection with the formulation of 
tl.e Fifth Five Year Plan, the Plan-
nin Commission recommended an 
outlay of Rs. 9 crores for Housin, 
leavin the Schemewi8e allocation to 
be worked out by the State overn-
ment. The State overnment have 
not yet intimated the hysical tarets 
under the various housin Schemes. 

Nitroenous fertisers to Raasthan 

88. SHRI SHRIKISHAN MODI  Will 
the Minister of A RIC LT RE AND 
IRRI ATION be leased to state 

(a) whether Central overnment 
made any allotment of nitroenous 
fertilisers to Raasthan State durin 
1973-74 and 

(b) if so, the uantity thereof 

THE DEP TY MINISTER IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI PRABH DAS 
PATEL) (a) and (b). Allotment of 
630 tonnes of Nitroen, in terms of 
lant nutrient, was made to Raasthan 
State, from the Central Fertilizer 
Pool and the domestic manufacturers, 
durin 1973-74 (February. 1973--Jan-
uary, 1974). 
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Water Billa In resect of Mandir Mar 
uarters 

91. SHRI . . YADAV Will the 
Minister of WORKS AND HO SIN 
be leased to state 

(a) whether the individual water 
meters in all the uarters of Sector 
D Mandir ar  New Delhi have 
been instillled by the C.P.W.D. about 
two years ao 

(b) whether there is delay in send-
in the water chares bill to an in-
dividual and the matter is resolved in 
consultation with NDMC and the flat 
rates of water chares are fied 
acCordin to the actual hours of 

su ly of water in the colony and 

(c) whether there is nO roer co-
ordination between the CPWD (Civil) 
and CPWD (Electrical) for the su ly 
of water to the residents throuh the 
umin station with the result, 
water is not su lied at fied timins 
and resonsibility for roer SuPly 
of water is not fied 

THE DEP TY MINISTER IN THE 
MJl1STRY OF WORKS AND HO S-
IN (SHRI MOHAN DHARIA) (a) 

Yes, Sir. 

(b) The materials are e  collect-
ed and will be laid on t,e table of 
the hOlle. 

(c) There is roer co-ordination 
between the Civil and ElectricRI 

 of the C.P.W.D. The su ly 
of water  also enerally done durin 
fied hOri. 

 01 1l1li 8IJPIll, f. n.wl, 
ClOn1iCl1llCW 4IIiIbi ,toIeyed Bats on 

a  MlLIf,  Delhi 

92. SHHI , Po YADAV Will the 
Wriimr 41Il WORKS AND HO SIN 
be lusecl to state 

(8) whether there 
water su ly to the 

ia restricted 
residllllt8 of 

vemment lluarters in Sector D, 
Mandir Mar, New Delhi and 

(b) if so, what stet overnment 
have taken to rovide a searate 
connection and also a underround 
water tank for su ly of water to 
the new eiht storeyed TYPe IV 
uarters before the actual allotment 
of these uarters to avoid further 
deterioration of water su ly In the 
Colony 

THE MINISTER OF STATE IN THE 
MINISTRY OF WOHKS AND HO S-
IN (SHRI MOHAN DHARIA1 (a) 
Yes, Sir. 

(1. AaiJability of water from the 
NDMC mains bin limited, takin u 
a searate connection from them for 
the new ei(ht storeyed blocks of uar 
ters  neither feasible nor will it be 
of hl. The o rnment are sinki11 
a tubewcII to au ment t e su ly of 
water. This will be commiS3ioned 
shortly. Water -from this tube-well 
wiJl be takfn to the eistin under-
round bnks and umed to the 
oerhcnc1 tanks. Searate overh(ad 
tanks have been ta ed on the neW 
eiht storeyed blocks.  No searate 
undrround tank is considered ne-
cessary. Water su ly to thc eistin 
uarters will not deteriorate onCe the 
new tube-well starts functionin it 
may, on the other a d  imrove. 

Production of cotton and cotton seeds 
io uarat 

113. SHl D,  D. DESAI  Will the 
Minister of A RIC LTltEl AND 
IRRI ATION be leased to state 

(a) the total roduction of cotton 
seed. lind it. uantity di8tributed to 
cOltton-flowine farmen in the 
uarat Sta  and 

(b) the total uantity of cotton in 
different varieties roluoed ill 

uarat thi. year 
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THE DEP TY MINISTER IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRl PRABH DAS 
PATEL) (a) Durini 1973-74, state 
of uarat roduced 870.9 thousand 
tonnes of kaas out of which seed WM 
80.6 thousand tonnes and lint was 
16.13 lakh bales. The imroved cot-
ton seed distributed to cotton-rowin 
larmers durin the current season 
(1974-7) was 109.73 thousand tonnell. 

(b) Variety-wise estimates of total 
cotton roduction for 1973-74 have not 
yet become available. 

Shortace of Vanasatl In uarat 

94. SHRI D.  D. DESAI  Will the 
Minister of A RIC LT RE  AND 
IRRI ATION be .leased to state 

(a) whether uarat has been 
facin shortae of vanasati durin 
the last uarter 

(b) if so, whether Central overn-
ment roose to allot to uarat 
additional uantity of vanasati to 
meet the demand and 

(c) if so, the uantity to be 
allotted 

THE MINISTER OF STATE IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI SHAHNAWA 
KHAN) (a) Shortae of vanasati 
was felt all over the country in vary-
in derees on account of reduced 
roduction, and was not confined to 
uarat only. 

(b) and (c). There is no central-
ised control over the distribution of 
vanasati, Hence the uestion of allot-
ment of vanasati to uarat does not 
. arise. 

SC8IClty hit DIstricts of Saurashtra 
Becton 

9. SHRI VEKARlA Will the Mm-
 of A RIC LT RE AND RID-

ATION be leased to state 

(-a) whether some districts of 
Saurashtra Reion In uarat State 
haVe been deClared as scarclty areu 

(b) the names Of thOSe districtl 
and 

(c) secial facilities rovided In 
those districts 

THE DEP TY MINISTER IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRl PRABH DAS 
PATEL) (a) Yes, Sir. 

(b) The Districts are-Kutch. Jan-
naar, Rakot, Surendranaar, Amreli, 
Bhavnaar and Junaadh. 

(c) The State overnment have 
rovided relief wollkll, ranted cash 
doles, distributed r8llll at subsidised 
ratea and su lied drinkin water by 
different means. 

Develo ment of hill district of Tehrt 

96. SHRI ARVIND M. PATEL 
Will the Minister of A RIC LT RE 
AND IRRI ATION be leased to 
state 

(a) whether the erman overn-
ment have roosed an intensive 
develo ment roramme for the hill 
district of Tehri in .P. 

 b) whether the roramme has 
been finalised and 

(c) if so, the amount which the 
erman overnment is likely to 
send on the roramme 

THE MINISTER OF STATE IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI SHAHNA W A 
KHAN) (a) to (c). There is no ro-
osal from the ennan overnment 
for takin u an intensive develo-
ment roramme for the hill district 
of Tehri in ttar Pradesh. However. 
On th 1 West erman overnment evin-
cin interest In su ortin rural de-
velo ment roect8 In India, certain 
roosals are under corresondence 
between overnment ot India and the 
concerned State overnmen.t1t and tille 
overnment of West erman,.. The 
roranune of sistance from the 
West erman overnment is .tm to 
be finalised. 
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Foofcralu to aJarat 

97. SHRI ARVIND M. PATEL 
Will the Minister  of A RIC LT RE 
AND  IRRI ATION be leased to 
state 

(a) whether uarat has been 
declared as a deficit State 

(b) the total uantity of food-
rains reuired by the overnment 
of uarat to face the scarcity in the 
State durin Auust, Setember, 
October and November,  1974 and 

(c) the total 
durin that 
reuirement 

uantity su lied 
eriod aainst the 

THE MINISTER OF STATE IN 
THE MINISTRY OF A RIC L-
T RE  AND  IRRI ATION  (SHRI 
ANNASAHEB P. SHlNDE) (a) 
uarat has been in receit of food-
rains from the Central Pool. 

(b) and (c). The demand  of the 
State overnment for the eriod 
Auust to October, 1974 was 2 
thousand tonnes and aainst this 192 
thousand tonnes  of food rains was 
su lied. The uantity allotted for 
November, 1974 is 82 thousand tonnes 
aainst the demand of 17 thousand 
tonnes. In order to imrove the 
availability of foodrains the State 
was ermitted to imort about 32 
thousand tonnes wheat in the cur-
rent season on trade account. With 
the removal of restrictions on the 
movement  of  coarse rains since 
March 1974, there has been free in-
flow of coarse rains in the State. 

Nitroenous  fertiliser to oa darlnc 
1973-74 

98. SHRI  P R SHOTTAM KA-
KODKAR  Will the Minister  of A-
RIC LT RE AND  IRRI ATION be 
leased to state 

(a) whether Central overn-
ment made any allotment of nitro-

2393 L.S.-7 

enous fertilisers to oa State d r  

1973-74 and 

(b) it so, the uantity thereof 

THE DEP TY MINISTER IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION  (SHRI PRABH DAS 
PATEL) (a) and (b). Allotment of 
112 tonnes of nitroen, in terms of 
lant nutrient, was made to oa 
Admn.  both from the Central Ferti-
liser-Pool and the domestic manufac-
turers, durin 1973-74 (February, 
1973--January, 1974). 

Houses fOr Low Income rou eole 
in oa 

99. SHRI P R SHOTTAM KAKO-
DKAR  Will the Minister of WORKS 
AND HO SIN  be  leased to state 
how. many houses have been built for 
Low Income rou eole in oa 
till date 

THE MINISTER OF STATE IN 
THE MI1ETRY OF WORKS ANI 
HO SIN (SHRI MOHAN 
DHARIA)  Accordin to the ro-
ress reorts received so  far, the 
overnment of oa, Daman and Diu, 
have built 2 houses under the Low 
Income rou Housin Scheme. 

Allocation tor Housin in Oa 

100. SHRl P R SHOTTAM KA-
KODKAR  Will the Minister  of 
WORKS  AND  HO SIN  be leased 
to state the total allocation made for 
Housin Schemes in oa durin the 
Fifth Plan 

THE MINISTER OF STATE IN 
THE MINISTRY OF WORKS  AND 
HO SIN  (SHR  MOHAN 
DHARIA)  DurinI the discussions 
with the overnment of Coa in con-
nection with the formulation of the 
Fifth Five Year Plan, the Plannin 
Commission  recommended an outlay 
of Rs. 2.2 crores tor Howlin. 
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llice aDd suar su lied 1 oa dlla, 
197273 aDd 1973-74 

101. SHRI  P R SHOTTAM KA-
KODKAR Will the Minister of 
A RIC LT RE  AND  IRRI ATION 
,be leased to state the uantity of 
rice and suar su lied to oa by the 
Centre durin the financial years 1972-
73 and 1973-74 

THE MINISTER OF STATE IN 
THE MINISTRY OF A RIC L-
T RE AND  IRRI ATION (SHRI 
ANNASAHEB  P. SHINDE) The 
uantity of rice and levy suar su-
liedallotted to the Administration 
of oa, Daman and Diu durin the 
financial years 1972-73 and 1973-74 
is indicated below-

lantity iu thousan tonnes) 
----.----

Rice Levy 
Year uantity suar 

su lied uantity 
 lotted. 

1972-73 About 209 .948 

1973-74 249 6.162 

Allocation for holliII In Punab 

102. SHRI RA H NANDAN LAL 
BHATIA Will the Minister of WORKS 
AND HO S7N be leased to state 

(a) the total allocahon made for 
Housin Scheme in unab durini the 
th Plan 

(b) whether any taret has been 
fied reardin the number of houles 
to be bdilt witlithiS, 81locatlon and 

(c) if so, the .fllllilthereOf1 

I 

THE MtM1SIER OF STATE IN 
THE . MINISTRY OF WORKS AND 
HO SIN (SRRI MOHAN 
DHARlI.) (a) to te). Durin tbe 
discussions with the overnment of 

J. . d 

Punab in connection with the for-
mulation of the Fifth Five Year Plan, 
the Plannin Commission recom-
mended an olltlay of Rs. 13.00 crores 
for Housin, leavin the scheme-
wise allocation to be worked out by 
the State overnment, The State 
overnment hive not yet intimated 
the hysical tarets under the vari-
,ous housin sohemes, 

elusion or History of lndin Freed 
movemeat In Carrleula 

103. SHRI VAYALAR  RAVI  Will 
the Minister of ED CATION, SOCIAL 
WELFARE  AND C LT RE be leas-
ed to refer t e rely iven  to 
n starred uestion  No. 193 dated 
th Auust. 1974 reardin the 
demand ot the National Students 
nion of India to include the history 
of Indian Freedom movement in the 
curricula of schools and collees and 
state the roress made in this re-
ard 

THE DEP TY MINISTER IN THE 
MINISTRY OF ED CATION  AND 
SOCIAL WELFARE  AND IN THE 
DEPARTMENT OF C LT RE (SHRI 
D. P. Y ADA V)   History of Freedom 
Movement  is included in the syllabi 
of Social Studies. History  etc, In 
view of the already heavy load on 
students it is not considered desir4ble 
to make History  of Freedom Move-
ment a searate and comulsory 
course of study for all students. 

Farm assistance t. Kerala 

104. SHRI VAYALAR RAVI, WID 
the Minister  ,A RIC LT RE AND 
IRRI ATION be leased to state  

 

(a) the total amount of far.ll-assist-
ance,eiYtn to the Stlrte of Kerala dr-
in the last three yearsincludina le 
current financial year, year-wise and 

(b) the schemeS d  and the 
natre of wrirkto be undertaken under 
these schemes 
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THE MINISTRY OF, STATE IN NAWA a  IIDIl.(b)  A 
THE MINISTRY OF A RIC LT RE r 
AND IRRI ATION (SHRI SHAH statement is attached. 

Statement 

SI. 
No. 

.. 1972-73  

Year 

Total 

II 1973-74  

Total 

III. 1974-7  

I 

RAND TOTAL FOR 3 YEARS 1972-73-74-7 

Allotment of Laad to M.Ps. in Delhi 

10. SARDAR  SW ARAN SIN H 
SOIiI Will tbe Minister of WORKS 
AND RO SIN be leased to stlte. 

(a) tb.e . list of a lications made by 
the  Members  of Parliament with 
dates for allotment of land for build-
in their residential houses in Delhi 

(b) the names of M.Ps,  who have 
been aatted land, with dates. and the 
ar  

te) theY st Of Members Of Parlia-
ment W1IOseallcation are still end-
ill,, anlfthereislis-rot delay in allot-
ment and .,. . 

Amount of 
assitance 

Rs.in lakhs 

13 00 

Purose 

Short-te, m loans sanctioned for 
urchase of  uts  such as 
fertilisers  seeds  esticides 
under normal activities and 
also under the E.A,P.P. (Emer-
ency Aricultural roduction 
Pro amrne. 

12 017 Sanctioned  under  Centrally 
Sonsored  Scheme  for ClOS 

147 017 dfveloment. 

41 2 Short-term loaans for urchase . 
of inuts, such as fertilisers 
seeds and esticides. 

2 I 01 Sanctioned  under  Centrally 
Somored Schemes for croS 

62 621 develoment. 

1,020 co Short-term loans saDcticmd  for 
urchase of inuts such  as 
fertilizers, seeds ad esticides. 

(d) tbe a roimate date when the 
allotment WOld be  made  to  M.Ps. 
whose a lications are endin 

THE MINISTER OF STATE IN 
THE MINISTRY OF WORKS  AND 
HO SIN (SHRI MOHAN 
DHARJA) (a) to (c). The infor-
mation is iven  in tbe Statement 
Laid on the Table  of the Sabha. 
Placed in Library. See No. LT-
844374. 

The delay in allotment of lots to 
M.Ps. whose a lications are still 
endin. is due to non-availability of 
lots. 

(d) It is not ossible to secify 
any date.  As and when the lots 
become available under Low Income 
rou Middle Income rou Schemes 
for allotment to M.Ps.  allotments will 
be made. 
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lulor Deutmmul PromotloJi. Com-
mittee of Advisory OIIee ... 

106. SHRIM.RAM OPAL REDDY 
Will the Minister of  ED CATION, 
SOCIAL WELFARE AND  C LT RE 
be leased to refer to the rely 
iven to nstarred uestion No. 1616 
answered on th Auust, 1974 reard-
in meetin of Deartmental Promo-
tion Committee of Advisory Ofticers 
and state 

(a) whether recommendations of 
the Junior Deartmental Promotion 
Committtee, which met in May. 1974, 
have been finalised and 

(b) if so. the main recommendations 
made and the action taken by the 
Ministry  on their imlementation 

THE MINISTER OF ED CATION, 
SOCIAL WELFARE AND C LT RE 
(PROF. S. N R L HASAN) (a) 
Yes,  Sir. 

(b) The Junior Deartmental Pro-
motion, Committee recommended a 
anel of officers for romoi. l as 
Assistant Education Officers  ( ene-
ral) . Orders imlementin the re-
commendations of the Committee 
have already been issued. 

Reuest from Punab overnment to 
amend Wheat Levy Orders 

107. SHRI S. R, DAMANI Will the 
Minister  of  A RIC LT RE  AND 
IRRI ATION be leased to state 

(a) whether there has been any 
reuest from the Punab overnment 
to amend the various wheat levY 
orders to enable the State overn-
ment to reintroduce comlete State 
Tradin in wheat 

(b) the reasons  iven for makin 
such a reuest and 

(c) the decision taken by the 
overnment of India in the matter 

THE l4IN1STER OF STATE IN 
THE MINSISTRY OF A RIC L-
T RE AND  IRRI ATION (SHRI 
ANNASAHEB P. SHLNDE)  (a) 
to (C) With the rior concurrence 
of the overnment of India, the State 
overnment have amended the Pun-, 
ab Wheat Dealers Licensin  and 
Control Order, 1973 so as to fi It 
stock limit of 100 uintals for all 
wheat dealers. This was considered 
necessary for e  the various 
mal-ractices, which were bein in- 
duled in by the traders. 

Imort of Poultry Stock 

lOB. SHRI VASANT  SATHE Wi1J 
the Minister  of A RIC LT RE AN)I 
IRRI ATION be leased to state 

(a) whether the indienous oultrY 
breedin industry in the country has 
Iouht rotection of the overnment 
aainst the continued imort Of oultry 
breed from abroad aaiIlo3t ayment 
in forein echane. and the reaction 
of the overnment thereto 

(b) amount of forein echane sent 
by the overnment for imort of oul-
try stock durin the last three years 
from forein countries-year and coun-
trywise break-u 

(c) whether lare scale indiscrimi-
nate imort of oultry stock has 
resulted in imortation of  diseases 
which may even wie out oultry 
industry in the country any time and 

(d) whether the overnment r  

to reconsider the issue of  rantin 
fresh licences for  imort of oultry 
stocks in view  of the fact that thl 
local su liers have develoed suftlclent 
caacity to meet the oultry reuire. 
ment 

THE DEP TY MINISTER IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI PRABH DAS 
PATEL) (a) A rerelentatlon tron 
Poultry Breeders who have been al- 
lowed to Imort Pureline stocks has. 
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been received and is under consldera-
tion of the overnment. 

.(b) A statement is enclosed. 

(c) No, Sir. The overnment have 
not authorised indiscriminate lmort 
.of .breedin stock. All recautions 
.are taken to ensure that lmorted 
stock does not carry any disease al-
thouh the ossibility of iPme dis-
ease carriae cannot be comletely 
rules out. 

(d) A Hih Level E ert Commit-
tee has been set-u to recommend 
uidelines for future olicy reard-
in imort of various oultry stocks. 

Statement 

Forein Echane recommended for 
oultry units for imort of oultry stock 

in Vaccine 

SI. Name of 
No. Country 

.1. .S.A. 

2. Canada 

3. .K. 

4. Israel 

----

Forein echane 
recommended 
(Rs. in lakhs) 

1971-72  1972-73 1973-74 

6.06 12 36 223 

Nil 200 200 

Nil 7604 Nil 

Nil 241 Nil 

Drlve to deboaord foodralns 

109. SHRI VASANT  SATHE Will 
the Minister of A RIC LT RE AND 
IRRI ATION be leased to state 

(a) whether the resent scarcity of 
foodrains is to a Sinificant etent, 
due to holdin of stocks by bilt and 
medium cltivators and tradin 
ommunlty 

(b) if (lO, whether the overnment 
have roosed  to oranise a secial 
dehoardin drive to unearth the 
boarded stocks and 

(C) if so, the stes taken and resu ts 
thereof 

THE MINISTER OF  IN 
THE MINSISTRY OF A RIC L-
T RE  AND  IRRI ATION (SHRI 
ANNASAHEB P. SHNDE) (a) 
to (c), There are reasons to believe 
that the resent scarcity of foodrains 
is also due, amon other factors to 
holdin back of stocks by the bi 
cultivators and the tradin commu-
nity. An aHout effort is bein made 
to unearth hoarded stocks. Strinent 
action  is bein taken under DIR. 
MISA and the Essential Commoditits 
Act, 19 aainst the hoarders and 
the black marketeers, with the result 
that the rices are showin a down-
ward trend and the availability in 
the market has imroved. 

Views 01 World Bank On Land reform 

110. SHRI VASANT  SATHE 

SHRI  S KHDEO  PRASAD 
VERMA 

Wiu the Minister  of  A,RICL-
T RE AND IRRI ATION be leased 
to state 

(al whether attention  of the 
overnment  has  been drawn to the 
news reort dated the 30th Setember 
1974 under the cation Land re r  
in India ineffective, say( World Bank 
and 

(b) if 80, the reaction Of the overn-
ment to the various observations made 
therein 

THE DEP TY MINISTER iN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI PRABH DAS 
PATEL) (a) Yes, Sir. 

 The maerla bein eamined. 
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Disease from ImPorted caWe 

111. SHRI VASANT  SATHE Will 
tne Minister of A RIC LT RE AND 
IRRI ATION be leased to state 

(a) whether attention of the overn-
ment has been drawn to the news 
reort dated the 14th OCtober,  1974 
under the cation Imorted Cattle 
set off serious disease  and 

(b) if so, the reaction of the ov-
ernment in reard thereto and action 
taken in the matter 

THE DEP TY MINISTER IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION  (SHRI PRABH DAS 
PATEL) (a) Yes,  Sir. 

(b) The overnment of India im-
orted 76 heifers and bulls of Jersey 
and Friesian breeds from Denmark, 
New ealand and SA, throuh the 
Indian Dairy Cororation in early 
1973. These cattle were intended for 
the Indian Dairy Cororation, differ-
ent States and institutions.  No out-
break of any serious disease has been 
reorted in these cattle. The ov-
ernment of India have received no 
reort of Bulldoism in the roeny 
of these animals mentioned in the 
reort. 

AlI8ea8ment of fOOd reuirement durin 
net sill monthll 

112. smu NARENDRA SIN H 
Will the Minister of A RIC LT RE 
AND mRI ATION be leased to state 

(a) aesament by the overnment 
about the reuirement of wheat in the 
country for the net si months 

(b) whether overnment  consider 
that the reuirement will be ,me.t, by 
the availabJeitock In the country IOld 

(c) if not, Ste)ls roosed  to be 
taken to Iret it frO) other sources in-
icldift,  1ibrn abrOiCl. 

THE MIN1STER OF STATE IN 
THE MINISTRY OF A Ric LT RE. 
AND IRRI ATION (SHRI ANNA-
SAHEs P.-SHINm) (a) to (c). The 
reuirements of foodrains includin 
wheat, for the ublic ciitribution 
system is ket under constaht reView. 
After tikin into accotiilt,  stocks 
available with overnment, avail-
ability of foodrains in the market, 
riCe trends etc., arranements have 
been made also to imart foodrains 
from abroad. 

Houses built for Lowtnceme rou 
eole In Orissa 

113. SHRI ANADI CHARAN DAS 
Will the Minister of  WORKS  AND 
HO SIN be leased to atate 

(a) how many houses have been 
built for low-income rou eole in 
Orissa 

(b) whether there is any schedule 
to build such houses in rural areas of 
Orissa and 

(e) if so, broad outlines thereof 

THE MINISTER OF STATE IN 
THE MINISTRY OF WORKS  AND 
HO SIN (SHRI MOHAN 
DHARIA) (a) Based on the infor-
mation received from the overn-
ment of Ori6sa, 649)  , hOlleS have 
been built under the Low Income 
rou Housin Scheme, the Subsidis-
ed Ind.lltrial Holin Scheme anlt 
the Slwn Clearancel,JDravement 
Scheme. 

(b) and (c). There are already two 
housitischemes (i) Villa4 Housin 
Proects Scheme and (ti) Seheme for 
rovision of house-sites  to landless 
workers In Rural areas under Which 
the overnment of Orissa can under-
take housin and house.mtes ro- 
ramme inrllral areas. Both the 
sch1emesare in the -State Sector. 
Ceritral financial asiistance for an 
State Sector roraJilmes,  Includin 
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rural housinl, is released by the Min-
istryof Inance to the State overn-
ments in the shae of block loans and 
lock rants. The State overnments 
Me free to, earmark funds for vari-
ous ,state Sector rorammes includ-
inrural housin, aecordin to the 
reuirements and riorities to be de-
termined by them. However, kee-
in in view tle lmortanceot the 
Jl)JDimumneeds roramme of ro-
vidin house-sites to landless work-
ers in rural areas, distinct and seci-
tIc  funds are earmarked in the 
Annual Plan allocations  of . State 
overnments. n4er this minimum 
needs roramme, an outlay of Rs. 40 
Jakhs is earmarked for Or,issa for the 
year 1914-7. 

2, Based on the information receiv-
ed from the overnment of  Orissa, 
430 housee have been built under 
the Villae Housin Proects Scheme. 
The State overnment have not re-
orted any roress under the 
Scheme for rovision of house-sites 
for landless workers in rural areas. 

Allocation for Housin In Orissa durin 
FIfth Plan 

114, SHRl ANAD  CHARAN  DAS 
Will the Minister of WORKS AND 
HO SIN be leased to state 

(a) the total aocation made fOr 
liol,lSl.Scbeme . .ln Orissa durin the 
Fifth Plan 

(b) whether any taret has been 
fied reardin  the number ot bouses 
to be built wtth tbl8a ocatlon and 

(C) if, so, the facts tbeleof 

THE MINISTEIl OF STATE IN 
THE MINISTRY  OF woJilts AND 
HOSiN  (SHRI  M9HAN 
DHAftIA) (a) to (e). Durlrtthe 
discussions with the OoYetftmentof 
OrisSa in C01mect1on with the formu-
lation ot the Fifth ive Year Plan, 
the Plannin Commission reeommend-
eel an outlay (tf RI. 20 crores for 

Housin, leavin the scheme-wise 
alloeafitm ,to e r d out by the 
State overnment. The State ov-
Immenthave not yet intimated the 
hysiealtariets . urider . aie  various 
housin 1IChemes. 

J 4lead ,8lI1ar, 1AllPu..t to,.. 
 , 1972-73Md 1973-74 

11. SHRI ANADI  CHARAN DAS 

SHRI . AN ADEB 

Will the r of  A RICtJL. 
T RE AND IRRI ATION be lllea,ed 
to state 

(a) the uantity  of rice and suar 
su lied to Orissa by the, Cent.le 
durin the financial year 1972-73 and 
1973-74 and 

(b) the uantity of rice, IIlld su.r 
demanded  by the State from the 
Centre durin tbe said eriod 

XHEMINlSTER OF STATE IN 
THE S  OF A RIC L-
T RE  AND IRRJ ATJON (SHRI 
ANNASAHEB  P. SHINDE) (a) 
uautity of rice and suar ll11otte(1 
su lied to Orissa by the Centre dur-
in the financial years 1972-73 and 
1973-74 is indicated below-

,Year 

1972-73 

197374 

(In 
Rice 

, ty. 
s lied 

000 lonnes) 
Levy 
Suar 
ty. 
Jlllotted 

760 

Nil 

, (.III) , Tbe 1JIltity of Jille deD18.l)d-
ed by Orissa durin the financial 
year 1972-73 was 1.3 lekh tonnes. 
There was no demand for rice tor 
the t t a  year 1973-74. 

rdin, suar, r t was 
receiVed from the t  of 
.o.taa ,for any inerease in 1h1ir 
,monthly uota ,of, llr dllrinl these 
, two financial years. 
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Social Welfare Schemes III Tamil Nadu 

116. SHRI R. V. SWAMINATHAN 
Will the Minister of ED CATION, 
SOCIAL WELFARE  AND C LT RE 
be leased to state 

(a) whether IOhemes for SOCial wel-
fare in the State of  Tamil  Nadu 
durin the Fifth Five Year Pian have 
not yet been started 

(b) if so, what were the schemes 
that were to be undertaken in the 
State durin  the Fifth Five  Year 
Plan 

(c) the reasons for not imlement-
in the same and when the same are 
likely to be undertaken and 

(d) what were the allotments made 
to the state for the urose 

THE DEP TY MINISTER  IN THE 
MINISTRY OF ED CATION  AND 
SOCIAL WELFARE  AND IN THE 
DEPARTMENT OF C Lr RE (SHRI 
ARVIND NETAM) (a) to (d). In-
formation is bein collected and will 
be laced on the Table of the House. 

Worken facin  cWIlculties due to 
restrictions on se of Cement and 

Steel In construction 

117. SHRI AJADHAR  MAJHI 
Will the Minlater  of WORKS  AND 
HO SIN be leased to atate 

(a) whether overnment are 
aware that due to the restrictions on 
the use of cement and steel in the 
construction of Residential and Com-
mercial houses, a number of wor-
keri have to face dlftI.culttes and 

(b) if  tl.lI stes  overnment 
rooee to take,  .this. reard 

THE MINISTER OF  STATE IN 
THE MINISTRY OF WORKS  AND 
HO SIN  (SHRI  MOHAN 
DHARIA) (8) and (b). overnment 
have imosed restrictions on the use 
of cement in the construction  of 
certain cateories of buildins for  a 

eriod of one year. Low riority i.s to 
be iven for the issue of steel also for 
these buildins. This has been done to 
conserve cement and steel for mak-
in it available for riolty sector and 
for meetin e orts reuirement and 
also to contain the eneral inflation-
ary treIi in the country. overn-
ment have advi.sed the use of local 
materials to the etent ossible 10 
that the construction activity and the 
workers do not suffer. 

Production  of  VanasPllti by D.C.M. 
aDd anesh Flour Mlils 

118. SHRI S KHDEO  PRASAD 
VARMA 

SHRI LALJI BHAI 

Will the Minilter  of  A RIC L-
T RE AND IRRI ATION be leased 
to state 

(a) whether the roduction of Va-
nasati by the Delhi  Cloth  Mills 
and the anesh Flour Mills have 
one down considerably  durin the 
month of Setember, 1974 causin an 
acute shortae in the Caital and 

(b) if so, what are the reasons 
thereof and the necessary stes ro-
osed to be taken by the overn-
ment to ste u the roduction to 
meet the demand of the Caital 

THE MINISTER  OF  STATE IN 
THE MINISTRY OF A RIC LT R 
AND IRRI ATION  (SHRI  SHAH-
NA W A KHAN) (a) Yes, Sir. 
However a stee fall in the roduc-
tion of vanalati durin Setember, 
1974 and the resultant shortae was 
a common feature all over the coun-
try and not confined to Delhi. 

(b) This was due to the non-avail-
ability of raw oila durin that month 
at economic rices.  With the ro-
rve arrival of the new roundnut 
cro in the market, there was a 
marked increase in the roduction of 
vanuatl durin October,  and the 
osition durin November is e ect-
ed to be still easier. 
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reen Revolution 

119. SHRI DINESH SIN H  Will 
-the Minister of A RIC LT RE AND 
mRI ATION be leased to state 

(a) whether accordin to study 
.made by the National Council of 
.A lied Economic Research the 
.reen revolution in this country was 
.ehaustin itself and 

(b) if so, stes bein taken by the 
overnment to revive it, esecialIy 

,In States where the roductivity of 
.land is on the decline 

THE DEP TY MINISTER  IN THE 
MINISTRY OF A RIC LT RE AND 
IRRT ATION  (SHRI PRABH DAS 
PATEL) (a) The National Council 
of A lied  Economic Research have 
not conducted any study as such on 
the subect, They have,  however, 
made a mid-year review of the 
Indian Economy 1974-7 in their 
uarterly ournal Marin of Octo-
.ber, 1974. This review has not seci-
ficalIy concluded that the reen revo-
lution was ehaustin itself. Only a 
eneral observation has been made 
that in foodrains it would look as 
if the reen revolution is ehaustin 
itself. 

(b) The overnment is aware of 
. the situation and stes are bein 
taken for increasin roductivity ar-
ticularly in those areas where it is 
low. The various rorammes un-
dertaken include (i) imlementation 
of hih-yieldin varieties rorammes 
in irriated and assured rainfall 
areas (11) develo ment and intro-
duction of new hih-yieldin varie-
ties for reional aro-climatiC re-
ferences (iii) imlementation of a 
larer orramme of interated deve-
lo ment of irriation commands (iv) 
launchin of an intensive trainin 
roramme in the north eastern 
States for educatin the farmers to 
advance the sowin of rice cro in 
the reion (v) imlementation of a 
secial roramme for raisin com-
-lIlunity nurseries for su ly of rice 

seedlin8 for tranalantlni at the ro-
er time and (vi) efficient use of 
fertilisers and esticides and imrov-
in the manaement ractices. The 
roduction roramme durin Fifth 
Plan will cover nat only irriated 
ariculture but also dry farmin on 
a lare scale followin the techniues 
so far learnt in the ilot roects on 
dry farmin . 

New Pay Scales of niversity and 
Collee Teachers In Mehalaya 

120. SHRI B. K. DASCHOW 
DH RY 

SHRI BIREN EN TI 

Will the Minister  of ED CATION, 
SOCIAL WELFARE  AND C LT RE 
be leased to state 

(a) whether teachers of collees in 
Mehalaya under the North Eastern 
Hill (Central) niversity demonstrat-
ed for the imlementation of new ay 
scales of niversity and collee tea-
chers announced by him in the Howe 
and  

(b) the reasons for the non-imle-
mentation of these new ay Bcales in 
Mehalaya 

THE MINISTER OF ED CATION 
SOCIAL WELFARE  AND C LT RE 
(P,ROF. S. N R L HASAN) (a) Ac-
cordin to the information furnished 
by the niversity,  no demonstration 
was held Iby the teachers of Collees 
in Mehalaya  affiliated to the North 
Eastern Hill niversity for imlemen-
tation Of new scales 01 ay. However, 
a resolution assed by them, e res-
sin solidarity with the demand of 
the All India Federation of Teachers 
in that behalt ,was received by 
Mehalaya  overnment. 

(b) The ov.-nment of India 
have otered to ali the State overn-
ments,  includin . overnment of 
Mehalaya,  financial  assistance it 
they wish to adat for teachers in the 
State nlversitle8 BDd coHees in the 
States, the ay Cales a roved fer 
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teachers in Central niversities 
er t  8Ssiatanee wHl also be avllB-
able to the State overnments even 
if they decide, after takln into con-
sideration local conditions, (0 iDtrodu-
Ce . scales Of ay di1ferent from . but 
not hiher, than these for Central 
niversities. The new seales may be 
enforeed from January 1, 1973 or a 
later date. 

Edacation of S.C. 1 S.T. Children in 
P1l1lJab 

121. SHRIMA TI  BIBHA  HOSH 
. OSWAl4I 

Will the Minis.ter  of ED CATION, 
SOCIAL WELFARE AND C L-
T RE 
be leased to state 

(a) whether as many as eihty 
five er cent children belonin  to 
Scheduled Castes and Backward 
Classes in Punab do not enter the 
school at all and si er cent of the 
rest discontinue before their middle 
class eaminations 

(b) if so. the facts thereof and 

(c) reaction of overnment there-
to 

THE DEP TY MINISTER IN THE 
MINlSTRY .. FED CATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT .OFC LT RE (SBRI 
(D. P. YADAV) (a) to (e). Infor-
mation is bein collected from the 
State overnment. and will be laid 
On the Table of the... Sabha in due 
course 

StanratiOD datulD  .... a,Ical1 
(Wtest 1leD1II) 

122. SHRIMATI B3BA BOSH 
OSWAMI 

SHRI AJIT K MAR  SAHA 

Will the MInIster of  A RIC L-
T KE AND IM ATION 
e JellHdto stete 

Ca) whetherthei  libe 
overnment bas beendl8Wilf to . Ole 

hundreds of starvation deaths iD-
Jalaicuri district in Weat  Benal. 
and 

(b) if so, the stes taken to 
su ly food there 

THE DEP TY MINISTER IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (S RI PRABH DAS 
PATEL) (ar and (b). The informa-
tion has been called for from the 
State overnment and it wilJ ba laid 
on the Table of the Sabha as and 
when received . 
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WorkIDr of Ceatral FIaherIes Coro-
,oration .. . 

127. SHRI S. N. MIsRA 

Will the Minister of A RIC L-
T RE AND IRRI ATION 
be leased to state 

(a) whether overnment have in-
uired into the workin of Central 
Fisheries Cororation Ltd., Howrah 
durin the last three years 

(b) if so, the nature of irreulari-
ties which have come to the notice of 
the overnment durin the same e-
riod and 

(c) the stes taken or roosed to 
be taken to imrove the workin of 
the Cororation 

THE DEP TY MINISTER  IN THE 
MlNlStRy OF A RIC LT RE AND 
IRRI ATION (SHRI PRABH DAS 
PATEL) (a) Yes, Sir. 

(b) None. 

(c) The Central Fisheries Corora 
tion has started earnin rofits from 
last year. It is the sole imorter of 
fish from Banala Desh the trade 
amountin to about 3 crores of ruees 
er year. It is roosed to diversify 
its activities includin roduction of 
fresh water fish. 

WorklDr of National Seeds Corora-
tiOn 

128. SHRI S. N.  MISRA 

Will the Minister of A RIC L-
T RE AND mRI ATION 
be leaSed to state 

(a) whether overnment have en-
uird into the warkin, of National 
Seeds Cororation  Ltd., New Delhi, 
durin the last three years 

(b) if so, the nature of irreulai-
ties which have come to the notice 
of the overnment durin, the same 
eriod and 

(c) the stes taken or roosed to 
be taken to imrove the workin of 
the Cororation 
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THE DEP TY MINISTER IN 
tHE MINISTRY  OF A RIC LT RE 
ND IRRI ATION CSHRI PRABH  
)AS PATEL) Ca) to (c). The overn. 
nent have not cond.uctec1 and secIal 
enuiry into the workin of the Natio. 
nal Seeds Cororation durin the last 
three years. The National Seeds Cor. 
oratIon EmloYeel nion had in eteir 
memorandum submitted in May 1971 
listed a er of alleations aainst 
some of the officials of the Corora. 
tion. In ful.1l.lment of an aSSurance 
iven by the then Minister  for Ari. 
culture durin the course of  discus-
sion on a Callin Attention Notice on 
the subect In the Raya Sabha,  a 
Committee was set u under the 
Chairmanshi of Shri V. N. adil, 
to enuire into the alleations. The 
reort Of the Committee is e ected 
to be available shortly. There were 
also certain alleations aainst  some 
officers of the Cororation relatin 
to the transaction involvin e ort of 
etato reeds to BanIa Desh and the 
overnment  had  a ointed a  senior 
Officers of the Ministry of Ariculture 
to enuire into the entire transaction. 
The reort submitted by the Enuiry 
Officer is under consideration of the 
overnment. 

Inuiry into the workin of  Indian 
institute 01 Science, Banralore 

129. SHRI S. N. MISRA 

Will the Minister  of ED CATION, 
SOCIAL WELFARE  AND C LT RE 
be leased to state 

(a) whether overnment  have In 
uired mto the workin of Indian 
Institute of Science, Banalore dur-
in the 18t three years 

(b) if so, the nature of irreulari 
tiel which  have come to the notice 
of the overnment durinr that eriod 
and 

(c) the ste. taken or roosed to 
be taken to remove die drawbacks of 
the institute, 

THE MINISTER OF ED CATION, 
SOCIAL WELFARE  AND  C LT RE 
(PROF S. N R L HASAN) (a) 
nder the rovisions ot the Scheme 

for ,the Administration and Manae-
ment of the roerties and funds of 
the Indian Institute of Science, Ban. 
alore, the Preaident of India, in his 
caacity as the Visitor of the Institu 
te a ointed a Reviewin  Committee 
in Setember, 1969 to review the 
work and roress of the Institute. 

(b) No irreularities were reort-
ed. 

(c) Reert of the Reviewin Com-
mittee was received in Auust, 1971. 
The Visitor acceted the recommen-
dations of the Committee as modified 
by the Coundl of the Institute and 
directed the Institute to reorient its 
rorities and lan of develo ment 
with a view to ensure most effective 
utilisation of available funds in im 
lementation of the recommendations 
acceted.  Orders of the VisItor were 
issued in Auust, 1973 .. The Commit. 
tee made  recommendations indicatin 
broad lines for the future develo ment 
of the Institute.  The recommenda. 
tions include lanned shift of ern-
hasis towards the Physical and Che. 
mical sciences, a re.Ph.D Deree ro-
ramme after the Masters  Deree 
Proramme to make the  Institute 
student a better Ph.D student, intro 
duction of the nit  system, under-
takin research roects relevant to 
the needs of the country restrictin 
full-time student oulation to one 
thousand substantial inut for mainte-
nance and modernisation of eui 
ment,  fabrication of research eui. 
ment, forin link with other Institu-
tions, Inl-tnsiflcation of roramme. of 
Visitin  scientist and increasin D-

terinstitutional collaboration, etc. 

Etension riven to Director of I.I.T. 
J warar 

130. SHRI SAMAR RA 

Will the Minister of ED CATION, 
SOCIAL WELFARE  AND C LT RE 
be leased to state 

(a) whether the temorlll7 DIrec 
tor of Khara ur lIT haa been JlVeltl 
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etension beyond the eriod . of  his 
tem,orary a ointment 

(b) if sOfacts8nd 1he reasonl 
thereof and 

(c) the reasons for not askina the 
a ointed ermanent r tar to as.-
sume his office  accordin to time-
schedule secifically stated by the 
Chairman of the Board of overnors 
of Khara ur I.I.T. in his communi-
cation to the Institute 

un r  OF ED CATION, 
SOCIAL WE ARE A.ND C LT RE 
(PROF. S. N R L HASAN) (a) 
and (b) The new Director was orin-
llally e ected to take, chare of his 
ost on or about the th Auust, 1974 
and so the actin Director was initia-
lly a ointed till new Director  took 
over on, 31st Aullst,  whielever was 
earlier. There was a subseuent ro-
osal to utilise the services Of the 
erson, selected to be Director, for a 
short-term assinment in the Minis-
try of Education, but this roPOaal was 
ultimately dro ed and the new Direc-
tor took chare of  his ost on  6th 
November,  1974 till which time the 
actin Director  continued. 

(c) Information is bein collected. 

Work In Flood aDd Dro1llbt atrected 
areas by latenaationaJ Belief Orui-

satioas 

131. SHRI SAMAR HA  Will 
the Minister  of  ED CATION, 
SOCIAL WELFARE  AND  C LT RE 
be leased to state 

(a) whether the Joint Secretary 

of the e ar  Social i-
fare invited the , t internation-
al relief oranisations r  in 
India itia meefbi .recentlYfor wor-
4iN In  t affect-

   

(b) if so, the names of the intern-
tional (8ef 1  aat  at-
liemJecbt  .eetn ad the JlXtent of 
res nse made by the bodies 

(cl the tet of the t t  .wo., 
Cir.c.u.llitecJ. t t e e r a t  r   
tei . or durint .. tl)e eet  ,ill. r ar   
to. relief. te re   

(d) whether these bodies made any 
reuest to the ovehlment in reard -
to facilitatin then relief work in 
India, itSo, facts thereabout and 

(e) the facts about ttt  areas 
where these bodies have been ask-
ed to do relief work andthie uantum 
and nature of relief WOrk undertaken 
by them 

THE DEP TV MINISTER IN THE 
MINISTRY OF ED CATION  AND 
t  WELFARE AND IN THE 
DEPARTMENT OF A RIC LT RE 
(SHRI ARVIND NE1AM) (a) and 
(b) The Joint Secretary, Deartment 
of Social Welfare held a  meetin 
with CARE on 16-9-1974 and another 
meetin with NICEF,  CARITAS, 
Catholic  Relief  Service  (CRS), 
Action for Food Proramnie.  Indo-
erman Social Service SOCiety and 
Cathoc  Bishos  Conference of In-
dia on 1-10-74. The eistin rora-
mmes  of these oranisations and the 
ossibility of e ansion in their ro-
rammes in the areas affected -by 
drouht and floods were enerally 
discussed. The reresentatives of 
these oranisations  did not make 
any firm commitments durin discus-
sions. 

Subseuently, formal references 
were made to  NICEF and fur 
re  voluntary oranisations 
(CARE,  CASA  CRS 8 CARITAS). 
Their reaOl1lle, till date are summa-
rised below 

(1) NICEF have Indicated that 
assistance to the etent of 2.2 mll-
on dollars will be avaable for a 
ackae of  services for e1ldren 
(0-6 years) and e ectan end nurs-
i,., e  f.or five. t t  ,il limHed 
d  Co1act areas, 

(2) CARB-lndfa haw, not ,indicated, 
any e furthet 0 thetr e m 
in on-oin rorammes. 
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(3) CARITAS haYe stated that they 
have iven assistance to the etent of 
Rs.  9.2 lakhs for reconstruction and 
reair to houses, urchase of medi 
cines, clo thin, food, utensils etc. for 
relief in sllme areas in the States of 
West Benal, Bihar, Karnltaka, 
Mehala, B, Assam, .P., Kerala and 
uarat. 

(4) Tr. e em have informed the 
ovt.  to the followin effect 

(i) Thlir reional office in Rome 
has auth )rised immediate local ur-
chase of roris and dhotis uto a cost 
of ,000 olollars. 

(ii) Th  CRS, New York, is urcha 
sin  0 dollara rt  of secial 
foods for immediate delivery to Cal-
cutta and. Bombay. 

(iii) Tiley have su lied an addi-
tional uantity Of 27 million ounds 
of foodrains at Calcutta and Bombay 
for 4.47 lakh beneficiaries in the Sta 
tes of Orissa, Bihar, uarat and 
MadhYa Pradesh. They have also uti-
lised a uan icy of 3 million ounds 
Of wheat-soya blend. 

(iv) Treir reular food for work 
rorammes are bein eared to 
cover 172,000 beneficiaries in Calcutta 
e and 2 lakh beneficiaries in 

Bombay zone in the affected areas of 
the above mentioned States. 

() CASA have informed the ovt. 
that they have undertaken the fol-
lowin work in different affected 
areas 

(i) Feedin for 12000 children as a 
temorary measure and dlstributit.n 
f 14,009 iec.es of childrens clothin 
and 6,OOtl ieces of adult clothin in 
WeiitPlnafur and Jalaiuri dts-
 . .f West Benal. 

(ii) e at r 4,00 children in 
ilrOuititafteotcfarealJ Of Bantura and 
. Purulia districts of West Benal. 

(iii) Fooo. for work roects in the 
drouht aected areas of Raiur dis-
trict in Madhya Pradesh throuh the 
Raiur Ch1lches Drouht Relief 
Committee. (The roosed budet 
for these r t  is about Rs. 1.80 
lakhs). 

(iv) About 40 feedin rorammes 
(fooO for work roects and nutrition 
develo ment) in the drouht affected 
districts of Maharashtra, food and 
medical assistance  to about 2,000 
mirants to Bombay from drouht 
stricken areas, and several develo-
ment PToects aimed at food roduc-
tion and located in droiht affected 
districts. 

(v) Su ly of a3sistance in the form 
of ersonnel, clothin, soa, money 
(Rs. 2,000), rice and veetables to 
flood affected eole in Karnataka. 

(i) Donation of 180,000 ounds of 
wheat in the fiood affected districts of 
Kerala. 

(vii) They are also surveyin the 
affected areas andor rearin foud 
for work roects in Midnaur dis-
trict of West Benal coastal and cen-
tral Orissa, 30uth Bihar, Panch Mahals 
and Baroda districts of uarat, Amer 
district of Raasthan, the flood altected 
districts of Kerala, Rayalaseema areas 
of Andhra PTadesh and Cachar and 
oalara districts Of Assam. 

(c) No note was circulated to these 
orani3ations rior to or durin the 
meetins in reard to relief measures. 

(d) No Sir. 

(e) NICEF have been asked on 
711-74 to rovide relief su lies for 
oalara District in Assam and Jal-
aiuri and Cooch Behar Districts in 
West  Benal. The NICEF su lies 
are yet to cominence.  No  secific 
areas were indicated to the forein 
voluntary arani-sations for dOin re-
lief work. The uantum and  natute 
of relief work undertaken as reorted 
by them are indIcated itt rely to 
arts (a)  (b) of the uestion. 
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Benefits to Scheduled CaMes and Sohe-
duled Tribes from Houainc 8chem. Ia 

eneral IIfJCtor 

13. SHRI P. M. SAYEED 
SHRI S M.  SIDDAYYA 
SHRI SAKTI K MAR SAR-

KAR , 

Will the Minister  of WORKS  AND 
HOSLII be leased to state. 

(a) whether Ministry  of Workl and 
Housin have collected  statistics of 
benefits derived by Scheduled Castes 
and S ed d Tribes out of various 
housin schemes in oeration in the 
eneral sector and 

(b) if not, whether they roose td 
start collectin such statistics from 
now onwards so that remedial action 
can be taken in cases where these 
communities are not derivin adeuate 
benefits  . 

THE MINISTER OF STATE IN THB 
MINISTRY OF WORKS AND HO S-
IN (SOl MOHAN DHARIA) (a) 
No, Sir. 
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(b) No, Sir. Economic backward-
ness and not the backwardness on the 
baSis of caste, creed and community, 
is the critlerion for a.iltance tmeier 
the various social housin schemes of 
the Ministry of Works and Rousin. 

Beluatin ia eral baD. ea crant 
., 11 IhdNlar LOIufor S.C. lID. 

S.T. Emloyees 

131. SHRI P. M. SAYEED 

SHRl S. M SIDDAYYA 

SJlRI SAKTI K MAR SAR-
KAR 

Will the Minister of WORKS AND 
HO SIN be leased to state 

(a) whether any stes have beeh 
taken hy overnment to ive finan-
cial assistance to Scheduled Caste 
and Scheduled Tribe Central ov-
ernment Emloyees, for securin 

 built by the Delhi Develo-
lIlent Authority and 

(a) whether overnment have con-
lidered the aeai.rability of relain 
the aeDeral ban imoaed on rant of 
house buildin loans to overnment 
emloyees in favour of such scheduled 
caste and scheduled Tribe emloyees 

THE MINISTER OF STATE IN THE. 
MINISTRY OF WORKS AND HO S-
IN (SHRI MOHAN DHARlA) (a) 
Persons belonin to Scheduled Castes 
and Scheduled Tribes, whether Central 
overnment servants Or otherwilre, 
are reuired ecet in the case of 
Janta cateory to deosit only 0 er 
cent of the amount rescribed to be 
aid at the time of reistration for 
allotment of flats. The Delhi Develo-
mallt Aethoritv have also decided to 
chare Rs. 1,00 er flat loess from the 
Scheduled CasteScheduled Tribe al-
10eee f low income and Janta cate-
ories at the initial atae and lecOver 
thl. amollt in 180 monthly euated 
inlttalments. . 

(b) overnment have already deci.d-
ed to invite fresh a lications from 
certain cateories of Central overn-
ment servants, includin  of thOll 
belonin to Scheduled Castes and 
Scheduled Tribes. 

Coordination of ROllSiDr ScbeIIles 

137. SHRI P. M. MAYEED 
SHRI S. M. SIDDA YY A 
SHRI SAKTI K MAR 
SARKAR 

Will the Miniater of WORKS AND 
HO SIN be leased to state 

(a) whether the Ministries of 
Work and Houaine and Home Affairs 
do not aree to take u an inteerat-
ed roramme of housin for the 
Scheduled Castes and Scheduled 
Tribes, in site of the views of the 
Plannin Commission that there is a 
need, at the Central level, to ensure 
co-ordination of eneral  honsine 
chemes and the one under the back-
ward classes .ector 

(b) whether the Parliamentary 
Committee on the Welfare of Sche-
duled Castes and Scheduled Tribe. 
(Fifth Lok Sabha) have also in their 
Fourth Reort recommended the 
settin u of an a roriate co-ordi-
natine mechanism consistin of re-
resentatives of the Ministry of Works 
and Housin, the Ministry of Home 
Alfairs and the Plannm. Commission 
for reviewin the housin schemes 
and rorammes and watchln, their 
imlementation and 

(c) if so, what stes overnment 
have undertaken to imlement these 
recommendations 

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HO S-
IN (SHRI MOHAN DHARIA) (a) to 
(c). The recommendation made by the 
Parliamentary Committee on the Wel-
fare of Scheduled Cutes and Schedul-
ed Tribes, that an a roriate coordi-
natin mechanism consistin of rere-
sentatives of the Deartment of Social 
Welfare (now Ministry of Home 
Affairs), Plannin Commission Imd the 
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MiDiItry of Works and Houain should 
be set u for tire urose of reviewin 
the housin schemes and rorammes 
and also watchin their imlementa-
tion, had been eaminecl. The func-
tions of these Ministries were difterent 
insofar as the housin roramme at 
the Central level was concerned. While 
the War-ks  Housin Ministry looked 
after the hOSin schemes in the ene-
ral lector, the rovision of housin 
facilities to the ersons in the back-
ward classes sector is the resonsibi-
lity of the llItter. Whenever there is 
a cOlTll1on roblem, both the Ministries 
do et toether and consult each other. 
Plannin Commission is also associat-
ed in such  consultations, wherever 
neCessary and roer coordination is 
maintained. 

Dehoardln of aricuHural roduce 

138. SHRI P. M. SAYEED 

SHRI . Y. KRISHNAN 

SHRI NARENDRA  SIN H 

Will the Minister of A RIC LT RE 
AND  IRRI ATION be  leased to 
state 

(a) the action taken by overnment 
to see that the aricultural rodce is 
sent out to markets by those who are 
hoardin, includin  farmers, under 
M.I.S.A. 

(b) what is the net result of such 
action 

(c) Whether any rovisions have 
been made under the rules not to atore 
aricultural roduce beyond a arti-
cular limit with a view to curb the 
rice rise 

THE MINISTER OF STATE IN THE 
MINISTRY OF A RIC LT Rl AND 
IRRI ATION  (SHRI  ANNASAHEB 
P. SmNDE) (a) to (c). The overn-
ment have launched a massive  de-
hoardin camain for enSrin that 
stocks of foodlllains are brouht out 
by the hoarders in the oen market. 
Aart from fiin stock limits with the. 
traders, a number of States have allO 
fied limits uPto which foodrains can 
be held by the rodlers  as  well. 

Thouh the recile result of .ucb. 
action cannot be readily asseued, t  

measures have enerally  helPed  in 
curbin the rices of aricultural com-
modities. 

Vile of II,.-aalt as a ltaillllDl teriaI 

139. SHRI B. K. DASCHODII RY 

SHRI BIREN  EN TI 

Will the Minister  of WORKS  AND 
HO SIN be leased to state 

(a) whether fly-ash from thermal 
lants is a ood buildin material aM 
can 8ublttitute cement 

(b) whether he has had any roect 
study of it made and 

(c) whether fiy-ash has been made 
se of as a buildin material anywhere 
On an e erimental basis 

THE MINISTER OF STATE IN TJH 
MINISTRY OF WORKS  AND HO S-
IN (SHRI MOHAN  DHARIA) (a 
Yes, Sir. It can be utinsed III aJ18l 
relaCement of cement for buildifta 
construction to the etent of 20 er 

cent. 

(b) Yes, Sir. 

(c) Fly-ash ha) ee  used in leven 
e erimental constructions underta.ken 
in the National Buildins  OranIsa-
tions E erimental Housin Scheme. 

steamliniul of JeclllPcal Education 

140. SliRI S. A. M R ANAN-
THAM Will the Minister of ED CA-
TION, SOCIAL WELFARE AND C L-
T RE be leased to state 

(a) whetlrer in view of the laS.e 
number of  unemloyed enineerin, 
raduates, there are now leSll candi-
dates for the enineerin .tudies in 
raduate level than the available seat. 
and at the same time there is a Iholt-
e of dilomaoverseertechnical 
level ersonnel in the country and 

(b) if so, the facts thereof. and the 
meas N8 roosed to be taken to 
streernl1ne tfte technical edIcaonal 
system 
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THE MINISTER OF ED CATION, 
SOCIAL WALFARE AND C LT RE 
(PROF. S. N R L HASAN) (a) anrl 
(b). The total admission caacity of 
enineerin collees and olytechnics 
was 2,070 and 48.79 resectively. In 
1968, due to unemloyment amon 
enineers, actual admissions were re-
duced by about 30 ercent. However, 
the admissions have been Increasin 
durin the last 2-3 years. Aainst the 
actual admissions of 17,83 and 26,88 
to enineerin collees and olytech-
nics resectively in 1969-70, the actual 
admiBsions in 1973-74 were 20,80 and 
42,100. Accordin to information 
available, there is no shortae of di-
loma level ersonnel at resent. Over 
,000 diloma holders were reistered 
with emloyment echanes as on 31st 
December, 1973, 

The olicy for admissions to techni-
cal institutions is constantly under 
review. The All India Council for 
Technical Education at its meetin 
held in May,  1974 has recommended 
that the technical manower reuire-
ments durin the Sith Plan should be 
carefully assessed and that admissions 
to technical institutions in the Fifth 
Plan should be reulated in accordance 
with these reuirements. 

Acute shortae of water 

141. SHRI R. V. SWAMINATHAN 

SHRI K. LAKKAPPA 

Will the Minister of A RIC LT RE 
AND IRRI ATION be leased to state 

(a) whether there has been acute 
shortae of water in the country for 
the last three months 

(b) if ,.. how many Slates (rere 
reatly affected due to the shortae of 
water 

(e) what were the main causes 

thereof and 

(d) whether the water shortal(e has 
neatly affected the aricultural r  

duction 

THE DEP TY MINISTER IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI KEDAR NATH 
SIN H) (a) to (e). The followin 
arts of the country were affected by 
shortae of water caused by rainfall 
much below the normal durin the last 
monSOOn season-

Orissa, Bihar Platue, ttar Pradesh, 
Haryana, Del-hi, Punab, Himachal 
Pradesh, Raasthan, Madhya Pradesh, 
uarat, Marathwada and Vidarbha 
reion of Maharashtra, Telanana re-
ion of Andhra Pradesh and South 
interior Karnataka. 

(d) The eact estimates of aricul-
tural roductiOn durin the current 
year are yet to be assessed.  The level 
of roduction in any year deeds on 
various factors such as at er  water 
su ly, inuts like fertilizers etc. 

Prosect of Kharif Cro In Tamil Nadu 

142. SHRI R. V. SWAMINATHAN 
Will the Minister of A RIC LT RE 
AND IRRI ATION be leased to state 

(a) whether Ood kharif cro has 
been reorted from the Tamil Nadu 
State 

(b) if so, the etent of etra yield 
as comared to revious year and 

(c) to what etent the needs  of 
other States for foodl1ain will be 
met 

THE DEP TY  MINISTER  IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI PRABH DAS 
PATEL) (a) and (b). In the kharif 
season of the current year rainfall in 
the Tamil Nadu was normal and more 
or less well distributed. Firm esti-
mates of roduction and yield er hec-
tare of diterent kharif cros in India 
includin Tamil Nadu would become 
available sometime after the close of 
the current aricultural year, i.e., 
sometime in July-Auusf. 197. 
Accordin to the ,resent indications. 
the rosects of roductton of kharif 
cros in TamH Nadu are enerally 

tim 
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(e) Monthly allotment of foodrains 
are bein made to the States from the 
Central stocks  rocured  locally and 
from abroad for B lementin the 
oen market availabilities and for 
meetin the reasonable reuirements 
of the ublic distribution system. 

Liftin of Ban on House Buildin 
Loans 

143. SHRI N. K. SAN HI Will the 
Minister  of WORKS  AND  HO SIN 
be leased to state 

(a) whether the Central overn-
ment emloyees constitute a class  of 
fied income rou who would not be 
able to construct a house of their own 
unless assisted by overnment loans 
at reasonable interest 

(b) whether the resent ban On fresh 
a lications for these loans and the 
continuin rise in the rices buildin 
material have laced them in a very 
difficult osition and 

(c) if so, whether overnment have 
considered the desirability of liftin 
the ban and if so, when fresh a lica-
tions for loans will be entertained 

THE MINISTER OF STATE IN THE 
MINISTRy OF WORKS  AND 
HO SIN (SHRI MOHAN  DHARIA) 
(a) The scheme rant of House Build-
in Advance to Central overnment 
Servants enable3 them to construct a 
house at rellBonable cost. 

(b) and (e). Considerin t.lte au-
city of funds and, at the same time, 
the difficulty bein faced by the Cen-
tral overnment servants, overnment 
have decided to invite fresh a lica-
tions for rant of house buildin 
adVance from certain restricted cate-
ories  of Central overnments 
Servants. 

Fall in wholesale Prices 01 Essential 
Articles In Setember October, 1974 

144. SHRI HARI KISHORE SIN H 

SHRI BIRENDER SIN H RAO 

SHRI M KHTIAR SIN H 
MALIK 

Will the Minister of A RIC LT RE 
AND IRRI ATION be leased to state 

(a) whether in the months of Se-
tember and October, 1974 while there 
was a reciable fall in the wholesale 
rices of some essential articles ese-
cially of foodrains, there was hardly 
any reflection of such af all in retail 
rices 

(b) if so, the reasons thereof and 
(c) the remedial stes taken by the 
overnment to rectify the situation 

THE DEP TY MINISTER IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI PRABH DAS 
PATEL) (a) No.  Sir. The fall wit-
nessed in wholesale rices of some of 
the essential articles, esecially food-
rains and edible oils, since Setember, 
1974 has been enerally reflected in the 
retail rices of these articles. 

(b) and (c). Do not arise. 

Irriation Proects in Kamataka 

14. SHRI C. K. JAFFER SHARIFF 
Will the Minister of A RIC LT RE 
AND  IRRI ATION be leased  to 
state 

(a) the maor Irriation Proects in 
Karnataka which have been included 
in the Fifth Plan .and 

(b) the roress reardin Arka-
vathi, Manchanabele and Kalindi Pro-
ects in Karnataka all well aB the latest 
estimated cost of these roects 

THE DEP TY MINISTER IN THE 
MINISTRY OF A RIC LT RE AND 
mRI ATION (SHRY KADAR NATH 
SIN H) (a) The Fifth Plan roosals 
ot Karnataka are yet to be finalised. 
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However, 8 maor irriation roects. 
viz., Tunabhadra, Bhadra, hata-
rabha State Carhata Prabha Stae II, 
Tunabhadra H.L.C. Stae I, Tuna-
bhadn8 H.L.C. stae II, Malarabba 
and er Krir.ma, already under 
eecution in the State are continu-
in in the Fifth Plan. The State 
overnment have also rolserl to take 
u 4 new maor irriation roects, 
viz., Hi ari Barrae hatarabha 
Stae III, Bennithore and Hosaatna 
Lift Irriation in the Fifth Plan. 

(b) The resent osition of works 
and estimated costs of Arkvathi, 
Manchanbele and Kalinadi roects is 
iven in the attached statement. 

Arkavathi Proect 

The revised roect estimated to 
COSt Rs. 4.16 crores a  been received 
in the Central Water and Power 
Commission in May, 1973. As the ro-
ect lies in Cauvery basin, further 
action for the clearance of t.he roect 
will  be taken after a settlement 
On allocation Of Cauvery waters 
amonst the concerned States is 
reached. 

Manchanbele Proect 

The roect was a roved by the 
Plannin Commission in 1969 fOr an 
estimated cost of Rs. 2.37 r r  The 
revised cost of the roect has been 
estimated  be Rs. .6 crores. The 
e enditure incurred on the roect 
uto the end of the Fourth Plan was 
Rs. 60 lakns and outlay rovided for 
1974-7 is Rs. 16 lakhs. The roect 
is e ected to be comleted by the 
end of t  Fifth Plan. 

Kalinadi Hydro-Electric Proect 

The roect is bein develoed in 
two staes the 1st stae of the roect 
consists of two hases. Accordin to 
ttle resent indications, the 1st unit 
under Phase I is e ected to be com-
missioned by Mareh, 1977 and the 
second unit by Setember, 1917. The 
roect autlhorities haVe reared a 

roramme for comletion of SlPa 
dam under Phase It of the stae I, 
which is the key to the roect, in 
three workin seasons. Adeuate 
action has been taken on all asects 
of the roect and subect to su ly 
of key materials on schedule, the 
roect is e ected to be comleted 
in time. 

The roect as a whole was a rov-
ed by the Plannin Commission for 
an estimated cost of Rs. 12 crores 
(Phase I sanctioned in  March, 1971 
and PhaSe II sanctioned in July, 1973). 
The roect is now esetimated to cost 
about Rs. 17 crores The e endi-
ture on the roect uto the end of 
the Fourth Plan was about Rs. 28.4 
crores. 

Road Allowance to M.Ps. 

146. SHRI B. R  SH KLA WiI 
the Minister of  PARLIAMEN-
TARY AFFAIRS be leased to state 
whether e intends to brin suitable 
leislation to increaSe the road allow-
ance ayable to Members of Parlia-
ment so as to made it reasonable in 
view of the shar increase in the rice 
of etrol and diesel 

THE MINISTER OF WORKS AND 
HO SIN  AND  PARLIAMENTARY 
AFFAIRS (SHRI K. RA H 
RAMAIAH)  The matter is under 
active consideration of the overn-
ment. 

Comlaints  from  .. Bera1dbl, 
nder Weiht of  Bacs Solei .. 

F.C.I. 

147. SHRI B. R. SH KLA Will the 
Minister of A RIC LT RE AND 
IRRI ATION be-leued tc. tate 

(a) whether there have been com 
laints from .P.,  secially  ram 
Kanur, in the manti of Setember, 
1974. that the suar bas sold by the 
F.e.I. to dealers were underweiht 
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tJ) whether any enuiry has been 
made in that connection and 

(c) if so, the result thereof 

THE MINISTER OF STATE IN 
THE MINISTRY OF A RIC LT RE 
AND IRRI ATION  (SHRL  SHAH 
NAWA KHAN) (a) No such com-
laint has been received so far either 
by the Deartment of Food or by 1i1e 
Food Cororation of India at its Head 
Office, or the Reional  Office at 
Lucknow or the District  Office at 
Kanur. 

(b) and (c).  Do not arise. 

rim food outlook ahead fur Punab 

148. SHRI RA H NATH LAL 
BHATIA  Will the Minister of A RI-
C LT RE AND IRRI ATION be 
be leased to state 

(a) whether his attention has been 
drawn to a news reort of 3rd October, 
1974 entitled rim food  outlook 
ahe.d for Punab 

(b) if so, whether a seriouB situation 
in reiard to  food  availability  and 
rices in the forthcomini months is 
a rehended and 

(c) the stes roosed to be taken 
by the Centre 1n this reiard 

THE MINISTER OF STATE  IN 
THE MINISTRY OF A RIC LT RE 
AND  IRRI ATION (SHRI ANNA-
SAHEB P. SHINDE) (a) to (c). The 
news reort has come to the notice of 
overnment. 

The roduction of rice was Ieorted 
to have been affected by the deficient 
rainfall durin the months of June-
October, 1974. Secial stes were 
taken to rovide etra ower to tube-
Wells by divertin ower from Nanal 
Fertiliser Factory and also au ment-
in ower su ly to the Punab sys-
tem from Delhi and Badarur Power 
Stations. In a rodominantiy surlus 
State like Punab a s ht fall in 

kharif cereals roduction, if any,  is 
not likely to affect internal availability 
in the State. 

AlIocaoD of  FoodraiDs  PunJab 

149. SHRI  RA H NANDAN  LAL 
BHATIA  Will the Minister of A RI-
C LT RE  AND  IRRI ATION be 
leased to state 

(a) the allocation of food-rains to 
Punab for November, 1974 

(b) whether there have been re-
uests from that State for hiher allol. 
ment and 

(c) if S, the decision taken in the 
matter 

THE MINISTER OF STATE IN 
THE MINISTRY OF A RIC LT RE 
AND  IRRI ATION (SHRI ANNA-
SAHEB P. SHINDE) (a) to (c), The 
Punab overnment was allotted 2.0 
thousand tonnes of wheat for October, 
1974, In resonse to the State ov-
ernments reuest for increased aIlo-
cation, the State ha been allotted 30.0 
thousand tonnes of wheat for Novem-
ber 1974. 

Hih Price of Milk POWder and its 
Imort 

10. SHRI  RA H NANDAN  LAL 
BHATIA 

SHRI D.  D. DESAI , 
SHRI P. AN ADEB 

Will the Minister of A RIC LT RE 
AND  IRRI ATION be leased to 
state 

(a) whether the country is facin a 
crisis due to the hih rice of milk 
owder in the international market 

(b) whether overnment are contelll-
latin massive imort of milk  ow-
der and 

(c) if so, fads thereof 
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THE DEP TY MINISTER IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI PRABH DAS 
PATEL) (a) No, Sir. 

(b) No, Sir. 

(c) Does not arise. 

 

11.  O    
.. ro  JmR   

sr)o    

flIT  .m.  forr  faTit 
lt  ifitiT AI  

( fi )  it fiTPfiTI i-  if 
Alait-Alait lTti 9lR ff.ifft-AlCfrr 

  i- rr r    

( 11 ) flIT  oilJTl  lrlr 

 it  if lTlf  it 
fillfil1  t    

( tT ) AI -f.tf  it  i-

  if fifcrrr-AlarT  

lItm  911  it  Cffi f.tf-

fiFl- Pll1 lit   if  

  

    
3-f,f ( .n r  cmr). (fi)  (tT) 

t    r-ilfT 1Tf  9lR lIM 
tiTf    mf    

t  

 t t rr  

 

1 2.  1l ..... WTIIT iflfr 
 IIn1mf    fiT  

rn flli  

(fi)  it  it  

 mtf it mr rr   l1icft 

if  WIT     1r 
    fifiait  lTti  iff 

f.-if lir lfRT  r-WT it S  

 

(If)   t

fi1 Tit r r  r  

c.1fr   iiIT   

( tT )  it -f.t it -rft fiT 
 it f.mor i 91 1 Cffi t  

 iIT ffirn wrofiIr 19 lit 1Tf 
t  flfT   lIir  

ffolfT tTlfT   

fitlrillf  IIn1mf mr   

    (fo)  

( tT ).   f, fiT r   Cfn  

mf  Ii r r I 

Allotment B.les lor overnment 
accommodation in eneral Pool 

13. SHRI ONKAR LAL BERWA 
Will the Minister  of  WORKS  AND 
HO SIN be leased to state 

(a) the rules at resent in force for 
the allotment of overnment residences 
in the eneral Pool at New Delhi. 
Bombay and Simla 

(b) the cateories of Officers who 
are allotted accommodation net below 
the Class to which they are entitled 
and 

(c) the cateories of Officers who are 
not eliible for allotment of accommo-
dation ne.t below the Class to which 
they are entitled 

THE MINISTER OF STATE IN 
THE MINISTRY OF WORKS AND 
HO SIN (SHRI MOHAN DHARIA) 
(a) Allotment of eneral ool accom-
modation is made in accofdance with 
the Allotment of overnment Resi-
dences (eneral Pool in Delhi) Rules, 
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1963wbicll,havebeen made a licable 
mutatis mutandis also in other laces 
like Bombay, Calcutta, Madras, Simla, 
etc. Allotments are made on the basis 
of entitlement. a det.ermined with 
reference to emoluments and senio-
rity. In .tyes IV and below seniority 
is reckoned on the basis of total conti-
nuous service renderecl by an officer 
under the CentraVState overnment. 
For Officers entitled to tyes V and 
above their seniority is reckoned from 
the date an officer is continuously 
drawin emolaments relevant to  a 
articular tYPe on a ost under the 
CentrallState overnment. 

(b) Allotment of accommodation 
from the eneral ool in the net 
below tye is ermissible in the case 
of officers entitled to tyes V and 
above ecet in Madras, Na ur and 
Faridabad where this rule is not a-
,licable. Allotments made on ad hoc 
basis On medical  rounds, comassio-
nat, rounds and where an officer is 

red to vacate accommodation in 
rler ools are also iven in the net 
below tyes. Allotments  the tenure 
officers ool in Delhi and in the lady 
officers ool, wherever it eists, are 
aiso made in the net below tye. 

(c) OfficerS entitled to tyes IV 
. 1illlti  are not allotted accommo-
t  in the net below tyes ecet 
a1otments on medical rounds, etc., -as 
stated in rely to art (b) of the 
uestion. 

Atomic Research rorramme of Cacut 
niversity 

 SHRIY. ESWAFh.  REDDY 
Will the ter of . ED CATION, 
SOCIAL WELFARE AND C LT RE 
be, leased to state , 

. a  whetherille un1v81Sity rants 
 a d d to t the 

bulk of, the e ilnseS on the atomIc 
research rorlIDn1e of .Callcut niver-
sity and 

fb) If Ie, the .atn features of tile 
roect 

THE MINISTER OF ED CATION, 
SOCIAL WELFARE AND  C LT RE 
(PROF. S. N R L HASAN) (a) ud 
lb). The niversity rants Commis-
sion has not received any seliftc 
atomic research roramme from the 
Calicut, niversity. However the 
roosals of the niversity for finan-
cial assistance for a Research Proect 
comrisin (i) Studies of Nuclear 
Rdiations aDd Nuclear Structure, 
(ii) Studies of Positron ADnihilation 
and Proerties of Positronium in Ma-
terials, (iii) Mossbauer StudiEts of 
Manetic Materials, and (iv) Solid 
Sta.te and ad at  Damae Studies 
in Metals and Semiconductors, is 
under consideration of the Commis-
sion. 

Confirmation of C.P.W.D.  Civil and 
Electrical Enrineers 

1. SHRr R. V. BADE  Will the 
Minister of  WORKS AND HO SIN 
be leased to state 

(a) the date of decision of the Delhi 
Hih Court reardin (i) seniority 
of the Assistant Enineers Class II 
(CPWD) for uroses of confirmation 
in the rade, and (ii) romotion to 
net hiher rade 

(b) the number of Assistant Enine-
ers Class II declared ermanent after 
the above decision 

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HO S-
IN (SHRI MOHAN DHARIA) (a) 
and (b). There is nO decision of the 
Delhi Hih Court either about seniori-
ty of Assistant Enrineers for the ur-
ose of confirmation in the rade or 
for romotion to the neX hiher lade 
of Eecutive Enineers. A ointments 
to the rade of Assistant Enineers 
sed to be made throuh various 
methods,  inc1udinl romotion, direct 
recruitment etc. his ,u.ed to be . .dOne 
accordin to a uota. Peole 
a ointed accordin to a cerlain 
methOd in ecel ot their uota were 
not confirmed. In the case of MeoIsrs 
Rama)Ya and otletll, the Delltl. ftib 
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. Court had iven a .decisfon that the 
uota had not been finally determined 
by the overnment.  Hence they 
directed that the etitioners,  who, 
accOrdin to the Deartment, had been 
a ointed in ecess  of the uota 
,hould be confirmed and their inte... Be 
. seniority adusted accordin to law. 

Some enineers whose interests were 
liffected by the above decision filed an 
a eal before the Sureme Court, 
which directed that endin a fina1 
decisIon on the main issue of uota all 
romotionsiconflrmations  etc. made 
should be on an ad hoc basis. Promo-
tions have . accordinly been made on 
ad hoc basis but confirmations have 
not been made. The date of the Delhi 
Hih Court decision is th November, 
1971. 
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17. SHRI P. M.  MEHTA 

SHRI K. LAKKAPPA 

SHRI MAHADEEPAK SIN H 
SHAKYA 

SHRI BIBH TI MISHRA 

SHRI RAMAVATAR SHASTRI 

DR. H. P. SHARMA 

SHRI TARKESHWAR 
PANDEY 

Will the Minister  of  A RIC L-
T RE AND IRRI ATION be ,leueJ 
to state 

(a) whether nion overnment have 
admitted that the country is faced 
with a disa ointin kharit harvest and 
monsoons failure reorted from manY 
States have roved more  disastrol 
than In 1972 

(b) if so, whether nion overn. 
ment have  assessed the etent of 
damae to the Kharif cro in thell 
States where drouht conditions have 
been reorted if so, etent of loss 
State-wise 

(c) whether the worst sufferer 
States are uarat, OrillS8, Raasthan, 
Madhya Pradeah, West Benlll and 
Assam and 

(d) stes taken by the niOn cw-
emment to hel these States   

THE DEP TY MINISTER IN THE 
MINISTRY. OF A RIct1Ll RE AND 
IRRI ATION (SHRI  PltABB DAS 
PATEL) (a) to (d). The information 
has been called for from the State 
overnments and it will be  laid on 
. the Table of the Sabha -a, soon as it 
ill received. 
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18. SHRI P. M. MEHTA 

SHRI B. K. DASCHOWDH RY 

SHRI BIREN EN TI 

SHRI V. MAYAV.AN 

Will tke Minister of A RIC LT RE 
AND IRRICMTION be leased to state 

(a) Wlhether the nion overnment 
have announced the rocurement rice 
of eOanJe variety of addy for the year 
19747 recently 

(b) if so, whether the rice fied by 
the nion overnment was not a-
roved by the Chief Ministera and 
A.P.C. and they had demanded more 
than what the nion overnment has 
fied 

(II) if SOl wheher the  had 
warned the overnment that if the 
rocurement rice is raised it will 
have reater imact on the rice rise 
and 

(d) if so, what is the taret fied by 
the overnment for rocurellent of 
addy this year 

THE MINISTER OF STATE IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI ANNASAHEB 
P. SIDNDE) (a) Yes, Sir. 

(b) to (d). The ricin, olicy of the 
overnment of India for the kharif 
cereals for the 19747 seaso.ns hal 
been decided after takin, into account 
the recommendations contained in the 
Reort of the Aricultural Prices 
Commission, the views of the State 
overnmente 88 e reased in the Chief 
Ministelll Conference held in. Setem-
ber, 1974, and other relevant factors 
includin the OblefvatiOOIl of the Re-
serve Bank of India that any sini1l-
cant increase in tbe rocurement rice 

d era ate inflationary tTends 
in the. lIConomy. . TJle rocurement 
taret is. beIDi fl l inCOD8ultatiOll 
with tlie State overnmentlL 

JocMIIni,Ds .reoovend rem BoaIden 

19. SHRI 1.  . 

SaRI M.  

SHRI . A. SAMIN.1H.IN 

Will the Minister of Altl1L-
T RE AND IRRl ATION,be leased 
to state 

(a) how much foodrains were re-
covered from hoarders under  

(b) whether the camain had any 
effect on the fall of rices of food-
rains in the country and 

(c) how many ersons were arrest-
ed and what kind DIf unislunent 
was awarded 

THE MINISTER OF STATE IN 
THE MINISTRY OF A RIC LT RE 
AND IRRI ATlN (SHRI ANDA-
SAHEB P. SHINDE) (a) to (c). 
The camain aainst hoarerl is 
one of the contributory factors to 
wards the fall  rices of foodains 
in the country. Infonnation re  

in foodrains recovered from ar  

ders under MISA and ersons arrest-
ed an the kind of unishnlent 
awarded is bein collllCted and  wru. 
,be laid on the Twble of the Sabh.c 

New Friends Bou.m, at  
Society, ,New Delhi 

160. SHRI BHOLA MANJHI Will 
the Minister  of WORKS AND HO  
SIN be leased to ate  , 

(a) ,whether investiation into the 
allotment and other Irreullltlttes of 
the New Friends Housin Corora-
tive Society, New Delhi . has been 
comleted 

.b) if so, the main features of the. 
reort and 

J . .,,1 

(0) the aatian taken,there n 



TRc MINISTER OF SlATE IN 
THE MINISTRY OF WORKS AND 
HO SIN SHR MOHAN DHARIA)  
(a) No investiation has so far been 
ordered by the overnment into the 
allotrnentand other irreularities of 
the New Friends Co-oerative House 
Buildin SOciety, New Delhi the is-
sue is subudice. 

(b) and (c). Do not arise. 

Damae to Cro due to drouht and 
FkIod in Bihar 

161. SHRI BHOLA MANJHI 

SHRI K. M. MADH KAR 

SHRI RAMSHEKHAR PRASAD 
SIN H 

Will the Minister of A RIC L 
T RE AND IRRI ATION be leas-
ed to state 

(a) whether overnment are aware 
that cro worth Rs. 139 crores was 
damaed in Bihar due to floods and 
dry sell  and 

(b) uantum of hel overnment 
bas rendered to that State  meet 
the situation 

THE DEP TY MINISTER IN THE 
S  OF ARRIC LT RE AND 

IRRI ArION (SHRI PRABH DAS 
PATEL) (a) Yes, Sir. 

(.b) The overnment of India have 
sanctioned a sum of as. 82 lakhs to 
the overntnent of Bihar as short 
term loan for the urchase of ari 
cultural inuts for the revival of ari-
cultural rodction. 

Davil Cu Tournament 

lS2.SHRI K. MALLANNA 

SImI D. B. CHANDRA 
OWDA 

Will the Minister of ED CATION, 
 WELFAlI,E AND C LT RE 

be leased to state 

(a) whether a controversy has 
lrisen after Indias refusal to lay 

184-  
loI 

tenDis with. Sellth AiEica  in i Dtwil 
Cu Tournament and 

(Ib) if so, the facts thereof 

THE DEP TY MINISTER IN THE 
MINISTRy OF ,ED CATION AND 
SOCIAL WEl.F ARE AND IN THE 
DEPARTMENT OF C LT RE (SHRI 
ARVIND NETAM) (a) and (b). The 
deciSion of the All India Lawn Ten-
this Association not to lay in the 
Final of the Davis Cu .1974 aainlt 
South Africa in accordance with our 
National Policy of total o osition to 
South African ovts olicy 01 aar-
theid, has . been widely achieved in 
India and abroad. Some individual 
office bearers of International Lawn 
Tennis Federation and tbe South Af-
rican Lawn-Tennis nion have. 
accordin to newsaer reorts, criti-
cised this decision. 

Reularisation of una roved colonies 

163. SRRI K. MALLANA Will the 
Minister of WORKS AND HO SIN 
be leased to state 

I 11 
(a) whether the reresentatives of 

Delhi Administration have, ured uon 
the Central overnment to reularise 
una roved colonils. in the caital 
and 

(b) if 110, the broad outlines of 
their demand and the reaction of 
overnment thereon 

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS ANDHO S-
IN (SHRI MOHAN DHARlA) 
(a) and (b). There has been a lu-
estionto re-eamiDe the olicy re-
ardin . the unauthorised i   oolonies. 
overmnenthave silt u,. Oem-
m1ttee to eamine case by ClIlIe 1ihe 
unauthorised Colonies to decide the 
oliCy and the further course of . 

action. 



164. SHRI . P. YADAV Will the 
Minister Of WORKS AND HO SIN 
be leued to state the rules for re-
oruitrent to the ost of (i) Aasistant 
Enineers Class II, (ii) Eecutive 

t  Class 1, and (hl)Suerin-
tendin .Enaineers in the C.P.W.D. 

THE MINISTER OF STATE IN 
THE MINISTRY OF WORKS AND 
RIA) Assistant Enineers Class II 

 t t Enineers Class II 
.ICcOHin to the Recruitment Hules, 
,he osts Of Assistant Enineers are 
teuired to be filled by the rollowm 
methods-

(i) By irect recruitment throuh 
.P.S.C. 

(ii) By direct a Ointment of 
temorary raduate Junior 
Enineers in consultation 
with the PSC. 

(iii) By romotion of Junior En-
ineers and 

(iv) ,By transfer. 

The direct recruitment to the rade 
of Assistant Enineer has been sus-
ended for the time bein ..... . 

Promotion to the rade of Assistant 
Enineer was reulated by means of 
a uota system between the raduate 
and nOll-raduate Junior Enineers. 
The Delhi Hih Court had held in the 
Ce of Is Ramaya and other  

tant Enineers that the uotas for 
a ointment to the srade of Assistant 
Enineer has not been roerly 
determined and some of the direct 
recruit Assistant Enineers have one 
in a eal aainst the decision or the 
Delhi . Hih Court 10 the Sureme 
Court anll the issue before the Su-
reme Court is whether the uotas 
earlier in voue were vad and oe-
rable. Pendin a final decision on this 
issue, whenever e eS  osts of 
AsSistarlt  Enirieers are tilled on ad-
hoc basis by romotn unior En-
ineers from the common  seniority 
list. 

Eecutive E.nl1ineers Class 1 

Acordin to the Recruitment Rules, 
the ost of Eecutive Enineers are 
bein filed on the basis of a uota of 
0 0 between the Assistant Eecu-
tive Enineers (Junior Class 1) and 
Assistant Enineers. 

Suerintendin Enineers 

The osts of Suerintendin En-
ineers are filed by romotion of 
Eecutive Enineers. 

S PPlY of substandard bara and 
owar seeds in Auranabad 

16. SHRI C.  K. CHANDRAPPAN 
Will the Minister of A RIC LT RE 
AND IRRI ATION be leased to 
state 

(a) whether substandardbara and 
owar seeds su lied throuh official 
source (0 the ariculturists in Auran-
abad had caused a heavy loss of 
Rs. 11 crores and 

(b) if so, the reasons. therefor and 
action taken thereon 

THE DEP TY MINISTER IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI PRABH DAS 
PATEL) (a) and (b). Comlaints re-
ardin POor uality of bara seeds 
su lied throuh official source in 
Maharashtra had been received by 
the overnment Of India. The Maha-
rashtra overnment have conducted 
a detailed enuiry and have reorted 
that the seeds su lied by the official 
sources had been duly tested and were 
of standard uality, From Aurana-
bad district comlaints had been re-
ceived by the State overnment from 
three tehsil, reardin low ermina-
tiOn Of hybrid bara seed and the 
State overnment found on enuiry 
that the low ermination was On ac-
count of the fact that the sowin 
was done with initial rains which 
were however, not followed by suffi-
cient rainfall. Further, the ermi-
natin seedlins were attacked by in-



sects, which affected  ermination. 
The State overnment have reorted 
that the seeds sulied by them were 
not of sub-standard uality. 

No seoific comlaints have been 
received by the overnment of India 
reardin oor uality of owar seeds. 

Additional FoodraiD for Kerala 

166. SHRI C. K. CHANDRAPPAN 

SHRI C. JANARDHANAN 

Will the Minister of  A RIC L-
T RE AND IRRI ATION be leased 
to state 

(a) whether overnment are aware 
of the acute food shortae in Kerala 
and 

(b) in view of the demand for more 
foodrains from the overnment of 
Keraia, how much Central overn-
ment has iven as an additional uota 
to the State re e t  

THE MINISTER OF STATE IN 
THE MINISTRY OF A RIC LT RE 
AND IRRI ATION (SHRI ANNA-
SAHES P.SHINDE) (a) and (b). 
Keein in view the fOOd situation in 
Kerala. overall availability of food-
rains in the Central Pool, needs of 
other defilit States, local availability 
and other relevant factors maimum 
ossible allotments of foodrains are 
bein made to the overnment of 
Kerala to meet the reasonable reuire-
ments o,f ublic distribution in the 
State. Monthly allotment of food-rains 
to Kerala has been increased from 
the month Of July. 

Central assistance for flOOd damae 
, in Berala 

181. SHRI C. K. CHANl MPPAN 
Will the Minister  of A RIC LT RE 
AND IRRI ATION be leased to state 

(a) r l i t ra  W 
visited Kerala to S the damae 
caused by recent floods in the state 

(b)1.f so, the content. 01 the t... 
ort submitted by Central t,am and 

(c) the total relief aid that hal 
been iven by the Central oTern-
ment to that Stater 

THE DEP TY MINISTIIR IN TIn 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI KEDAR NAPH 
SIN H) (a) and (b). A Central 
Team comrisin of e erta from eo-
loical Survey of India, Ministry of 
Ariculture and Central Water and 
Power Commission had been deuted 
to the flood affected areas of Kerala 
in Auust, l74, to reort on the 

 

(i) The nature Olf the land slides, 
fioods, rock brN etc, and 
their robable cause 

(ii) The damae to irriatioa 
works and ower .tatioDi 
and the stes neceuary 1.0 
brina about their early effef 
tive functionine 

(iii) The effect of the dama 
to ecmun Dicationa etc. an the 
work of. comletin the Iddiki 
Proed and.tea necessary 
to teftIlt any, sli a,e ill 
the oommissionin lICIbeclule 
for the ower station , 

(Iv) The ste  nee4ed to  

mence ariCldtulal oenatlona 
includn ,an t of 
the reuirements of inAat .. 
and 

(v) Any other technical uJ14lds 
relevant  for, dea   
the Situaon, includbc -
nical assiStance reuired by 
the Stae overnment. 

The Reort of the Team Is 8Xected 
shortly. 
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This.  was J)ot reuired to as-
tesl the,  arislns fram the floods. 

(c) A awn of Rs. 30 lak.hs er year 
hall been rovided by the Centre as 
main to  State overnment of 
Kerala towuu relief e enditure in 
the scheme of devolution of Central 
revenues to the States, on the recom-
mendations of the Sith Finance Com-
miasion,  elfectlve from the current 
year. 

A ways and Means Advance of Rs. 1 
aore Was released to the State ov-
ernment Of Kerala by the Centre in 
order to avoid the strain on the States 
ways and means osition in under-
takin the relief measures immedia-
tely needed for tacklin the situation. 
A Bhort term loan of Rs. 10.20 crores 
has also been iven to the State ov-
ernment for aricultural InPts. 

Fooilrnla roc1actlon and rocurement 
Pocles 

168. smr .RHO ENDRA JHA 
SHRI VAYALAR RAVI 

SHRI MOHINDER SIN H 
ILL 

Will the Minister of A RIC LT RE 
AND IRRI ATION be leasea to state 

(a) the lateat olicies and the rac 
tical stes heln, taken by the ov-
ennent for the roductiOn and 
rocurement of foodralna ensurin 
remunerative rices to the actual ea-
sant roducerll and cheaer rices to 
be cbared from the rural and urban 
COll mers by endin hoardin ind 
blackmarketln by wholesalers and 
roducers and 

(b) what other.tea are beint taken 
to lnsure se1f-lIftIciency in aricltu. 
rill roduction for the cOuntry 

HE MINISTER OF STATE IN 
THE MINISTRY OF A RIC LT RE 
AND IRRI ATION (SIn ANNA-
SABEB P .. SHINDE) (a) and (b). 
Coneerted dort is bein made to 
maimise Balbi  rodu.ction, articu-
larly in rerd to wheat,. raJn and 

boro addy. Amon measures bein 
taken to ensure  self-sufficiency  in 
aricultural roduction, the imortant 
one are 

(i) Poularisation of imroved 
varieties of food rains seeds 

(Ii) Develo ment of  command 
areas of maor irriation ro-
ects and 

(iii) reater wordination at Na-
tional and State level between 
the Ariculture, Irriation, 
Co-oeration and other De-
artments involved with the 
food roduction roramme. 

The rocurement of addy rice is 
roosed to be maimised under a 
combined system of roducers, levy 
on addy and miIIersldeaJers  levy 
on rice. The rocurement of coarse 
raitls is envisa ed by way of ro-
ducers, levy, as well as traders levy 
where considered necessary. The ro-
curement rices have been fied fwly 
keein the interests of the easant 
roducers as well as the rural and 
urban consumers in view. 

For endin hoardin and black-
marketin, stock  limits have been 
laid down for the traders. and a 
number of States have laid  down 
such stock limits for the cultivators 
8S well. Strict action is also bein 
taken under D.I.R., MISA and Essen-
tial Commodities  Act. 19 aainst 
hoarders and black-marketeers. 

Job-oricnted education 

169. SHRI BHOO ENDRA JHA 
SHRI BIBH TI MISHRA 

Will the Minister  of ED CATION, 
SOCIAL WELFARE  AND C LT RE 
be leased to state 

(a) whether there has been wide-
sread unrest amon students durin 
the recent eriod and their maor de 
mand is for introduction of ob-orient-
ed education whiCh would ensure em-
loyment and cheaer atld bcttEr edu-
cation and 

(b) if 0, overnments reaction in 
rerd thereto 
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THE DEP TY MINISTER IN THE 
MINISTRY OF ED CATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF C LT RE (SHRI 
D. P. YADAV) (a) and (b). overn-
ment have taken noteeof the views 
e ressed by students and others 
in favour of the introduction of ob-
oriented education. overnments 
olicy in this reard has also been 
indicated in the draft Fifth Five 
Year Plan which rovides efor the in-
troduction of work e erience at the 
school stae and vocationalisation at 
the secondary stae. Job-oriented 
courses are also bein introduced by 
some niversities. 

Demand of teachers of Minority 
collees in Delhi 

170. SHRI BHO ENDRA JHA 
Will the Minister of ED CAION. 
SOCIAL WELFARE AND ClI RE 
bc leased to state 

(a) whether a deutation of tea-
chers from Minority collees of Delhi 
niversity met him On 7th October, 
1974 

(b) if so, the d mands submitted 
and 

(c) decisions taken therecn 

THE MINISTER OF ED CATION. 
SOCIAL WELFARE AND C LT RE 
(PROF. S. N R L HASAN)  (a) 
Yes, Sir. 

(b) and (e) The a  demand of the 
deutationist was that the roosed 
amendment of the Delhi niversity 
Act. rantin statutory security to 
telchers. should anly uniformly to 
all the collees of the I niversity. in-
cludin- t.J..oe Minoritv collees. The 

e t  madE by the deutatlonists 
hav .. b .... n kent in view while formu-
latin leislative oroosals for ame-

ndment of Delhi niversity Act. 

Basis for bin r e of . d  r e 
anet wheat by the Aricaltural Prices 

Commission 

171. SHRl S. P. BHArIIACRA-
RYY A) Will the Milliliter of A RI-
C LT RE. AND IRRI ATION . be 
ea ed to state the basis on which 
the Aricultural Prices Contrnlitibn 
ftes the rice of addy, rice Ilhd 
wheat . 

THE MINISTER OF STATE IN 
THE MINISTRY OF A RIC LT RE 
AND IRRI ATION (SHRI ANNA-
SAHEB P. SHNDE) While recom-
mendin the rices of foodrains, 
the Aricultural Prices Commission 
takes the cro rosects, cost of 
roduction, rices Of aricultural in-
uts, rulin oen market rices, over-
all economic ccmdition and other 
relevant factors, into consideration. 

Downward trettd in FoodlPlaia Prices 

172. SHRI S. M.  Will 
the Minister of AtuC LT RE 
AND IRRI ATION be . leased to 
state , 

(a) wheilier the rices of wheat, 
rice and coarse rain have shown a 
al)wfiward . trend durin the monOi of 
Setember, 1974 . 

(b) if so, to what etent -and 

(c) the stes taken by overnment 
to . dehoaed the t-oarded  

THE ,MINISTER OF STAn IN 
THE MINISTRY OF A B.liC Ll RE 
AND IRRI ATION (SHRI ANNA-
SAHEB P SHINDE) a) I1b (c) The 
indeX ,nulher of e  S S of 
ere e  ly  .. .ce.rit. t e  
21.s-t. Setember lind  r er  
111711. The State overnments have 
been reuested to et,force  the 
various food rontroi rde a d Anti-
hoaltiin orders, -to brin6ut .the 
boatded stoclts. 
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17 -8Hl S. M. BANERJEE 

IHRI JA ANNATH MISHRA 

Will the Minister of A RIc LT RE 
AND IRRI ATION be leased to 
-.1  

(a) what further stes have been 
taken to brin down the rice of 
suar In file oen market 

(b) whether any scheme has been 
chalked out and 

(c) .if so, the salient feature. of tne 
scheme 

THE MINISTER OF STATE IN 
THE MINISTRY OF A RIC LT RE 
AND IRRI ATION (SHRI SHAH-
NAWA2 KHAN) (a) to (c). The 
oen market rices of suar are influ 
enced by market sentiments from time 
to time. The market is sensitive to 
every minute chane in the demand 
and su ly osition, and further re-
acts to the continuously risin rices 
of suar in the world market and the 
conseuent e ectation that overn-
ment would e ort more and thereby 
teducetlle availability fOr internal 
consumtion. Recently, overnment 
relea,,,d 0.000 tonnes of etra free 
sale suar in Setember, 1974 and 
this had a very salutary effect in 
brnin( dOWn the rices of suar in 
the oPen market, While no secific 
scheme has been chalked out for a-
lication at al times to brin down 
the rices of oen market suar, ov-
ernment may be e ected to take 
such action as may be feasible, as 
And when the occasion warrants it. 

Restriction on Delhi niversity 
Karalcbaries 

IN,smu S, M, BANERJEE Will 
the Minister of ED CATION. SOCIAL 
WELFARE AND C LT RE be lea-
sed to state 

( .. )whether undue restrietions 
have been imosed on the Delhi ni-
Versity Karamcblllin 

2393 L.S.-I0. 

 whether nO -heotflltllkls tbok 
lace with the ntcOftlftedllTnton  
Delhi niversity KaramcatoH nhIb 
before imosin these restrictions 

(c ,,-,hethel tire KilramChatis are 
etremely aitated over this i8lue 
and 

(d) if so, the s s .taken Ito fl 
9. neotiated settlement 

THE WINJSIER F  
SOCIAL WELFARE. AND a  
(PROF. S. N R L HASAN) (a).tP. 
(d). rd  to. the infocffill,tie 
furnished by Delhi niversity, no 
unde restrictions have been imosed 
on the niversity ara r  

However. with a view t t t  

harmoniolls relations and securitl1l1e 
maimum erat e  the 
niversity and its Collees  In .. thitr 
caacity as elY1loyers, anti the ni-
versity and Collee Karainclrilri nl(fn 
in matters of common cOhtetll anft 
with the obect further of rea  
the efficiency of the work wltb  
oodwill of those e ed  the, t

cutive Council of the er  

after discussicms with the MlPesefl-
tatives of the nion. framed Rules 
overnin the reconition of the lJni-
Ol. The nion reresented ,00at the 
Rules reuired mildifieatiOnalld-MJd 
the view ttlat itsreronitidn mOllie 
be unconditional. TIhe lJniversitr 
constituteI a committee ,to e t  

with the reresentatives cd.he fIie, 
The Committee has since bmnteti1ts 
reort and thesilme is .no.  

conSidered .bythe Eecutive (lou1l4lil. 

a  andWIkiac .cou4I,C19111 ,. 
school, ,oelIetre aIId ,1I.w .. r 

teaehen 

1.7, SHRI S. M BANER.TEE, WI 
the Minister of ED CATTON.SOCyAL 
WELFARE AND C LT RE be lea-
sed to state 

(il) what further stes have been 
taken toimrove the.wases,ad .. woM-
in flond-itiOl1lt8f the teachers e  

in t rSe ar  Sch,oll, 
Call alJl1. t ra t  
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 (b) whether the trile benefit 
.-scheme has been imlemented in all 
tiie.States and 

(c) if not, the reasons for the same 

THE DEP TY MINISTER  IN THE 
MINISTRY OF ED CATION, SOCIAL 
WELFARE AND IN THE DEPART-
.MENT OF C LT RE (SHRI D. P. 
. YADAV) (8) Revision of ay scales 
 of school teachers in Central emloy-
ment, as recommended by the 3rd Pay 
 Commission, is under consideration. 

The overnment of India have con-
e ed their sanction to the niver-
,sity rants Commission for imlemen-
 ation of the revised scales of ay for 
 teachers in Central niversities.  A 
similar sanction has been issued  in 
-resect of teachers in Indian Institu-
 tes of Technoloy, Indian Institute of 
 Manaement and the Indian Institute 
 ot Science, Banalore. The revised 
scales will be effective from January 
.1, 1973. 

, The overnment of India have also 
Ofterid to State overnments finan-
liialassistarice, if they wish to adot 
tOI teachers in the State niversities 
 alid in collees in the States, the ay 

 a roved for teachers in Central 
niversities. The State overnnlents 
1lave also been informed that Central 
 ... istsJ,ce will be available even if 
they decide, after takin local ICon-
ditions into consideration to intro-
ducellCales of ay different from, but 
not hiher tJ.an those for Central 
niversities. The new scales may be 

r ed  from January 1, 1973 or a 
ter de,te. 

The Central assistance. to States 
wili be to the etent of 80 er cent 
etthe additional e enditure invol-
ved and will be available for the e-
riod January I, 1973, or tlie date of 
imlementation to MarehSl, 179. 

The revision of scales of ay will 
be subect to certain conditions re-
ardin the mode of a ointment of 
teachers in collees, ae of meran-
nuation, remuneration for eamination 
work etc. 

The ay fiation in the revised 
scales will be accordin  to the for-
mulas su ested by the Third Central 
Pay Commission and acceted by the 
overnment . 

(b) and (c).  Accordin  to infor-
mation available, the States of Bihar, 
Himachal Pradesh. Maniur, Karna-
taka, Triura and ttar Pradesh are 
imlementin the trile benefit sche-
me. Some other States are imlemen-
tin it ractically. Maharashtra and 
West  Benal rovide two benefits viz. 
ensiOn and rovident fundratuity, 
and Andhra Pradesh, Ass8lll, uarat, 
Kerala and Tamil Nadu rovide only 
one benefit viz. ension and Haryana. 
Madhya  Pradesh, Raasthan and 
Jammu  Kashmir rovide  benefit 
under another scheme viz. the Provi-
dent Fund Scheme. 

ADDITIONAL ANTITY OF FOOD 
RAINS FOR BIHAR AND  .P. 

176. SHRI JA ANNATH MISHRA 

SHRI M. K. MADH KAR 

SHRI RAMAVATAR SHAS-
TRI 

SMRI  S KHDE  PRASAD 
VERM. 

Will the Minister of A RIC LT RE 
AND IRRI ATION be leased to 
state 

(a) whether the States of Bihar 
and ttar Pradesh are facin acute 
shortae of toodrains because I the 
floods 8Ild drouht 

(b) whether these states, have re 
. uested the Centre to releasea4di-
tlonal uantities of foodrains to tide-
over the situation and 



(c) if so. the stes taken by ov-
ernment to meet the reuirement of 
these states 

THE MINISTER OF STATE IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION  (SHRI ANNASAHEB 
P. SHINDE)   (a) to (cl. Some 
arts of Bihar and ttar Pradesh were 
affected by floods, and in certain areas 
the rainfall was deficient to some e-
tent. But this has not affected the 
overall khariff cro rosects in these 
two States. 

Keein in view the food situation 
in the States of Bihar and ttar Pra-
desh and the overall reuirements in-
dicated by the State overnments, 
the followin allotments of food rains 
have been made to the states-

State 

Bihar 

V.P. 

(In 000 tonnes) 

Allotments 

Set. 
74 
00 

Oct. 
74 
600 

Nov. 
74 
70 

. 0 

. Shortale of Vanasatl 

177. SHRI JA ANNATH MISHRA 

SHRI  BIRENDRA  SIN H 
RAO 

SHRI M KHTIAR  SIN H 
MALIK 

SHRI  YAM NA  PRASAD 
MANDAL 

SHRI  BHARAT  SIN H 
CHOWHAN 

SHRI M. RAM  OPAL 
REDDY 

Will the Minister of A RIC LT RE 
AND  IRRI ATION be leased to 
state 

(8) whether shortae of vanasati 
 -all over the country still  erSiSts, 
t e e by causin hardshi to the ub-
lice at IBrle 

(b) whether overnment have dis-
continued the imort of Soyabeen Oil 
for Vanasati manufacturers, arui i I 

(c) if so, the stes taken by ov-
ernment to arranie adeuate and re 
ular su ly of the essential commo-
dity to the eole 

THE MINISTER OF STATE IN THE 
THE MINISTRY OF A RIC LT RE 
AND lRRI ATION  (SHRI SHAH-
NAWA KHAN) (a) S rt e of 
vanasati was fairly, acute durin, 
Setember 1974. mainly due to redu-
ed roduction arisin from non-
availability of raw oils at e  

rices.  However. with the roressi-
ve arrival of the new roundnut cro 
in the market there was a marked in-
crease in roduction of vanasati, ani 
imrovement in su lies durin, Octo 
ber, the osition durin, November is 
e ected to be still easier. 

(b) No Sir, Imorts of edible oils 
would be continued to su lement the 
indienous  roduction and au ment 
su lies to domestic consumers and 
vanasati factories. 

(c) Aart from imorts, efforts are 
bein made to maimize incn.en-
ous roduction of edible oilseeds and 
oils and also to more tully utilize 
available resources like cottonseed 
and rice bran oils throuh fiscal in-
centives. 

178.    
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smtfty OF PLANT PESTS 

179. SHRI VEKARIA 

SHRI D. P. JADEJA 

lftlHheMitrister of A RIC LT RE 
 A-WD IRRI ATION be leased  to 
state 

.  t r e Dvernment have 
tt e a  I survey  lant ests to 

. de a e   timely wunin. on 
 e  t.B4t destroy the cros 

(b) if so, the States in which this 
survey has been undertaken and 

ee) WJethef the State er e t  

are also associated in this survey 

THE DEP TY MINISTER IN THE 
 OF A RIC LT RE AND 

litRIdATION (StiRI PRABH DAS 
APmL) (a) Yes,  Sir. The (k)yern-
ment of India have established 12 
Central Pest Surveillance Stations in 
.9 Sfesto, Sllrver a t ests and 
diseases of whellt, addy, tlotato and 
.artallA. idee, addy ro In a 
States e  e r  .. ed 
for ut ftve years in kharifl seasons. 

(b) Ih. 8tateI, in wldeb t e e  
work  beell stut8lt wel--

(i) Andhra Pradesh. 

(ii)  Bihar. 

(iii) Karaataka. 

(Iv) Madhya Pradesh. 

(v) Orissa. 

(vi) Pwa.ab. 

(vii) TamIl Nadu. 

(viii) ttar Pradesh . 

(i) West  BenaL 

(c) Yes Sir. 

PERFORMANCE OF INDIAN CRI, 
KIiT TEAM IN  

180, SHRI  SIREN-DRA 
RAO 

SHRI M KHTIAR 
MALIK 

SlN H 

SIN H 

Will the Minister of ED CATION, 
SOCIAL WELFARE AND  C LT RE 
be leased to sta.te 

(a) whether overnment have 
since inuired into the erfonnance 
of Indian Team in Enland recently 

(b) if so, tile findins the of and 

(c) the stes taken by overnment 
to imrove Cricket Team 

lHE DJilPTJTY MlNISTat IN THE 
MINISTRY OF ED CATION AND 
SOCIAL WELFAFRE AND. IN THE 
DEPARTMENT OF C LT RE 
(SHRI ARVIND  NElAM) (a) to 
(c). The ame ot cricket Is control-
led by the Board of Control for Cricket 
in India, who. are comelleBt to select 
the team for Imtetntional fitures 
to o into. the uestions relatiI)l, to 
t  eIfomance of the a a d to 
take remedial measures for the im-
rovement of the team. The lid 
Bl..ld had a intl(i a Secial Com-
mittee cOIlistin. of SShti M. A. 
ChicJ. Il,rl  rate  llao IF. 
Oliekwad ahit S. lit. a t  to 10 
into the erfonnance outhe . IlIn 



tmcket1llam OR its 74 tour ef .K. 
tilts CWmDittees reort has  since 
Man ived trom the Board. The 
An ..... ef the Aid Cullmittee are as 
--.r.. 

(1) While the weather or.mditions 
in JnPaa were toia11y liifterent 10 
the cOIIditians in Ollr cewttJy, they 
were only to be e ected in that art 
of the year, when the tour took lace. 
Ecet for tIIe first Test at Manches-
er  the weather conditions could not 
be blamed for our oor erformanre. 
Even in the first Test our Team had a 
ood chance of winnin the match, or 
at least forcin a draw. 

 Absence of ace bowlers in the 
try has been felt tor a en time 
TIlis is an urent need. The Board 
should take eneretic stes to unearth 
two or three ood ace bowlers early, 
to make u this shortcomin in an 
Indian team. 

(3) The on-side limitation was a 
eat. han4ica to our team. As the 
team lad to relty most1  on its sin-
attack, this restrictWn took the stin 
ff tbe at.tack and made it look ordi-
II C rh. Enlish batsmen layed 
with ease and confidence. The Board 
slIDWd DOt aree to 81. h restrictions 

on 111 towrs. 
 CbasiJt Ilhe Dan. ol1tsilill, the 
t  ad also attemtiP the 

hook...ahot, somewhat to.9 early in thE 
iJainlll, have. been reslIOosible fJr 
many of our bllltsmen losil1 their 
wickets Our batemen should curb 
t  Wilins, and be e selec-
ti.,.  lbeil a  articularly in 
teat.. a ed  over a. lon du-
ration. 

() The bettin ctf our ta e der  

duM the tour was most disa oint-
In.  Eocet Oft ORe 01 NO oClcuions, 
t,hell batlimen in the team threw their 
Wilt. a.w t t offerin the 
le t . resistance. Many .. tne, the re-
cOiDiBed batsman at orie end had to 

rush ttlrorh his innins for want of 
su ort at the other end. This w n 
shar contrast to the nour resistance 
offered by Old and nderwood in the 
Enlish team. Out bowlers shdttld 
ractise and concentrate ontheir bet-
tin also. 

t6) Our teIf.ms ieldin throiblaul 
e tol Wll Elf ahilh standard, ecet 
for the wicket-keein wich wa 
ood Ou occasions.   

(7) ndoubtedly, the most outstand-
in batsman of he side in teats was 
Eunil avaskar closely followe by 
VisJawanath. Had they receive lIIIe 
sPJlOrt from the other reconised 
batsmen in the team, and iled u 
sufficient runs for a resectable total, 
it is reasonable to e ect that the 

 t  would have etf,)lRl i 
KItter. Th. obvious PByeh..,.l 
advantae of bowliu, aft the  am 
had ut 1IW a reasouabla Sllor in ... -
tin, was not available for ow -.r-
lers. 

8. 111 must be adkredeti --.1 
in, the-tests, the Enlisa side er-
med eceedinLy well ill  

a ar il all its mbera, and S Blr. 
brilliant catches welle taken lT1te 
En1i6h laye1s. 

Imort 01 dee sea fishin traWlers 

18l. SHRl D. P. JA)EJA Will the 
Minister of A RIC LT RE AND 
IRItl ATION De leased tl) st,ate 

(a) whether India, is bu.vina 60 
modern dee sea fishin tra.wle.rs born 
Meico, Italy and Poland to hel and 
develo the countrys d  sea fishin 
industry aud 

(b) if so, the cost of the trawlers 
and 

(c) areas where it wilt be 1l1 to 
use 

THE DEPtJTY MINISl R lK nIE 
MINISTRY OF A RICr..TuRE AND 

 (mntt S 
(a) Yes. Sir.   . 
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(b) The articulars of the cost of 
the trawlers are as follows-

Country of Lenth of 
imort vessel 

Price er 
vessel 

---... ---------------
I. Itlay 

2. Meico I 

(.S. 8) 

24 30 Metre 24,000 
31 .9S Metre .soo,ooo 

,a) with freezer 23 16 Metre 300,21 
hold. 

(b) with chilled 23 16 Metre 304,430 
and ice 
hold. 

3. Poland 23.2 Metre Rs. 22 41 
lakhs 

-----------------------
The rice of Polish vessels ,iven 
above ecludes the cost of the main 
enine which will be aid on the 
baais of he invoice received from the 
manufacturers, in free forein e-
chllDle. 

(c) The vessels are e ected to be 
oerated from the various orts such 
. as Calcutta, F,aradee, Vishakha-
. atnam, Madras, Tuticorin,  Cochin. 
Manalore. Bombay etc.. beyond the 
rane of the oeration of small mecha-
nised and non-mechanised cI1afts. 

AocatiOn  aDd suPPly of FooclrraiII 
to West BeIlral 

182. SHRI SOMNATH CHATTER-
JEE Will the Minister of A RI-
C LT E AND IRRI ATION be 
leased to state the uantity of 
foodrains asked for. allotted and ac-
tually su lied  West Benal from 
the Central ool durin the current 
year 

THE MINISTER OF STATE IN THE 
MINISTRY OF A RIC LT RE AND 
JRRI ATION (SHRI ANNAJSAHEB 
P. SHINDE) Durin the clTent 
year, uto  of Setember, the 
demand of the state overnment was 
111.20 laIm tonnes and t this 

11.90 lakh tonnes was allotted. The 
actual su ly Blainst allocation was 
1l.12 lakh tonnes. The auntity allo-
ted for October and November is 
2.88 lakh tonnes aainst the demand 
of 3.2 lakh tonnes. 

uallBcationa for PrJaclPalB 01 H.-
e t lieboobl ill DeIIl.I 

183. SHRI N. E. HORO. Will the 
Minister of  ED CATION SOCIAL 
WELFARE AND C LT RE be 
leased to state 

(a) whether the ualifications laid 
down by the .P.S.C. for the ost of 
Princial of a overnment school in 
Delhi are that he d have a mas-
ters deree in a subect, a teachin, 
deree and fiVe years teaehine e e-
rience 

(b) whether, besides the said rel-
cribed ualifications. he should have 
held an administrative ost for three 
years 

(c) whether the senior-mOlt local 
teacher, even w.ith 1 or 20 years 
teachin e erumee as T..T. or 
P .  . T ., cannot ossLbly have the re-
uisite administrative e erience and 

(d) if so, whether overnment ro-
ose to reconsider it and modify it 

THE DEP TY M.INISTER IN THE 
MINJISTRY OF ED CATION AND 
SOCIAL WELFARE  AND IN THE 
DEPARTMENT OF C LT RE (SHRI 
D. P. YADAV) (8) and (b). The 
ualifications a roved by the 
.P.S.C. for the osts of Princial of 
overnment schools in Delhi to be 
filled u by direct recruitment are as 
under . 

. Essentials (i) Second  Classs 
Masters d ee from a. reco,niled 
university or euivalent. 

(ii) Deree in TeachiniEduca-
.tibnfram a re e  university. or 
euivalent. . 
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(iii) About  years e erience in 
Administrative chare of a SchooV 
Intermediate Colle  includin 
two years teachin e erience). 
ualiffications relaX3ble at Commis-

 .. sions discretion case  of cahdida-
tea otherwise well ualified. 

DeBirable 
deree. 

0) A Doctorate 

(il) Public School e erience. 

(c) Yes, Sir but no administrative 
e erience has been rescribed for 
romotees. 

(d) The matter is under considera-
tion of the Delhi Administration. 

Foo  from Euroean Oommon 
Market etc. 

184. SHRI INDRAJIT PTA 

SHRI NATH RAM 
AHIRWAH 

SHRI BISHWANATH 
JH NJH NWALA 

SHRI VIRBHADRA SIN H 

Will the Minister of A RIC LT RE 
AND IRRI ATION be leased to 
state 

(e) whether in view of this short-
need is for three to four million tonnes 
of foodrain in addition to revious 
arra e t  

(b) if so, the reasons therefor 

(c) whether in view of this short-
ae overnment is lookin for a 
cash urchase of. foodstulT from 
Euroean Common Market, Socialist 
COllntries and S.A. and 

(d) it so, the results of this hunt 

THE MINISTER OF STATE IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI S  

I. .. SHtN)E) (a) to (d). Imort 
rl9uirements are ket under constant 
review keein in view the reuire-
ments of ublic distribution system, 

internal availabilitly of foodrains, 
rice osition and oIfuer relevant 
factors. Necessary actions are bein 
taken to relenish stocks by imort 
from food rowin e ortin coun-
tries. Durin the current year 3. 
million tonnes of foodrains have 
been urchased from abroad. 

Books lyin with N.C.E.B.T 

18. SHRI INDRAJIT PTA Will 
the Minister of ED CATION, SOCIAL 
WELFARE AND C LT RE be leas-
ed to state 

(a) whether stocks of some 10 
books, their number of coies to be 
are lyin in the odowns of the Na-
tional Council of Educational Research 
and Trainin 

(b) if so. the facts thereof 

(c) whether any enuiry has been 
made to find out why such hue stock 
was allowed to be built u and 

(d) the olicy reardin title of 
books, their number of coies to be 
u blished and meth()d  of selectint 
authors for various subects 

THE DEP TY MINISTER IN THE 
MINISTRY OF ED CATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF C LT RE (SHRI 
D. P. YADAV) (a) to (c). At re-
sent 187 riced tetbook titles worth 
Rs. 20,89,91.6 and 168 eneral titles 
worth Rs.  11,28,999. are in stock 
with the National Council of Educa-
tional Research and Trainin. Suffi-
cient stocks of these titles have to be 
IIliaintained all throue,h the year as 
the Council receives reuests for these 
titles in varyin uantities from time 
to time from different uarters, 

It is not considered necessary to 
hold any enuiry as to Why the above 
stock eists. The Councils annual 
sale of its ublications is in the rane 
of Rs. 3() to 3 lakhs. This averae 
8lI1lual sale has to be backed u by 
adeuate stocks. 



d  The main cateories ot. ubli-
catioDs brOiht out by Council are 
tetlloks, research monorahs, su-
lementary reael and educational 
ournals. 

Tetbooks Wes are decicled on the 
basis of the subects tauht in classes 
at the school level from rimary to 
hiher secondary. As rellards number 
of coies to be rinted, for any new 
tetbook develoed by it, the Council 
brins out 3,000 coies which are dis-
tributed free to the tetbook rescri-
bin bodies and to the other relevant 
overnment educational a e  in 
the various States nion Territories 
for their information and adotion. 
As reards tetbooks which have been 
rescribed by different school systems 
and are in use, the number of coies 
to be rinted is estimated on the 
basis of the demand. The authors are 
either individuals selected by subect 
ecialists or staff members of the 
National Institute of Education. 

The earch monorahs ublished 
Ilytbe Council are monorahsthesis 
on the reh done within the 
Council or by other outside the 
Council. In the case of monorahs 
1ibeais based on research done by 
other, the work is ot assessed by two 
or more indeend.ent secialists in the 
-. Fa (J()nC8rIled. before the decision to 
uiilish or otberw-leeis taken. The 
rint -order in the case -of both tyes 
ofmonolahs is usually 2,000 to 
.3,ooeco,ies. 

As reards su lementary retaders, 
the subectS and authors are usually 
ilPonsored by the diflerent deart-
ments of the National Institute of 
Education. However, unsolicited 
manuscrits from outside are also 
IItlmetltmB receive. Iklth tyes of 
manuscrits are ot evall9ted by e-
etti and laced before the Publica-
fionAdVisorY COfTImittee of the Coun-
cil Which decides whether a articuiar 
1me a lIe u131isbe4Ot t  

lrllJadiieae4 .....  JIIce of 
IIlI 1D Tami lNaIIlI 

186. SHRI M. R. I.AKBiDIlINMA-
YANA.N  Will the Minister of A RI-
C LT RE AND  IRRI ATI N be 
leased to state. 

(a) whether a Triartite meetin 
was held on 10th Setember, 1m by 
the overnmelilt lf Tamil Nadu re-
ardin disute about rice of suar 
for the season 1973-74 IetWeeR SVilar-
cane rowers and rivate tor  
factories in Tamil Nadu 

(b) if so, outcome of the e t  

and 

(c) the reaction of the Central ov-
ernment thereto 

THE MINISTER OF STATE IN 
THE MINISTRY OF A RIC LT RE 
AND IRRI ATION (SHRI SHAH-
NAWA KHAN) (a) to (c). Infor-
mation relatin to arts (a) and (b) 
has been called for from the overn-
ment of Tamil Nadu. Rely to the 
whole uestion will be a d on the 
Table of the House soan after receit 
of the information. 

Veetable hee retail licences clltlel-
led in Delhi and reistration of cardJ 

187. SHRI SHASHI BH SHAN 
Will the Minister of A RIC LTltE 
AND lRRI A TIOIN  be leawd to 
state 

(a) the total number of veetable 
hee retail licences cancelled ur,inf 
the last si months endin 31st Octo-
ber, 1974 in Delhi 

(b) the varios chares aaiitst 
these sho1aeeers and the action bein 
taken or taken aainst these sho-
keeers e ee  ,tbeir .er-
mits 

(c) the facilities rovifiecl te tl,e 
concerned card holders to et . thefr 
artfs reistered with other sho.-
keeers and 
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(d) whether there is any limit for 
hokeeers to reister cards and if 
ot, the action roosed to be taken 
ainst those shokeeers who refuse 
.0 relister those cardholders which 
IIere reviously reistered with a sho 
Jut later want a chane owine to 
licence cancel1ation of the shokeeer 
or otherwise 

THE MINISTER OF STATE IN 
THE MINISTRY OF A RIC LT RE 
AND IRRI ATION (SHRI SHAH 
NAWA KHAN) (a) Twentyfive. 

(b) The chares included (i) varia-
tion between actual and declared 
stocks (i) non-maintenlnce of ro-
er accounts. (iii) refusal to sel1 and 
(iv) over charin. 

Action taken included (i) forfeiture 
of security deosits of al1 the 2 dea-
lers (i) reistration of cases with 
the olice aainst 10 of them. 

(c) They were ermitted to reister 
their cards with any other retail dea-
ler. 

(d) No,  ISir. Whenever .any diffi-
culty comes to notice, the Delhi Ad-
ministration makes suitable alterna-
tive arranements. 

Ratian shos cancelled in Deihl 

183. SHRI  SHASHI  BH SHAN 
Will the Minister of A RIC LT RE 
AND  IRRI ATION be lEased  to 
state 

(a) the total number of ration shos 
cancelled in Delhi durin the eriod 
from 1st January, 1974 to 31st October, 
1974 on chares of various irreulari-
ties 

(b) the action taken or roosed 
to be taken aainst those shokeeers. 
besides cancellin( t  fllt n licence. 
and 

2393 LS-ll. 

(c) the nature of facilities rovided 
to the alTected raticm card holders to 
et their cards reistered with other 
shokeeers 

THE MINISTER OF STATE IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI ANNAISAHEB 
P. S  (a) to (c). The Delhi 
Administration has reorted that 14 
fair rice shos were calrCelhid durine 
the eriod from 1-1-1974 to 31-10-74. 
Cases were reistered with the Police 
aainst 36 F.P. Sho holders, land Se-
curity Deosits were forfeited in all 
cases and their cards have been atta-
ched with other shos in the locality. 

Reort of the Panel on Imort of 
Foodrains 

189. SHRI JYOTIRMOY  BOS 
Will the Minister of A RIC LT RE 
AND  IRRI ATION be  llllSed  to 
state 

(a) whether the Intellience Win 
attached to his Ministry had submitted 
a reort to the overnment some two 
months ao sayin that the country 
needs to. imort 10 to 11 million 
tonnes of food rains for survival 

(b) if so. the salient features of 
the said reort and 

(e) action. if any, that has lIIeen 
or  bein taken on it 

THE MINISTER OF STATE IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI ANNAlSAHEB 
P. SHINDE) (a) There is no intelli-
ence win attached to this tr  

However, there is a Directorate of 
Economics and Statistics which 
obtains data on roduction,  rices, 
market intellience  etc. from the 
States.  No reort has been received 
about imort reuirements from this 
directorate. 

(b) and (c). 00 not arise, 
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AI1eCecl secret deal with 1Taders by 
PlIJI,ab vemment 

190. SHRI JYOTIRMOY BOS  
Will the Minister of A RIC LT RE 
AND IRRI ATION be leased to 
state 

(a) whether his attention has been 
drawn to a reort ublished in a local 
newsaer on 21st Setember, 1974 
under the cation Back AICC and 
do what you like and 

(b) if so, the facts thereof and ov-
ernments reaction thereto 

THE MINISTER OF STATE IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI ANNASAHEB 
P. SHINDE) (11) Such a reort ub-
lished in the newsaer has come to 
the notice of overnment. 

(b) Further ress reorts denyinb 
the alleation by the State overn-
ment of Punab have also come to 
notice of overnment. 

Selection of Deartment of A lied 
Mathematics of Calcutta niversity as 

centre of Advanced Study 

191. SHRI JYOTIRMOY BOS  
Will the Minister of ED CATION. 
SOCIAL WELFARE AND C LT RE 
be leased to st.lte 

(a) for which activities and 
achievements the Deartment of 
A lied Mathematics of Calcutta 
niversity was selected amon all the 
nivetsities as the Centre of Advan-
ced study 

(b) in resect of which activity land 
achievement the said Deartment of 
Calcutta niversity has deteriorated in 
last ten years 

(c) which are the areas of A lied 
Mathematics in which the said De-
artment-cu.m-Centre, are at resent 
enaed 

(d) who are the members of the 
E ert Committee which assessed the 
said Deartment and what are their 

e a t  and. 

(e) which areas of A lied Mathe-
matics in which the said DePiartment-
cum-Centre have made contribution 
were assessed by the said E erts 
and what are their findins 

THE MINISTER OF ED CATION, 
SOCIAL WELFARE AND C LT RE 
(PROF. IS. N R L HASAN)  (a) 
The Deartment of A lied Mathe-
matics, Calcutta niversity, was iden-
tified in 1963-64 las one of the De-
arfmenfs of romise fr buildin u 
active and viable schools of research 
in A lied Mathematics in the areas 
of II uid mechanics, elasticity and 
lasticity, numerical analysis and com-
uter techniues, and eohysics 
under the ,.C, roramme cf 
Centres of Advanced Study, The 
,ckctcd Deartment was e ect-
ed to serve as a ace setter for ora 
nisin teachin and research ro-
rammes and to function on an all-
India basis. 

(b) The Annual Reorts received 
from the Centre, the reorts of e ert 
Committee durin 196-66 and 1968-
69 and also the final Reort of the 
Assessment Committee in 197374, 
show that this Centre, instead of 
strenthenin, consolidatin and con-
centmtin its efforts in the areRS ori-
inally identified and thus build viable 
rous of research, has enerally 
allowed several areas of work to be 
initiated and with no viable rous 
of any articular strenth in the 
chosen bI)anches of A lied Mathema-
tics. 

(C) The areas in which the work 
is in roress in the Centre at resent 
include-

(i) Basic Mathematics for A li-
cations 

(i) Mathematical Methods 

(iii) Statistical Methods and In-
formation Theory 

(Iv) Ma1l1emat1ca.1  (Clas-
sical Relativistic anti Non-Rela-
tivistic and uantum), 
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(V) Mathematics of  Technoloy 
and Social Sciences 
(vi) Advanced Comutin Me-

thods and Cybernetics and 

(vii) Biomathematics. 

(d) The Assessment Committee set 
u in 1973-74 for evaluation of the 
work done by the Centre durin, the 
ast 10 years consisted of 

(i) Professor K.  . Ramanathan, 
Head of the Mathematics 
Division, a a Institute of 
Fundamental Research, Bom-
bay. 

(ii) Professor K. B. 
Deartment of 

Athreya, 
A lied 
Institute Mathematics, Indian 

of S e  Banalore. 

Professor K. . Ramanathan is la 
well-known and distinuished mathe-
matician.  His areas of secialisation 
are (a) Number Theory, (b) Auto-
morhic functions, (C) Discontinuous 
rous. hofessor Ramal1lathan was 
unable to oin thc Committee owin 
to illness. 

Professor K. B. Athreyas field of 
secialisation is robability and sto-
chastic rocesses. 

Dr. D. Shankar Narayan, Additional 
Secretary, niversity rants Commis-
sion, acted as Secretary of the Com-
mittee. 

(e) The terms of the reference for 
the work of the Assessment Commit-
tees for Centres of Advanced Study 
were-

(i) Assessment of the various 
academic trainin and research ro-
rammes undertaken 

(ii) Oranisational and ladminis-
trative asects, articularly, with 
rea.d to identification of the Centre 
ot Advanced Study as an interal 
art of the Deartment concerned, 
ffiEillSre a t  enoyed 

(iii) Stae of ,develODnent of the 
areas of secialisation selected for 

secial su ort and its imact on 
Lde total aevelOmenL 01 Ou.Ler d 

cLllnes wltmn tne lJeartment 

 i V) i unctlorun of the Ad. v isory 
t ee  their rOle and e.ttectlve-

uss ll lunnelln tne acadeffilC ac-
tIvitIes of the Centre such as 

(a) functionin of the Centre 
on Ian a-lndia baSlS with reaard 
to tne recruitment of staff, stu-
dents intake and interaction with 
other deartments concerned 

(b) new courses  develoed 
either at the ost-B.Sc. or ost-
M.Sc.  level  re-Ph.D. rora-
mmes, etc., In addition to the un-
derraduate and ,ostraduate 
teachin and 

(c) stes a e  by the Centre to, 
function as focal oints of rowth, 
develo ment and modernisation of 
the academic system. 

The Committee looked into all as-
ects of teachin and research ro-
rammes undertaken by the Centre. 
it also eamined the syllabi, some of 
the h. D. thesis and nature of toics 
un whiCh research work was oin on. 
The main Observations of the Comi-
mittee are 

(1) In an Advanced Centre, the 
M.Sc. roramme offered should be of 
hih uality and considered suerior 
to the M.Sc. rorammes of other 
niversities. ,However, the syllabus, 
as well as, the outut of resent M.Sc. 
roramme does not indicate to be 
the ase. The syllabus is rather tra-
ditional and contains certain obsolete 
. courses and does not make room for 
some imortant modern develo ments 
in Mathematics. 

(2) There is no oranised teachin 
roramme for the Ph.D. candidates 
in the form of re-Ph.D. courses. 

(3) The staff of the Centre consists 
mostly I, t rad e  of Calcutta 
nivel8ity and.. therefore have been 
brouht u a lon traditiow lines 
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established in the Deartment over 
the ,lon eriod of time. 

(4) Ecet the Professors, the rest 
of the Faculty members have been 
enaed mostly in teachin. 

() The resent level of research 
outut could be made better if the 
,students and the Faculty had received 
better tra  and had been recruited 
on an all-India basis andto the etent 
ossible by avoidin in-breedin. 

(6) The Ph.D. lhesis are of  a 
mediocre standard. The dissertations, 
8S well as, the research aers have 
very little of variation in terms of 
oriinality techniue as well as con-
cets. It is erhas the result of a 
lack of roer trainin in modern 
methods, selection of research scholars 
from within Calcutta niversity and 
an attitude of the Ffllculty to be satis-
fied with whatever they are enaed 
in at resent. 

(7) The Centre has failed to colla-
borate its rorammes with the De-
artment of A lied Mathematics of 
Jadavur niversity las envisaea. 

(8) The Deartment had not earlier 
roerly utilised the assistance under 
the nesco Proramme of Assistance. 

(9) The staff strenth is much 
below the number a roved for the 
urose. 

(10) The rants rovided by the 
Commission for various uroses, in-
cludin etension of buildin,,,3. ur-
chase of eui ment, library books, 
.and ournals, have not been fully uti-
lised. 

(11) The Internal administrative 
and oranisational roblems halle 
enerally retarted the erowth of the 
Centre. 

The Standin Committee for the 
roramme of Centres of Advanced 
Study considered the reorts of the 
Assessment Committees of the differ-
ent Centres and recommended that in 
the case of those Centres whose work 8 not of the elPected level, any 

further assistance under this ro-
sramme, after the initial ten-year 
eriod, i.e .. -with effect from 1-4-74, 
may not be rovided by the Commis-
sion. This recommendation has been 
acceted by the Commission.  These 
Centres will, however, continue their 
rorammes on the basis of facilities 
and staff alrEady rovided, the e en-
diture in resect of which will be 
treated as committed e enditure. 
The Delartment can, however, obtain 
normal lan funds, su ort for re-
search rorammes etc. take any 
other niversity deartment. 

Reduction in Ration uota in Calcutta 

192. SHRI MADH RYYA HALDAR 
Will the Minister  of A RIC LT RE 
AND IRRI ATION be leased to state 

(a) the number of times and to what 
etent the ration-uota of rice was 
reduced in Calcutta and its suburbs 
durin the months from Auust to 
October, 1974 and 

(b) the number of times, due slis 
were issued from ration shos of Cal-
cutta and its suburbs instead of 
rations durin the above mentioned 
eriod and the reasons therefor 

THE MINISTER OF STATE IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI ANNASAHEB 
P. SHINDE) (a) and (b). West 
Benal overnment have been ask-
ed to furnish the necessary material. 
The information when received from 
the State overnment will be laid 
on the Table of the Babha. 

Views of World BaDk Adviser of Tube-
wells and River LlftlDC Scheme in 

West BenC 

193. SHRI MADH RYYA HALDAR. 
Will the Minister of A RIC LT RE 
AND IRRI ATION be leased to state 

(a) whether the Aricultural Ad-
viser of World Bank has commented 
adversely on shallow and dee tube-
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wells and river-liftin schemes for ir-
riation of aricultural land in West 
Benal and 

(b) if so, the reaction of the ov-
ernment thereon 

THE MINISTER OF STATE IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI SHAHNAWA 
KHAN) (a) and (b). A World Bank 
Mission whioh visited West Benal to 
a raise an Interated Rural Develo-
ment Proect for I.D.A. assistance has 
tentatively e ressed the view that it 
would be ossible to finance under the 
Proect shallow tubewells dee tube-
wells and river lift schemes. 

IncreaSe in Allotment and Su ly of 
FOOdTains to WeSt Benal 

194. SHRI MADH RYYA HAL-
DAR  Will the Minister of A RI-
C LT RE AND IRRI ATION be 
leased to state 

(a) the monthly allotment and su-
ly of foodrains to West Benal dur-
in the months from Auust to Octo-
ber, 1974 

(b) whether any increase of allot-
ment and su ly of food rains was 
made in view of serious food crisis in 
that State and reresentations made 
by several olitical arties and even 
by several Ministers includin the 
Chief Minister of West Benal durin 
those Months and 

(c) if so, the etra allotment and 
su ly thereof 

THE MINISTER OF STATE IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI ANNASAHEB P 
SHINDE) (a) Followin uantities ot 
foodrains were allotted and su lied 

to West Benal durin Auust to 
October, 1974-

(In 000 tonnes) 

Month ty.   ty.  su lied 
allotted 

--------------------
Auust,74 XIS 0 I36 8 

Setember, 74 IISO I3I9 

October, 74 143 a Information not 
yet available. 
The uantity 
allotted is likely 
to be  su lied 
10 full. 

(b) and (c). Yes, Sir. An additional 

allotment of 28 thousand tonnes wheat 

was made to West Benal durin, Oc-
tober, 1974. 

Aro-Industrial Comle in Back-
ward District of Maharashtra 

19. PROF. MADH  DANDAVATE 

Will the Minister of A RIC LT RE 

AND IRRI ATION be leased to state 

(a) whether lare aro-industrial 

comle has been set u in backward 

)istricts of Maharashtra 

(b) whether any assistance was ro-

vided to Indian Dairy Entrereneurs 

Aricultural Limited (IDEAL) ior 

these develo mental roects and 

(c) if so, the roress of the roects 

launched and assistance made avail-

able 

THE DEP TY MINISTER IN THE 

MINISTRY OF A RIC LT RE AND 

IRRI ATION (SHRI PRABH DAS 

PATEL) (a) to (c). The necessary 

information is bein collected and 

would be laid on the table of the 

Sabha. 
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Siltation in River Valley Proects IChief Ministers CoaIeteIkle ReardlD 

196. PROF. MADH DANDAVATE. Policy for Kharif PrOClllement 

Will the Minister of  197. SHRI ARJ N SETH Will the 
AND IRRI ATION be leased to state  Minister  of  A RIC LT RE  AND 

 be leased t   t teo (a) whether overnment have any 0 sa. 

lans to meet the roblem of siltation (a) whether the recent Chief Minis-
of the various river valley roects now ters Conference held in Delhi laid 
oeratin in various States down any olicy for Kharif rocure-

(b) if so, the details thereof. and 

(c) whether any forein e erts are 
likely to be associated with .he work 
Oi these lans 

THE DEP TY MINISTER IN THE 
MINISTRY  OF A RIC LT RE AND 
iRRI ATION (SHRI KEDAR NATll 
SIN H) (a) and (b). In the desin of 
storae dams, adeuate caacity whiCh 
is termed as dead storae is rovided 
lor deosition of silt, to ensure that 
siltatIOn does not a11ed tne lanned 
benefits durin the desined life of 
the roect, which is normally taken 
as about 100 years. However, in order 
to reduce the sediment load carried 
by the rivers and thereby rolon the 
life of the storae darns, a Centrally 
sonsore roramme of soil conser-
vation measures in the catchment of 
river valley roects is bein imle-
mented from the beinnin of the 
Third Plan. nder this roramme, 
soil conservation measures have been 
taken uP in the catchments of Domodar 
Valley, Bhakra. Machkund, Hirakud, 
Chambal Mayurakehi, Kundah Tuna-
bhadra, Ramana, Lactiwada Kan-
a at  hod.  Beas (Pon). Lower 
Bhawani, Kadana Matatilla, Naar-
unasaar, Pochamnad, Nizamsaar 
and kai. dams, and in the catchment 
of Pohru river. The total outlay on 
this roramme to end of 4th Plan 
was Rs. 4.84 crores and the area co-
vered was 10. lakh. In the th Plan, 
an. ouay of Rs. 44 crores has been 
tentatively roosed for the Centrally 
sonsored roramme of soil conser-
vation measures in the catchments of 
river valley roects. 

(c) There is no such roosal at 
resent. 

ment . 

(b)  so, whether overnment have 
taken into consideration the recom-
nendations of the Aricultural Prices 
Commission and Reserve Bank and 

(c) the reaction of the overnment 
in reard thereto 

THE MINISTER OF STATE IN THE 
MINISTRY OF A RIC LT RE AND 
IRHI ATION (SHRI ANNASAHEB P 
SHINDE)  to (c). overnment of 
India after careful consideration  of 
the recommendations of the Aricul-
tural Prices Commission, the need to 
contain rise in rices as observed by 
the Reserve Bank of India and the 
views e ressed by the State overn-
ments at the Chief Ministers Conferen-
ce held on 14th Setember 1974 have 
anzounced the rice and rocurement 
olIcy for the kharif season 1974-7. 

Stes to Check Famine CODditioDs 

198. SHRI ARJ N SETHI 
Will the Minister of A RIC LT RE 
AND IRRI ATION be leased to state 
Sl)eCLfic t  the 9vernment have 
taken to combat the near famine con-
dition in the country 

THE DEP TY MINISTER IN THE 
MINISTRY OF A RIC LT RE AND 
IRRI ATION (SHRI PRABH DAS 
PATEL) Ecessive rains in certain 
arts of the North Eastern reion of 
the country and deficient rains in cer-
tain other reions like uarat, Orissa, 
arts of Madhya Pradeah,Raasthan, 
Bihar, Eastern .l., Haryana and Wellt 
Benal have resulted in damae to 
. cros and scarcity (()ndiltion in the 
aflected areas. 
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The overnments of the affected 
States have undertaken relief measures 
such as oenin of test relief works, 
ratuitous relief and the ayment of 
cash doles to the old and infirm 
Drinkin at r is bein su lied to 
the areas where the shortae of irink-
in water has been felt. Fodder is also 
bein su lied for the cattle oula-
tion in the affected areas. 

The overnment of India have de-
uted teams of Technical E erts to 
advise these states On cro revival. 
A short term cro loan amountin to 
Rs.  crores has been sanctioned 
by overnment to the affected States 
for the urchase of aricultural inuts. 
Su ly of food rains from the Central 
Pool has been au mented as foar as 
ossible. International Voluntary Or-
anisations have also been a roached 
to accelerate their relief activities in 
the drouhtflood affected States. 

Su ly of Fertilisers and POwer  to 
Farmers 

199. SHRI MOHINDER SIN H 
ILL 

SHm DEVINDER SIN H 
ARCHA 

SHRI DINESH SIN H 

Will the Minister c-f A RIC LT RE 
AND IRRI ATION be leased to state 

(a) whether a scheme has been re-
ared accordin to which  fertilisers 
and ower will be iven to those far-
mers who take it uon themselves as 
an obliation to su ly foodrains to 
the overnment aencies and 

(b) if so .. the salient features of the 
scheme 

THE MINISTER OF STATE IN THE 
MINISTRY OF A RIC LT RE AND 
filRi ATlON (SHRI ANNASAHEB 
P.SHINDE) (a) and (b). Some of 
the State overnments do live fertili-

sers and other essential commodities as 
an incentive towards rocurement of 
food,rains. However, the uestion of 
drawin out a comrehensive Scheme 
for linkin fertilisers and other inuts 
is still under consideration. 

Drouht in Orissa 

200. SHRI D. K. PANDA 

SHRI AJADHAR MAJH1 

Will the Minister of A RIC LT RE 
AND  IRRI ATION be  leased  to 
state 

(a) whether overnment are aware 
that OriSSa is facin centurys worst 
drou1lt this time 

(b) if so, stes overnment have 
taken to meet the drouht situation In 
Orissa 

(c) the outcome of the Stat.e ov-
ernments reuest to the Centre fr 
hel and 

(d) how far the Central overn-
ment has met the reuest of the State 
overnment and the facts thereof 

THE DEP TY MINISTER  IN THE 
MINISTRY  OF A RIC LT RE AND 
IRRI ATION  (SHR  PRABH DAS 
PATEL). (a) It is a f8ct that an un-
recedented drouht has ri ed Orissa 
State this year on account of a weak 
and erratic monsoon. 

(b), State overnment have sanc-
tioned ruees 311.0 lakhs for under-
takin different drouht relief mea-
sures. 

(C) and (d). A short ret,ll Joan of 
Rs.  331 lakhs has iJeen sanctioned by 
the overnment of India for urchase 
of seeds and fertilisers in connr.ction 
with kharif and rabi rorammes of 
-the State. 
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12 hn. 

RE  ADJO RNMENT  MOTIONS 

ALLE ED  F AlL RE OF OVERNMENT TO 

PREVENT ASSA LT BY CENTRAL POLICE, 

ETC. ON SATYA RAHIS AT PATNA 

MR. SPEAKER The members who 
have tabled e r notices of adourn-
ment motion on the uestion of Bihar 
are so many. They are Shri Moham-
mad Ism-ail. Prof. Madhu  Dandavate, 
Shri Krishna Chandra Halder Shri 
Madhu Limaye, Shri Samar Mukheree, 
Dr. Sardish Roy, Shri Jyotirmoy Bosu, 
Shri Dinen Bhattacharyya, Shri Nurul 
Huda, Shri Dasaratha Deb. Shri Saro 
Mukheree, Shri Somnath Chatteree, 
Shri M. K. Krishnan, Shri Atal Bihari 
Va ayee, Shri . M. Mehta, Shri 
Shyamnandan Mishra, shri Samar 
uha, Shri Hukam Chand  Kachwai, 
Shri Janeshwar Misra. Shri P. . 
Mavalankar. Shri Indrait uta. Shri 
Jharkand Rai, Shri Ishaue Sambhali, 
Shri Saroo Pllndey, Shri S. M. B-aner-
ee, Shri Ram Avatar Shastri and 
Shri D. K. Panda.  As I have already 
said a number of motions have come. 
I d  however, that the notice iven 
by Shri Shyamnandan Mishra  is in 
order and I ive my consent to it. 

SHRI INDRAJIT PTA (Aliore) 
Was there any ballot How was it se-

lected 

MR.  SPEAKER  Various  rocesses 
have been one throuh before com-
in to this decision. I ive my consent 
to it. The notice reads as follows 

The failure of the overnment to 
revent the barbarous assault by 
the Central Police, the CRP and 
the BSF o oabsoluteb eaceful 
satyarahis includin tht SarVO-
daya leader, Shri Jaya Prakash 
Narain on the 4th November, 1974 
at Patna. 

SHRI iNDRAJIT PTA It Is all 
r t  If it is your decision, I will 
abld by it. But Ylil Ilive us at least 
an oortunity of hearin what are 
the other motions.  You miht lease 
read out a the motions Ilo.i then 
admit one, 

lI4R. SPEAKER Then the whole day 
will be taken in readin the motions. 

....  ... 
PROF.  MADH  DANDAVATE 
(Raaur) You can ask Shri Mishra 
to move his motion. But your state-
ment that his motion is in order, does 
it by imlication mean that the other 
motions are not in order Because, 
our motion has the same wordin as 
the motion  iven by Shri Mishra. 
Therefore,  I do nt know how the 
other motions are out of order. 

SHRI  INDRAJIT  PTA  You 
mi)lt read out the other motions. 

MR. SPEAKER  I can only allow 
one motion.  I have allowed one hon. 
Member  to move  it. There m-ay be 
many other identical motions.  I have 
already mentioned  it. There is  no 
uestion of reection of the other 

motions or anythin of that nature. 

SHRI DINEN  BHATTACHARYY A 
(Seramore) What  you  have already 
said means th-at the other motions are 
not in order. 

MR.  SPEAKER  No,  I have  not 
said it. Shri Bhattacharyya, do not ut 
in my mouth what I have not said. 

SHRI INDRAJIT PTA  Many  of 
the motions are, more or less. identical, 
as you said .... 

MR.  SPEAKER Broadly. There are 
some motions  which have more than 
one secific matter. 

SHRI INDRAJIT PTA But my 
motion is comleteI.y iifferent. I would 
like it to be read out even if it is 
not taken u. I want to stand u on 
my motion  I do  not want to stand 
u on someDody elses motion. 

MR  SPEAKER I do not say e  
ther i have acceted or reected other 
motions. I have not e ressed my feel-
in or anythin about them. I have 
only said that throuh various roces-
ses, I have come to a conclusion that 
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this motion will be the most at one. 
Youldndly allow him to seek leave 
of the House. 

SHRI SHYAMNANDAN McrSHRA 
(Beusarai) Sir, I seek the leave of 
the House to move my adournment 
motion. 

THE MINISTER OF WORKS AND 
HO SIN AND PARLIAMENTARY 
AFFAIRS (SHRI K. RA H RAM-
AIAH) Sir, while the overnment 
have no obection to any discussion, 
of COlne, naturally, they cannot aree 
to the form in which it is ut. namely, 
an adournment motion becaus)r it 
amounts to a vote of censure. . 

MR. SPEAKER Those in favour of 
the leave bein ranted to the adourn-
ment motion may rise in their seats. 

I find, the number of members is 
more than the reuisite number of 0. 
So, the leave is ranted. We will take 
it u at ... 

SHRI SHYAMNANDAN MISHRA 
3 OClock. 

MR. SPEAKER Accordin to the 
Rules. I should have said, ( 0 Clock. 
I accet your amendment. It will be 
taken u at 3 0 Clock. 

SHRI DINEN BHATTACHARYYA 
Sir, I want to raise a matter under 
Rule 222 ... 

MR. SPEAKER I have already made 
my observations. 

SHRI DINEN BHATTACHARYYA 
I am readin out only the relevant 
ortion. I have already written to 
you 

As er reort a eared in Amrit 
Bazaar Patrika on 8th November, 
197(, Mr. Dhillon made the follow-
in remark 

Referrin to acrimonious vein in 
India Parliament and Leisla-
tureB, he said, It ity to 
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watch laymen talkin as e-
erts on comlicated and se-
cialised matter. That. he said, 
osed the reatest daner. 

Further, in course of his statement, 
he said that he thouht a ood 
art of uroanino scenes in 
Parliament and Leislatures 
were staed to et ress ub-
licity in order to win acclama-
tion from constituencies to 
which the Members beloned. 

MR  SPEAKER I have already dis-
osed it of. 

SHRI  DINEN  BHATTACHARYYA 
I think this is a deroatory remark 
about the Members  and their func-
tionin in the House. 

MR.  SPEAKER  Everythin was 
discussed yesterday. 

SHRI DINEN BHATTACHARYYA 
What is your comment On this Have 
YOu denied it 

MR. SPJ1A.KER I e lained it to the 
leaders. If my SPeech is a reared 
one or if there is anythin which I 
had said in ublic or to a ress con-
ference, yOu can uote. But if I say 
somethin within a closed meetin, 
about whiCh  also I have iven the 
e lanation, how can there be any 
uestion of rivilee As I have said, 
I have already e lained it to the 
leaders and they have acceted it. 

I have mentioned in my rinted ad-
dress that we have every year dis-
cussed disorder and uroarious scenes 
in the House ... 

SHRI JYOTlRMOY BOS (Diamond 
Harbour) What about your remarks 
that we do It to et ress ublicity, 

MR. SPEAKER I have only said 
that this is the reaction to what is 
oin on ouside the House and that 
the members have to satisfy their 
constituencie.. What is wron about 
it Members  have, after  react 
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),SHRI .JY,OlRMOYB S  You do 
not allow cebateson economic issues. 
I have wriiten to yOtl.let.ters on these, 
but you have not bothered to rely to 
them. 

MR. SPEAKER I weleome it. At 
aDy time you want to seak on lan-
nin. yOu will et the riority. 

At the Political. Science Conress, 
20 ersons told me that they were 
ready to write some thesis and they 
asked me, When will you discuss the 
Plan We want to haVe the views of 
Parliament. And told them that I 
would convey their views to Parlia-
ment. 

SHRI JYOT1RMOY BOS   

mic issues enoy the last riority. How 
far do the Presidin Officers study the 
issues oielWied 01 1lIe .. 1loor of the 
HDuwe I ut that uestion to you, 
Sir. Please be honest. 

MR. SPEAKER I think, we, Presid-
in Officers. should not meet .in future 
unless we hav1 the SIlllle rotection 
01 immunity which a member ets in 
the House. After. all, we discuss many 
thins. If somethin leaks out. then 
we are held resonsible. It Is a serious 
case fo,r me to consider. Do not tie 
down your Seaker so much that he 
cannot even e ress any oinion. Be 
merciful 

SHRI DINEN  BHATTACHARYYA 
It is unfortunate that, in our countlY. 
trur,Seaker seaks much. That is the 
difficulty. 

MR.  SPEAKER No not much.  Not 
all. 

strRI  RA.HlJIi.AMAIAH. Paers 
to be laid on the Table. . 

ORDINANCES Nos. 11, 12 AND 13 OF 1974 
    ,I  ,  ,  

I  .  MINISTER OF WORKS, A.Nli) 
HO SIN AND PARLIAMEN.T..uty 
AFFAIRS (SHRI K. RA H 
RAMAIAH) 

,1. be tolay. on the Table a coy 
each of  followin  OrdinanceS 
(Hindi and Enlish versions) issued 
by the President under rovisions of 
article 123(2)(a) oJ the Constitu-
tion-

(1) The Maintenance ot Internal 
Security (Amendment) Ordi-
nllllce, 1974, (No. 11 of 1914) 
ronlula.ted by the President 
on the 17th Setember. 1974. 

(2) The Sick Tetile ndertak-
ins (Nationalisatian) Ordi-
nance, 1974. (No. 12 of 1974) 
romulated by the President 
n the 21st Setember. 1974. 

(3) The Reresentation of the 
Peole (Amendment) Ordin-
ance ,IM4 (No. 13 .of 19,,4) 
Prornul.ated by the President 
on the 19th October, 1974. 

(PlCliCed in Library. Sec.  No. LT-
842774) . , 

. SHRI .JY TIRMOY  BOS  (Dia. 
mond Harbour) Sir, I have already 
written to you on items 3 (1) and 3 
(3). 

SHRI S. M. BANERJEE (Kanur) 
On item 3, I have also written to you 
Sir. 

SHRI JYOTIRMOY BOS  I have 
already written to you that I wanted 
to eeak On the Maintenance of In-
ternal. Security (Amendment) lrdi-
nanceas also on theReresentation of 
the teole (Amendmlt) Ordinance. 
How can We function in this way 
XO a  1Il , ,8 a   , eerttariat 
e ae e 4fue to .do, thete thins 

ta d t  oVIIIland and 
.till you have no time to lead them 
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MR. SPEAKER 1 am sorry. You 
are riht. Your names were there 
but sOmehow they have been crosBed. 
1 do not know how. 

SHRI JYOlIRMOY BOS  Beca Be 
I am a CPI (M) Member. 

MR. SPEAKER No,  no. There are 
others also. 

SHRI JYOTIRMOY BOS   I will 
tell you somethin .. 

MR. SPEAKER I will call you. 

Now,  Mr. Baneree. 

SHRI S. M. BANERJEE I would 
like to make c, submission em two 
items which are bein laid by Shri K. 
Rnhuramaiah, items 3(2) and 3(3). 

Item No.2-is the Sick Tetile 
ndertakins (Nationalisation) Ordi-
nance, 1974 (No. 12 of 1974) romul-
ated by the President on the 21st 
Seember, 1974. The moment the 
ordinance was brouht we definitely 
felt and we have also ointed out that 
the workers of thOe tetile mills 
which are likely to be taken over by 
the overnment are oin to suffer 
because .... 

MR. SPEA ER You can only seak 
about the delay. 

SHRI S. M. BANERJEE We have 
brouht to the notice of the Central 
overnment that the ensionary and 
ratuity benefits enoyed by these 
tetile workers all these 30-4 years 
will be camletely wied out after 
take-over of these tetile mills .... 

MR. SPEAKER You can seak on its 
marits when it comes u for discus-
sion. 

SHl.IS. M. BANERJEE We have 
re e e ted to the rI(inister of t  
d tr e  as also to the lresiderrt  that 
it should be rectified, that this is an 
ordinance which is oin to harm the 
tetile workers. 

My . second submission is about tM 
Reresentation ot the Peole (Amend-
ment), ,Ordinance, 1974 (No. 13 of llln), 
romulated by the President on the 
19th October, 1974. 

We are ashamed of this C)rdinance. 
The Sureme Court have Sivm  a 
decision in a articular case, but the 
overnment should have waited, they 
should have discussed these matters 
with the hon. Members,  A committee 
 alady Sittin oV6l this metter. 
They should have waited, But ins-
tead If that, by brinin this ordi-
nance, they have brouht the arlia-
mentary democracy and the rocess of 
elections into disreute, I would like 
to o ose this ordinance. 

SHRIJYOTIRMOY BOS  Accor-
din to the fiures iven by t  Home 
Ministry, 1682 ersons have been 
detained under MISA and the funniest 
thin i., that the number of ersons 
detained under MISA for conserva-
tion of forein cchane durin the 
eriod i only 474. 

MR. SPEAKER No seeches, le-
ase, when the aers are emly bein 
laid. 

SHRI JYOTIRMOY BOS  My 
submission is that he should not lay 
the aers to-day.  He cannot take 
owcrs like this. 

Within that articular eriod, West 
Benal  alone which accounts for 
9 Per cent of the oulation of the 
country contributes 3236 out of 3829 
beC3use we are olitical o onents. 

I want to make a submission. 

Motivated ()liticians and ,bureaucracy 
shil111d not be iven any sweein 
POWerl, These owers ale missed 
in the cme  of  olitical workers. 
They should only roceed to ro-
secute economic offenders under seci-
fic rovisions of the law, they should 
be ket as under-trial risoners. There 
should not be these sweePin owers, 
but they should be tried under normal 



(Shri Jyotirmoy Bosu) 
roVisions of the law. They are collec-
tin money for olitical uroses. 
What I submit is, this ordinance should 
not. be allowed to ,be laid today. We 
can have  discussion and then we can 
roceed with the ordinance. This is 
my submission. Sir. My third oint is 
this. The Ordinance says 

Any e enditure incurred by  a 
olitical arty or by any other aSsOcia-
tion or body of ersons or by any 
individual (other than the candidate 
or his election aent) shall not be 
deemed to be and shall not ever be 
deemed to have been e enditure in-
curred in connection with the elec-
tion ..  

The obect of this Ordinance is to 
suersede and make ineffective re-
cent Sureme Court udements in 
Which the court held that. e enditure 
incurred by a olitical arty for the 
election of a candidate shall be re-
arded as e enditure incurred by 
him for the urose of eaminin 
whether the ceilin on election e-
enses has been eceeded or not.  . 

The total e enses which the eti-
tioner has alleed aainst the Prime 
Minister has eceeded Rs. 3,000. It 
has eceeded the limit by 20 times. 
This is the reason why this has been 
done .. 

MR. SPEAKER Why dont you 
listen 

SHRI JYOTIRMOY BOS   

MR. sPEAKER The case  is Bub-
uice now. No such remark should 
be made. I do not allow that. In 
site of my drawin your attention, 
you are sayin it. No No.  . 

SHRI H. K. L. BHA AT (East 
Delhi) The case is before the court. 
He is makin such statement in the 
House. It is totally wron. 

MR. SPEAKER Shri Janeehwar 
Misra. 

Not recorded. 
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MR. SPEAKER I am sorry I will 
not allow this. It will not form art 
of the record. I will not allow that 
to o on record. 

lit,  fiN    

mRr  ...  mr m  

IiiT ltit ml1fi   it Tif  

flr.   ,-m-S  lfroi if 

 r lllT fi ft t 1  

  fir  (,,Ii -fi 
 , 

 t  r  

firl1 if  m  1 

    
   i ciIif  

 1 m-i tim 

t  

111411 itT   iiirtl m  

NifiH   ltit   

 

SHRI VAYALAR  RAVI  (Chiray-
inkil) Sir, even thouh Mr. Mlahra 
has mis-behaved we are sittin ui-
tely. 
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SHRI DlNEN BHATTACHARYYA 
(StNamore).H w ,it it that this 
Ordinance was romulated only 21 
cayll before this session . 
 SHRI JYOTmMOYBOS  May 
I oint out that since the Ordinance 
is bein ,challened. in tho ureme 
c.oWt. i1 e e  .  udice maer 
ai.ti  annot, allow this .to be luon 
the Table, 

MR.  SPEAKER No. There is 
nothin to revant action for leis-
lation., There have been rulins on 
this so many times. 

SHRI K.  RA H  RAMAIAH 
Reardin the, su estion made ... 

SHRI PILOO MODY ( odhra) Has 
he written to you If so. l would like 
to see it. 

MR. SPEAKER When  he is asked 
to ive al1 nlanation the Minister 
can do So if he likes, I cannot allk 
to see it. 
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SBRI SAMAR HA (Contai) Sir, 
I had really no mind to take art in 
this rocedural matter of layin a 
coy of the ordinance before the 
House, but a situation has develoed 
in the country which is 8-menace in 
the sense that the overnment has al-
ready introd Ced a system Of barricad-
ed democracy in Bihar. It is not only 
in Bihar but the overnment are do-
in the same in reard to the Centre 
also. (InteTT1.tions). The barricaded 
attern of overnin this country 
by totalitarian means, an indication 
If which is evident -by the WII3 in 
which ordinances are romulated, 
is not roer. The Central overn-
ment is settin u a attern for all the 
States. Look at Bihar. There are 
211 ordinances now, Bihar is bein 
ruled by 26 ordinances, none of which 
has been reularised by the State. 
And now, Woot Benal has taken the 
cue from the Central overnment. 
Just two days before the commence-
ment of the Assembly  session, an 
ordinance in reard to the levy was 
assed by the West Benal overn-
ment. This is done not only there. We 
find similar instances in other States 
also. They are romulatin ordinances 
ust one or two days before or even 
one or two days after the session. 

You in your. wisdom not once but 
several times asked the overnment 
to see that this kind Of ractice of 
romulation of ordinances durin the 
inter-session eriod should be sto ed. 
They are oin to introduce a barri-
caded democracy not only for the 
States but for Parliament itself. 

MR.  SPEAKER  So far as the ordi-
nance is concerned, you may brin 
u these oints at tle time when the 
Bill is brouht u before the House. 

SHRI PILOO MODY You are 
makin him nervous. (Interrutions). 

SHRI SAMAR HA Shri Piloo 
Mody  is sayin-

MR. SPEAKER He says I am mak-
in you nervous.  I said, No, I am 
feelin nervous 

SHRI SAMAR TTHA I want to 
know humbly what is your attitude 

Paers Laid 

On this. Of course, we have all are-
ed to accet yOur contention-what 
you said at the Buainess  Advi80ry 
Committee. Whatever came out in the 
ress may not be reorted from your 
SOTce or you miht not have stated 
before the Committee. But the trend 
of the country, as is evidenced by-
I reeat it..-the introduction of a bar-
ricaded attern of democracy in Bihar, 
is danerous. There, the overnment 
is rulin by ordinances. They have 
violated the democratic norms not once 
but several times, by issuin such or-
dinances. 

Take, for eamle, the MISA ordi-
nance. It could have been done two 
days before the session  concluded. 
What haste was there for this ordi-
nance reardin the Peoles Rere-
sentation Act It could have been 
taken u ten days after, when Parlia-
ment re-assembled. So, unless you 
assed a strict. stron stricture on the 
vernment, thins would not im-
rove. The trend has been set for a 
system of barricaded delmOracy re-
ally and ractically, with the one-
arty system of overnment, a totali-
tarian system of overnment. There 
is now a barricaded tye of democracy 
in this country. There fore, a caution 
must be iven to the overnment and 
it is your resonsibility, as the custo-
dian Of the rihts and rivilees of the 
House, and as the uholder of the 
Constitution of India, to ive a stron 
stricture to the overnment, so that 
this romulation of ordinances in a 
hrry durin the intersession should 
be sto ed and sto ed for ood. 
SHRI P. . MAVALANKAR 
(Ahemedabad) Sir, I have not iven 
my name and I do not want to seak 
on the merits becaua.e we will have 
chances later on about the subect 
matter of the Ordinances. I have a 
oint of order it is short and simle. 
We find that between two sessions of 
Parliament a number of Ordinances 
are issued. Some are issued imme-
diately after the end of the session 
it a ears that vernment were 
waitin for the session to end so that 
they could start w1lli ilie Ordinances. 
Similarly, ust a few days before the 
selSion beins, they issue them. My 
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oint of order is this. Is it in con-
formity with the arliamentary roce 
dure and ractice all over the world, 
wherever there is arliamentary 
democracy Are Parliaments meant 
merely for rubber-stamin eecutive 
decisions reflected in the various Ordi-
nances Because Ordinances do not 
ive s a chance to amend or say new 
thins we are merely asked to say 
yes or nO. 

In between two sessions, the Sea-
kers Conference was held in Shillon. 
Was this matter of reat arliamentary 
and democratic sinificance discussed 
there Perhas you discussed many 
oints like disorder, members seak-
in to the alleries, etc. But this rac-
tice of issuin Ordinances is a matter 
which corrodes and erodes the rihts 
of Members of Parliament was this 
not discussed .. (Interrutions) 

SHRI H.  K.  L. BHA AT (East 
Delhi) I want to know whether a 
Member who has not souht your er-
mission to make his comments On the 
rocedural asects can rie on a oint 
of order and Say all that has been 
said. Have you ermitted a discus-
sion on the merits of these Ordinances 
While makin imroer use of this 
facility, not )nly he but other Mem-
bers like Mr. Limaye have made abso-
lutely false and oliticaIly motivated 
baseless alleations aainst the Prime 
Minister and the overnment. Sur-
risinly even the names of ersons 
like Shri Nityanand Kanuno were 
brouht in thouh they were not re-
sent here and no notice was iven to 
you. This is aainst the rules they 
are tryin to misuse the ermission 
and are tryin to make olitical cai-
tal out of it There must be some end 
to this mistise of this forum. 

MR. SPEAKER This Seems to have 
one a little out of control. Normally 
We have been callin Members only 
on thins like delay or some techni-
cal matters. But even entlemen who 
did not send their names ot u on 
oints of order. This Is a matter of 
convention if they do not observe the 

convention I have no ower to re-
vent a oint of order. I hoe this 
ecetion will Ibe only for today. We 
shall stick to the ractice WI have been 
followin for the ast so many years. 

SHRI JYOTIRMOY  BOS  What 
are your comments on the Ordinances 
You ive so much sermOn to all of 
us.. (Interrutions) 

MR. SPEAKER My comments are 
here. This time We decided to throw 
oen the roceedins of the Seakers 
conference, which are more than seven 
years old. Initially we did not do so 
now we said that it Was much better 
to throw it oen. Previously we had 
iven the decisions in short, not the 
roceedins because some eole say 
somethin and they will be in trouble, 
in their own leislature and I here in 
the Lok Sabha. So we thouht that 
was the riht thin, that We decided. 
Insite of that they come out and 
create trouble for us ... You can very 
well imaine the embarrassin osition 
of the Seaker for some remark in-
volvin a Member, without meanin 
any illwill to him. My views about 
this uestion of ordinances are not 
only my views but they are the views 
of my redecessors, includin your 
distinuished father, Mr. Mavalankar. 
I ust reiterated them and added a bit 
of my own emhasis in my own 
words, accordin to the situation. 
stand by those various observations. 
Mr. Rahu Ramaiah will e lain it. 

SHRI K. RA H RAMAIAH Sir, 
in lacin he ordinances on the Table, 
i have only erformed an obliation 
under the Constitution.  I do not want 
to o into the merits of it ecet to 
deny a very wild alleation that one 
of the ordinances is meant to rotect 
the Prime Minister. It is not meant 
to rotect any articular member. It 
a lies eually to some members of 
the o osition arties alsO. Reardin 
some new rocedure which you have 
indicated In the rules committee about 
the ordinances and referred to by Mr. 
Madhu Limaye, I would like to say 
that certain IIl estiolll were made 
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[Shri K. Raghu Ramaiah] 
iand I said, I wHl convey the suf,ges
tions to the Government and find their 
reaction thereto. That is where the 
matter stands. 

-� � � : � �l{lfT � 
i'I" cflfT � �r � cfT wm- ii" �T mi::rr I 

� m it,=�mR ii"� 'i:f'i;fT �- •• 

(�a:�") . . . � '<ff�a- � fif; mtr ;a., 

� � fuz.rcffif I •• ( �a:."{ti�) 

� � f� : �� m�,r� � fcrua-
.. 

� qfcfi �T�c � t I 

(Shri Madhu Limaye and some other 
hon. Members then left the House.) 

ExPlanatory Statement Re. Textile 
Undertakin,gs (Nationalisation) 

C:·:!inancc, 1974. 

THE MINISTER OF STA'i'E IN THE 
MINISTRY OF INDUSTR".x: AND 
CIVIL SUPPLIES (SHRI B. P. 
MAURYA): On behalf of Shri T. A 
Pai, I beg to lay on the Table an ex
planatory statement (Hindi and Eng
lish versions) giving reasons for im
mediate legislation by the Si:ck Tex
tile Undertakings (Nationalisation) 
Ordinance, 1974, under rule 71(2) of 
the Rules of Procedure and Conduct 
of Business in Lok Sabha. [Placed in 
Library. See No. LT-8428/74]. 

NOTITICATIONS UNDER GUJARAT SLUM 
AREAS (IMPROVEMENT, CLEARANCE AND 

REDEVELOPMENT) ACT, 1974 

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS
ING (SHRI MOHAN DHARIA) : I beg 
to lay on the Ta·ble-

( 1) A copy each of the following 
Gujarat Notifications under sub
section (2) of section 59 of the Guj
arat Slum Areas (Improvement, 
Clearance and Redevelopment) Act; 
1973, read with clause (c) (iii) of 
'tli!.e Pr;oclamat'ion dated · the 9th 

February, 1974 issued by the Presi
dent in :r,elation to the State of 
Gujarat-

(i) The Gujar�t Slum Areas 
(Improvement, Clearance and Re
development) (Constitution of 

Board) (Amendment) Rules, 1974, 
published in Notification No. GHI 
Jl47l741SCB-1073IA-1, 'in Gujarat 
Government Gazette dated the 
31st August, 1974. 

(ii) Notification No. GHIJJ48I 
74JSCB-1073JA-1, published in 

Gujarat Government Gazette 
dated the 31st August, 1974. 

(iii) Notification No. GHJJl51J 
7'.1-JSCBJlOWIA-1, published in 
Gujarat Government Gazette 
dated the 26th Septemlber, 1974. 

(2) A statement eXiplaining rea-
sons for not laying the Hindi ver
sions of the above Notifications. 

[Placed in Library. Sec. No. LT-8420 
74]. 

SHRI :e. G. MA V ALANKAR: About 
Item No. 5, my enquiry is two-fold. It 
is noticed that the Gujarat Slum Areas 
(Improvement, Clearance and Re
deve:i.c::ment) Act was passed and 
brought into c.'.!�ct in 1973. About the 
notifications he is la�-:ng on the Table, 
I want to know why thE

:;
- have ibeen 

delayed so much. After the :;; :1ssage 
of the Act, why is it that the Gujar&1 
Admin1stration did not issue these 
notifications immediately? 

About para 2 explaining the reasons 
for not laying the Hindi version, etc., 
being the opening day I would like ta 
say this and I would not repeat it. 
In spite of our repeated and strong 
objections which were expressd here· 
both in English and more particul
arly in Hindi, th'is habit of disregard
ing an important decision of the Gov
ernment is growing and Government 
takes shelter under this or that ex
cuse. I want to know whether the 
Gujarat or the Central Government 
have not got facil'ities for ensuring 
promptness in ,providing translations 
in Hindi of all the conununications, 
notifications etc. · 
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SHRI MOHAN  DHARIA What I 
have laid on the Ta1lle is only amilnd-
ment to the rules. It is not as if . we 
have laid some set of old rules on 
the Table.  Reardin the Hindi ver-
aioll, -I am told that if ilia tram a 
State and it is in the reional lan-
ua,e, the Hindi version need not be 
laced On the Table.  However, I am 
reared to take it u with the Home 
J4inister. 

MR. SPEAKER I would like to dis-
cuss, t  ,the. e t  as to 
,hat siouldlHt  r aa e in such 

matters because thia uestion comes 
liP  tid .ain it e tonn or .1IJ1-
other .  . d. . 
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S ARCANE (CONTROL) AMENDMENT 

c ..... n ,  197.  , 
THE MINISTER OF STATE IN THE 
MINISTRY OF A RIC LT RE AND 

  -SllAHNAWA 
 be. to lay oil-the 

Table ,a IOPY ,ot  the .. Suarcane 
(- ntrol) Am,endrnent rder, 1974, 
(Hiadicand En,Iisk l17ersions) ,ub-
lished in Notification No. SR 4O(E) 
in azette of India dated the 2th 
Setember, 1974, uncler sub-section (6) 
 section. 3 of. the Essential COlIllodi-
ties Act, 19. lacld in Librar1l See 
No.  

SHRI JYOTIRMOY BOS The in-
creased suar- rice has brouht in a 
hue llmount at rafit to tbemill-
owners., I wanttolmow whether any 
ortloa ot it. )1as been assed on to 
 suarcane  

.,., 

MR. SPEAKER Now the Minister 
is  larin a  If, het.rwants 
IIJlY t t  he. can ive notice 
01,,. ueS.l r  , .. 
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NOlIFICAnON NDER EMERENCY RISXs 
(oODS) INS RANCE Acr, 1971 AND 
EMERENCY RIsKs ( NDERrAKINS) 
INS RANCE Acr, 1971, L.I.C. Acr, 196, 
CENrAL ECISE AND SALr Acr, 1944. 
CSTOMS ACT, 1962 JARAr SALES TAX 
Acr, 1969, AND CENTRAL ECISE RLES, 
1944 AND COPY OF JARAT EDucAnoN 
CESS (VALIDARION) ACT, 1974. 

THE DEP TY MINISTER IN THE 
MINISTRY OF ED CATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF C LT RE (SHR 
ARVIND NETAM) 

Sir, on behalf of Shri Pranab 
Kumar Mukeree, I be to lay on the 
Table-

(I) A coy each of the followin 
NoMcations (Hindi and Enlish 
versions) under sub-section (6) of 
section  of the Emerency Risks 
( oods) Insurance Act, 1971-

(i) The Emerency Risks (oocls) 
Insurance (Third Amendment) Sc-
heme, 1974 ublished 1n  Notific-
ation No. S. O.  2484 in azette of 
India dated the 28th Setember, 
1974. 

(li) The Emerency Risks ( oods) 
Insurance (Fourth Amendment) 
Scheme, 1974, ublished in Notifi-
cation No. S. O.  44(E) in azette 
of India dated the 16th Setember, 
1974. 

(2) A  coy each of the followin 
Notifications (Hindi and Enlish ver-
sions) under sub-section (7) of sec-
tion 3 of the Emerency Risks ( nder-
takins) Insurance Act, 1971-

(i) The Emerency Rlsks ( n-
dertakins) Insurance (Third Am-
cndment) Scheme, 1974, ublished 
iu. Notification No.  S. O.  248 in 
azette of India dated the 28th 
Setember, 1974. 

(ll) The Dnerency Risks ( nder-
takins) Insurance (Fourth Am-
endment) Scheme, 1974, ublished 
in Notification No. S. O. 4S (E) in 

azette of India dated the 16th 
Setember, 1974. 

Placed in Library. See No. LT-
843074 

(3) A coy each of the followin 
Notifications (Hindi and Enlish ver-
sions) under sub-section (4) of sec-
tion 43 of the Life Insurance Coror-
ation Act, 196-

(i) .S.R.  94 ublished in az-
ette Of India dated the 7th SeP-
tember, 1974 makin certain amend 
ment to Notification No.  .S.R. 734 
dated the 23rd Auust, 198. 

(ii) .S.R. 9 ublished in az-
ette of India dated the 7th Setem-
ber, 1974 makin certain amendment 
to Notification No. .S.R. 734 dated 
the 23rd t  198. 

Placed in Library. See No. LT-8431 
74) 

(4) A  Coy of the Central Ecise 
(Ninth Amendment) Rules, 1974 (Hi-
ndi and Enlish versions) ublished in 
Notificatlon No. .S.R. 1046 in azette 
of India dated the 28th Setember, 
1974, under section 38 of the Central 
Eercises and Salt Act, 1944. 

Placed in Library. Sec. No. LT-8437 
74) 

() A  coPy each of the followin 
Notifications (Hindi and Enlish ver-
sions) under section 19 of the Cust-
oms Act, 1962-

(i) .S.R.  404 (E) ublished ia 
azette of Ind1a dated the 26tl1 
Setember, 1974 toether with an 
e lanatory memorandum. I 

(li) 8.0. 2486 ublished in azette 
of India dated the 28th Se-
tember, 1974 toether with an 
elllanatory memorandum. 

(iii) .S.R. 418(E) Piblished in 
azette of India dated the 
lOth October, 1974. 

(iv) .s.R. 419 (E) ublished in 
azette of India dated thl 
10th October, 1974. 
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(v) The Notified  oods (Preven-
tion of Illeal Imort) Amend-
ment Rules, 1974, ublished in 
NotiftClltion No. .S.R. 420() 
in azette of India dated the 
10th October, 1974. 

(vi) .S.R. 428 (E) ublished in 
azette of India dated the 16th 
October,  1974 toether with 
an e lanatory memorandum. 

(vii) .sR. 436(E) and .S.R. 
437 (E) ublished in azette 
of India dated the 28th Octo-
ber, 1974 toether with an eX-
lanatory memorandum. 

(viii) .S.R. 441 (E) ublished in 
azette of India dated the 
30th October,  1974 toether 
with an e lanatory memoran-
dam. 

(i) .S.R. 442 (E) ublished in 
azette of India dated the 30th 
October, 1974 toether with an 
e lanatory memOlandum. 

Placed in Library. See No. LT-
8433174. 

(6) A  coy each of the followin 
uarat Notifications  (Hindi and En-
lish versions) under sub-section (3) 
of section 49 of the uarat Sales Ta 
Act, 1969, read with clause (c) (iii) of 
the Proclamation dated the 9th Feb-
ruary, 1974 issued by the President in 
relation to the State of uarat-

(i) Notification  No.  ( HN277) 
ST 1074 (S. 49)  (33) TH 
ublished in uarat overn-
ment azette dated the 7th 
Auust, 1974 makin certain 
amendment to Notification NO. 
( HN 627) ST 10701 (S. 49)-
TH dated the 29th Aril, 1970. 

(ii) Notification iNo. ( HN 278) 
ST 10741 (S. 49) -(34) -TH in 
uarat overnment azette 
cation No. ( HN 627) ST 
certain amendment to Notifi-
cation No. ( HN 627) ST 
10701 (S. 49) -TH dated the 29th 
Aril, 1970. 

(Placed in Libra71l. Sec. No. LT-8434 
14). 

(7) A coPy of the uarat Educa-
tion Cess  (ValidatiOJl) Ad. 1974 
(Hindi and Enlish VersiODII) (Presi-
dents Act No. 11 of 1974) ublished 
in azette of India dated the 28th 
Setember, 1974, under sub-section 
(3) of section 3 of the ull1llt State 
Leislature (Deleation of Powers) 
Act, 1974. 

(Placed in Library. Sec. No. LT-843f 
74), 

(8) A  coy each of the followin 
Notifications (Hindi and iEnlish ver-
sions) issued under the Central Ecise 
Rules, 1944-

(i) .S.R. 387 (E) ublished in 
azette of India ated the 7th 
Setember, 1974 toether with 
an e lanatory memorandum. 

OJ) .S.R. 96 ublished in a-
zette of India, dated the 7th 
Setember, 1974 toether with 
an e lanatory memorandum. 

(iii) .S.R. 97 ublished in a-
zette of India dated the 7th 
Setember, 1974 toether with 
an e lanatory memorandum. 

(iv) .S.R.  98 ublished in a-
zette of India dated the 7th 
Setember, 1974 toether with 
an e lanatory memorandum 

(v) .S.R.  989  ublished in 
azette of India dated the 
14th Setember 1974 toether 
with an eXlanatory  memo-
randum. 

(vi) .S.R. 1074 ublished in a-
zette of India dated the th 
October. 1974 toether with an 
e lanatory memorandum. 

(vii) .S.R.  41(E) ublished in 
a ett  of India dated the 9th. 
October, 1974 toether with an 
e lanatory memorandum. 

(viii) .S.R. 1102 ublished in a-
zette of India dated the 12th 
October, 1974 toether with an 
e lanatory memorandum. 

(i) .B.R. 42 (E) ublished in 
. azette of Indiadated the 12th. 
October, 1974 toether with an 
e lanatory memorandum. 
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(x) G,S.R. 440 (E) published in. 
. Gazette of India dated the 30th 

· Dctober, I!f74 together with an 
.:expla�.at,ory memorandum. 

(Placed.in Library, Se::::. No. LT-'8436/ 
74). 

:No:rIFICATIONs UNDER WrLD LIFE P�RO
TECTION) AcT. 1972 

SHRI MOHAN DHARIA: On ·behalf 
of Shri Pra;bhudas Patel, 

I ·beg to lay on the Table a copy 
each of the following Notifications 
(Hindi and English versions) under 
.sub-section (2) of section 63 of the 
Wild Life (Protection) Act, 1972:-

(i) The Wild Life (Stock Declara
tion) Rules, 1974, published in 
Notification NO, G.S.R. 1.0S(E) 
tn Gazette of India dated the 
1st October, 1974. 

(ii) The Wild Life (Transactions 
and Taxidermy), Rules. 1974, 
published in Notification No. 
G.S.R. 409(E) in Gazette of 
India dated the 1st October, 
1974. 

"[Placed in Library. Sec. No. LT-8437/ 
'74]. 

. SHRI JYOTIRMOY BOSU: Sir, ha:s 
·he written to you in the matter? 

MR. SPEAKER: Yes, he has already 
got my pe.rmission. I knew you would 
·be asking, Do no.t. be so strict. 

12.s,: hrs. 

PUNJAB MUNICIPAL (CHANDI
GARH Al\@NDMENT) BlLL 

As PASSBD BY RAJYA SABHA 

SEl�RE'.f 4RY-G,EiNERAL: Sir, I 1ay 
-On the TJiWe the Punjab ·Municipal. 
(Cha,qdigarh Amendi,n.ent) . Bill, 1974, 

.as passed by Rajya Sabha .. 

ASSENT TO BILLS 

SECRETARY -GENERAL: Sir, I lay 
on the Table foUowing five Bills pas
sed by the Houses ,of Parliament dur
ing th.e last. session and assented to 
since a report was 1ast made to the 
House on the 7th .September, 1974:-

(1) The Esso (Acquisition of Un
dertakings in India) Amend
ment Bill. 1974. 

(2) The Payment of Bonus (Am
endment) Bill, 1974. 

(3) The Appropriation (No. 3) 
Bill, 1974. 

( 4) The Appropriation (Railways) 
No. 4 Bill, 1974. 

(5) The Interest-tax Bill, 1974. 

Sir, I also lay on the Table copies, 
duly authenticated by the Secretary
General of Rlajya Sabha, of the fol
lowing eleven Bills passed by the 
Houses of Parliament and assented to 
since a report was last made to the 
House on the 7th September, 1974:-

(1) The Cinematograih (Amend
ment) Bill, 1974. 

(2) The Coal Mines (Conservation 
and Development)· Bill. 1974. 

(3) The Major Port Trusts (Am
endment) Bill, 1974. 

( 4) The ComP'anies (Temporary 
Restrictions on Dividends) 
Bill, 1974. 

(5) The Additional Emoluments 
(Compulsory peposit) Bill, 
1974. 

(6) The Compulsory Deposit Sche
me (Income-tax Payers) Bill, 

. .  1974. 
(7) The University of Hyderabad 

Bill, 1974. 
(8) The Constitution (Thirty-

Fourth Amendment) Bill, 1974. 
(9) The Companies (Amendment) 

Bill, 1974. 

(10) The Delhi Sikh Gurdwaras 
(Amendment) Bill, _1974. 

... <llL The Oil Industry (Develop
ment) Bill, 197( 



23 Reort of KARTIKA 20, 1896 (SAKA) Pall Committee 24 

I S hlII. 

REPORT OF PAY  

SEcRETARY - ENERAL Sir, I be 
to lay ODl the Table a cOy of the 
Reort a  with. other connected 
documents) submitted by the Commit-
tee Of Parliament a ointed on the 
16th Auust, 1971to adVise the Chair-
man of Raya Sabha and the Seaker 
of Lok Sabha on the chanes consi-
eereil desirable in the structure of 
ay and allowances, leae tlnd ension-
ary benefits to the officers. and all 
cateories of stal of the Raya Sabha 
and Lok Babbs Seeretariats in the 
contet of the decisions of the overn-
ment on the recommendations of the 
Third ay Commission. 

SHRI JYOTIRMOY BOS (Diamond 
Harbour) Sir, I have iven my minute 
of . -dissent It should be circulated to 
members of both the Houses. 

SHRI S. M. BANERJEE (Kanur) 
This articular reort Jaas frustrated 
the hoes of the Lok Sabha and Raya 
Sabha emloyees. I want that there 
should be a discussion and the reort 
should be imlemented only after it 
is fully discussed. Alter a, these em-
loyees are as ood as the Central 
ovetrunent  emloyees. If the Cen-
tral  Commission Reort could ,be 
discussed why not this articular 
reort They have not ot anythin 
ut.of It. A lare section of the em-

ee a  not ained. anythin . Sir, 
since you are the custodian  of Par-
liament let those emloyees who are 
workin, in this-,blltituti mnet feel 
that they are denied-their leitimate 
dues. Let there be a discussion  on 
this.  

SHRI VAYALAR RAVI (Chlrayin-
kil) We all su ort it. 

11 brI. 
I 1 .1 .  ..  1   

SHlIJ  A V.A.I..ANK4B (Ame-
d8lbad) Sir. I t your ermission 
to raile certain Points at this oint 
of time. 

1.11  1 

Firstly I submit, all the aers and 
d  which ire relevant to the 

tte e rt should be a  
ed 011 theTable of the House, includ-
in the minute of dissent, if any. 

Secondly, althouh this matter er-
tains to the sta1 of the Parliament 
Secretariat of which  you are the 
uidin deity and head and, therefore, 
I -ai)recillte that it would be ,erhaPs 
embarrassin for you, in some ways, 
to have an oen discussion, I wou14 
re est you to consider what are the 
roer cOnstitutlOlal and rocedural 
methods by which we. can e ress our 
views fully and frankly beeause we 
do teel that many of the officials and 
otlier sta1 who a.re workin with such 
dedilation and loyalty to trr  Parlia .. 
ment Secretatiat of both the Fto8ell 
are findin that they have been denied 
ustice and their leitimllte claims 
have not been acceted  articularly 
the eole belonin to the Watch  
Ward. the .eole ,belonin to eneral 
section, who  serve our House. Many 
times, this House sits beyond 6 OClock 
till 7 or 8 or even 9 OClock. We find 
that only the eole who are dealin 
with Financial Committees and  

other thins have been taken into 
consideration and that a vast number 
of eneral emloyees have not been 
taken into consideration at all. There-
fore, I feel that there is the need  for 
a roer, full and frank, discussion on 
this matter. Our views must be allow-
ed to be e ressed. I do not insist for 
an e d  on the fioor of the 
House. But some way must be found 
so. .that w.e are able to e ress our 
views fully and frankly. 

.  IIPPreciate the seryic,es of the 
e t r  staff.of the Parliament e  
tariat who are workin much  beyond 
the normal duty hours of work. They, 
are workin with full dedication  and 
loyalty to the arliament. 

,SHiti SAMAR. HA(Coiltai) As 
tliis House is aware..a rea  cocem 
was e ressed not by some but b1 
ilatJRDerable . Membera ef  Parliament 
a  t e t  an  

vice roblems of the emloyees of the 



Shri Samar uha) 

Parliament Secretariat. In resonse to 
the concern that was e ressed by in-
numberable Members of Parliament. 
you were kind enouh to institute a 
Pay Committee to ot into their rob-
lems and to su est ways and means 
as to how they can be heled. 

Now, the Pay COmmittee Reort has 
come. We have not yet received 18 coy 
of the Reort. The formation of the 
Pay Committee was announced in this 
Heuse and we are in a difficult osi-
tion, how to know what actually trans 
ired there. You could hel us, in a 
way, to et to know that. 

SecondlY, as has been ointed out 
by some of my friends here, We are 
very much concerned about them. The 
workers and the emloyees of the 
Parliament Secretariat are .erhas the 
finest in the country. We find, they are 
very dutiful, very diSCilined and also 
very courteous in their b.haviour and 
they are zealou in discharin their 
duties. I do not know in what ood 
words I can say about them. 

Some way must be found SO that we 
can e ress our views fully and frank-
ly and if need be we can make our 
su estions to you for the amendment 
of the Reort and do somethin for 
these eole. 

SHRI DINEN  BHATTACHARYYA 
(Seramore) Sir, it was Mr. S. M. 
Baneree and myself who raised this 
issue in this HoulIe. Then, the Pay 
Committee was instituted by you. 
Now, the Pay Committee Reort has 
come. we have not yet received the 
coy of the Reort. The Reort must 
be circulated alon with .a .note ot. 
dissent iven by some members of the 
Committee. An o ortunity must be 
iven to us to discuss it in full. 

You know what reaction was there-
after he Pay Commissions Reort was 
ublished. Still, tIIe overnment  e  

loyees are aitatin. 

So, it you want to avoid any alta. 
tion, yO must ive us an o ort Dlty 

to discuss it here and see that, it there 
is any mistake, it is rectifled. 
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tt r  -..11   rn I 
SHRI JYOTIRMOY BOS  I ave 
a  t  aainst Shri Lalit 
Nai-yan Mishra. I a e ed him to 
either rove or resin, but he raa 
aYily from the Jouse. It is a elelr 
m.ltter ,of riviles.e and it sJtould Ite 
rerilrred to the t e e  tt  . 

.  R   i,ri lff it  
 , 

li ..... 

DELHI SA.L9 TAX BILL 

ETENSION OF TIf1 FOR PREIIElfTAnotr 
OF REPORT OF SELECT COMMITID 

 s. M, SIP AYYA (Chlllara-
a r  I e   tnoY,e lhe olIowiJ),l 

That this Hose do etend uPto 
. the last daY of the net -
at Session (197), the e 

for the resentation  of ihe 
. ReOrt of the Select Conmift. 
tee on the Bill to consode 
d Wflend the lIt,w re1atinf .tII 

t  levy of t. on sale ofoodl 
in the  nlan . tfrritolJ of 
J)elhi.-

JNl SPEAKER Th, uestion is . 
-That th,is JOlla. do e d t  

the last dll,fof the e  Bult-
et SeSsion (1117), the tBle 
fo.r the r tat  of tile Jilt-
P91t Of the Select  
onthe Bill to consolidate and 
amend the law relatin to the 
levy of m 011 e of 

. .1.00 in the ,nion rro,. r1,. 
ol DeIhl. . 
The motion was adoted.. 



 ( AL( F i . 

8TATliMITE RE FIRE IN A SXCOND 
Cl.A.Ss COACH OF 1. DN uPAeft 
. nmL- P8JSI ON  

    

  OF RAILWAYS, 

 r   bei to .. lay, 
a..tatement on the Table of, the 
 6tilMnt)  -, . ).  .f, 

It . t  

STATEMENT 

81, I reret to inform the house of 
e .aerioll.S aCcident which  took lace 

..ear Manoharari  station ot the NOr-
 a a  on aist October,1974 , 

r. . . .  

At about 08,00 hors, while 1. Down 

r d a  S   Delhitll 
trealilah was a roachin a at  
t  , . , , l 

nJ m On On. the Kanur-Allahaoad 
4.uble e electrified .ectionon . the 
Allahabad Division of the Northem 

JWilIy, a secoci c1asscoach cauht 
ire suddenlY It a elrs that the fife 

mrtecl  dde  8J.d sread so 
raidly that the useners ot tra-

 t a  While many of them 

wuebrnt to death inside the coach, 

tfJite a few of those who umed out 

 lost their live., Fifty. eiht vat. 
t, . I ,-,., 

 have lost their lives so far and 

18, are .lyin  in the h0ll,lltalJ. 

toOter  e r a  sih e been 

fti.ekutled fiootil theho8ital. 
.... ,.,.... I 

Immecuuely PD receit ot inf0rula-

d ., about tlleacc14ent mecJical atrl 

II Cia. Coach (St.) 

was reuisitioned from all the fOlC. 
Doctors from the nearby ar  

 d  th.-flfe e  br 
mediclll. ,Ilid  ticMB ta  MIlltan-

Hosital, Allahabad, Railway Medical 
ReJaf an caftd . ilWt cdOdors from 

d  SOniit,f t e ta t  
er  d left for the te  r d 
eatlier 
.... -, .. ,. 

Member  (Mecanical),  Additional 

Member  (Traffic), Railway Board.ttd 

the eneral Manaer,  Northern Rail-

way, ed by otller  Senior 

Officers air-dasred to the site. 

The . D-.uty Minister  of  Rail..,.ayl 

accomanied  by  Member  (Trafti.c) 

Railway Board also roceeded to rli  
site by tr  

The Deuty Minister  and my.elf 

vwtd be d in the hositaIsW 
ensure that they receive all ossible 

clire and attention, 
. .1,. . ,Ji 

Arranements were made to Blvi 

eX-lTatia relief to meet with the 1m-

mediate needs ot the r eda d  

net of kin of the dead, 

The. site oithe accident  hili a  

been insected by . the Controller 01 

1ildsives Ara and IetJutYFiTe  

vtBer, t  of HdmeA1ral.rs. .   
     r .  .. ,    

The  Additional  Commissioner 01. , 

RailwaySarety NOMherii , Cl.rele, 
Lucknow commenced his atatutoIy 1D-

ulry into t  accic1ent on 4th NOY-

e  a.  . 



 11, .1974 . .  , 

11.17 hft. 

CANCELLATION OF SITnN OF 
.0 THE HO SE ON  14-11-74 . 

THE MINISTER OF WORKS  AND 
HO SIN AND PARLL NTARY 
AFFAIRS (SHRl K. RA HltAMA-
IAH) In connection with Diwali,  in 
yesterdays meetin of hon. Seaker 
with  o osition leaders, a su estion 
was made that in addition to 13th, 14th 
also should be a  hOliday  for  Lok 
Sabha .. 

 ufl llwr (  fffift ) 
rn tt if ofI1r  t. i   

   tWrt lIifT   litt 
 lit amr   it ffi  if r  

 

SHRI K. RA H RAMAIAH  The 
su estion was made thilf in order to 
enable Members to o home and come 
back. in addition to 13th, 14th may also 
be declared a holiday for Parliament. 

MR. SPEAKER  One thin you 
miSBei,-if we  allow 14th,  we will 
have to take u Saturday. That was 
a s estion made. 

SHRl ATAL BIH. RI VAJPAYEE 
C walior) They did not aree. 

SHRI K. RA H RAMAIAH I also 
said then that I  would  lace the 
matter before overnment.  overn-
ment have lince areed that the mat-
ter may be left to you and to, the 
HOle. If this is acceted, we will 
have no sittin on Saturday. That will 
remain a holiday. 

. MR. SPEAKER Do youa-ee 

. SOME HON. MEMBERS Yel. 

MR. SPEAKER So, ,va Will have 
bonday on 14th. 13th 11 already  a 
holiday.  Mr. S. M. Baneree wanted 
to make a statement. 

.IBbll. ,. .. ,, 

RE AC TE POWER SHOltTAli IN. 
TTAR PRADESH 

SHRl S. M. BANERJEE (Kaour 
With, your ermil8ion, I wotild like to-
raise a serious matter.  Today you 

must have read in the newsaer, 
that thousands of industrial workers 
in Kanur and other laces in V.P. 
have declared surlus they have. been 
affected because of the acute 01lle. I 
shortae.  Accordin to my informll-
tion about 1.0 lakhs of workers l1li6 
emloyees workin  in  rollin mi1lB 
and foundries and 0,000 workers of, 
tetile units will be ust on the streets, 
within one week if they do not  et 
ower.  For this ower-famine and 
difficulties o the workorsi hold thil 
overnment resonsible. They should 
avoid this situation of the worken 
bein thrown away on the streets in 
P and they should avoid this situa-
tion. This is not only a ower crlsis 
but law and ordcr situatiOn is theJ 
and I warn them about it. I come from 
Kanur and I know the condition of 
the oor workers there. They face 
acute starvation becase of this ower 
crisis. I reuest the Minister for 
Power to make a statement llIyinf 
that they will su ly adeuate POW 
for .P. Durin the P election awl 
was  su lied adeuately after aie 
Conlness won,  ower has been, with-
drawn.  I warn that the workerlJ will 
revolt aainst this overnment. 
My net Oint is this. Four t
ments of DA are due to Central  

ernment emloyees.  Nearly 22  
of Central overnment emloyees ar. 
really etremely ,itated over tJiit 
abnormal delay,  TheSe  four inItal-
menls of DA are not iven to tlW 
Central overnment  emloyees ,lftlf 
overnment haVe to ive this under 
the D.A., formula. I reuest the ov-
ernment to -ant thl.. They  h ... 
acceted Pay Commissions ree  

dations. If overnment Is notable ., 
hold rice-line, it Is not the fault of 
the workers and the emloyees. 

So, I want a statement of de 
linanee Minister in WI reard. 



ae,, 
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FPoJN. PRICES or COTrON m uN.JAJI, 

lLunANA AND RAJASTHAN 

11ft VlIf fri t  (tlfrf.rfl)  

It vrJltir Jflffu  fflflf 377  JfrrT(f 

 1  rr -offr rr  I 

    if lit  

00 if1fr fl lf Jfr   I m  

  iiII  tt  (tf   

lfriffi r   IT flirff  t  

ell   r    

.fIT  mrr  I  1ft arm   flfi 

M t t t  JfTlIi   

1i11f    rn coJr flfimff it 1I  
  ,(I ltmr if  1ft IIT,1, 

r r   

 if lfiR.f lImittw.r t  

 IR   v t  . if 

  mJ(f   ffif lImitlwif 

t   ii(l r    

 Ai   it flfitH   r 

 if t m  

-.(t  if Oft t I   

   IR  1ft  t  

   it NI(  it fTn 

. -n ..m.   

  if 1ft I 

t t  rt 

r  t ,.. 
 

Rule 377 

sriw   t I  rr r fot   

lim-  .... fH i I 

r  r flfitfrif r  

 I   IriIT   ffOf 

  I fnffr it    r  1fT 

ilfCff1fi1 m f1tl  r r  fli  
iiI tfcTlf11  r  it 911  f f m i 
Iim tMrrr iR   fl  9lmr nr 
rtr r r I  

 1ft r if  I fliif mf if 

fTf it  fIT   i3if  if  

t r liref lf1fit    if 

Iflrr r lIlT    Jff11 mm  flJ 

  m if iflITf   Ifiref 

t  ifm if rr  flimorr1t 

...m   y(( , 

MR. SPEAKER I  wi ask . 

Minister  to make a statement ill tkis 

reard. 

.2 h .... 

The Ok Sabh4 adoumed for 

Lunch rill thirlll minute., POSt FoSr-

een of the Clock. 

The Lok Sabhll Te-C18,em.bled atM 

Lunch at thiTtli tO T min,,, at 
FouTteen of the Clock . 

Ktt. S a ta  in tht r  

. MR .. r  
take u the BWtiirihll Seamd . 
, N. t, i1, ..  ..... 1., ReI,.a 
Sa1.laa. Mr. Patnalil. . . 



NOVEMBER 11,1974 NavtI (Arndt.) Bill 

NAVY (AMENDMENT) BILL 

THE DEP Ty MINISTER IN THE 

MINISTRY OF DEFENCE (SHRI J. B. 

PATNAIK) Sir, I move that the Bill 

er to amend the Navy Act, 197, 

as assed by Raya Sabha, be taken 

into consideration. 

This is a simle Bill of an enablin 

nature. It does not contemlate any 

drastic Or violent chane in the Navy 

Act. The Navy Act came into force in 

March, 198. It is Or e erience over 

its workin for the last siteen years 

that this Bill is found to be defective 

and deficient in certain resects. For 

the last so many years, the Air Arm 

is very much a art of the Navy, But 

the Act has no rovision to cover 

offences ertainin to naval airmen or 

naval aircraft, The Act does not make 

It obliatory for the emloyers to take 

back their emloyees who as naval 

reservists comleted their eriOd  of 

trainin or active service in the Navy. 

The Act aain does not rovide for 

the ower of dismissal with overn-

ment in reard to a naval erson who 

is fOllnd uilty of criminal chares. 

This rovision is already there in the 

Army Act and in the Air Force Act. 

So We want to etend it to the Navy 

Act also. 

Then there is the uestion of ade-

ate coverae of offences. For eX-

-amle, there is rovision. for unish-

in a naval erson who nelects to 

erform hfs duty but there is none for 

unishin a navalctrson who does not 

erform his 6.uty at all, 

Aain there are some definitional 

larone.efn reard to wc.tdl e 

t e e  mutiny, naval eBtab-

lishment and etty officer. 

The ualifications fOr Jude Advo-

cate eneral and Deuty Jude Advo-

me enera re  Tiid at rilient 

to accommodate e erienced and com-

e t naval offieen, This .Bill seeks 

to remedy this lacuria and-to tovtds 

for its betier tunctionin. 1 move, 

MR. DEPuTY-SPEAKER MoHon 

moved 

That the Bill further toamd 

the. Navy Act, 197, as assed br 
RaJYOI Sabha, be taken into conili-
ration. 

 JrroIVi 1f (lfllfr) r  

  ff -rirr  if   If( 

 ff munaT   if  r li 
iTIf    I fiT t    

 f.iff it ffffi r fnrf.t 

1ft   fi   I ll1   
ilTCf  trfffCf  fir.   ifR r  

itfr f.T l1Wf  firrT  I l, at  

If.  ihr if,. r  it fr Cft. 
fCf iffimit .r fTD im  I  

f.ffi it e  t   wr n  

t lft I  nmll  

it    t lfr  ,r t 
 , 

  it rnf it, 1 mrll l1mJ rn 
 if r  iiif lTffl  r   

  If  11T  f.r.1rT I rmrT if 

1T it  r  efr f.wn 

f if  I  fir t mT.1TJtICITif  

if ilTD t t   fir lrvn 
r  cit fff l1fllliif   .f,1 

rr   irr   f.r ifi t  if I 

 1,47 it t r 1nfir 

it. iIR   fr ffff it tCli  

 iff lTIrT 1   t t  

 tii wr f.T   (   

 n  rrr  I   1ft 

1.1fr t     it   

  if1f if.f  l.. 

r a   v.ft  irrr ifh   

sriT  Jf rrr  I f1ft   

r t  lIT,  rrt   1fT 

t  i  it m f-mi If 
t

. l., D TY )PEAK,FR Ie It 
neeeS8rY to o into all thate detail-
and bac1lround 



SImI JlAltK1IANDE RA fhis is 
 simly introduction. 

MR. DEP TY -SPEAKER Is it 
necessary a t all  

 Rmfi n4  r   Il 
 rn rrt   it 3ft  

    fr elf r  

r rr  ,r r fTtr m it r 
     t  

mmlf m  I 

 OfT it .. t  rtfttH 71  

 3f t  l it Ti ir  f fr. Tit ) 
t r r t r  1197 

 if.Tfl it. om  7f)  3 it. 
  tC9   aJr  if 

19 it ttr  iffl  n  I  

   f.f (I if  r  dITrnr 
.m r      flfi t 

S rr fWTTf  mm   

   r.rrit,  it.  

 rr  t   it.  t 

  ftff  rt  ) r   I 

 fi9 r if iffTlIT (1fr fiTI.T,i I 
smr Iii  llWmT lIift f, ,.rir ff 
t I     e    

r r  ifr.  . t  

r  it rr   fiff.t 

iR  f1rrll   t 

 i JIT  i for   ,r r 

 ofWr t  it   
 ,t  if  ttl  ,fT 

IIr iTm  I Lflt i  J f1 i 
.  

 t  tfucr  ffit  I R 
 tt   if  IT(   fr, 
  fit fli  t   

   11)   

 lf7f1 Jfrilr .... r  ir-r 
r   tiitilif (J it  
 .r t 13lf wftff 

t   t ir1tJf I 

 ITf  t ffi if)  t tr 

 3 ,r mit it. ilTt it 3itr, 
  1if JIfTIt if if  it .. .. 
  fTfifW lIT t 

friflii it lf,T lITtf   f  18 

if liff fit lIT lJt  IT fr IIi  tft 
 orel t filf  I  if 1tr arTif 
 1(H1  TT f-fi  for. )  

 r T Of  ii ir lfff fi   

  It.f r r  fir, fT  

  it   Jilf )  t  

  fit clTrfi fififfi ti, r  

IT lif t  lallT  oit1 t ... t 

kn r r r r   I  w.f li m 
 r    t  t  it 
 IT  I 

  r  t  t  

 ilf fur f.r  ,it iii  

 rtir  r,, ri nt,,( P lT,  

 t P rff   ky.,  

 r if,) fliC 7cri  I  f.J 

it  ir 7fi JAr  t  Tit 3 it ., 
t  Ili,  ,,,of RlTf  I  it 
iti)t     l it r IFf t  t  
cr  fllir.    m 

1frnrfuti  r it  f .h  

t  I a-  t er  I  

it tn a1il1lT iTTT I 1Iiti fir trI O. 
tt 1ltR 0  1h 3fI,rffaf l1flJJ-

w ri11  r r r  a r  

it riIlf ifrfH  n t  Wlid  
fJ r.rifr Il  I     
1Ji    lfilfiif if t r 

t tt r  I lit 
  witl.ii iti  it,  tt 

tr if  tir  rif I fcr.rt1 rn r II ff 1frof cri    aT 
r  1fRfrt d r  3lf t   

 r lfmvffu t ffi rr 

Woftr, r   ff1Ir  t  
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(Ilfr fmr r  t  . 
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t W ifif ttii t r it r r  , 
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 -mri if i(tt it   ifft ,SOfa-i 
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lIRi if ifif r    if .rr r  
.rr wit t.fi o  i   f( 

., H    ttl (.it  

 if rlt it  iT  
tt  t   t I  
If(    IfliTrnoi  

  rrr wr tflf (1) t t  r( rft  

t   t r    i(I 
rr  , 1t lTm.,     

f1I  ilfioftllfi) s.fit   

f 1 if,,) lfillTflJl     

    tr  lfif 

  l    r  

r rr a
 rr fit 111  r  t   

       rl-.M i ti if.f I li Slfir1 lift r  if 4t 
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SHRI J. B. PATNAlX Mr, e 

Seaker, Sir, I am tnanktul  tltt 
hon Members tor their eneral obeer 
vatianl On thil Bill. There hal bee  
a demand tOr a comrehensive Bill to 
be brouht fDrward before thb  

Bon. Memben should know that the 
Navy Act, 197, w.. a very coml.-
heft8ive Act. It rovidea tor the , 
dd cOftditiORS of Ierne. flf . Val 

.. -- 
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sonnet It lays down comrehensie 
rovisions for the diSClline of oilicers 
IPlCI sailors .. It lays down the roce-
d e for trial, by rt martial and 
by the commandin officers also. . The 
rescnt Bill, as 1 said earlier, is of an 
enablin nature. Certain defects and 
deficiencies were found in our work-
in of the Act for the last fifteen years 
and this amendin Bill only seeks to 
remove those defects and deficiencies. 

As reards tn detem.c of our coast-
line the overnment is uite aware of 
its resonsibility. Our eXJlenditure on 
lbe navy haa been increasin over the 
years and the ercentae ot our e-
enditure over the navy out of the 
totaI e enditure on all the service8 
would o to rove that the overn-
Ient is very much aware of strenth-
enin our navy. We are now ro-
ducin modern friatef) and stren-
thenin our naval base. The work on 
Or oa naval base, the roramrn.., 
for e andin the naval dock yards at 
Visakhaatnam and at Bombay are 
fiery much in roress. Besides, in 
reard to the Andaman and Nicobar 
ialands we are. takin secial ,car, to 
see that they are adeuately defend-
ed. The navy has come out witb flyin 
clours in the last war with. a ta  
imd we liave roved beyond .-io.1.lbt 
that e e e   hostile ,colflt 
casts its evil eye on us, our navy IS 
well-reared, ust as the army and 
the air force, to face it. 

 far as the indian Ocean is con-
crruld. Ow .Olicy . of t  overlllI)ent 
Of India is very clear in tbis resect. 
We want the Jndi811 Ocell  .be, a 
eace zone and  the littoral coun-
tries subllCribe to this view .. 
. .   . .   .   . ,   ,            

. With  lWords, I move this Bill 
fOr consideration. 
J I. ,) I 

.  . MR. DEP TY -SPEAKER The ues-

tion is 

  ,ihe t t er  to .ameJld 
.. tlle NaY) .Act, 0197,,88 assed by 
Raya Sa.bha, be taken into consi-
i8eratiOll. 

The motion a  d ted  

14.9 hrs. 

MOTION FOR ADJO RNMlNT 

ALLE l FAIL RE OF VERNMJNl TO 

PREVENT. ASSA LT BY CENTRAL POLla, 

ETC. ON SATYACRAHIS AT PATNA 

SHRI S. M. BANERJEE (Kan w.) 
SiC, before we take u the adolJI-
ment motion I want to make a sub-
mission. The move, ot til adourn-
ment motion is Shri Shyamnandan 
Mishra. 

MR. DEP TY -SPEAKER The liSt-
ed mover he has not moved it yet. 

. SHRI S. M. BANERJEE I I)ave be-
fore me The Statesman dated 6th 
November 1974 which sayS in banner 
headlines 

A fortniht ao Mr.  S. N. Mishra 
mformed Mr. Narain that before the 
Bihar bandh from October 3 to , 
Mrs. andhi wanted him to e lore 
the mmimum demands On the basa 
f which Mr. Narain would t

draw the Bihar aitation. Mr. 
,Misbra says that he. told Ml-a. 
andhi that he was now in the o-
osition and that she should nomi-
ate In emissary from her arty. 
Mrs. andhi, so the version oes, 
asked Mr, r  to su est , e  
He su ested the name of Mr. 
Dinesh Sinh ...  

MR. DEP TY-SPEAKER Why ia..he 
mentionin all that now He can  
fer to it .durin the course of the dis-
.ussion of the motion. 

.. SHRI S. . BANERJEE I a  

Submittin that since it is a delicate 
tter and as be i neotiatin 00 lIe-
haH of Mrs. andhi, he should not 
initiate the discusion. Let him deny it. 

1 hlII. 

MR. DEP TY-SPEAKER Let him 
move his adournment motion. 

I ,   . I 

Mr. Baneree, you have made tJae 
oint. I think. he has taken note 01 
the oint. 
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8HRr S. M. BANERJEE He has not 
denied it. Let him deny it. 

MR. DEP TY-SPEAKER went 
out of my way and allowed you to 
make a oint. I am sure, Mr. Shy am-
nandan Mishra has taken note of thl 
oint. Kindly ait down. 

Shri Shyamnandan Mishra. 

SHRI SHYAMNANDAN MISHRA 
(Beusarai) Mr. Deuty-Seaker, SIr, 
I be to move 

That the House do now adourn. 

A moment ao, the hon. Member, 
Mr. S. M. Baneree of the C.P. which 
ia a arty, overnment lus, made a 
oint. That arty ouht to have 
known what kind of neotiations I 
had carried with the rulin arty ... 

SHRI S. M. BANERJEE You may 
be taken to task. 

SHRI SHYAMNANDAN MISHRA 
Nobody is oin to take me to task 
tor that. But the nation is oin to 
take you to task for your action9 
lIainst the eoles movement in 
Bihar. 

SHRI S. M BANERJEE You accuse 
r  andhi here and carry out neo-
nations with them. Dont lay a dual 
role. 

sHRI SHYAMNANDAN MISHRA 
I have been in the forefront of the 
r e  I miht have laid down my 

. life on the 4th November, 1974. You 
were not there on that day. You have 
ee  actin aecordin to your tradi-
tion. 

Sit, I have no manner of doubt In 
fTIy mind that the 4th November, 1974 
is oin to be recorded in history as 
One Of the most memorable days. I 
ad on that. day an e erience very 
ehileratin and ainful at the same 
time. The hon. Members miht know 
thatl had the rivilee ot accomany-
inO the reat leader who had come to 
be called Lok Navak Jayarakash 
arayan on that day throuhout the 

reat march and till the end 01 t  
dharna at 10 0 clock in the niht. 
(l nterrutions) you o and see in 
Bihar. By sittin here, you cannot 
have the feel of the situation there. 
In fact, one of the sloans raised 
durin that march was come and see 
with whom are the eole 01 Bihar. 
That was a clear indication of the 
eoles su ort. Can any of the hon. 
Member on the other side stir out at 
their houses in Delhi and o to Bihar 
and address any meetin theret 
Where are their leaders 

As I said, I had a miture of feel-
ins both ainful and erat  

Why did I have such a miture of 
feelins It was indeed the most ain-
ful e erience in the sense that one 
had to han ones head in shame that 
even a oular overnment couIe 
have taken to the methods of the kind 
that were adoted in Bihar on that 
day. We could never imaine that 
we would see such a day in our life 
after Indeendence. But that is what 
ha ened. Therefore, Jayarakash 
Narayan was constrained to say that 
durin the course of 0 years Of his 
olitical and social life, he had not 
come across such an ehibition of 
naked barbarism J. the cOlI,Iltry. 
When Jayarakash Narayan seaka, 

he does .so after a reat  

of deliberation, and no one can all-
cuse him of lack of balance in hla 
utterances. 

It did aear to me on that day that 
Mahatma andhi was re r  in tbe 
er  of Jayarakash ra  . 
(lteTT tions). They are not oin. to 
be reconised at any time as thoJIe 
who are follOWin in the footstes or 
Mahatma andhi. It is a traedy, of 
the 11rst water that Mrs. andhi who 
bears the name of andhi in bel 
tltie has moved away farthest frem 
Mahatma andhi and his rinciles 
ami olicies Jayarakash Narayan is 
now the uholder of those rinciles. 

Mr. Deuy-Seaker, on te  . ,ath 
November, there wa  indeed. a vlry 
interestin contrast, and that- )Vas 
offend by what t e er 

did in Delhi and what Jayarakash 
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Narayan did at Patna, The Prime 

l(inister, I do not know, why of all 
dllys,-selected that day for a sho-
inl eree when Jayarakash Narayan 

wa, on his historic march. While 
Jayarakash Nrayun was bein ob-

dructed t Palna by the olice force 
buiH P b Mrs, andhi at every ste, 
ilere (1.1, e force was makin the 

W1F, an1 welcomin Mrs, andhi all 
the wa, to overnment-controlled 
flhos, 

SHRI VAYALAR HAV (Chiray-
mkil, What is t1w ob ction, 

SHHI SHYAMNANDAN MISHRA 

That clearly cstablichcJ where you 
.lood in ,he esteem of the eole. All 

the hutters were down on that day. 
and it was only the overnment shos 

which were ket oen for the Prime 
inister. (Interrutions). And there 
..... as the han, lady Member who. I 

have learn I from very reliable autho-
rity. went on imlorin shokeeers 
0 oen the shos only for five minu-
tes for the visit of the han Prime 
Minister. 

1 am absolutely certain. Mr. Deuty 
Seaker, that the footfalls of the his-

toric march of Jayarakash Narayan 
are oin to reverbarate in the cor-

ridors of history. Call Jayarakash 
Narayan by any name you like call 
him a fascist, cali him a CIA aent, to 
your hearts content, but he is en-

throned in the hearts of the millions 
of the, eole of this country. There 

can be a te  no doubt that 
there is no erson today who can 
medsure u to Jayarakash Narayans 
.tature he is the tallest Indian at the 
re e t moment. And you have the 

audarity to call him by such names. 

In fact. on the 4th November, when 
Jayarakash Narayan wa. crossin 

ne rd  after another, one barrier 
after another, one barricade after 
another. under the  of Ilithis and 

ear  8he .. . 

SHRI R. S. PANDEY (RaJnand-
aon) On a oint of order. On the 
9th November, Jayarakash Narayaa 

made a statement which was- ublish-
ed in the Searchliht that there WBlI 
no lathi-chare made on him, Ca. 
you deny it in the very face of Jaya-. 
rakash Narayans statement 

SHRI JYOTIHMOY BOS (Dia-
mond Harbour) Pande-yi no more 
resh uffie ... (lnteTTutiorls) . 

SHRI SHYAMN,NDAN MlSHRA 

So far a latlli bluws on .Jayarakash 

Naryan are (oncerned, I must S.Y 

that I am nO 0in tu m)kc an.v e 

of it. It is below till dinity of allY 
Satyarahi to comlain of the suffer-
ins that h( undro(s and a a r

kash Narayan is not oin to comlain 

of the suITe-rins he hac underone 
May I ask you. the hon, Members 0 .. 

the other side includin the Prime 
Minister, who rcventt..d you from in-
uirin from Jayarakash Narayan 
whether he had received lathi blow, 
Or not I reeat, who revented you 
Now we have a new Home Minister. 

Shri Brahmananda Reddy. Did yeu. 
Mr. Reddy, inuire from Jayarakasla 
Narayan whether he received any in-
uries and whether he received any 
blows Are you not oin to account 
for it at the bar of history, for a1l 
that you are doin aainst Jayara-
kash Narayan who is one of the tal-
lest sons of the nation You did not 
inuire from him whether he reeeiv-

ed any inuriel. You are a servant 
of the nation and here is another 
servant of the nation, JaYBIPrakash 
Narayan. It would have redoundetl 
to your credit if you had inuired 
from him and told the nation that was 
the statement of Shri Jayarakash 
Narayan. But some of thee eol., 

have not ot the moral couraie to 
face u to Jayarakash Narayan. Kay 
I humbly submit that includin the 
Pr sident of India, there is no er0n 
who should not have inuired of the 
well-bein of Jayarakallh Narayan 
But this  what you have done .. De 
you not hold your heads in sha  18r 

t  
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 I .afutel ) you t when this 
IiiiiOrlc inarch . a  ,takin lace and 
JP in hiS fra health and in his frail 
h7Siue was marchin from one bar-
ricade to another, there was a rain of 
lathi blows, there was a rain of leaflets 
from the air and tear a  shells were 
beln,fired. 

AK HON. MEMBER This is Indla,n 
democracy. 

, . SHRI SHY AMNANDAN  MISHRA 
He was leanin the marchers who 
were absolutely eaceful. Is there 
Bny hon. Member on that side who 
.can oint out a sinle ta  of in-
ill) to any Policeman or any ofRcer 
who were dealin with the situation 
on that day Can they oint out a 
linle instance  So the, rOcession 
was absolutely eaceful and in site 
of these reressive  measures, the 
marchers roceeded to their destina-
tion.  You  could not revent Jaya-
rakash Narayan and the eaceful 
marchers from reachin their destina 
tion. 

.. ,I went with these marchers. They 
were moviri with feet that do not 
talter and faith that does not sink. 
Do you ever think that you can make 
these eole tremble or ive u their 
beliefs and convictions because you 
have the miht of the overnment of 
India, the miht of the armed forces 
.of 800,000 odd and the miht of the 
CRP and BSFT The sity million 
PeoPle of Bihar have shown that they 
have been moulded into a force with 
which you would not be able to deal. 
That is a non-violent force. The 
resent confrontation is  between 
Khatrabal and bralimabat. On the 
one side there is the force of hysi-
cal miht and on the other side there 
II the force of sacrifice and charac-
ter. HIlS it not been the verdict of 
hWory articularly in this country, 
u  has been said 

. t  

llla. Is the force which Mahatma 
i an4hi enerated In this country and 
which you have liuidated to the 

last atom. And what were the rIlBJ-
er d  on that day  These. mar-

chers were shoutin the sloans 

t t  t r  

That is, whatever may Dethe attacb 
On s We are not oin to raise our 
hands aainst the attackers. This wu 
the sloan. I ask you DoTIt)rOll 
feel very roud of these youn men, 
Dont you feel roud of these eace-
ful marchers 

They were also shoutin a sloan 

 l-.T  ifITf  I1luii  1fT 
i111fr  I 

It tellin the truth amounts to re- 
bellion, then conRider us rebels. Thac. 
is what they had been sayin. 

At the time of his historic march tbe- 
messae  iven by Shri Jayarakasll 
Narayan was 

Hear the sound of the Chariot of 
Time hustlin towards you iV8 
way vacate the throne for tbt 
eole are comin. 

That was the insirin messae iven 
by Jayarakash Narayan. There ill 
no, doubt in my mind that you have 
vacated the throne in Bihar. An 
the ,reat Chief Minister of Bihar  

had ,conratulated the eole of Bih 
on havin non-cooerated with JlIYa-
rakash Narayan is not able to stir 
out of his COSy bunalow.  Has he 
ee  able to visit the. flood-strickeD. 
eole in the various arts of tIw 
State Has he ,been able to visit and 
see the condition of the st2.rvin mil-
lions in the various  rts of the State 
,Has he been able to do that No. 
But look at his audacity that he COIl-
ratulates the eole of Bihar 00 
comlete non-cooeration to this rellt 
mOVement When  some  ressmen, 
asked me to ive my own reaction, 
to it I said, I conratulate this Chief 
Minister on his shamelessness for th 
attitde in site of the Vllt and in-
sirin sectacle on the lth Nov-
ember. The Chief Minister hu beeo 
sulkin in his bunalow never t rr  
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-ut  It d yet he ives a reaction 
.ot this iund , 

So, here was a reat r e  led 
by a ra a  Naiain which c did 
not raise a little finer ... 

SHI  VAYALAR  RAVI They 
trew bombs. 

SHRI SHY AMNANDAN  MISHRA 
My friend is associated with the youth 
movement in the rulin arty. What 
is your youth movementdoin now, 
-is it not a total mobilisation of the 
anti-social elements  This is what it 
has come to.  Look at the audacity 
ot this hon. entleman. Sir, I had 
been Il active articillt in the reat 
and hue rocession on the th of 
June as well, And what ha ened 
on the th of June The reat Indira 
Briade fired at the eaceful roces-
-sion which was returnin from Ra 
Bhavan and 21 ersons were inured. 
Shri Phulana Sinh, M.L.A.,  is still 
facin rosecution in that connection, 
.and a lare riumber of his comrades, 

Then, Mr. Deuty Seaker, earlier 
they had e loded a bomb in the Dak 
Bunalow which is riht in the heart 
of the city of Patna where liuor bot-
-tIes-inevitable c manions of theirs 
-were also found.  This is not a re-
sult of my search but a result of the 
search conducted by your officials. 
They are oin to face JP with bottles 
of liuor and bombs in their hands. 
You  haVe been defeated already. 
Jont think of victory or triumh on 
 

Even before this incident at the 
Dak Bunalow the Indira Briade 
men had e loded the bombs in the 
lit block of Patna. 

This is what they have been doin. 
I must say I feel very roud of the 
youth and youn students of Bihar 
because there  not a sinle incident 
hich (an be blamed on them-ln-
de t which mars the non-violent 
Ch1Iracter of this movement. 

..   

     
t t  

 r iiidtft S  f..lfi r f 

SHRI SHYAMNANDAN MISHRA 
He islleakin 01 the  iactdeht lit 
Belia and my hon. friend knows that 
the elements who wereuiciated 
with that kind of unfortunate deve-
lo ment beloned to a arty whiCh  
an ally of your rulin arty. Those 
incidents cannot be blamed on the 
movement led by Jayarakash Narain, 
he also knows it in his heart of heartS. 
and yet a erson of his stature will 
not seak the truth in this Kaurva 
Sabha. I thouht he would not be-
have like this, 

    lffli) 
if, 11  fliT  tifl  I 

SHRI SHYAMNANDAN  MISHRA 
Sorheone miht have hisically killed 
Mahatma andhi but you have  

ritually killed Mahatma andhi. 

My humble submission is that what 
saw and e erienced at Patna on 
the 4th of November cannot be ade-
uately described. Perhas, the t a  

tion cannot be likened to any thins 
else, It was like a Deva-Asura SIl-
ram. Would you believe your brute 
olice force beatin mercilessly the 
youn men who were without an1 
lethal weaon in their hands-nol 
even a lathi or a batton in theb-
hands-lyin rostrate on the round 
and aain risin from that osition 
and movin on to the destination 
This was like the ,battle between 
Rama and Ravana ... 

SHRI S A.  SHAMIM (Srinaar) 
They only know Jaivan Ram. 

SHRI SHYAMNANDAN MISHRA 
Certain thins can be likened wito 
themselves. If you have to comare 
the ocean you have to comare it with 
the ocean there is nothin like e  

 yO have to comare the eky ,fOIl 
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have to comare it with the sky 
t  nifthitl, like the ... 
-

. JNif  i1n  ,,I-mlf  

  r r I 

That was ust like the battle between 
Rama and RaVana. There cannot be 
.anythin comarable to it. That was 
hat ha ened on that day. 

I had not seen such a merciless and 
wanton heatin of an absolutely eace-
1(1 eole durin the British rule. I 
had been an active articiant durin 
the 1942 stru le. We know what 
kind of t at  had been created by 
the reressive methods used by the 
British durin those days. 

SHRI JYOTIRMOY BOS  But the 
Prime Minister doe not aree. 

SHRI SHY AM NANDAN MISHRA 
Perhas, I do not live in the world in 
which the Prime Minister and my hon. 
friend, Shri uta live because theirs 
it the world of democracy theirs is 
the world of socialism and, therefore, 
Dnle I do not live in that world and 
Ilve in the wretched world of Fascist 
reaction, I do not know about these 
thins, . do not have e er.ience of 
these thins. My hon. friend is lookin 
a a e at me-why Even now, when 
1I7e are meetin here, in the city of 
PlItt,a-let the han. entleman ive us 
a satisfactory e lanation about it-
cores of eole are movin with 
..words, sears, avelines, lathis and 
lethal weaons. My han. friend says 
with reat ride yes, it is bein done. 
 Interrutions) . 

SHRI B. R. BHA,..T IShahabad) 
Have you seen it 

SHRI SHYAMNANDAN MISHRA 
I have ot messae about it and I have 
lIeen such thins earlier. Let the hon. 
Prime Minister tell this House whether 
 rocession oranised by a articu-

lilr olitical arty, which ha ens to 
be the ally of the rulin arty, had 
been without a sear, without lethal 
eaons like swords anywhere-whe-

ther they were or61anised at the d tr  

head uarters or the block head uar-
ters. Let myhon. friends belotlin 
to Bihar say whether they have eeY 
seenahY rocession oramsed by t  
articular olitical arty Without aJIY 
lethal weaonS. 

They say that their arty asks us 
to think about the future of the coun-
try, to think about the future of 
democracy in this country. But this 
is what you have been reduced to 
that you are oin to be a cam-
follower of those eole with weaonS 
in their hands, with swords, sears and 
what not in their hands. . 

May I ask you Can this discrimi-
nation be tolerated by any decent 
emon in this country You have one 
eode for treatin the eaceful a r  
chers-the eaceful eole-behind 
Jayarakash Narain, and another code 
for treatin the members of your arty 
and the allies of your arty. 

May I ,emind this hon. House that 
only the other day the new President 
of the Rulin Party said-and that is 
in uotes have you ever one throuh 
these remarks he has made-that our 
friend3hi with the Soviet nion and 
East Euroean countries-it is within 
uotes--comels us to befriend the 
C.P.I. Every interview that Shrl 
Kuldi Nayar has with any entleman 
is always taerecorded. So this is 
within uotes.  Now, this is the osi-
tion to which his arty has come. 

On the contrary, what an elaborate 
arranement had heen made to kee 
lakhs or eole away from Patna on 
the 4th of November That reat 
r,aer with reat atriotic tradition, 
the Searchl.iht, had written on that 
verv mornin, that is, on the 4th Nov-
ember that lakhs of eole hart been 
detained outsid Patna and lakhs of 
them had been revented from comin 
to Patna. This was the screamin 
banner headline of the Searchliht on 
that day. And consider the arrane-
ments that had been made for this 
urose. I am enumeratinr them for 
your information. Ie anyone of you Is 
in a osition to say that I am r  
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OR any, I will aoloise. Please ask 
Aon. members flam the other side 
Has not a lare number of leaders of 
oliticalarties been eterned from 
Bihar, includin my hon. triend, Prot. 
Madhu Dandavate He is eterned 
from Bihar, Shri eore Fernandes is 
eterned from Bihar, Shri Ra Nalain 
is eterned from Bihar. Chaudhury 
Charan Sinh is eterned from Bihar. 
Then the to leaders of the Sarvo-
daya movement have been e.erned 
from Bihar. Are we livin in a de-
mocratic country where we can have 
treedom of movement These eo-
le, the members of the Socialist 
Party, had the meetin of their 
National Eecutive at Patna. but they 
could not attend to their leitimate 
function of articiatin in the deli-
berations of that meetin. Then the 
to leaders of the Sarvodaya move-
ment, some of whom have b2en cha-
racterised by JaY.lrakash Narayan 
as net to Vinobha. have been e-
terned from Bihar. But none of you 
has raised any voice This is the 
deth of deradation to which this 
.arty has unk-that none of you can 
iaise your voice. After all. we are 
. free country. 

SHRI PILOO MODY ( odhra) We 
were. 

SHRI SHYAMNANDAN MISHRA 
We must have the riht to move 
from one lace to another. 

Then there had been arrests of 
youths and students on a lare scale. 
Had MISA ever been conceived for 
thl )1Tose to which it i bein ut 
Were We not iven certain assurance 
on the fioor of the House Here is my 
hon. friend. Shri K. C. Pant, who has 
now moved to Irriation ... 

SHRI S. A. SHAMIN Irritation. 

SHRI SHY AMNANDAN 
,MISHRA ... from the ortfolio of 
. Home Affairs. He must remember 
them. This new ortfolio I  has 
not washed out of his mind all that 
11e had said and he must have recol-
lections of all that he had said to us. 
We were iven a definite assurance 
lIere that MISA would not be used 

aainst eoles movement, it w.ould 
not be used allinst t  

ents. But thousands of ersons u 
huddled behind rison bars ander 
MISA. 

Then there is the armed e

that is c actly to which my  re-
lates-the CRP and the BSF. Are 
you not ashamed that a force which 
was constituted tor rotectin thl 
borders of India is bein used aaiIt 
the eole of Bihar Was this force, 
the BSF, constituted tor this urose 
But it is bein liberally used t  

And the CRP-what kind of ecesael 
are they eretratin in that Stat  

The CRP also was not constitut.ed. at 
any rate for this urose. 

How many of this Central ollee 
ha en to be there Probably the hon. 
Home Minister said the other day at 
the Cor.3ultative Committee meetin. 
whiCh I could not attend, that t re 

a.re at the moment 4 battalions or 
comanies in Bihar ... 

SHRI JYOTIRMOY BOS  Batt-
lions. 

SHRI SHYAMNANDAN MISHRA 
... meanin thereby that about 4,000 
or so of t  CRP and the BSF ha en-
to be encamed in Bihar. So almost 
at c r  ste you would find  

armed ..  

THE MINISTER OF HOMlil 
AFFAIRS (Shri K. Brahmananda-
Redy) You are only substitutin 
battalions for comanies. 
SHRI SHY AMNANDAN MISHRA 

What do you mean What is the 
number of the BSF and CRP in 
Patna 

SHRI JYOTIRMOY BOS  What b 
the strenth of a battalion 
SHRI K. BRAHMANANDA REDDY 

I think all of you are aware what a 
comany means and what a batta-
lion means. A comany is ordinari-
ly 80 to 100. 

SHRI JYOTIRMOY BOS  Neva . 
Let it o on record. It should he nor-
mally 300 eole In an Infantry ba ... 
.talian. Four comanies make a bat.-
talion. 

SHRI 
(Kanra) 

VIKRAM MAHAJAH 
They include dhobi aJ. 



o smu   
We  very well sY.DPath.ie with the 
hon. Home lihnister becauae he has 
recently come to the HOIle Ministry 
and he is still to atber nformation 
and knowlede about many of these 
thins. But there is absolutely no 
doubt that includin the forces from 
other States and the armed forees be-
lonin to Bihar itself, all the armed 
forces a ear to number more than 
100,000 in Bihar. Wherever you o 
either to Patna or to any other lace 
with lare cenreations of eole, 
you would find only at a few yards 
away, an anned uard starin at you. 
That is the osition. 

So, the Sfate has been turned into 
an armed cam it was a vast ail and 
eole were revented in 60 many 
ways from travellin from one lace 
to another. The steamer services had 
been sto ed-this is not a story fab-
ricated by us we saw instances where 
the steamer services had been clam-
ed in the rivers there--the steamer 
,ervices had sto ed. 0 trains were 
cancelled. Boats were seized and 
sunk in the anes and in other 
rivers. Trucks were immobilised all 
over the State and buses were ut off 
the road, or, if at all used, they were 
only for the ans of the rulin arty 
or for the hordes of the armed olice 
otherwise for nothin else. 

Raids were carried at the dead of 
the niht when the youn men a.nd 
others associated with the movement 
were fast alee. What would my 
hono friends of the CPI say of this 
Would th ut u with situation like 
this-when eaceful citizens who are 
fz.st aslee are lifted from their beds 
and ae bundled away in the trucks 
and buses to unknown detinations 
Boys takin their meals were not 
aIlowed to finish them and were taken 
away to ails or unknown laces. In 
fact, when we were holdin a meetin 
at. the lace where Jayarakash Nara-
yan is residin, we were informed,-I 
had lieoen only a  mements ao that 
nearly 400 boys were collected under 
a canoy or shamiana.-we ot the 
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ood li.dirlc8 tb.t1hesamllllla had 
been dismantled and these 400 boys 
or saltad been bundled away in the 
buses and ttucks. Can thai be the 
dticrrticm bf a free country where 
eole cannot even conreate and 
assemble 

Here now, you have ennitted even 
trains to travel with Patlseners with-
out tickets. But our eole were not 
cOmin to Patna without tickets. 
Tickets were not sold for Patna or 
Mahendraarh. And then a man who 
ha ened to be an emloyee of a re-
lation of mine, was asked at Muzaftar-
ur, Why do you want to o to 
Patna Are you oin there tor 
medical treatment If so, where is 
the medical certificate If you want 
to o to Patna for any case, where 
are the documents relatin to that 
case And the oor fellow could 
not roduce them and therefore he 
could not o to Patna. Is that the 
kind ot society for which my hon. 
friend, Shri Baneree, is workin  I 
ask him because he is an ally of the 
rulin arty. 

Checks and searches were conduct-
ed at various lacils throuhout the 
State and barricades had been ut u 
even 100 miles from Patna. This is 
my ersonal e erience which cannot 
be challlned. On the 2nd of Novem-
ber, when I was oin to a lace 30 
to 12 miles from Patna, at about 8 
Oclock, I found the barricades all 
alon the wav, and the olice check-
in the car. When I was returnin to 
Patna at 12 Oclock, I found that thil 
car was aain bein checked. 

AN HON. MEMBER Whose car was 
it 

SHRI SHYAMNANDAN MISHRA 
It was my car in the sense that it was 
my relations car. I ha en to be a 
oor erson I do not have a car. 

All vehicular traffic had been sto-
ed. 21d all traffic within a radius of 
0 Kilometres of Patna was declared 
to be unauthorised until secifically 
cleal8d by the olice authorities. With 
what ace  you in to sit in the 
Comity of nationllf R d it not been 
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for the araiD of atriOtiam, that is in 
. ua-thia was a fit aubect-tbe whole 
of Bihar turned into a vast an and 
COI1Centration cam-for bein taken 
u in the roer forum. For there 
WIll violation of human riihta. and ,)ne 
could have rai8ed it. But we would 
not do th.t 

Here are some hon. Members on this 
side who were driven into the Botani-
cal ardens like animals in the zoo-
Shri Satyendra Narain Sinha and Shri 
Divi.ay  Narain  Sinh. J.hey are 
known all over Bihar they are not 
ordinary eole. Yet without any ahed 
over their heads in the rowin cold 
of November they had to shiver, they 
had to collect a few ieces of bamboo 
in order to kee themselves warm by 
startin a fire. Is it a myth Is it a 
story that I am fabricatin  Are you 
oin to look into all  this or lot 
What kind of bitterness would it e-
nerate The r t r  have left us, 
they also subected us to reat re-
ression in those days. But even so 
the liberal imact of their treatment 
is still bein mentioned by eole. 
Would you believe what kind of cruel 
treatment had been meted out to even 
a resected Leader like Shri Baidya 
Nath Choudhury  Who  does not 
know him Does not Pandit Bibhuti 
Mishra  know him  He was not al-
lowed to move with a stick for a few 
days inside the ail thouh he is an 
old man. That is the reime that is 
functionin there. 

Why waa all this bandhobust made 
Why were all this iantic arrane-
ments made if they claim that the 
movement had already etered out and 
it had flo ed and faed Have you 
not heard this bein aaid often by the 
leaders of their Party that the move-
ment had etered out 

The chorus haa now been iolned by 
the new Home Minister became that 
is the way to kee his iob. He has 
.. aid that BIhar h.d done eceedinly 
well in the matter of returns of reve-
Jl e. HOr chlldiah .nd how uerile 

it .-ma. 1 really .......... liOr.te with 
you. If the returnI are 10 ood why 
comlain aainIt them Why dont 
you thank and conratulate Jaya 
Prak h Narain becale he haa done 
you immentle OOd 

A siee haa been laid on Bihar for 
a few day. recedinl the fourth of 
November and if any erson who did 
not have the full backround of what 
had ha ened there returned to thia 
country after a lon IOourn outside 
he would think that Bihar waa in a 
State of occuation by a.forein ower 
and that there was an invasion. 
Would  you believe that there was air 
surveillance  when We were  movin 
about They were monitorin every-
thin and takin a view of the r  

that we were followin.  Would  the 
Hon. Member on this side believe 1.hat 
Jaya PrakaSh even at this ae ad 

scaled walls which even two er cent 
Members  in this House would not do 
at youner ae I have seen him scal-
in a wall like this. When  your eo-
le were ust after him with lathis and 
so on and Jaya Prakash was movin 
forward and I have seen him scalin 
the well of the State Bank of India. 
Till nOw, I really did not know why 
and how did we o to the comound 
of the State Bank of India.  Was it 
only for the trees which were t er  

under which we wanted tii take shelter 
for some time 

I did not hear it myself, but I am 
told that a BBC commentator had said 
recently that if the British had used 
the same methods, they would  have 
ruled this country for another hundred 
years.  I am uite sre he was 
letely wron because an awakened 
nltlon could not hIVe been held . in 
bondae by all the Irmed miht of the 
British.  Similarly, this overnment Is 
not oin to remain in ower by the 
sheer use of brute force. But we 
must take note of what some forein 
commentators had been aayln. Re-
cently I 1m told-I have not ersonal-
ly come across a descrition of that 
ldnd-robably some  olitical  com-
meRtator or some oumaets had said 
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that there could be a comariBon bet-
Ween the II.tuation in Vietnam as it 
eisted lOme time back and the Jitua-
tion that eist. in Bihar ust now. I 
Dl1m a,ain aay that there is a IJreat 
deal of ea eration in this, but there 
a  be absolutely no d01,lbt that even 
the su estion that there could be a 

ar t  between these two situa-
tions should make s sit u and think. 
11 some ersons have ot that imres-
-sion, you have to  reckon with it you 
a t ust brush it aside. 

This is uite clear, therefore, that 
 that day there had been wanton 

and outraeous beatin of absolutely 
eaceful eole. I do not know how 
-many skulls and bones and arms were 
broken on that day, but I have come 
-across a youn man belonin  to 
a t a S r  Santosh Kumar 
Jha-who had been ackbooted on the 
chest by some of these barbarous eo-
le and inured to such an etent that 
he vomitted nearly four seers of blood. 
Not even ladies, irls and old men 
were sared. When the security offi-
cer of JayllJrakash Narayan roduced 
his card, that card was simly thrown 
away and even the erson of the secu-
rity officer was rfot resected. 

This movement on the 4th did suc-
ceed in reachin its destination  and 
at 10 oclock the rocession and dharna 
ended.  Would  you believe that even 
what you miht call the bhaan ar-
ties with Jayarakash Narayan, sittin 
in the midst of boys and irls sinin 
bhaans and devotional  sons were 
disturbed.  These eole articiatin 
In were then dra ed by their hands 
and feet and ut into the buses and 
u-ucks . 

So, 1 can ive the credit to the ov-
1mment of IJidia, to the lanners of 
the overnment of India and to the 
lanners of the State overnments 
tor havin laid out everythin with 
reat authoritarian recision. They 
have indeed done that. A dictator had 
lanned it to erfection.  You are not 
a democrat it could be done only by 
a dictator it was so thor01,lh and 
detailed.   

As a result of a aJa, however, the 
sinificance of the movement had 111-
creased a million times. Where do 
you tr e in sand TNt 
S CceJ8 aDd ain1ftcance of it hae in-
creased a million  times because of 
these reressive measures. Even it 
one sinle soul had not turned out be-
cause of your reressive measures, the 
succes, of the movement and its si-
nificance would have been as reat. 
You miht collect with your money 
lakhs of eole today and lakha of 
eole a few days later, but that will 
not be a match to what was achieved 
on the 4th of November, when thou-
sands had turned u in the andhi 
Maidan at Patna. It was the most 
insirin sectacle to observe. Where-
from these youn boys and irls came 
in the maidan, from which corner, like 
swarms of locusts, when Jayarakash 
Narain entered the andhi Maidan 

There are eole on the other side 
who can be trusted to take to any 
mean method for meetin a movement 
of this kind,  They ha ve tried to 
denirate the movement by raisin 
communal sloans.  Some  of  these 
hon Members were insinuatin that 
t e e are elements associated with lhis 
movement, who have been resonsible 
for the murder of Mahatma andhi. 
It is these eole who have been in-
troducin communalism in this  move-
ment.  This movement is nat aainst 
Shri Abdul hafoor, the Chief Minis-
ter of Bihar because he ha ens to be 
a Muslim. It is not aainst any er-
son.  This arty of yours cannot ive 
a ood overnment.  Who  is destroy-
in the democratic structure in Bihar 
In one year, last year, 127 Ordinances 
had bee-n assed by this Assembly 
which my hon. friend, Shri Indrait 
uta, su orts. 

SHRI INDRAJIT PIA (Aliore) 

I do not. 

SHRI  SHYAMNANDAN MISHRA 
If he is aainst it, then why does he 
not come out  Why  is he hidin 

Durin the last ten months 160 
Ordinances had been  assed. And 
many of these Ordinances had been 
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t a ted bef9re the advent of this 
e t  S6, who is destroyin the 

d,emocratic structure--,llle who is hav-
m Ordinance rule or erie who is try-
in to urify and strenthen demo-
cracy After all, this is the thin with 
which we are concerned at thi 
moment. 

I ask my hon. friend, Shri Indrait 
uta, and his arty who say day in 
and day out that they aree broadly 
with the obects of this movement, 
who say that they are aainst corru-
tion what have they done durin the 
last nine months to clean the Auean 
stables Why all this cry about Lok-
al in Bihar Now, when .the Lokal 
has started receivin comlaints, you 
want to remove the Lokal himself 
How would my hon.  friend,  Mr. 
IndraJit uta, ut u with a situatiCJ1 
of this kind 

You say that you stand for electora 
reforms. Before we o to that, now, 
if Jayarakash Narayan a oints  a 
Committee to inuire into the corru-
tion chares aainst some ersons, you 
take offence. But you did not take 
any action durin this lon eriod. 

What have you done about electoral 
reforms What have you done about 
educational reforms Who revented 
you from takin all these stes 

Finally, onc word about the future. 
What about the future 

SHRI VAYALAR RAVI  To make 
you the Prime Minister 

SHRI SHYAMNANDAN MISHRA  I 
think, it would not be a bad choice. 

a t time, when Jayarakash Nara-
yan came to Delhi, I think, he came 
like Lord Krishna to the Delhi Darbar. 
When he went back, he was disa-
cointed and frustrated. Do you know 
at this disa ointment and frustra-

tion of Lord KrIshna led to There 
was Mahabharat. And now a veri-
table Mahabharat would be waed. 
The result of Mahabharat was 

mf alfHI1t iff 

After all, the rinciles will triumh. 

The Prime Minister alw,a,yri  
that the dissolutiOn Rf the e  
would mean the cieltruction of demo-
cracy. Jayarakash Narayan has.u,-
wa,ys osed a uestion Madam,why 
did you take to this destructive course 
in the year of race 199 The Prime 
Minister says that the conditions are 
not, on all fours, the same. Ilsk.Me. 
Indrait uta whether the conditions 
are the same or not. If they arc 
different, the country must know in 
what way they are different. If they 
are different from those of Kerala aud 
uarat, the country must know in 
what way they are different. 

These eole have been susendin 
Assemblies only for rehabilitatin 
their arty. Where is my hon.  md 
resected friend, Mr. Kamlaati Tri-
athi st now  He was turned out 
and Presidents Rule was clamed on 
the State of .P. only for rehabilitat-
in their sick arty. Is that the inten-
tion of the Constitution so far as the 
imosition of the Presidents Rule is 
concerned 

Last, I would say, leae heed the 
voice of reason lease think about 
this movement as a movement meant 
for urifyin and strenthenin demo-
cracy. It is you who have sto ed 
democracy from functionin. It is you 
who have made democracy a sick in-
strument. It is this movement of 
Jayarakash Narayan which is oin 
to strenthen and urify democracy. 

My last submission would be that 
the B.S.F. and the C.R.P. must be im-
mediately recalled from Bihar and a 
ar liamentary robe must be institut-
ed to inuire into the ecesses com-
mitted by the B.S.F. and the C,R.P. 

With thelle words, I commend thIs 
motion to the House. 

I6hrs. 

DR. HENRY A STIN in the Chair 

MR.  CHAIRMAN Motion  moved 

That the House do now adourn. 
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SHRI SHYAMNANDAN MISHRA 
Is this the way of dealin wit4 the 
oints which I raised-that what I 
have said are Jies Kindly e une 
the use of the word lies in his seech, 

1IIrT  1fT    

 Trf.t fITl  rr f m  

iiit r  it 1ft l-i fH iIT. T  I 

  ff mt fR1,  frO r  

 r r r  21f  

 wr   flifl1, iT I il lf 

f6a-  Jf 11 ilTiTl..f     
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MIl CHAIRKAN Please try t 
Conclude now, 
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SHRl JYOTIRMOY BOS  What 

ha ened to detected Jan Sanh 

members  Did they Join  Conress 

en  RT  ilft1r m-
om il fit     I it ff.t tR it 

Ilil iITff fliT fft   7 WAT   

 7 .... ( ,,)  

J,fIft  flf if1ITol   I 

un mfI  I   .nm liT  

 24 it  2 it  m-r. 22 
tt r  .... 

ta   221f1 

f.rmr  I mm   I Itfi 

 it 1R it  fiI  it Tl tr ,ft 
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  I    ft   

 if t t  ifftft   m-if, 
   mfi  f.t orriT  

omt n imlft rr W  h  m 

tr  

 vr.r m       

iili n, il  of I     

I shall not make it an issue as a 

satllarahi. I would not. Shri Jaya-

rakash Narayan too would not., 

MR. CHAIRMAN  These ictures 

have been widely circulated. Let .hri 

AMd continue his seech. 

t

  I t  

3in IfIm I  li   I  if 

t t   

t t t  

t t   

  f.t   f1it til  Itlrr  

 if t I t ,if   fir  

tt 



t  il mao  iPn (r  
t  fW tt   it 

 ff t (. JAim  11ft 
t  

t r  

    I mu r   

,f-t4-f lIl fI I   1lr 

   

SHRI SAMAR HA (Contai) I 
want to remind, you that Shri Bhaat 
Sinh was roduced when Lela La at 
Rai was beaten at the time ot anti-
Simon  Commission  demonstration. 
These eole, indulin in all kinds 
of lies, are creatin a situation when 
many more Bhaat Sinells will be 
roduced in this country Betore Shri 
Jayarakash Narayan he is a i my 
he is a liar. The whole nation will 
have to aoloies to Shri Jayarakash 
Narayan what to seak of the Con-
ress Party alone or any arty tor 
that matter. Shri Jayarakaah Nara-
yau ot inured when the olice at-
tacked him. I aain warn this ov-
ernment that they . are creatin a 
situation when many more Bhaat 
Sinhs will be roduced as had ha-
ened when Lala Lae,t Bal was 
beaten. 

-ft  In W..-.  
   R fiI   
t    trf    

if  fiftr til   iIt  
 3offl d    lif 

it r  m w 1fi1rtT I   
mf   t 1111  tr.I(f t I  
IT(IfIITfmif   ...  

t  .  . 111 

   I ..  

SHRl SAl4AR HA Who.,..u 
lies, Jaya PIakasbi or Shri Bha wat 
Jha AzaCl Who is 17in. Do you 
think IP ill a1la1l ,of that tye who 
wi1l lie- llt to, make t  Ilm-
miss 

MR.  CHAIRMAN Order, ordar. 
Please resume your seat. There 
should be no cross, talk. 

SHRI SAMAR HA The whole-
tr  should aoloise to Jaya Pra-

kashi. He is the reatest moral 
leader ot the country at the mommt 
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rtr If1 I 12  20 fiAe   

il  fit  lflfl lift l 
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ITo aRo  efto   it ... 
 t t  t10  t 

t  

 I(f lilt fiI   fItT1Ift ,.m 
11ft I  . ..  .   .  

 ... r  ... 

SHRI SAMAR HA  I want to 
know what was the reort of the lIac-
tors. They ,said that there was hard-
ened .blood on the body of Ja.,. Pra-
kashl. What does It msn 
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SJIft1 SHYAMNANDAN MlSHRA 
I haVe been with JP throuhout the 
march. 

SHRI. BHA WAT JHA A AD He 
has soken for one hour. Why not 

 me to seak Why should he 
rely to every oint of mine ut now 

SHRI SHYAMNANDAN MISHRA 
This will hel you. 

MR CHAIRMAN If you want to 
make a brief intervention, it is all 
riht. Otherwise, you have the riht 
of rely. 
SHRI SHY AMNANDAN MISHRA 

I am helin them. 

But for Shri. Ali Halder and Shri 
Nanai Deshmukh. and Shri Lakhan 
Lal Kaur of the Socialist Party tak-
in hard blows on themselves and 
shieldin him, JP would have been 
fatally wounded. 

MR. CHAIRMAN Shri Azad has 
soken for half an hour, and there are 
18 more members of the Conress 
Party to seak . 

.n fi iA  rr   inr 
fiV-mtfi mn -I   m 
 If   fT srm flln  ft 

 iT   tfln -   I lw,  

  rtt    

r  

Wfr tfln mf      if 
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 m    liT srm fclm.  . 

iLO  fT 1Illltr fifln    

nlI1 

.n  If   ,ff   

fiW fif  n   I   f 

r  I 

MR. CHAIRMAN There is no 
oint of order. I ave ruled ,it out. 
He has denied it. He said he a  not 
said it. 

.1f   ml  

    1ft   T 

lJlilr  lTlIT  J  i fifiT T 
lJ1IT  .   

MR. CHAIRMAN There is no 
oint of order. He has denied it. Mr. 
Mishra also arees. Please resume 
your seech, Mr. a  

 WP ll1r 
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  iHtrr  t,   
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  i1If.  m  

tt r If)11tr(lif   

if,  r .R, .lufa Jt  ifff 

 r  t 1 1lI(f r   
t t r  rill 1 

MR. CHAlRMANMr.1t. S. Pandey. 

SEVERAL HON. MEMBERS Tose-

MR. ,.(JHMRI4lN )Ibive already 
iven ,one hour .for Mr. Milhra. 

SHI SAMAR M KHJiRJEEroBe-

MR.CHA1RMAN I will call you 
later. 

sHRI rYoTIRMc)Y SbsuIt is 
our chance now. The usual roce-
Clure is thlit ttie Memers are clllled 
a1ternativtly from eacn arly. t is 
or chance now. Shri Samar .Mukher-
ee is seakin on behealf of our arty. 

MR.  OHAIRMAN Yes, Mr. Samar 
MlIkheree. 

SHRI SAMAR M KHERJEE (How-
rah) The events in Bihar, articu-
larly those cJf the fourth November, 
are an eye-oened to the entire eo-
le of India. The eole there are in 
a movement. They have announced 
their demands. It is acceted by all 
that the movement was eaceful and 
the leadershi under which that move-
ment was oin on reortedly declar-
ed that it would remain PElacetul to 
the last. But what were the measures 
adoted by the oernment to coun-
ter that e t  Lakhs of eole 
were detained on the way. The Army 
waS alerted. Air atrollin was done. 
The marchers were tracked. The re-
ort here in a Newsaer says the 
State overnment today alerted the 
Army and introduced land, air and 
river atrollin to check the entry of 
ersons, to tomorrows eoles march 
to herlKl the Bihar Assembly and the 
TeSidences of the Ministers and the 
tleiilhitors.  lIhe Home Secretary R. 
N. Dass  told Search ht that aerial 
Viilance had  been Introduced  to 
track the tr  of known ro-march-
oeTs. lihe e t has reulBition-
ed the serVices of over 200 Maistrates 
d t a  of the S  and 
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C.RP. for the city and the overn-
ment has also seized over 00 trucks 
for the movement of the Police torce. 

The whole town was barricaded. 
Why is the overnment takin all 
these measures Is it in order to 
save democracy e a  lakhs of 
eole were marchin towaniB Patna 
with the de a d t there Ilhould be 
free and fair election and that demand 
is considered a threat to democracy 
accordin to the r  Conress. So 
they are takin these measures. Now 
the eole want to, end.  corrution. 
Accordin to the Rulin Conress 
that is aain a threat to democracy. 
They have stated that faScism is rais-
in its head and counter revolution 
is startin. This was the lanuae 
used by the Conress leaders includ-
in the Prime Minister.  Accordin 
to the assessment made by the Con-
,ress Leaders there are no masses be-
hind this movement. Then what are 
these arranements for Was Patna 
bein attacked by enemy Artillary 
forces  Those were the eole who 
rofess absolute non-violence. Their 
demands are ust and leitimate. Their 
form of stru le was mass dharna.. 
To counter that the measures taken 
.are those like the rearation for a 
total civil war. Is this a reftection 
of the strenth of the overnment 
No. This show uite clElarly that 
the overnment has lost its nerves 
and it is comletely anicky. It is 
afraid of the eole and the eoles 
movement.  No overnment which 
claims to be democratic can behave 
n this ,.way. 

Desite hue arranements bein 
made. desite the cancellation  of 
trains and busses and boats and 
steamers, accordin to the newsaer 
reorts nearly 40,000 eole ad 
athered. Accordin to Searchhht 
art unrecedented scene was witness-
ed in Patns on that day.  Police, 
Police, Police everywhere. The ov-
ernment was detennined to foil Mr. 
.Jaya PrakasI1 Narayans dharna and 

rocramme. The reort says E-
actlY at 10-00 A.M. Jaya  set 
on his march in a ee to the Se e
tariat with his followers. Accordm 
to eye-witnesses, the r d d not 
be leu than 40,000.  . 

If after such elaborate arranements, 
lare-scale arrests, intimidations, 
cancellation of conveyances etc. 40,000 
eole came, what does it sinify 
Does it sinify that you are defend-
in democracy or that you have taken 
this measure to smash democracy 
Whatever vestie of democracy still 
remains, you want to finish that. 
These lare-scale rearationss and 
raression are the often that our de-
mocracy  is seriously in daner not 
from below but from above, from the 
to. This is the loical result of the 
olicy ursued by the Centllal ov-
ernment since the last three or four 
years.  Today Shri Jayarakash Na-
rayan says, Never in my olitical life 
I have seen such terrible reression, 
not even in British days.  This is 
what we said three years before that 
the eole of other States will have 
to ass throuh such e eriences be-
cause we are livin under a reime 
where they cannot rule by democracy. 
If democracy functions, they cannot 
come into ower. That is why the 
rearations for su ressin the rail-
way strike also were of the same 
nature-rearation for a civil war. 
The army,  BSF,  CRP, Territorial 
Army, anster oondas-all these 
were called.  This is not an isolated 
thin. It is the loical chain that 
in Bihar out of sheer anic, the rulin 
Conress have lost all their mental 
balance and all sense of roortion. 
Which tye of democracy you want 
to defend You are defendin a ov-
ernment which has vertually ceased 
to function and which only rules 
throuh ordinances,  a overnment 
which is corrut to the core. You are 
defendin that corrut overnment 
with the sloan that you are defend-
in democracy. What did the CPI, 
an ally of the Irulin arty now in 
Bihar ,say atter the Madhubani bye-
election It is reorted in their aer 
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New . Ace thiat. after the Madhubani 
e e eet  the CPI said, 

What had ha ened in Madhu-
bani has made it clear that if the 
rulin arty is determined to win 
an election, it can achieve it even 
without the consent of the electo-
rate. 

The CPI further said 

The Bihar Chief Minister  can 
afford to flatter himself for his vic-
tory by a lare marin in Madhu-
bani, because the marin was the 
creation of fraud, forerY,bribery, 
ansterism and misuse of official 
machinery on a vast Bcale. How 
lori would eole ut u with such 
ri-ed elections Can the artificial 
maority created by such widesread 
corrut ractices and distortion of 
arliamentary democracy turn the 
tide of seethin discontent  amon 
the eole 

This is the very uestion I am askin 
them now.  Can the discontent of the 
eole be curbed by these  official 
measures You are livin in a fools 
aradise if you think that you will 
be able to curb the eoles move-
ment. 

So, the uestion is how this move-
ment is to be looked at, visualized, 
and what is the assessment of this 
movement This movement arose out 
of the discontent of the eole aainst 
the olicy of the overnment. Dur-
in the 27 years of their administra-
tion this overnment have helPed the 
caitalists, hoarders, monoolists and 
landlords to arner the hue rofits 
at the cost of the common eole with 
the result that the entire economy is 
in their ri. And it is inevitable that 
those who are economically stron 
become also olitically stron. In 
India durin the last 27 years of cai-
talist economy a few monoolists have 
rown u, and these monoolists rule 
over the leaders behind this overn-
ment and make them ursue an eco-
nomic olicy which is to their interest. 
That is why there is no rocurement, 
.that is why the overnment retreat-

ed from their own commitment to 
take over the wholesale trade of food-
rains and that is why they refuse to 
su ly eole their essential needs at 
an economic rice. That is also the 
reason why they make ublic state--
ments that there is rio reason to be 
afraid because the tood shortae in 
our country is less than five er cent. 
It this is really so, eole ask, why is 
it that the rices are  risin so hih, 
why is it that the overnment are so 
Comletely incometent to check the 
rice rise. It is because the overn-
ment is corrut to the core.  Some of 
the notorious smu lers who have 
been arrested have made ublic state-
ments that some Ministers,  MFs. and 
overnment officials are connected 
with them and that they have aid 
money durin the elections so that 
some of them can et elected. How 
do you e ect the eole to rely on 
these Ministers or this overnment 

JP demands the dissolution ot the 
Assembly,  which  is a erfectly ust 
demand.  We su ort this demand. It 
the eole demand that this corrut 
MiniStry must o, it is the most er-
fect and ust demand.  We have our 
differences with JP reardin the 
method of the movement, reardin 
the raisin of further demands, re-
ardin the results that he e ects 
from this eaceful movement.  We 
feel that JP will be disillusioned in 
what he e ects to et because the 
Prime Minister has said oenly I 
would rather resin than dissolve the 
Assembly.  So, they will o to de-
fend this corrut Assembly and this 
Miniitry. 

There is no roortional reresen-
tation. Had there been roortional 
reresentation, in the rovince and 
even at the Centre, the Conress 
would not have formed the overn-
ment. It Mr. Jayarakash Narayan 
raises this demand, is it a fascist de-
mand Is it an anti-democratic de-
mand It is the most democratic de-
mand. They made a lot of romises 
durin the elections.  Even your ally, 
the C.P.I., has admitted the way Mr. 



(Sbri .Itmr l4.Ikhew) 

d r  )Jee e e e  After et-
 lecte1, it the  teet that 

t e  nave lletrayea tMtr ronIises, 
e ycu Iven the riht toth-e )eo-

Ie to reall them You have denied 
that riht to them. When you have 
denietl that ritllt to them, they have 
the moral riht to raise the demand 
that this Ministry should o and there 
shou.ld be free and fair elections. 

This is a enuine eoles move-
ment. But there are some forces who 
want to utilise this niovement and 
take it inlo some reactionary direc-
tion. We have alteilaY wtimed about 
those forces. We want to radlcallse 
the movement. We want that the 
easantry, articularly oor easan-
try, the workin class, the emloyees 
and others should be involved in the 
movement. rttey  come to the 
fore-front and the main taret should 
be the sources from where the burden 
is bein laced on the common eo 
le, that is, by the vested interests, 
the monoolists, the landlords and 
other e loiters. 

That is why we have asked Mr. 
JayaPl1lkash Narayan to orient the 
stru le in that direction. The Con-
ress has no moral riht to raise such 
sloans. They have said that they 
have taken u a counter stratey and 
the counter stratey is to counter the 
movement by mobilisation. What is 
meant by mobilisation by Conress 
We have the e erience in West 
Benal. nder semi-fascist terror, 
there are murders and nearly 2000 
eole have already e  murdered. 
Now, the situation has arisen that a 
Conressman is killin a Conress-
,man. A  Conress MLA has been 
murdered by a Conressman. But 
he has not been unished. What is 
.te situation -in West Benal 

. SfmI B.  K.  DACHOWDHtlRy 
(Cooch-Bihar) Sir, I rise on a oint 
of order. I would like to draw your 
attention to Rule 8 of the Rules of 
Procedure 01 the House.  Frere, it is 
m,entJ.oned, restrictions cn riht to 

a e   is  d-
Journment a  . t a  w,tl)ose 
restrictions Firstly, it is mentioned 

i) Bot. re  . . De such 
motiOll llball be made at the 
same sittifli 

Hi) not mOle than one matter 
shall be discussed on t.e 
same motion 

The hon. er is aeakiIli on the 
ad r t loon. In the aclourn-
meat motion, I defiD.i.te matter of 
urent ublic imortance of recent 
occurrence is mentioned, that is, as 
t what  on the 4th Nov-
er  Pa.. city Il the acon 
taken by the C.R.P. and the B.S.F. 
In the Clse .of his IIJIeeh, he h,l.s. 
one beyond the scoe 0( the adourn-
ment  and. raiaecl many other 
Iattera. Not onlY that. He has one 
beyond the territory oJ. not only 
Patna city but also the Bihar State. 
He started shoutin somethin about 
West Benal affairs. The han. Mem-
ber should be asked to confine him 
-self to the seclftc matter mentioned 
In the adournment motion. 

MR.  CHAIRMAN He has raised 
a oint of order. Please confine your-
self to the matter under discussion on 
the Bihar situation. 

-PROF. J4ADH DANDAVATE 
(Raalur) I want to DIIake a sub-
mission on the oint of order raised 
by the hon. Member. There are any 
number of recedents in this House 
where the Seaker hils said that, even 
when a IPBrticular matter cif ublic 
ilmortance is e  discussed, hon. 
membe1aof theHtMIIe are free to de-
velo ibe theme i a backround 
material for 1hat artictllar issue. So, 
be is erfectly stltled in sayin 
that . 

MR.  I I D of the view 
that the lI,on. MeMber -.Shduld conftne 
h.irilseit t e t a  undlr 
disclissioh. Of e a a  
be may cite lIome recedents. 
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Sliri Samar Mukheree .. 

this is the way bow CPl al80 11 mobi 
l1IinI to counter thll lo..alled threat 
to democracy by the eole  of 
Bihar .. 

SBRI SHASHl BHSHAN (BouCh 
Delhi) You are ea  like Mr. 
Beava Punniah. 

SERI SAMAR M KHERJEE Now, 
the more you try to su ress this 
eoles movement and say that it is 
a erioi threat to democracy, the 
more it is bound to 8low ld develo 
further, it will have its deeer roots 
and ultimately the basic forces of cor-
rution and reression will be thrown 
out. That is why we haVe reuested 
Mr. Jayarakash Narayan to think 
over it and try to include the dee. 
mands of. worker.s,  lariculflral 
labour, business emloyees and other 
workers so that the entire eole may 
oin in this fiht and the entir sys-
tem is chaned by the bold and otal 
usure of the country as a whole 
and that is the only remedy. 

SHRI  PRIYA  RANJAN  DAS 
M NSHI (Calcutta-South) Before I 
e lain the other imort.ant  factors 
behind the movement, I want to draw 
your attention as also the attention 
of the Home Minister  as also of the 
Members  to one imortant factor. If 
you kindly remember, you will find 
that rimarily in 1973 when the move-
ment was launched in uanat in the 
name of studen1s osin some de-
mands, now that movement ultimately 
took shae aainst the Ministry and 
the overnment and the Assembly 
were dissolved. If you also carefully 
look into the asect of Bihar aitation. 
you will definitely see that till . the 
uarat Assembly was not dissolved, 
till the uarat overnment was not 
comletely out of ower, there was 
no such aitation or movement. either 
osed. by the students or the eole 
in Bihar till 1973 November.Imme-
dlately after the dissolution of the 
uiana t Assembly, naturally, in  a 
demo lacy olitical forces that do 

not ke a articular oHtical arty 
in ower take advarda and sear-
head  moveDt. In Bihar, before 
March 18, in the .. me manner as in 
uarat, the students submitted a 
charter of delllJnds to the overn-
ment demandin lome facilities with 
reird to their hostels, aer, scholar-
shi and other iBmenities for students, 
the centre bein the Patna niver-
sity. 

17.0 hnI 

SHRI IBHA E SAMBHALI in the 
Chair. 

If you also look into the develo-
ments of uarat you will find that 
after seein the develo ments of ua-
rat both the Central overnment and 
the state overnment were ood 
enouh and careful enouh to meet 
the demands of the students without 
takin it into a olitical movement. 
And also, Sir, before the violent rally 
of 18th March in Patna l1e Bihar ov-
ernment mostly resonded to the de-
mands of the students. I hOPe I am 
not wron. If I am wron I hoe I will 
be corrected by the leaders of  the 
o osition. The students  demanded 
increased scholarshi and this scho-
larshi was  increased by Rs. 10 er 
month and the number of scholarshis 
increased scholarshi and this scho-
the hostel facilities were inadeuate, 
12 hostels were larraned to be con-
structed and Rs. 1 crore was allotted 
for thai urose. Paer allotment 
was arraned with the aer mills 
immediately after this and reardin 
rations in the hostel, 7.112 k..  of 
rations were lallotted for the students. 
Even then I cannot say that the de-
mands of the students were ete  

ly met but I should say that overn-
ment did resond  uickly to the de-
mands of the students realisin them 
as enuine students demands. 

After adotion of this olicy of the 
overnment naturally the forces wan-
ted to t.ake the ularat students for 
the total dissolution of the uarat 
Assembly and to serve their art  

lar nefarious ends. But they found 
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,tbeDIHlvea In Bihar comletely hel-
.leu bee.ute the Blbar overnmenf 
,took lOIDe t e stes on the stu-
.dents roblema. . 

Iben immediately, Sir. on the 1Bth 
March, in their own fashion, when 
there was a meetin, for the overn-
nor to acldreu the oint le,lIlature 
they did create a show in Bihar whicll 
even Jayarakash Narain had to con-
odemn a8 a violent demonstration with 
-combination  of all rihtist forces 
known to iIIe olitical arties of India. 
Then immediately after that, when 
.J. . condemned that thin. those 
forces, I must  say, and I must  a-
reciate, took the lea that even they 
have no faith in anybody else other 
1han Mr. J. P. Narain and whatever 
J. P .. will do, they will su ort and a 
1hat. If you  aain remember then 
ve a call that I am fihtin cor-

rution, I am . aainst  corrution. 
At that time also J1. was the mouth-
iece of the anti-corrution move-
ment. I am talkin of tfle  eriod 
from 18th March to 18th Aril. Sir, 
you miht  have observed the situa-
tion carefully that immediately after 
this, when the st,udents call was com-
letely met by the overnment or 
artially met by the overnment, 
when the atmosiJere was comletely 
cooled, then,  these olitical  forces 
be.an the very cry of uarat that 
corr Ption will not be weeded out 
unless the Assembly is dissolved, since 
the Assembly is a ad one, and all 
that. And this anti-corrution move-
ment turned or transferred into an 
anti-Bihar  overnment  movement, 
then, anti-Conress  movement  and 
now it is anti-Indira andhi  move-
ment, and I should say, anti-democra-
tic movement.  I never deny the fact 
that In the overnment Ind in the 
administration, within the erihery 
of our urisdiction, in resect  of 
whatever we did for the eole, there 
are lots of thins which have to be 
done, and eole  are  not  ha y. 
. There is no denyin the fact that even 
after 27 years of our rule the eole 
of our counky are not ettin enouh 
food, shelter, etc. There Is no deny-
in the fact that commltments made 

before the eole year after year haTe 
not been comlete. lmlemeDted. 
You must have Been that in the CODl-
reu allo, befon Indeeddenae and 
after indeendence and nOW after, 
1969,. there iI a constant chanae 80-
in on, to be in line with the rea  
of the Iltuation, and we are movlDl 
with the eole. So, this II oin on. 
The very aystem which is now bein 
adoted with the leadershi of Mr, 
J. P. Narain with leader. like Mr. 
Shyam Nandan  Milhra, Shri A. B. 
Va ayee and . other. II not a  move-
ment for the eole it II a movement 
to confuse the eole. 

Sir, everybody iI citin the eamle 
sayin 1I1at a  and 18khs of eo-
le are listenin to J.P. becaSe he II 
honest  I never understand one thin. 
Cannoi an honest man lead a move-
ment which iI comletely a reaction-
ary movement.  Cannot  an  hlnest 
man ossess a olitical  hilosoh,. 
which  is comletely an anti-eole 
olitical  hilosohy  Cannot .. 
honest man reach amon the eole 
a hilosohy which  is comletely 
aainst the democratic norms which 
are acceted in the country The 
tendency is bein develoed for the 
last few months in the Press that he 
is leadin an aitatiOn and enuinely 
this movement is honest.  The move-
ment may be iven a oular shae 
so far as roaanda is concerned but 
the motive  is anti-eole and anti-
democratic. 

From 1967 to 1971 and from 1971 
to 1974 there have  been lot of 
chanes in Indian olitics, that ii, 
from ttar Pradesh to Bihar from 
Bihar to Haryana  from Haryana to 
Punab and Punab to, Kerala and 
Madras.  The Conress  overnment 
comletely went out of ower in these 
States and these olitical forces came 
into ower. In Bihar uto date, from 
1967 to 1974 seven Chief  Ministers 
have taken oath to rule Bihar. 
They were not all  from Conress 
alone.  They  included Karuri 
Thakur,  Mahamaya  Prasad,  Bhola 
Paswan and others. In ttar Pradesh 
SIlri T. N. Sinh and Chander  Btan 
uta  remained the Chief Ministers. 
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Shri Priya. Ranan Da. Munahi. 

Wfteneve the c eoJe a e im-
atient with the. Conress .rule they 
voted aainst ConreSs .. From what 
electi nsystem Mr. Mody and lI4r 
JanellhWr Misra. a e te t d  i 
do admit that even in the election 
system there are faults. There  no 
denyin the fact ttl at eole feel 
money should not be sent lilte wlltcr. 
There is tlO denyin the tact that 
there should be chanes e aain. 
But why are you takir)II the w.hle 
movement in such a manner irS to 
crush the whole democratic edifice 

J is now bein su orted by CPI 
(M) also. CPI(M) may a e oliti-
cal differences with many olitical 
arties but they had  links wah 
the easants and the workin class. 
But ,in no way he ..  who are 
associated with J e e t have 
cver sacrificed a sinle dro of blood 
for the easants ,lOd the ,workir, 
class .. Then for what, reaSOn you are 
fihtin  Is it ust because Indiraii is 
rulin in this country Nobody  is 
denyin the fact that Conress has 
not been able to demolish ,the mono-
oly houses and brin abaul land re-
forms. The Conress arty has not 
been able to fulfil its ledes. It 
does reuire chanes outside and 
within also. 

But I would like to submit most 
humbly what J has been reachin 
for the last few days. What did he 
ultimately tell The  eole. He told 
them two thins. Firstly, the stu-
dents are to boycott the eamina-
tions, secondly, ta ayers to boycott 
ayin taes and thirdly, the eole 
in ttle Secretariat not to o to the 
Secretariat. Now, what are the three 
answers Is it not a fact that more 
than 7 er cent of the students 
a eared in the eaminations Is It 
also not a fact that in site of the call 
iven by JP a hiher amount of com-
mercial ta has been collected in 
Bihar Is it also not B fact that the 
eole oined the Secretariat. -

Patels cenffffiilry. )here even Viaya-
a  a a  Badal and 
Aci1arya a ar  al0 started ivin, 
.ermons, . JP maybe an .heine man. 
But you know it is the custom ana 
traditiOn of Indian, c1lllturs that same-
times honest, men . are Mosen t 

achieve nefarious ends and they BJe 
doin it. JP is not i.il to  

a a d  but they ale assault. 
in JP 

S r  a a a ara   ..  
10C of thms aainst the resent sys-
tem, Shri Shyamnandan ra is,a 
learned man. I do not understand 
wby t)1e f,atbf, at, the fa end of his 
life, tries to educate children not to 
bec9me t  ,,t t)1e f  end of. our 
life we, do not educate youner eo-
le. This is what Shri Jayarakash 

ra a  intht year 1974.) 
would reuest Shri Mishra to find 
out as t what .had, haPlened  te 
yeai 1962, What na ened also in fue 
year 1964 What did you do for iv-
int)ustice tothe oor sections of the 
eole in this country You ket 
uiet at that time because you thouht 
that by this dein6cratic system you 
miht be able to oin that side. At 
the fll, e,nd of your life yo cannot 
chane yourself.  You are of course 
doin tbis out of frustration out of 
olitical frustration. That is how 
Shri Jayarakash Narayan and all 
theSe eole are thinkin, You arc 
doin this. thin out of olitical frus-
tration, This is what is ha enin in 
this country. In Billar, I hoe Shri 
Shyamnandan Mishra will aree with 
me on one thiJl.  Maybe, the Con-
re  may be wron or Shrimati Indira 
andhi mav be wron. But, did Shri 
Mishra takiri Shri ayarakash Na-
rayan, o from one a e . to an-
other in Bihar to fiht for tile oorer 
easants and to fiht aainst casteism 
Who revented them from doin 
that If in Bihar at least, for the de-
velo ment of the oor Ileole in Bihar. 
If Shri Mishra and Shri Jayarakash 

What do they ultimately They 
want not dissolution of Assembly but 
somethin else which JP said in a 
et  on the occaSiOn of Sardar 

Narayan would have fouht aainst 
casteism, the eole would haVe been 
very much ,benefited. They did not 
do that. They are tryin to take a 
olitical o ortunity out of it. 
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. Carnin to the election system, ob-
vioulIly, the e ere ar  not ha y 
with af aystem when they aee tIlat 
we send a.Jcit of money for indn . 
foife hi camain. Who wi .chane 
this ltimately, the democratic ins-
titutions will be chaned by another 
democratic institutiof bllt ot by mob 
rule Or by show,ot.enth. 

1fifH  frnlT I rriF .nIT 

rremember that when there was V.F. 
Rule in West Benal, the Communist 
Party (Marists) favoured the eo-
les Committees or somethin like 
that. Did the Jan Sanh aree with 
that No. They said no, no. But 
when it comes to Bihar, they favoured 
Shri Jayarakash Narayan and said 
it was very ood. What had 
ba cned in Benal Did they aree 
with the view that what eole de-
cided would be final But, in Bihar, 
you will aree because you want 
Shrimati Indira andhi to o. If she 
oes. who is oin to come What 
ShIi Jayarakash Narayan is doin 
that n was very ood. What had 
ffiocracy. The mOVerrlent by Shri 
Jayarakash Narayan in Bihar stands 
now here. He definitely ave a ou-
lar call to the eole. And that is 
why lakhs of eole are favourin 
that movement. The eole are told 
that they will ,be hunry for want of 
fOOd so lon as Shrimati Indira andhi 
is there. You say that. I do not deny 
that. I aree that we will haVe to 
work in uite a different manner. I 
do not deny that also. Then, what 
did you do in .P. when you were 
in ower Or what Shri Charan Sinh 
did when he was in ower in V.P. 
Did he o for the oor easants No. 
You are now a  aainst the ov-
ernment you are talkin aainst the 
ar a t and you are ta  aainst 
the Assembly. By this sort of move-
ment directly or indirect1y you want 
to break the democratic system. 
So far as olice ecesses are con-
cerned, I aree that in our country, 
the olice forces whether they are 
the C.RP. or B.S.F. or any ,other are 
not bein sufficiently tramed m  a 
manner in wnicn They can coe with 

the situation arid the, -PIIOle ,suffer 
t  .this 1 aree wit this.  

In such cases, t e  it ill .. a e  
movement or not, I do not want to 
defend the. JOliceactin, ,.Eut I have 
seen m,yself one thin when ShriDev 
Kant Soroah, went to at  I could 
tell you wih confidence and when he 
left the airort, I found liIat-before 
my car there was a olice van-an 
eiht year ehild was thrown before 
that van and, as a result. the child 
died 

Yes, Shyam Babu, do not try to un-
derestimate also admit truth some-
times. I am not sayin yotJ have done 
it. 

This movement is not enineered 
only by those forces in Calcutta Prof 
Samar uha is there, I know ne will 
he anry. I know most of the ora-
nisers of JPs meetin went to the 
Bharat Chamber Of Commerce for 
money five crores from the Indian 
Chamber of Commerce.  I know it. 

SHRI SAMAR HA  On  a oint 
of order He has mentioned about me. 

SHRI PRIYA RANJAN DAS 
M NSI  I have not mentioned your 
name.  I have said some of the ora-
nisers. They took more than five 
crons. 

SHRI S. A. SHAMIM He is the 
teaooer and he is the tauht. 

  WTT r r T1fT 

    ID1iT  -.f0l 

t t  r  crr ID1 itriTTrrT t  

nrr. T7-it t1 T  f(1l3 -, it n lit 
r  1.IfT I 

SHRI PRIYA RANJAN DAS 
M NSI  I haVe not mentioned his 
name. I said in the first meetin of 
Jaya Prakash Narayan, one of the 
leaders of the Con.(O), Shri Hema-
lendu Day was to  receive. JP. A 

corrut man of Benal he collected 
a lot of money. Sa a  Bahu is in-



 Situaticm ift 

(Shrl Priya Ranan Das Muushi). 

tellilent enouh. Net time he dro-
ed him from the dais. 

SHRI SHYAMNANDAN MISDA 
Who collects money ecet those who 
can sell licences, ermits, uotas and 
files . 
SHRI PRIYA RANJAN DAS 
M NSI You do not know. He knows 
it. This meetin is enineered not by 
these rihtist forces in this country. I 
can swear from whatever we have 
witnessed in the last one year that 
there is definitely some inte1llational 
link which deliberately factse that the 
democratic system in this country 
should be su ressed (lnten-utions). 
All your friends know. I cannot e-
lain it here if I find time, I will 
e lain it later. 

MR.  CHAIRMAN  You have 18 
members from the Conress Party. 

SHRI PRIYA RANJAN DAS M NSI 
Why are you imatient with me I 
am seakin from the Conress Party. 
We have a lot of time. 

      I r t 

mftro a r  r  lT  tft rn  1 
  1fT   I 

    r rif 
tT n  i-   ft t  if  

flf  I 

SHRI PRIYA RANJAN DAS 
M NSI  I will conclude in two minut-
es. As the movement stands at the 
resent moment, I make this aeal to 
the Home Minister. The real challene 
osed by this movement cannot be 
met ust by deloyin the CRP or 
BSF. Of  course, for administrative 
uroses, you have to take recau-
tions But I do feel that this rihtist 
consiracy headed by JP can only be 
fouht if er e t is determined to 
imlement the economic rorammes, 
for land reforms, for urban roerty 
ceilin and other measures to control 
the monooly houses. If vou carry the 

Biha,. (Ad. M.) 

fliht . on theM fronts luccesl1uIly as 
you have done .,aiDIt the amuaw... 
1 am lre that thele forcea wID be -
oaed in the. streets, and the eole 
will throw them out from this demo- 
cratic latform. 

SHRI SAMAR HA I was one of 
the rincial oranisers of the meet-
in JP had when in Calcutta. My 
youn friend has made a serious alle-
ation that I collected money from the 
Bharat Chamber of Commerce. 

SHRI PRIYA RANJAN DAS 
M NSI Indian Chamber of Com-
merce. On the day of the meetin you 
oranised you ot 9 cars from the 
Indian Chamber of Commerce. 

SHRI SAMAR HA There were 
two. There is an element of truth 
about the reort, that one entleman 
collected some funds. But in the first 
meetin, J.P. did not allow him even 
to enter the dais.  When JP invited 
eole to a meetin in his house, he 
asked that man not to come. Thirdly 
in the airort, he said that he would 
not see that man. 

About the second, we made some 
collections be in from door to door. 
JP used to hel us with money in the 
freedom stru re days. But this time 
he wanted that a lakh of ruees 
should be oollected for him from West 
Benal.  We  collected Rs.  10,000 the 
Socialist arty collected Rs. 10,000 out 
of a total of Rs.  1,000 which were 
contributed. So, I only want to re-
mind you that Jayarakash Narayan, 
has become a symbol of Indian youth. 

MR.  CHAIRMAN  I ermitted you 
only for makin a ersonal e lana-
tion and not for makin a seech. 

11ft  m  I.T It   

ftf.Jrit I 10 fio r  fi.f  

 flo fft  t  I offiif  

  rr  it t r

This boy has become imertinent. 
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SHRI  PRIYA RANJAN DAS 
M NSl It is a fact-and for the re-
cord, I tell him that in lI89, at the 
andhi Centenary meetinJ, JP VIla 

not alloweli by the CPM and the 
Naalitiea.  I ut him in the meetin 
I ut him and his wife in my Chhatra 
Parishad office.  He should know it. 

MR.  CHAIRMAN  Order,  leased, 
Shri Indrait. uta. 

SHRI  INDRAJIT  PTA  (Ali-
ore) Mr.  Chairman, Sir, I naturally 
cannot be  e ected, if I have any 
self-resect, to su ort a motion re-
ardin  olice violence at a time 
when lakhs of our eole comin to 
Patna for todays eic demonstration 
have been made victims, yesterday and 
today, of the worst  ossible oonda 
violence. (Interrutions) . There are 
Members  sittin in this House-I do 
not know if they are oin to seak 
or not-who were travellin by the 
Bho uri shuttle and other trains and 
who  can  ive you an eye-witness 
account of what has ha ened. 

So, my arty had tabled an Adourn-
ment Motion  also. Of course Shyam-
nandan Babus motion  ot the re-
cedence, but I would like to read out 
for the information of the House the 
motion which my arty had tabled. It 
reads as feollows 

Reeated attemts since October. 
by the reactionary and communal 
forces and their storm-trooers  to 
subvert and destroy the countrys 
democratic and arliamentary insti-
tutions and rocesses by means  of 
a violent  aitation in Bihar and 
other States, and the failure of the 
overnments, at the Centre and in 
the States, to take necessary econo-
mic  measures to relieve the sufferin 
of the masses which is bein e loit-
ed by these rihtist forces to serve 
their olitical deseins. 

SHRI PILOO MODY  You want to 
have the best of both the worlde. 

SHRI INDaAJIT twrA Mr Mod3, 
your turn to e d  will come.. 
Mr.Mody wants the eole of Bihar. 
and the eole of India to have the 
worst of both, not the belt of  .. 

The alternatives which are bein 
osed here are either that the hafoor 
Miniatry  must continue as it is, which 
means the Assembly  will  not  be 
called or will be ut in cold .torae 
for months on end and then the ov-
ernment will be  carried on by 
ordinance, or this overnment should 
o and be relaced by a overnment 
reresentin this combine which  has 
lined  u  behind Shri Jairakash 
Narayan.  These are the alternatives 
ut before the eole of Bihar. 

SHRI ATAL  BIHARI VAJPAYEE 
What  is your alternative 

SHRI INDRAJIT PTA  My  first 
alternative is this.  Now.  even this 
Assembly.  ood, bad or indifferent, 
which  has been  elected, which  has 
been in eistence within the consti-
tutional  limitations of the resent 
system is souht to be dissolved, or 
destroyed. and if that is so, then, it 
is the irony of history that the com-
munists in every country  who are 
always attacked for not bein believers 
in arliamentary democracy, who  are 
only  su osed to be workiri  inside 
Parliaments in order to subvert them 
from within,-

SHRI PILOO MODY  You are not 8 
communist yOu are a revisionist. 

SHRI  INDRAJIT PTA-have 
be come the defenders of even bour-
eosis  democracy.  This  boureois 
democracy, limited and defective as it 
is, is  souht to be overthrown by 
other  forces they are  roaatin 
oenly  for the  dissolution  of the 
Assembly  altoether and want to 
overthrow the entire arliamentary 
and electoral system. 

PROF. MADH  DANDAVATE  Did 
not your arty demand the dissolu-
tion of the Assembly in uarat 



SHltI ,INDllXnT ,tJPlA   

have many sokesman (m your side 1 
do not know whetliellJ all your views 
are sharedbyttJe t ntMMe htnf, 
YfIFhdve e ted as your  

I have ot here with me so many 
ihins that he has written-and-soken 
about What he meah Iiy dissolution 
of the Assembly. 

So man,. assemblieS ai-  bein sus-
ended . or dissolved every yll in 
different States. Presidents rule is 
bein imosed. 1dot1bt t re e  

dents rule should be taken as eui-
valent thehfhtstf()rmof. demo-
cracy it is after all rule by the Centre 
and its bureaucracy. ,Ourin the 
eriod of the Preseidents rule, there 
will be rule only by Ordina.ces. Here 
you are takin about dissolution of the 
Assembly by heraoin the houses of 
MLAs and ter  and takin trrcm 
by the scruff of their necks ,IP. 
forcin them to resin. I should tell 
Mr, Dandavate that We never stood 
for this kind. of te r e   t 
lies to some eole at s me time, it 
will a ly to everybody, everywhere. 
I read in the aers-r stand subect 
to correction I do not e e  e rll.1 

 reorted about the e t  of 
November Fourth-that durinl the 
demonstration at one articular.-DOil1 
when Mr. Shyamnandan MLsIra ot 
down from the ee or lorry, he 
started raISIn some sloans am 
accordin to aer reorts, one sloan 
w,as Lok Sablla ko blli ham bhan 
karene. That ea  that a. time-Will 
come when your house will e 
lheraoed by the volunteers of Shy am-
t1adnan Mishra in the name 
in the Lok Sabha and they WIll 
comel you to sil resinatibn 
letters. . 

nOF. f APwr DANDAVATE If a 
day comes when we., deserve .. e 
heraoed we will not be concerned. 

SHRI INDRAJIT PTA, I re-
member similar tumultuous e t  in 
this House when durin the daysof the 
Telanana searatist movement, t er  

.ra the aame slanlfers, the aame 
1IIbu.s. iiheltllRle  tbin Wellt n.,., 
(1IltmuJM m.f) . Half the Coiire4s was 
WrWl fbi.  ate-searatist movement, 

....... r 0  

, .. t at t ere  t  t e  
cleverness. Shri shyamnl.editn dlshra 
robably in consultation with his 
friends deliberately restricted the 
wordin of this motion only to the 
uestion of olice ecesses, leavin 
out everYihin else, Police ecesses 
e e r Of, wherever they take lace 

shol.ll,l be e osed and condemned. 
 the Naalites, wHb whom ,yotc 

have ot lwth,in i common olitically 
and ideoloicaJ.y. Wllle subected to all 
sorts of torture and reression, I did 
not find ShYilmllflndan, Mishra  his 
r e d  ciiressin any concern. In 
tile. SOIm().State of Bihar in HiIari-
bah ail when Naalite risoners 
were ket in iron fetters 24 hours on 
end, it is the ComlI.Inist Party, its 
orans. eole in the Bihar Assembly 
Who r ed that uestion. In yoar 
constituency of Moradabad, Mr. Chair-
man. the olher day when two Yun-
men of Hasanur were dra c(,l out 
of their houses and shot dcad-that is 
the alleation whiCh you made as an 
eye Witness-should it not be con-
demned I do ftot find ,any mention. of 
these t r  ..... (Interrutions) 
rf olice ecesses are cOnilnitted any-
where they should be e osed and 
condemned. We are notfor this kind 
of method that you should rely en-
tirely On mobilisation of olice force 
to meet. any aitation, because if you 
do it, there are bound to be ecesses, 
the olice in Or country bein what 
it is and the secial farces bein train 
ed as they are. On. the other hand, 
if the olice takes action on a similar 
scala aainst hoarders or rofiteen or 
blackmarketeers or smu lers. I 
would welcome it. Would you wel-
comldt.. . 

SHRI SHYAMNANDANMISHRA 
Yes. (Interrutions) - . 

0 SHRI INDRAJIT .I. PTA t am 
uite sincere in saylni . that every-
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body rerets it. O the 4th ot this 
month any killct ofinury has been 
lnIicted uon or Buffered by Shri 
Jllyarakash Narayan. All of us re-
oet it. It is for theMitltllr toe-
lain whether it ha ened accidentally 
or the olice were under ordetl to 
beat u SIlri Jayarakash Narayan. 
From the lurid descrition was not, if 
the olice were under orders to e t 

u Shri Jayarakash Narayan. Y)fltthk 
a very serious situation   would 
have occurred, not what ha ened 
actually. My friend Mr. Jyotirmoy 
Bosu has told some newsaers-I 
rerimanded him about if this morn-
in-that I had areed to accomany 
some roosed deleation to o to 
Patna to find out the facts about the 
actually. My friend Mr. Jyotirmoy 
reression and so on.  I have done 
nothin of the kind. All Isaid was, 
Our arty is there in Bihar in amle 
numbers. If your fact-findin mission 
cares (0 o nnd ask them about that 
facts. they will surely cooerate with 
you. I also areed that when theres 
an elected Assembly, to kee it in 
cold storae indefinitely and to o on 
issuin ordinances is the most dClor-
able state of affairs. But the remedy 
for it ise not that the Assembly should 
be dissolved but it should be made to 
function. Here is (he difference. Your 
sloan is Dissolv the Assembly. Our 
sloan with which we have one to-
day with  lakhs of eole. to the Ra 
Bhavan  that the overnor  
see to it that the Assembly is called. 
(Interrutions). Incidentally, if I may 
strike a lihter note, for the in-
formation of Mr. Mody and, others, 
I would like to oint out that amon 
all this flood of ordinances which 
have been comin in Bihar, there is 
one ordinace by which Shri Jayara-
knsh NarAyan  ha9 ben a ointed as 
the Preseident o) the Anuraha 
Narayan Sisha Institute of Socialist 
Then, by another ordinance, a Board 
was set u to administer the bhoodan 
land, and the chairmanshi of that 
Board was offered by that Ordinance 
first to Acharya Vinoba Bhave, .and 
when he refused it his lace was iven 
to Shri Jairakash Narayan. SO.-Ordi-
nances of this tye are also their 

 I do not a  f Ordinances 
as such. I want that the Assembly 
should function. 

M  lay has been made heBe ot 
the fact that the roclaimed aims of 
this movement ar t  do away with 
corrution ni stF on corrution 
malnlY,because I do not hear much 
about hih rices, which is an un-
com16ttable thin where they will 
have to o to the roM as to who is 

resonsible for hoardin, black-
marketin and sbon. So they think it 
better to kee uiet about that. 

The main aim, as I find advocated 
by Shri Jairakash Narain from time 
to time, is the settin u of some sort 
of artyless democracy. Now there 
are some members, includin some 
friends on my riht, who are students 
of olitical history or olitical sceince, 
I take, I take it otherwise, they 
could not be Marists, I am sure. I 
would like to know from their e e-
rience of so many countries in the 
wortd, wherever a artyless demo-
cracy a system in which no arty 
should be allowed 10 eist has been 
set u or established, what has come 
in its lace. Somebody has to run the 
overnment. 

SHRI PILOO MODY  ThiS is when 
the State withers av.-ay. 

SHRI INDRAJTT PTA That is 
only when the classes wither away. 
But b,le is a fully class Society of e-
loiters and e loited .and they are 
talkin about a artyless democracy. 

PROF. MADH DANDAVATE JP 
has made it cleaL. 

SHRI INDRAJIT PTA He will 
have his chance to e ound his theo-
ry of JP.. Mr. Chairmnn, wherever 
this ernicious theory has been ut 
forward, it has been reJaced by 
one of .the three alternatives-either 
one arty rule. because artyless de-

mocracy can be auated to me3n 
one arty rule .or a ersonal dicta r  

shi by somebody or other or, thirdly. 
military dictatorshi. 

SHRI ATAL  VAJPAYEE 
All arty rule. 
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SHRI lNDRAJIT PTA It wi 
become one artJ rule. 

I would oint out that the Indian 
Nation of 8th January 1980 wrote 

President Ayub Khan was work-
in for the establishment of basic 
democracy in Pakistan, Jayarakash 
Narayan said that he was in con-
formaity with his (Ayub Khanl) 
views. President Ayub Khan was 
thinltin on the lines of establishiJli 
a artyless overnment in Pakistan 
which, he said, was the only me-
thod to mitaate the sufferins  of 
the eole, 

So, we had that e erience in Pakis-
tan. hri .  . Khera, a retired ICS 
officer, known to many eole  here, 
whom we hauled u before the Pri-
vilees Committee the other dll, 
wrote a book entitled Indias Defeonce 
Problems in which,  amon other 
thins he wrote 

But the forein ress is not alone 
in this.  Peole in India, often in-
fluential ersonaes whOse  words 
carry secial imort, secially by 
way of newsworthiness, articiate 
in the uessin ame. Even a erson 
like Jayarakash Narayan was re-
orted uite recently (Indian E-
ress, 8 May 1967) as toyin with 
the idea of a military dictatorshi 
in India and su estin that in the 
olitical instability created by the 

results of the eneral elections  of 
February 1967, the nation should 
summon 1t1e serVice of the army to 
fl the vacuum and set riht the 
instability . 

1 do not believe that Shrt Jat-
rakash Narain would today oenly 
advocate military rule in India. In 
fact, he has denied it. He has said 
the symathies of the military should 
shift from the .overllment to our 
si4e in a recent statement. Anyway, 
either a ane arty rule, or military 
dictatorshi or ersona1  dictatorshi 
are the three substitutes for a arty 
system of overnment. I do not know 
what his followers are thinkin. They 
ehould seak and tell us about this, 

iIYtead of talkina about olice rares-
lion. We .. hoWd know what ia the 
aim of the movement, Even the CPM 
say they su ort the aims of the.move-
ment, thOuh they do not aeree with 
many other thin., We  would like to 
know what those aims are, 

Certainly, I do not believe for a 
sinle minute that this movement 
would hel in mitaatin the hardshi 
of the eole, either in resect of hih 
rices or intiation, or unemloyment 
or corrution.  I do not wlieve it for 
a minute. Othewise, you will not find 
these eole su ortin the movement 
who are there, the olitical arties that 
are there, the Jana anh, the Con-
ress (0) and all that. 

What did Mr. Jayarakalh Narayan 
himself sometime ao say about  tile 
Jana Sanh and the Conress (0)1 
This is very interestin. 10 an Inter-
view to the Hindustan Times on 26th 
Auust, this year, he said 

0, as time oes on, in cooera-
tiOn with these arties, I hoe  to 
deeen the socio-econOmic content of 
the movement .... 

-maybe, this is what he had in mind 
no doubt about it-

Two of these arties are conser-
vative (thouh the Jana Sanh re-
sents the a ellatiOn of conservat-
ism) and I do not know about the 
Conress (0) which claims it is so-
cialist thouh I do not know how far 
they would o. But it is not wise 
to sell out every1hln at this stae. 
But as time oes on and as the 
movement ets more and more radi-
cased, as it oes nearerInd o.earer 
to the eole. these uestions will 
be noised and maybe, these arties 
t e e  will be radlcased in 
the rocess. 

This is what your leader is sayin. 

All I wish to say is that instead of 
Jayarakash Narayan Ji bein able to 
mould these arties in the way, er-
has, in whlcil he wanted it, it is they 
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wlIo are usm, him and utllilin him 
as a llure-hllld, u  a smoke-scren, 
for th. own uroBe8. 

I have referred in my motion  to 
storm trooers. Why  did I use that 
e ression 1 deliberately used it. In 
this line-u of eole who have e-
ressed su ort to the movement, there 
is the R.S.S. there is the Anand Mar 
there is the Shiv Sena of Mr.  Bal 
Thackeray who issued a statement from 
Bombay. That is why I  have deli-
berately referred to storm trooers. 

Then, there are  such  wonderful 
honest e-Chief Ministers  who have 
never ad anythin to do with cor-
rution as Mr. Biu Patnaik, Mr. Badal, 
Mr.  Mahamaya Prasad Sinh.  aainst 
all of whom the Commissions of  In-
uiry had to be a ointed On secific 
chares of corrution  aainst them. 
Why  should they oin the movement 
if it is aainst corrution 

As far as the cauSe of the common 
eole is concerned, here are two 
eminent reresentatives of the e 

of Tatas who ave their blessins to 
the moWlment, Mr.  Minoo  Masani,  our 
old friend and Mr.  Palkhivala who is 
the defender in the Sureme Court of 
everyone of the wasted interests who 
haVe one to the Sureme Court to 
challene any nationalisation and  any 
kind of takin over of roerty. These 
are the eole who are su ortin the 
movemel1t. 

Then becauSe somebody did  some-
thin wron, does it .t.stlfy in imitat-
in 1I1at As Mr. Shyamnandan Mishra 
said. because the Prime Minister  who 
at that time was the Conress Presi-
dent took the lead in 199 in unseatin 
the lawfully elected Kerala  overn-
ment-I think, that was delorable-
does it ustify that you do it in Bihar 
also 

Further, We have the Bihar Cham-
bers of Commerce who came out with 
an oen statement and so also the 
Foodralns  Dealers  Asaociation  of 
Bihar.  Mr. Samar Mukheree was say 
in that this. movement  can beradi-

call1ed and that it can lead to  de-
hoardin. be eole su ortin the 
movement are the headuarters of 
hoarders.  

Stranely enouh, even the Naalite. 
are in the movement.  There is Mr. 
Satya Narain Sinh, an old friend of 
mine,  who is s osed to be under-
round, I su ose-there is a warrant 
aainst him-and even his statement 
comes out ublicly in all the news-
aers su ortin the movement.  We 
are told that there can never be vio-
lence.  How can there be any vio-
lence They all lede themselves to 
eace. But the N aalites are als() in 
the movement. 

I do not waRt  to hurt anybodys 
sentiments.  When  they  that 
andhi Ji has been re-born, I do not 
wish to hurt anybodys sentiments by 
contestin it. But I will ust remind 
you that a few weeks or months back, 
in a Press Conference ere in Delhi, 
when some Press Reorter asked Mr 
Jayarakash Narayan, When you ar  
talkin aainst corrution and so on, 
why do you, when you come to Delhi, 
sometimes or often stay as the uest 
of Mr. Ramnath oenka, his rely 
was,  What is the harm If andhii 
could accet the hositality of BirIa, 
why cant I accet the hositality  of 
Mr.  Ramnath oenka,  He is really 
a true follower of andhii in that 
andh is reborn in that resect. I 
do not think that comarin andhiii 
of the re-indeendence days accet-
in the hositality of Birla with takin 
file hositality now by Mr. Jayarakash 
Narayan  of Mr,  Ramnath  oenka, 
aainst whom robably two dozen cases 
are endin in courts On various un-
savoury chares. I do not think that 
this kind Of comarison, is very ala-
table, All I can say is that the  bulk 
of the oor easantry, the aricultural 
labour in Bihar, the entire industrial 
workin class in Bihar, file most down-
trodden sections. the Harians, the 
Adivasis, the tribal eole, the mino-
rity community, at least all theSe sec-
tions or an  overwhelmin bulk of 
them, are  aainst  this movement 
Everybody knows that. 
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Shri Indrlit uta 

This moVement, with all theiaH 
talk abOuftotal revolution arid sti on 
and so forth, is really aimed at the 
net elections N ottlin more than 
tfiat.. . 

AN HON.  MEMBER N(dulr.n. 
I  

SHRI INDRAJII PTA No harm 
in that. But say so. Why do you 
aitate these youn boys and  

with visions of total revolufion and 
chanin the entire society That is 
why, theSe boys and irls come. 

Now, what is the truth of 1le matter 
The truth of the matter is this .. They 
are talkin about arallel overn-
ments and arallel Asseblies Hee 
is somethin which is yet to be con-
tradicted. What is the sordid truth) 
The Prime Minister asked no less  a 
erson than Sh)amnandan BiIbI, ac 
cordin to this first ae slory in the 
Statesman of  6th, which has to be 
contradicted if it is not correct, to o 
unofficially, rivately and find out 
from Mr. Jayarakash Narayan what 
were his minimum terms on the basis 
of which a comromise could be 
brouC1t about and he would withdraw 
his movement . Accordin to this 
aer, accordin to this e a  cor-
resondent from Patna, 

Mr. Mishra told Mrs. andhi that 
he was now in the O osition and 
that she could nominate an emissary 
frOom her own Party. Mrs. andhi 
asked Mr. Mishra to su est a name 
and Mr. Mishra su ested ttle name 
of Mr. Dinesh Sinh, the fanner E-
ternal Affairs Minister. 

And then the story oes On here-I do 
not wish to uote the whole thin-
that these two friends of ours rade 
reeated attemts, visits were aid to 
Mr. Jayarakash Narayan and talks 
were e d with him, and. ultimately 
out of this confabulation. a nine-oint 
formula emered,. And this is the ic-
ture of the total revolution These 
are the nine oints that they were 
oin to ut as demands (1) resina-
tion of the Bihar Ministry (2) sus-

ensiondi, tile ar e  (3) 
imesition of PresidentS. fllle-,.(so that 
there can be mflJe Ordinances  ( 4) 
susension of the Assembly until eleoc-
tions in. the State tho means, elec-
tions have 00 be held ill due . course 
nothin more than that () trlViotation 
to Mr. Narayan to corne and talk he 
wil,make certain roosals reardin 
educational reforms and corrution 
and so lin then, the risoners shlJold 
be released there is nothin wron 
in that.  I I 
This is the whole thin. Then it 
says that nothin much came out of 
theSe talks. When Mr Narayan met 
Mrs. andhi, there ,as no secific dis-
cussion on these nine oints. But the 
talks brllke ,down t  did not lead 
to anyt hin. 

Kow. a ditinuished member of fIll 
Conress orkin Committee is tryin 
his own efforts atthis. I do not know 
whether he will be more successful 
then my friend. Shyamnandan BalJ, 
or the Raa Saheb of Kalakankar. 

Now, it seems to me that there is a 
double talk oin on. One is the talk 
meant to ecile and aitate some 
youn eole in Bihar, which talks of 
total revolution, s.ocial revolution, 
arty-less democracy, arallel overn-
ment, arallel democracy and all that 
rubbish. And the truth is that talks 
are oin on for some kind of a deal 
and the real aim, of course. is to et 
the Assembly and the overnment, 
one to resin and the other susended, 
so that the way is cleared for another 
election as soon as ossible and,  of 
course, in the rocess, also the res-
surise the overnment of India to 
chane some of its olicies to take it 
to a more rihtist osition. ,J is uite 
clear. That is why JP raises China. 
He says, My uru is Mao. He con-
demns SSR but kees mum reard-
in SA and Dieo arcia and Ameri-
can naval forces oin into the Indian 
Ocean.  So, accordin to him. the vil-
lain of the iece is Soviet nion arid 
his uru is Mao-Tse-TuB. Nowadays. 
I find it is a fashion amon many en-
tlemen here who used to breathe flr2 
and brimstone a few years ao when-
ever China was mentioned In this 
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House and they have become cham-
IOns of China. S  they have be-
come r er t  80 these c, llleole 
also have become r trt t  .. (.Tn-
te t a  1s why a  of 
herao.JJlndhyslcal removal of cor. 
rut Mmlilters and ,MLA8,, but he 
kees . mum on the eOl1 . who tlae 
a ed a  this. black money with 
WhICh ihls corrutionnet is bein 
sreadby e t r e  -tM blacltMar-
keteers. seculators. s W lers and 80 
on. 

ff. 

Therefore .... l.i.wish to say  that 
as far as the Ct oelS. we lire not 
enamoured of Mr. hafoor or his Min-
istry, Let .me make it uite cleaI.Aa 
somebody correctly saKI. before JP, 
launched this movement, our L Party 
demanded that that overnment 
should o and our demand before the 
overnment is that thisJ Ministry 
should be radically chaned and over-
hauled and it should be ured of 
Ministers aWlllI as hih officials who 
are corrut .. ,. 

SHRI PIL.OO .. MODY a e yllu re-
commended that Shr L. N, Mishra 
should be sent as Chief Minister 

SHRl INDRAJIT JTA It does 
not matter what the Conress does 
or does not, We will o Ose this 
movement tooth and nail to the utmost 
of Or caacity because relacement 
of this overnment by a overnment 
of these forces whom I have mention-
ed is to make it certainly not hetter 
but robably will make it much worse 
for the oor eole, 

Therefore, I will finally end ust by 
readin out briefly the demands we 
have osed today in Patmi before the 
overnment, 

We have always told these eole 
that this kind of movement is the re-
sult undoubtedly of ustified resent-
ment and aner of the eole on the 
basis of unsolved and a ravatin 
roblems of day-to-day life, and this 
movement has to be met olitically 
and by ositive economic measures 
and not by reliance on PoliCe and Sec-
tion 144 

Bi-(At1, M.) 

Therefore. or de a d  are 

(1) Sum on t e Billar Assembly 
,  . bree weeks and end 
tlus rule ,91 v rd e   

, .. (2) OraniSe a bi de-hoardin 

t a  aainsFthe bi cul-
tIvators and traders,    , 

.,1   J 

(3) Jiulre tbe.,.oMllwruint and 
the aclmhdstration of a 11 co r-
r t e e t  and all those 
who are symathisers 0 Jana 
Sanh and Anand-Mar, ,  
(Interrutions),,,,, r  . 

Yes t e  a e sittin there ust as a 
sectIon of t e  re e  in Bihar 
are helin th,i,s e e  .. , (Inter-
rutions), yes. a section of the Con-
re e  and the ,Olreaucracy are 
hel m this movement. I can i Vc 

 So many instances .of what they 
have  dOIP,  . .,,, 

, (4) In all bi cities, industrial 

18 hrs. 

centres and scarcity areas 
rationin Inust be introduced 
and a roPfir distribution Sys-
tem set u, ., 

The other day I was in the 
karo steel lant. a vital steel lant, 
and I was surrised to  find tint 
there waS nO arranement, no, ra-
tianin, no distribution system, no-
thin, It is a scandalous state of 
affairs, Fifthly our . demand is that 
in the flood affected, drouht affected 
areas of Bihar rovision must be made 
for rant of tarcavi loans fe,tifisers, 
seeds for the easants artioularly oor 
easants, Sithly, our demand is what 
raded land ta should be introduced. 
The accumulat(d aricultural debts of 
all those ownin one acre or less 
should immediately be abolished. S1-
venthly stes must be taken for the all 
round develo ment of backward areas 
like Chotana ur and Santhel Pal-
anas. Eihthly, the a lication of 
land Ceilin Act souId be taken u, 
not as Mr, Samar Mukeiee  said, to 
only five landlord.. and allow the 
rest to remain. We have said thls 
to the Conress overnment. bein 
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Shri Indrait uta 

at least and if we at least bein with 
ftve bi landlords, if we bein with 
this eceu, lIurluB, illeally held 
land, you will see how the move-
.ment sreads. Then, ninthly, you 
tohould carry out distribution of ov-
nnment fallow land to the land-
Jess. Tenttly, there should be ay-
lIlent of D.A. at Central ratea to 
State overnment emloyees. And 
eleventhly, there should be withdra-
wal of cases-there are so many 
cases-aainst oor easants, ari-
cultural labourers and workers. These 
l1ave been brouht at the instance 
cf the emloyers and the landlords. 
Svch cases must be withdrawn. 

If these thins are done, if the 
ccnress arty is able to mobilise 
the eole on the basis of these stes, 
csitive rorammes, then only, it is 

e to mobilise the eole ro-
erly aainst this articular move-
ment and also to e ose the real aims 
cf this movement, and the real cha-
racter of the eole who are behind 
t  movement. 

Jf these thins are not done then 
thins wi  o from bad to  worde. 
Therefore, Sir, this is our stand. This 
is a clear-cut stand and We neither 
su ort the overnment for bein 
ICfonsible for creatin a situation 
which has enabled this movement to 
come u nor are we reared to 
fide with this movement. It is not 
a uestion of hafoor Ministry. And, 
dees hafoor Ministry mean demo-
cracy Of course, it does not mean 
dEmocracy. But I want to ask my 
CPM friends this thin. Do they 
want that t  by which 2 of 
them have come here to be aboli-
shed and done away with altoe-
t1er Then, what will relace it I 
am a ealin to my friends of the 
CPM. not only those sittin here, 
but those who nre workin throuh-
out the country who are our old 

rade  They shOld not try to 
follow this o ortunities stand. And, 
while they are sayin all t1ese thins 
bere, their own arty committee in 

Bihar hu diBsociated itself from the 
roramme of the fourth. That is 
why their own arty disBeciated it-
self from the Delhi a d  af the 
tourth. That is why in Raasthan 
the arty secretary Mr, Mohan Pa-
naDia came out with a statement that 
of course, we want to fiht the con-
Ieu overnment but at the same 
time we have to fiht aainst the 
landlords, caitalists, hoarders and 
blackmarketters. So, somethin 
must be done and We live in the 
hoe that the Communist Marists 
will not follow tJ, line. It is ob-
vioul that some re-lhinkin has been 

 on inside their ,arty and I 
a eal to them to ive u this o-
ortunistic stand and not to foIlow-
this chea oularity line but to oin 
bands with the forces which are 
fihtin theSe very anti-democratic 
forces. Thank you. 
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The maintenance  of law and 
order on the eve of the eherao of 
the Assembly in Patna on the 4t-l 
November,  

H lit m f   it  lit NT 
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rr r  m.nff it  r   
1 m Tffi flffiT fir er If  r 
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observation from AIR. 
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 follOWin arran,.nents 
have been made by the state ov-
. ernment for observin, tram air-
craft the movement ot JrO l 

fromdl1erent directiOl8 toPatna. 
Aircraft have been fitted with 
wirel  ts with the hel 01. whicla  
it iI oIIIible to contact various 
wirel Illations u to a rane Df 
0-60 mne. from Patna. Aart trom 

. r e  oerators, .a senIor officer 
will be 87in1 In the aircraft for 
obseIYin, the . movement of the 
 from ditlenmt ttirectionl 

and eet in touch with wirel. sta-
tiona at ... moul check omt. and 
a. OR mformation to tbedlecll 
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oints and the district control. and 
AIR Patna for neceSllary action at 
various levels with the obect of 
reventin the movement of t e 

rou towards Patna. 

The followin roramme for 
the flihts of the aircraft have been 
finalised 

2nd November 1974--forenoon-
one aircraft will make a round 
alon the outer rane of Fatna. In 
the afternoon one  aircraft will 
make two roundtl aloni the outer 
rane of Patna. 

3rd November 197-l--forenoon-
one aircraft will make three rounds 
in the outer ra e and in the after-
nOOn three rounds. 

4th November 974-two aircrufls 
in Patna metroolitan area will 
make half an hour round alon the 
inner rane of Patna and one air-
craft would make rounds alon the 
outer rane .... t, 
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It seems obvious that a bi, 
chane has taken lace amon the 
eole and many of those who su-
orted the resent maority arty 
in Kerala Assembly durin the 
last elections have chaned over 
and are o ooin it. It is a leiti-
mate resumtion t..lat the Kerala 
overnment now in no way rere-
sents the maority oinion of the 
State. Normally it there was nO 
serious crisis even this situatioa 
could continue till the time of the 
net eneral elections but the 
situation that has arisen in Kerala 
State has become critical because 
of tne widsread and almOllt u-
ionate o osition to the State 
overnment. 

Conflicts have arisen and the 
overnment has freueJItly uaed 
the coercive a aratus of the State  
Thls has led to reat blttem . 



i, Of fer ,rfr crrrlf tTl 
which is likely to row and make 
the situation more and more in-
tolerable. In sue circlllltances 
the democratic way of meetin 
the situation is to have eneral 
elections in the State for the As-
eembly.  A overnment which is 
so challened and which has to 
face this widesread and intense 
o osition would be well advised 
to accet that challene and aree 
to fres elections. 
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r-ri r t  

  I ,(fT fiT fiTIf it rm r r  I 

,t1 IT r  it 1T.rf it  fOfllT nrr 
 1J.It  Jm,w   nrr fOfi 

r    r    i 

 if  t  en fifcrnT   

 I   T-r   t  

lflfT  ,II r, in  nrr I 

 fll  r   e  

f-nJT H  if ITT lH lITm it  

    I  fir  r  I 

  ,fi    tTlfT fr. llfT 
 it if OIT,,-t fiT     

r r  I  
  I  JfHT lfi1 i1TTlIT tTlfT 

ffi    t   m 1Jm 
 r fr. t   ft i  

 lfr it   fiT  if fie 

Vi I flT lIT.rf fiT  1f  waT-, a 

SillTtl  Jln lIT.rf if   

fiT IT l T    Jln r t 

 tiT IT     I  

    1Jlfi   

 I r      

   fi, IT r  lIlm Jln  

 if fi, IT  ilmr I ,11 1oF 
rtrr  ITRlIT I r 

IT, CIT  fliT Jln 1ll  liT, 

aT   fliT  9iTfJf  if 

t r  I  

filif fiT    I 

.     fit flT a r 

 it r      fiT 

flIfa-if iITt it  fuli lfi1tT  I 
 36 it mo   

o 1IiT mti lrttr d  t I  it 

 IIi1O fi1ft fi  IIil  t I 
 194  
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Mr, Bhandae said  today that 
the resent situation in Bihar could 
have been averted if his  ublic 
statement, a year O, .about cor-
rution in the State had been 
acted uon, 

 iii mrnr  T  r  
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,,r.r  iffY   I  lmf 

  t  ITfr  R fifTif 
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1 had redIcted and warned 
abollt the resent  situation in 
Bihar a year ao, 

 if   rl   If, 
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mr lf110l  r  it  ...  

1ffiiffi, rlllIlirn ifTlfllf lf1)   

ihrom  r t it r  .m-     
It -it t  f1fifl  r r d r ( 

 I  

  I r  it fR)9i lfol S r  it (r 
r1fTta rn lfoT    I for  

    lfoit I r r  

  rr d   I lI,M ifr Rciror 

 ) lIT ,lfo 11- r  lfof  
Of or.fff I lIa-A if iff rr r r  -r 

r lr RCifi  ir  af) r  

d r  a-) flfotrf If  t  iffr 

  adf  I  fl if fffi 

t r lfol    d  rr I  if)ofi 

r Ilf 1Pfi r  PI r   r 

lfoT   I  r  if   
flfo lI1R tfJr lfo)   fofi roT  

..-)if r lf11  i I  lIfif if if lfo) 
r rr lf11  fir  r r  rifdr 

lfol if f fol rr llf t lf1f 1frlf lfo(.T 

lfor r   I SfilA iffr  r r rifdr 

  riffr lf1f  if  if  

,r   ffrf.rol t9 lf1l 

,,rnro I t r Hr r rr.rr I  

t fofi    I 

,,) m  1ti 1976 lfo)  

r  I 

11ft      fli  
1976 fi P.rri., Tiff ffilfd lfoit lf1r 
rr,PITr r  (  fif) m1 r  it I 

 it  ..  d  .fi   

t ffi Rl-ifol t  iffflfT fit fifiir r r 

far.rIl lift  r -r  r  

fir   I mr it d  R flfo r r  

r r  r f IiT t  I  iii) 

 ra r   it r  f4 IV, I 

i1J Wt  t  it  i ir, 
a-) It r  ar  I 

r r aw 11((   if  I  oi 
r t i t  1fd r  

l ifr i  r 4 r  lf1  

 R.r,  r wi If)rit I  

liiCf  r  I Hf rr  or 

lfo)    

J.n  lfotit f if fvrr It -ir I J1ll1 
flfif lfo   lfor r  lt ffilff 

  lf1ritf  ii(d r  fr r  

rt (11 oTfi   r., i  if  

(1)    rr 2 rr  2r.rtr I 

r   lfo Rl Tl r  ,ri., 

it Wftr  it I  I  f1f   
 fllflf  a  S6  m , rrfr.n 

 ftf r r     

r r lf1T m of -lfIlIT flIT I   011 

   t   I 

 m  f r  rr  
tfffi  I afll  lfoflr r 

 IlrI R i ili it    nh 
r  i arr  if    I r  fti 

  fr(lll I  lfol r  flfo 

   I 

 fa(If    r  ra 
1fif,f, r   lfor ff r r r IfI1T 

 I t r   ll r r  foi r 

t  I.   , m rtHI 

r  r  Hlfolf.iJ   
li  ,.  li..-  r r  

,(  lf1f  I t  lirii f fi 
ltrff r 1 1 r forrr r W  I 

lIE( r lf1T ffr  r oleTf iffr .rrit lf1f I 

Ii cHriIi t  r  I d  i m 
 e  I  fIR  .nofifi 

 t .... 



S t a  in KAR1iXA  rtMr (SAKA) Bihar (A.d. M.) 310 

smu K. NARAYAN RltO (Bob-
biln On Ii oinf of ordel. When a 
material or obect is ehibited in the 
House  reflects serioualy on 
the overnment in resect of main-
tenance of law and order, should not 
the Member oseek the errrlission of 
the Chair  Where is the authenticity 
that this is eactly the same fuin 
It miht have been a fabricated one. 
This is a very imortant oint so far 
as the rocedure is concerned. If it 
is souht to be laid without the er-
mission from the Chair, it is wron 
and should be discouraed at all costs. 

 I1dtf   1J .,,.-tit r 1l1lff 

 If  tflIf   If1 fiT em 

r    I(T   1 

  3S,f-rrz   t 1 
   1 
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1ftlifi    f.  

r  iI r  r   t  
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ifi,  tiT r  ifi  tiT TIt,,lIi 
mfCf tiT (lfTif  it a.,i( 
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 11  Ill SI firw  or-  It 
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  lIT aT  it  

I11I1a- ill   at   

t  t t d  1 

SHRI K. HAN MANTHAIYA (Ban 
a re  I have very carefully listen-
ed to the oints made by five 
Leaders  of the O ositiOn. nlese 
seeches hihlihted the rerellSive 
measures  alleed  to  have  been 
taken by the overnmental authori-
ties.  Some  seakers made very 
stron  seeches  aainst  the Prime 
Minister.  One of the oPPOllition 
leaders made a stron seech aainst 
Mr. J P. Narain also.  What i. fac-
in the country is a  crisis in the 
form of a mass  movement in Bihal. 
This  movement  is oin on for the 
last 8 months. All the ste8. that 
we in the overllment have taken 
have not been able to surel the 
movement, nor is the movement 

d by Mr. J. P.  Narain  able to 
et the Assembly  dissolved or the 
Ministry  dismissed. It looks to me 
11at there are two forces one im-
movable  and the other irresistable. 
Therefore,  when the irreeistable 
meets the immovable you  cannot 
claim victory for one  side or the 
other. 

1 cannot inore thi CrISIS. How-
ever much I may  disaree with the 
methods  adoted by Mr. J. . 
Narains  movement I cannot ust 
dismiss it as a matter of no conse-
uence.  Nor  am I reared to im-
ute any  bad  motive or unatrio-
tic motive  to Mr. J. P. Narain. I 
aree with Mr. Mishrai wI.1en he 
said that he is a loknayak.  With 
eual enerosity he has to  aree 
that you, the leaders of the o osi-
tion, with fll hearted su ort 
raised Mrs. Indira andhi when 
Pli1listari war was won. On that day 
I I hei.rd the- e t e  in tile Central 
Hill, Mt seeihei were madeby 

 dlttil t  
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SHRli  S.  A.  SHAMIM And one 
indeendent, that is me .. 

SHRI K. HAN MANTHAIYA Taars 
of oy caine to my eyeS because behind 
those seeches were intense atriotism, 
lare h(artedness and the ability to 
look at thins with a sense of roor-
tion. 

Thi.l Bihar aitation is also a kind 
of daner that we face so far as 
the democratic rocesses in the 
country are concerned. It is not a 
uestion of reeatin arumente. 
infinitum in consonance with arty 
lines. These artylines, o arallel. 
they never meet. Therefore it is 
imossible to solve this CriSIS 

with a riid arty OSition that each 
one of s are takin. If the lines 
are a little bent towards one another, 
then a meetin round will a ar  

And it is that enerous atriotic 
attitude which must uide all our 
thinkin, seakin and action. If 
J. P. Narain is 10k nayak lease 
remember lilat Mrs Indira andhi 
is Bharat Ratna and her services 
to the country are in no way less 
than that of J. . Narain. Please 
remember that for three enerations 
three reat eraons in that family 
have served this country. To talk 
lihtly of her, to abuse her, to make 
fun of her, is not consistent wilil the 
riht stand that the leaders of the 
o osition of this country ouht to 
take. 

Therefore, let s forbear accusa-
tions and counter-accusations. What 
is the way throuh which we can 
brin about a settlement The bon. 
Leader of the Conress (0) Mr. 
Mishra i in the concludin art of 
his seech made two su estions. 
One is to withdraw the olice-
Central as well a reserve. The 
second, is to a oint a COIIIJJSSlon 
of enuiry to see how far olice 
etions have been in ecess of re-
uirements. These are the two 
concrete I estionl which he made. 
Let WI forset the adectives Wled 

aainst the Con,retl and the Con-
 arty. Ieade. I have no .helita-

tiOD In accetlal Ole  made 

by the Jut seaker, Shri Va ayee. 
that a way must be found in order 
to settle thill crisi.l. 

19 h1J. 

I am a Conressma but I cannot 
think eactly On arty lines  I am 
thankful to the leaders that they 
have iven me a certain latitude. 
From the first to the ninth of this 
month I wa.s in Karnataka State and 
I had occallion to address dozens of 
meetins.  We  celebrated auttsav 
the day On which Karnataka came 
to be formed.  I am in reat demand 
as 1. layed a leadin role in the 
formation of Karnataka On the 
first day nearly 0,000 eole had 
athered-and I  felt the sense of 
it-Whenever Jayarakash Narayans 
name was meontioned there was 
thunderous a lause. In other 
meetins also I found that eole 
are in symathy with him. I do not 
certainly say the whole State is in 
his favour. I am not ,iven to e-
a eration. After you made me the 
Chairman of tile Reforms  Corrrmis-. 
slon for four lon years I have 
learnt the way of asaessmeont. not 
of ea eration or minimisin any-
bodys imortance. Even in the far-
ofl South there ill a feelin that what 
Jayarakallh Narayan is doin  is 
riht in its obective. 

Some of us do not aree with the 
ways he is followin. Therefore, the 
o osition arties wilo have leaded 
for him, who have su orted him 
and who have raised him have to 
lay the reat role for brinin, 
what is called, your ood adviCe to 
bear POn him. May be the rece-
dents that have been laid doWn by 
this overnment-wilil some of 
them I do not aree and with some of 
them I aree-we miht have done 
,omethin for our arty advantae. 
So, he it been the case with many 
other olitical arties in an hour of 
erisil. TheSe are the human failures 
of otical  leaderahi. Let us 
neroualy kee all the aCCNlIltl.ons 
of eraanal advantale taken by a 
articular leader or t  arty 
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aside and a ly our mind to tile 
roblem thatbe.ets Bihar. 

I a eal to the atriotic fervour 
of my comatriots in this House 
These are the day. Of inflation and 
economic  difficulties. Everyone of 
you will aree that roduction is 
the royal solution for these diffi-
clties. We must not do and en-
courae anythin which may im-
ede roduction in this country. You 
will aree, however stified you 
may be in launchini. bunds, iJeraos 
and strikes that roduction suffers 
and that atriotic natiOn should 
countenance any ste that imedes 
roduction and a ravates inflation 
and scarcity of commodities From 
this Oint of view, all of you lave 
to a ly your mind atriotically in 
order to solve this roblem. None of 
you have directly, at any rate, su or-
ted  the stand of Jayarakash Narayan 
in the matter of dissolution of the 
Assembly or dismissal of the Minis-
try. I- ersonally believe as a stu-
dent Of the Constitution fIIat the 
way to chane must be one of the 
ersuasion, and not one of ressure, 
coercion or demonstration. We 
have a Constitution whiCh  allows 
a chane every five years. We can-
not afford to be imatient and ask 
for a di wlution of the Assembly. 
I feel ha y and welcome if anyone 
of you from the OPOSition Parties 
becomes Prime Minister. But, then 
this lesson of dissolution and dis-
missal will be reeated ad infinitum 
We et into a  vicious circle of 
destruction of Democracy. So. you 
l1ave to erslade Shri Jayarakash 
Narayan not to ush this country 
into that circle.  LeaVe these two 
matters, namely, dissolution of the 
Assembly and the dismissal of the 
ministry in the hand of the Con-
ress Party. t is not that we are in 
admiration with the Ministry in 
Bihar it is not that we are in reat 
admiration with the doins of many 
members of the Assembly. These 
thinS are ha enin not only in 
Bihar, but also I know ersonally, 
In oDiei States I lIave been a-
ealIn, to the Cenrea. Party that 
they 1Ihould be .troD nOt . on the 

basis of .malractices but on the 
basis of truth and on the basis of 
OOd conventions and ood stand-
ards. I. am One Of tile many who 
say that. 

SHRI SHYAMNANDAN MISHRA 
You had one on fast aainst cor-
rution in your State or elsewhere. 

SHRI K. HAN MANTHAIYA 
Do not reeat it. Of course, reeti-
tiOn loses its va1ue. 

SHRI SHYAMNANDAN MlSHRA 
Then tell us somethin as to what 
you roose to do. 

ISHRI K. HAN MANTHAIYA Even 
to day, it is not a mere statement I 
am makin here. I have been talkin 
to my colleaues in the Conress in 
the Karnataka State that the oli-
tical at ere has to be urified. 
So, the only way left oen to me,  as 
a Member of the Party, is to lead 
ublicly and rivately heraos and 
demonstrations are thins that are 
out of lace under the structure of a 
constitutional overnment. Shri 
Jayarakash Narayan is u aainst 
corrution. I am eually so. In fact, 
no member of the Conress Party is 
in favour of corrution. (Interru-

tions) Please do not lauh. Can you 
oint out any Conress Member who 
ets u and says Yes, let here be 
corrution 

The Administrative Reforms  Com-
mission considered this uestion. It 
recommended the institution of Lok 
al and Lokayukt in order to tackle 
the corrution at the hiher levels. 
A Bill was alllO introduced in Parlia-. 
ment. 

SHRI ATAL BIHARI VAJPAYEE 
Then why was thlst Bill not assed. 

SHRI K.  HANl.JMANTHAIYA  I 
am a ealin to this House and the 
overnment also in this reard. The 
Bill Is endin eoftsideration tor t  

last Si years. It has not been aned 
In thiI Houle. It fa now enc1n . 
11,.. be, OTell Dent hu Dot be8I1 able-
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to ftnd time for it. I do not know 
the rea96n. Let Shri Jayarakash 
Narayan take this as one of the issues. 
We have to find ways of confrontin 
corrution with a roriate measures. 
If we shout all the time aainst ccr-
rution, we will have merely wasted 
 our luns, land we will not have taken 
any effective stes. If the O osition 
Party shows some ways of eradicatin, 
corrution from ublic life, we are 
reared to consider them also. There 
are two su estions that have already 
been made by IShri Sbyamnandan 
Mishra, the leader of the Conress 
(0). One is that there must be a 
Commission of inuiry and the other 
is that there must be withdrawal of 
Central olice forces from there. 

You kee those two oints. 

Another oint I make is this. All 
of us are areed on electoral reform. 
Jaya Pll3kash Narayan has hihlih-
ted the roblern of electoral reform. 
.It is not necessary for anybody to tell 
us this. We know that the electoral 
-system has lent itself to over-send-
in, to corrut ways and to uestion-
a-ble methods. May be many a time 
we aTe r.ot able to rove it leally 
in a court of law. But actually this 
system has  to acuire many bad 
characteristics. The Prime Minister 
has also announced that she is very 
articular about reformin the elec-
toral system.  You are all eually of 
the same oinion. The method su-
ested by some is that all the olitical 
leaders, rulin and O oSition should 
sit toether and evolve a formula.  1t 
has roved to be an t  

Let us reconise the fact that each 
one of s has his own views un-
chaneable views in fact. Thai is the 
way olitics is bein conducted in 
this country. We have not fol-
lowed the line  of thinkin in 
a bI way, -but in a art a  way. 
r eamle, the CPI leader who 
soke -made  many alleations 
aainst Jay1. PI  h Narayan. If 
-  r t et e r  we ,can 

e a e a  number of char,es 

IIaiilst them. Ill. fRet, I am etscin-
amy of the Views that if the cr hlld 
taken to a hiher level of reachin 
ideoloy and not attack ersons, they 
would have made much more ro-
ress.  I have been seein this one 
of their strateies is that if anybody 
disarees with them, they condemn 
him wholesale, attack him in all ossi-
ble ways. These are not the ways 
which will strenthen the ideoloy of 
the Communist Party. On the other 
hand, it will roduce uch a revulsion 
that they will radually lose. What 
are theyIiOw Instead of bein the 
O osition Party, they have become 
a rt  of osition. They want a 
osition with the Conr.less. They 
want an advantaeous osition for 
their own uroses. Therefore, do not 
try to create the imression that we 
could be misled by the accusations 
you make a2ainst Jaya ra  

Narayan. If you really want to solve 
the crisis that has overtaken. Bihar 
cease llbusinJaya Prakash Nanayim. 

SHRI  RAMAVATAR  ISHASTRI 
(Patna) We have never ersonally 
abused J.P. We say his ideoloy is 
very danerous. That is not abSin 
him. 

SHRI K.HAN MANTHAIYA 
Here are two ersons involved, If 
your Jaya Prakash Nal1ayan is Lok-
nayak, our leader is Lok Sabha 
Nayak. Please kee this in mind. It 
is not that she has osed herself as 
the l lder. The country has shown 
by constitutional methods that it has 
unuestionable confidence in her. 
Therefore, she is there. We cannot 
ust dismiss  her. She will not uit 
her osition net month or net year. 
She is a ermanent entity. 

SHRI SHYAMNANDAN  MISHRA 
Permanent entity 

SHRIK. HAN MANTHAlYA Per-
maHent entity in the sense that offices 
may come and offices mar o, but her 
leadershi cmmlt be n1thiihised and 
ber lriflueneelri . tbi cOhtfi cariiot be 
wi.slied illaf, -sire  tftelIe. rhre 
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real n N 1.or .1.,. Prakuh Nara.-
yan. z.ery one ot. us wbo is mter-
ed in re r  normalcy in Bihar 
mlHt try to brin thele two eI ms 
toether I make a1 a ea1  also to 
my Party and to my leader. We wele 
able to come fo an JIiellltandil1 with 
Bhutto who was the arch enemy of 
the country, who was the ersonifi-
cation of communal fanaticism which 
took the shae of Pakistan and war. 
When we have come to an areement 
with such a erson, it stands to 
reason-I do not say much more-
that we have to come to an areement 
with Shri Jayarakash Narayan. And 
when he comes here. if you encourae 
him, incite him, to more demonstra-
tions and aitations, an areement 
cannot ibe arrived at. It is in a sirit 
of atriotic fervour, in a sirit of co-
oeration that these two ersnhs have 
to BlProach one another and see that 
a settlement is arrived at. 1t is not 
very difficult. If I understand the 
st3nd of o osition olitical arties. 
they are interested only in these two 
issues withdrawin the olice-

SHRI SHYAMNANDAN MlSHRA 
That is with reard to the incident 
on the 4th, but about the basic issue 
it is not so. 

. SHRI HAN MANTHAIY A  Do not 
,e lain it away stick to a osition. 
These two thins can be easily areed 
 uon, rovided Shri Jayarakash 
Narayan withdraws his movement 
Mahatma andhi, when he wanted to 
ne Otiate with the Vicer9Y, he with-
.drew the movement on some a  
to neotiat.e.. Shri Jayal)akash Na-
rayan, who claims t be . the foIlower 
.f Mahatma andhi, cannot neotiate 
with  baton in his d  iuratively 
slCakin. He has to see that II-calm 
and eaceful atmoshere  establish-

eole of Bibar have to Oe saved t m 
the su1Jerin they are underoin, 
from the derivatiornl theY are under-
ioin. It is a  IBtrMic service in 
itself. I am sure a way can be fo d 
throuh the oOdoMees of the o o-
sition arties and others to find a 
solution. It becomes 1ItI. iJTlPlSibility 
if We try to e loit this situation. thls 
crisis, for our own oLitical ur Bes 
or arty uroses. Here is an issue 
as imortant as eternal war. We 
have to rise to the occasion even as. 
we did durin, the a a  war. 

Sir, some eole were sayin that 
there is Ram and there is Ravan and 
so on. In India we now have an. 
enemy it is a four-headed enemy, 
namely, corrution, casteism ineffi-
ciency and dishonesty. Nobody an 
deny it. I do not take informa on 
from anyone else I am directly in 
touch with the eole. If there is a 
referendum in any lace, they will 
all vote for this and say. Yes these 
are the evils eistin. Not that any-
one will come and do thins better. 
We have seen the erformiance of 
coalition ministries headed by o osi-
tion IPOlitical arties between 1967 and 
1971. Therefore. your record also  is 
before the eole. Let us not e 

one anether of any malractices er 
se. We have to tum a new chatrr. 
We have to mananim sly foret the 
ast and sit toether, with new out-
look and imbued with a sense of roif-
sion to estabLilh eace and rOl,lress 
in. tis country. This is my humbie 
oinIon. 

The overnment may not accet 
my su estion. but I venture to m-
est that theSe two roosals of mirte 
a ComIJIssion to reform theele torni 
system and .the t e t of Lo1rital 
and Lokayukt may be subects of dls-
cuSSlon, neotiation and . settiement 
Ietween these two eat lea4ers.  .. , 

 ed before cordial talks take lace 
ere re  as soon as he makes  
.Ws IYltnd t co,me to a ett e t fhe 
 r t thin Is for him to crerate a  .. -.smn J.  )WDER (Nfl-
,trnoshere,  is tJlJlt the move- lil) Mr.   Sir, in the. t, e-
Went has til be withdrawll. The of h SL ,.,..  ........  -,........-.... .. .. ., . ..,   .ar.....,..luJ a a a t a  a  

The oriinal seech was delivered in Tamil. 
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. Shri .T. Matha owder 

.is in the vanluard of eoles aaita-
tion. At the very outset, I would like 
10 oint out that it is not roer for 
the rulin S  Party and the 
Prime Minister  of the country to say 
that this mass movement is  Dein 
.searheaded by reactionary forces in 
.the country, ust because some O o-
sition Parties have oined this move-
ment or some O osition Parties have 
.etEndd their su ort to this mOve 
ment. If the Prime Minister is oin 
.to be erE.istent in sayin that any 
aitation aainst the rulin arty is 
reactionary, does thiat in any way 
mean that the rulin Conress Party 
alone is roressive and all others in 
the country are reactionary If that 
criterion is the yardstick, in  

when Shrimati Indira andhi Wlas the 
President of the All India Conress 
Party, she and her arty did make an 
all-out effort to dislode the duly 
elected C.P.L  Ministry in Kerala 
under the leadershi of Shri Namboo-
driad.  A lyin the same Ylard-
stick of Bihar movement.  could we 
not say that Shrimati Indira andhi 
was also a reactionary at the time 
1When she searheaded the movement 
for the removal of Namboodriad 
Ministry in Kerala  I refer to this 
because there cannot be this kind of 
universal a lication of the rincile 
af reactionary forces  searheadin 
-mass movement in a democracy it is 
likely to recoil on the rulinl arty 
alllO some dr.Ir or the other. 

One should see wlio is conductin 
this movement. The very name of 
.,Jayarakash Narayan evokes a feelin 
. of reverence throuhout the lenth 
.ancl breadth of the country. When 
the news a eared in the Presl that 
.,J. P. had been betaten by the olice 
..()Jl the 4th November, the entire 
nation was uset. If IOmethinc bad 
had ha ened to S. P., I am sure the 
-entire country would have been in 
flames. On the Ith e er  the 
-Police eDCircled J. P.I bouse aDd he 
-wa. imleoned in his own  houie. 

Naturally the PeOPle wanted. to know 
whether this is a democratic. country . 
But the rulin Conress Part an-
nounced that this ste had ee  fakeD 
to ive rotection to J. P. On th 
November, J. . could not 0 ay-
where because of the Police uard 
around his house. Could there be any 
thin more  shameful than this in a 
democratic country Even durin the 
days c. o ressive British rule, this 
had not ha ened. The entire city of 
Patlla was barricaded, as if there was 
oin to be an invasion from an ini-
mical  forein  country. Were the 
Chinese or Pakistanis oin to enter 
Patna that day On the other hand, 
the eole born in this country more 
esecially the eole born in t  State 
of Bihar could not enter Patlla that 
day. 

If the overnment had not become 
r  about JPs movement. why 

did they barricade the entire city 
of Patna The overnment had surely 
felt that If such a barricade was not 
there, the eole  would certainly 
have made J.Ps movement a resound-
in success that day. This was the fear 
that oaded the overnment to ,bar-
ricade the city of Patna on that day. 

I do not advocate the theory that a 
dly elected Assembly should be dis-
solved ust because some eole voice 
such a demand. Just because an o o-
sition arty demands the dissolution 
of a State Assembly or cten th Par-
liament. the overnment  need not 
necessarily conceded to such a de-
mand.  But, here in the case of Bihar, 
who has started this demand Jud 
because of ever-sreadin, corrution 
in the state, J. P. started this POPu-
lar movement.  The Prime Minister 
could have inviiedhim for fruitful 
talks at the initial staes of this mass 
a(itation. If this had been done tbe 
situation there would not have wor-
sened so much.  But, in the . initial 
stales, it became a uestion oltell-
ti fOr our Prime Minister In the 
cue at some ordinary leader alhe 
could il.ave entertained t t de  

But in the Case of J. P. thi.should 
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nat have ,become a restie issue for 
the .Prime Minister.  After- all, she is 
not Just the leade.r of the rulin Con-
ress Party. She IS the Prime Minister 
of the entire nation she is the leader 
of the eole of our country. 

Shri R. D. Bhandare, the overnor 
of Bihar, bemoaned in Bombay last 
week that if his references to wide-

rea  corrution in Bihar, made by 
hIm Immediately after assumin the 
Office of overnor, had been taken 
n.ote of seriously, this unha y situa-
hon could have been averted. What 
ha ened then Shri Bhandare was 
summoned to Delhi  nd scornfully 
treated. As he was a Party man and 
as he was interested to safeuard his 
new Office, he resiled from his stand. 
I would ike to know whether he 
also became a reactionary ust be-
cause he referred to all-ervasive 
corrution in Bihar. Similarly, have 
some Conress Party M. L.As, who are 
su ortin J. P., become reactiona-
ries  Recently.  a rominent leader 
of the Conress Party met J.P. in 
his house. Has he also  become  a 
reactionary When J. P was in Delhi 
 lakhs of eole atheted to hear 
him. At Ludhiana, more than 10 
lakhs of eole had athered to 
hear him. Wherever J. P. oes, he 
draws hue crowds. Have they all 
become reactionaries At this rate, in 
our country not even 10 er cent of 
the oulation would be roressive, 
if the Prime Minister oes On sayin 
everyone o osin the rulin arty 
is reactionary. But the eole of the 
country know who is roressive and 
who is reactionary in our country. I 
would also like to oint out with 1111 
the force at my command that the 
overnment would not be able to 
r.ontrol the litua with this atti-
tude. The overnment will be day-
dreamin if they think that Police 
reression will crush J. s move-
ment in fact, a reat leader like J.P. 
ill not oin to be cowed by this kind 
. of Police reression .. 

Here, . I would like to uote from 
. yesterdays issue of National Herald 
 newa Item 

Si arties includin the Anna 
DMK, Conress and CPI in Tamil 
Nadu have come toether to ora-
nIse a camain to fiht the Bihar-
tye movements and rotect demo-
cracy, II reort from Madras says. 

Shri Hanumanthaiya and the C.P.I. 
leader, in their seeches, emhatically 
stated that the Bihar Assembly should 
not be dissolved, in the interest of 
democratic ilstitutions in our coun-
try. This  is  in  consonance with 
the news that I have referred to 
st  now. But I would like to 

condemn the eretuation of  one-
arty rule in a democrary and also the 
denial of rihtfl chances for the o-
osition arties in the overnance of 
the country. In Kerala there is the 
coalition overnment of the C. P. I. 
and the Conress Party. Only in 
Tamil  a  fulI-fieded  O osi-
tion Party. i.e. th D. M. K. is in 
ower. If the Conress Party and the 
C. P. I. oin hands to aitate aainst 
the rulin O osition Party in Tamil 
Nadu, do they not become reaction-ary 
forces .by the same token which is 
bein a lied in Bihar now So far 
as Tamil Nadu is concerned, the Con-
ress Party is reactionary, the C. P. I. 
is also reactionary. 

We in Tamil Nadu are not afraid of 
such aitations we will fiht in a 
democratic manner. 

I would t. to emhasise here that 
the .olicy of the rulin Conress Party 
varies from state to state. The Prime 
Minister has not taken the rulin arty 
on the riht track throuhout the 
country. The leaders of the rulin 
arty are known for makin cOntra-
dictory statements. That is why the 
country has one to dos. I have no 
hesitation in sayin that so far as the 
rulin arty is concerned, the Party 
is more imortant than the -nation. 
and in the case of Conress Party 
leaders, ower is more imortat 
than the arty. Naturally. democraey 
is in eril In our country. The into-
lerance of rulin arty towards O-
osition Parties, esecially iD. demo-
cracy, is surely leadinl the eountry 
into chaos. The rulin lIarty clIDIIOI 
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tolerate one O osition arty in the 
seat. of Owel in a demoeraey .ll the 
olitical arties can aSilire for the 
seat of Ower. If J.Ps aitation aainSt 
the rulin arty in Bihar is reac-
tionary, then naturally such ait-
tions aainst the rulin arty any-
where in the country, whether the 
rulin arty is Conress or any other 
O osition Party, is reactionary. 

As I stated ust now. the Prime 
Minister  is the leader of the Nation 
she is not ust the leader of one oli-
tical arty. She should not hesitate 
to act ustly and udiciously whenever 
a situation demands.  The leader has 
failed to take the eole of the country 
on the riht ath. She should not have 
made it a restie issue in the matter 
of initiatin discussions with J. P. at 
the velY beinnin of this-aitation. 
For tedays unfortunate situation in 
Bihar. the Conress Party alone is res-
onsible. not other O osition arties. 
Do not blame the O osition Parties 
for all the miseries of the eole  of 
Bihar. 

I would a eal to the Prime Minis-
ter that she should act as a leader of 
the Nntion and not as a leader of the 
olitical arty. 
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MR. CHAIRMAN Shri H. K. L. 
Bhuat. 

SHRI K. NARAYANA RAO (Bob-
bili) Sir, I have a oint of order. 
The revious seaker, in one of his 
references, made an obJervation which 
I feel is defamatory to the entire 
nation. In his seech, he refocred to 
one articular city wherein he said 
eole were boilin their own children 
and eatin them. The we91ern Ir 
wtlieh brins out all sorts of stories 
.aIIoat overty in uu. eo1lRVy wllJ 
uote th. also.. TWa tameat .... 
human t  and the Dlltioa .. IIIeh 
d .a it is defamatory and it mast 
 .Pun,, from the r  

 

It ill no oint of orchr 

 tfo  JTITll1 I 

  t r t I  Ifff  fl., 
t  I   

  I  r  imn)  fl1f  

trr  fiIIn , mf ...-.niflf Il  

SHRI K. NARAYANA RAO It is in 
bad tallte. That is very unusual. 

MR. CHAIRMAN Order, lease. 
Mr. Bhaat. 

SHRI H. K. L. BHA AT (East 
Delhi) Mr. Chairman, Sir, this coun-
try is full of variety and so is Parlia-
ment. Mr. Janeshwar Misra is a 
variety in himself It is very curious 
for me to listen to his seech claimin 
to seak On behalf of the eole of 
India, when he himself was elected 
with about II er cent vote when the 
total votes olled were 20 er cent III 
Allahabad. He claims to seak on 
behalf of the eole of India and 
threw a kinds of irresonsible and 
wild chares, chea wild and vul.ar 
chares, and chea ibes at the r e 

Minister who is the leader of the mIl-
lions of eole in this country. 

Mr. Chairman, this is aain a roof 
of the soundness of democracy in this 

country. This aain shows that the 
rc,cnt leadc1shlP 01 this country 
stands for demucracy, stlIDds fOr tole-
rance and stands for atience. His 
seech does not need any more com-
ment. 

It was very amazin for me to hear 
my han. friend from the DMK arty. 
He talked in this Hoose that there 
were certain bi at r  in Jaya-
rakash Narayans meetins and that 
was roof that the movement needed 
to be s1.lPOrted and therefore he 
etended his Il PlOft to the moY8-
ment. About the  football   
dium he said ,here was a crowd 01. 
tYe lakh .. Ie.  I du oot know Whe-
tbeJ  haa  tOe Oeti toota.n 
stadilloRlthe total al1ity of the 
Delbi. footltall stadium 1s 2,009. 

He hall oot IIeen it and that it the 
ditllcuIty with him. I am not iOi.n 
into tl)e ueation et r in that 
meetin, thel-e were more eole DC 
less eole but 1 am only Ointin 
out the loic. If we are to be carried 
away by the Press reorts about the 
atherins which Mr. M. . Rama-
chandran attracted, by this time the 
Tamil Nadu vernment should have 
one it would not have stayed. It 
stayed because the Prime Minister 
believed in democracy. She did not 
believe in the democracy of the street 
which you want to brin in here 
There wen serious chares of cor-
rution aainst the Tamil Nadu ov-
ernment and Prime Minister Was even 
blamed and criticized by various SeC-
tions in this country that shl had not 
taken action. The Prime Minister is 
thc Prime Minister of the notion llnd 
she has ot to see what is roer and 
what is not roer and what is correct 
and what is not correct ono tlwn only 
she can act. I do not want to com-
ment on the merit. of those chares. 
But his olJeations that the e 

Minister wants to crush the o osItion 
overnment in Tamil Nadu is. to say 

t  least fantastic And bas e.. 

The lanuae of the adournment 
motion inoints the ha enins . of 
November 4 and some alleed Ohee 
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eceue. and inury to ShriJaya 
Prakash. But in the discu.uion the 
whole amut and of Bihar olitics and 
even the countryS olitics was touch-
ed. Shri Janeshwar Misra himself 
says that Shri Jaya Prakash ot of few 
abrasions on November 4. Does it suit 
the er e t that he should et 
abraSIOns a d inury and thus rovide 
an o ortunlty to the friends who want 
to e loit thl situation and blame t  

overnment It is fantastic and very 
cunous for me to hear some eole 
say that the overnment wanted to 
assault J.P. They say that this was 
d  by the Bihar overnment or the 
Central overnment. Even Jaya 
Prakallhi baa not said that he was 
beaten by any lathi. Some eole 
have tried to become heroes and they 
say that a lathi was aimed at Jaya 
Prakash but others came in the way 
and sto ed it. There is no allea-
tion by Jaya Prakashi or other res-
onsible eole at the sot that Jaya 
Prakash was hit by any lathi. 

In this Parliament we must rise 
above ersonalities. The Parliament, 
the eole of India, the Constitution 
and the laW of the country are bi er 
than anyone erson, may be Jays 
Prakashi or anybody else. Let us see 
who created the situation. What was 
J.P. tryin to do on November 4 
My friends say that he was leadin a 
eaceful march. Was it the Olice 
which wa, invadin Patna Was it 
Shri Jaya Prakash who was tryin to 
invade atna with his su orters and 
storm tro ers overnment is blam-
ed that they have ut u barricades. 
Last time when there was violence 
in Patna a number of shos were 
burnt and at that time the overn-
ment was blamed that they had not 
iven adeuate rotection and that 
they were tryin to rotect only the 
Ministers and the Secretariat. If the 
overnment dOes not take recaution 
they blame it. And if the overn-
ment takes the widest ossible recau-
tion includin surveillance, then aain 
the ave-mment is blamed. The sim-
le fact iJ this. You invite the eole 

and tell them we wID comel uul 
e the MiDilterI. r  to 

Shrl Sb7am Nandan Mlshra e  
Jaya Prakashi was rearin to acale 
the wall and tried to craBB the barri-

de  He was reared to take all 
kmds of stes to coerce and intimi-
dat  the MoL.As and the Ministers to 
resl.n. Yet they say yO brouht the 
Pollce there. What should we have 
done StOod there with arlands to. 
welcome Shri Jaya Prakash One 
ar e t of Shri Shyamnandan. 
Mlshra is, in site of the recautions 
by the overnment, 40,000 eole 
assembled ill the maidan and that ii-
roof of the strenth of the movement. 
Assumin that 40,000 eole assembl.,. 
ed, will the resence of 40,000 eole 
at Patna decide the de t  of the 
Assembly or of other democratic in-
stitutions The CPI claims they have 
collected  lakhs of eole. The Con-
ress says, they are oin to have 10 
lakhs of eole on the 16th. Will we 
decide by this who is stron and who 
is not stron  Mr, Va ayee said. 
hold a referendum. Is it a small thin  
Will not be creatin a recedent And 
for what After all, the elections are 
not far off. Lok Sabha elections are 
ust a year away. Why are you afraid 
of elections All these aruments are 
bein invented because they know 
within themselves that they have 
reached the saturation oint of sus-
tainin this movement throuh law-
lessness, chaos and violence. Railway 
fivh lates have been removed durin 
this aitation. Railway boies have 
bE-en attacked. Post offices have been 
burnt, A student who went to a ear 
in an eamination was shot dead. 
What has nnt been done At one 
time as a youn boy of 12 I had also 
wnitd for 6 hours to have a limse 
of Shri Jayarakash Narayan, But 
what is he doin today Mahatma 
andhi asked the students to ive u 
their fltudies to throw out the British 
and make India free. In the name of 
Mahatma andhi, Shri Jayarakash 
Narayan is a  the students to 
destroy the democracy which Mahat-
ma andhi ave us. He is doin it 
deliberatelv. There is a certain metho.d 
in this madness. All his statements 
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are dema,o,ic, He ia tryinl to aubvert 

t  loyalti.. of the olice and the 
mIlitary by makin various utterance8 

He. t  that mob rule shOuld come 
whIch mevitably results in fascist 

rule and then eole have to fiht for 
a lon time to et back their demo-

crahc institutions. We have seen it 

ha e-rlln m other countries. That 

IS What he is tryin to do here. 

. Shri Jayarakash Narayan says he 

IS om to have a arallel Assembly, 

a arallel overnment, Election Com-

misSoion, etc. Tell me any democratic 

overnment in the world where any 

leader has made such utterances and 

induled in such acts and has been 

dealt with with the atience and 

tolerance which this overnment has 

shown. In other countries, this would 

be treated as treason and subvertin 

the Constitution and democracy. Our 

Prime Minister is the reatest livin 

democrat in the world who is ivin 

scoe for such aitations which in the 

name of democracy are actually meant 

to subvert democracy. So, the boot is 

on the other le. Enemies of demo-

cracy are sittin on that side.  I warn 

them that if fascism comes to this 

country, they wi 11 be the first to be 

tied to the lam-ost. (Interrutions). 

Mr. Jyotirmoy Bosu, because he has 

a shar tonue and a stiff neck, ro-

bably would bE the first to be tied 

to the lam-ost, if fascism comes to 

this country. A far as I am concerned, 

I would rather refer to be tramled 

to death hv a moh rather than submit 

the c crcion and intimidation. I say, 

therefore. let us understand the real 

in11ic0ti0I1- of  111ovement. 

Some flinc1s 81( talkin ahout 

Delhi. So, I will sny a few words 

about Delhi. Shri Vn ayee roduced 

in a theatrical mannr snme shirt with 

bloed stains. Shri Va ayee is a reat 

e der  He is  rect r clso. What 

was done on til 4th d November 

It was not a call iven for a eaceful 

hartal. What was sRid Nobody will 

O to his office, nobody will take his 

car on the roads. no scooter or bus 

will be allowed to ly, nobody will 

be allowed to take his dauhter to the 

t  h.m  nO tai will be allow-

eel to J,y, no cinema will be allowed 

to.1unction and alI iOvernment oflicea 

will be aralysed. W ri tten letters 

under the si,nature of the Preaident 

of the Students nion, in which this 

threat Was contained, were sent to 

varIous eole. Resonsible leaders 

of the Jansanh went to the reresen-

tatives of trade and ave the Sam 

threat. They had no moral courae 

to own that resonsibility. What waS 

e lanuae in which they were talk-

m  They Were sayin look we 

Would not like to create any a e
ness but, you know,how these boys 

are. They are bad, they are uncon-

trollable they will create lawlessness 

and you will suffer. That waif the 

cowardly way of shiftin the reson-

sibility on to the st dents of Delhi 

who, by.and lare, are law-abidin  

citizens. . 

What was the reaction of the eol 

to this call The eole ave the 

fittin anSWer. The Rickshsw and 

Scooter wallahs said Mr. Bhaat, yoti-

ask the olice eole to kee away 

we are stron enouh we shall see 

that nobody is comelled to close his 

sho. I said, No. You only kee 

your vehicles on the Road. What was 

the result All the overnment offices 

remained oen, includin the Coro-

ration offices. All the buses, scooters, 

cyche-rickshaws and tonas remained 

on the roads. 70 er cent of the shos 

and establishments are even otherwise 

closed On that day under the azette 

notification.  So. it is very funny they 

claimed success to the bandh. 

They failed in their attemt to 

aralyse the life of Delhi. Theil 

frustration is obvious. I know this 

motion is meant only to focus atten-

tion On their movement, to  their 

frustration, to show their disa oint-

ment. I em sure the Conress is not 

oin to be cowed down by this. 

Everybody knaws our Prime ter  

r am sure the eole of India arc not 
oin to be cowed d  by their 

threat. They will defeat these eole 

in Bihar, as thev will defeat them 

everywhere in India. So, I o ose this 

adJOurnment motion. 
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ive him the information that about 
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Cororation. 

II1T t  0 tt 0 lmf 1f  r orr 1f 1ftfu 
 fiT1l  I il  iiI t t  I 

t r  

 fllJlI1IT  r     

  rrr tit lIft il mr  ..i 

t t I 

 

 t 

  f..-n   

on lfil  1ftlm rrlf    

   

m .. 

II1T   (fIiWflTr) 

mrnfu lf iu t  m 

mh  I  f.n t  ifffi  Ti 

fr    lir .,f1. i T, flr  

ITfulITltC1T V   t 

mf  farflTfrlT if r R t l1TIcitlf 

itrr r   fSll t   

 n1 

 ttit  lroT  WiiJ 1llmff   

  If T  hI IT   

lflfr f r    
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interrution with the contemt it 
deserves. 

SHRI MD. JAMIL RRAHMAN  I 
also dlmniss with contemt his vular 
lanuae. 
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SHRI S. A. SHAMIM I dismiss this 
interrution with the contemt it 
deserves. 

SHRI MD. JAMIL RRAHMAN  I 
also dismiss with contemt his wlar 
lanuae. 
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That is why in all democratic 
cOWltries where Parliamentary ov-
ernment obtains, the ractice is for 
the overnment itself to r to 
resin and hold re-election in case 
there is overwhelmin o osition to 
any af overnments measures or 
when there is a widesread demand 
for eneral elections. It is not con-
sidered necessary that a no confi-
dence motion should be assed in 
the Assembly or Parliament in 
order to ustify the chane of ov-
ernment.  

 cru of the leal and consti-
tutional uestion is whether the 

Kerala overnment has lost the 
su ort of the overwhelmin mao-
rity of the eole and whether the 
alleations made of maladiministra-
tion and Sbversion of  democracy 
are substantially true.  I have al-
ready e resed my view on both 
these oints. 

While the securin of a maority 
of seats in the Leislature, how-
ever meare, is very relevant at the 
time of formin a overnment. it 
cannot be leaded as conferrin a 
continuin riht to claim the confi-
dence of the maority. 

There is no doubt that there has 
been a tremendous shift in the mind 
and the feelin of the eole.  I do 
not think this ublic oinion can be 
inored without serious conseuen-
ces for the fuwre. 
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As reards the Conress Presi-
dent, I do not want to say anythin 
because she is ust a child in olitics, 
So I do not want to criticisl her 
conduct or say anythin about that. 
erleraJly it is not always an inevi-
table law of nature that wisdom is 
inherited by laws of heredity, I do 
not want to discuss that. It is em-
barralSin and it is uncultured, 
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SHRI  MOIN L  HA E  CHO-
DH RY (Dhubri) How lon will this 

debate continue Is it an unendin 
aflairs It cannot be an unendin 
affair. 
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. SltRI JYOiIRMOY BOS (Diamond 
Harbour) We are here for the last 
eleven hours, the Members and the 
Secretariat staff.  You must be fair 
to all.  You should adourn theilouse 
now and tomorrow the hon. Minister 

Bihar (Ad.M.) 

can rely and ShyamBabu could t  

eercise his riht, of rely. Y-ou shouJd 
not be uided by what the overn-
ment says. The Ministers o to their 
homes and have their lunch and a nli) 
also and then come back. Weare 
here On our les almost, from 10.30. 
It is soon oin  to 9,80 .m, It is 
eleven hours and you cannot comel 
us to work like this. In fact the debate 
should have been adourned at 6 .m, 
and we should have continilled it to 
morrow.  You should tel the overn-
ment that if they want to have our co-
OOeration they should listen to what 
we say and be fair. 

    

r    liT  

 I  r  fir .mr lfR ifi(  

l1 l1mk r Ii  lffdr  I 

THE MINISTER OF WORkS AND 
HO SIN  AND  PARLIAMENTARY 
AFFAIRS (SHRI K. RA H RAMA-
IAH) In the case of an adJournment 
motion, there is no uestion of ad-
ournin. 

SHRI JYOTIRMOY BOS  nder 
what rule 

SHRI K, RA H RAMAIAH nder 
every rule. If we adourn, it mans 
the motion is carried. . I anticiated 
these difficulties and yesterday I B -

ested at t e et  that it may be 
taken u 0Il some lday at 12 ocleek. 
But the o osition leaders did .not 
aree.  So, we are faced with this 
situatiOn. Of course, the whiNe I HlJle 
is iln8tient. Theo ositioll seakers 
took a lon time it is nt that we 
alone took a lon time. You, hae 
called a member from this side  
t er him, you may, robably call one 
fram the o osition and then can the 

Minister. 

SHRIJYOTlltN Y. BOSt  
folloW the wise advice of t  d  
Minister forar1i11n1entary iilitbe,,e 
shall have to sit ast mid.LniiIW. 
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SHRI K. RA H RAMAIAH The 
two members may be iven  minutes 
h d t e hon.. MiniJter will take 

half an hour. Since the mover has 
taken 1 hour in the beinnin, he may 
t  h.srely w it-h in. Ii) ininutes 

SHRI JYOTIRMOY BOS  Tomor 
row a Rumanian Deleation is comin 
and I have to be at the airPort at 
4 oclock in the mornin. How can I 
do that if I o home at 12 oclock to-
niht It miht suit the overnment 
but it does not suit me. Let S ad-
ourn now. 

nAftr lI,m  r  limor 
 I   if   mefJ flilf 

1rT    

SllJ JYOTIRMOY BOS  Therf 

Is no rule to rohibit it.. Kindly oint 
out the rule. 

mIf.Cfil   

r   CIfi r orr llli1T  , 

 Sf  r  
    1Ili.l lir Slfflf.fflW-f 

iifT t fm Ii) r  if Sllflf  

 er r i   rR 

illt Ii) tfllf  liT tr sntl   

fT I   it rt    

 To    .. iliT Ilf  

 t iJlT1 iiI fIR   iif lfTfir 

r    f.r,( it  orTI1 r 
  0Ifi. Ill  ifn  , it 

 r  liT S    mr 
if -WI if at  r   fli forlJ 

 tt  ilir orlfSfifim  r.rolf 

   it  Ii)  d t fori 
  t  I mmr r lit) o1r 

m If  1J1f iIr rl,ff r  if srflffa-
iJ     iff  iJ r  

4Aft.IHI  m  mr arr  

ifff.f t I t  ) fi( it 

   r  r  . 
,rr    if  r   of 
orT f3fi   Ioff iiI   r.r 

   liT r  t  

DIi r liT  lfiVT   tfIIlf , 

r.r.r iiltf r r  IlTorf ifIl if 
lJir r if r  orr  if iJiTifl t 

r r    r  lRolf 

    r if li1it iii) 
tTii.r r  ffi omr IlT  ilir  

if  Iif I i rr    

r r  r  fr  if  

 lif itofT m  cf Ilr r r 

 Iif  orilfPTW orr lir  r 

r   rr  fiT  iffiiT 

f1 o  t.Jif,fffif t  lif ifff 
if   r  f.l.rr  if r r  

t  llflff,TW ifrt if lfi)f if  .. 

( ill1ffr )...... 

    fRo r 

ifro t t  t t.frJ- r r 

 r  .... (ilf,,,r ) .. . 

r r 1I1A1f mf mftr it ,wi 
 . I 

1111 r  Sfmt  er  

it rir lorn rr  fir  . t ii  f.(lff 
 ffi r..  ortl  f,  ,fu f.r 

,ffT  iir t  Cfl lfrt  t  

 f.f wrn  rfr    

tri t.J-r.  fir ifro   r  

r   ffo ii it  r  r 

 r fir r Imii 1ft , 

or4lf.fim Off d   fli  lfRr 
t  if   I lfr rrff lfir iiRfnr 
f  iff(l r   rriifr, IrlJf liT 

r.rlr r  tfi fI, fcrcrf4 tr Ii if.IfT 
    ftrCfr-m it  if lird 
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 ..... rnllm  fR  

 it  mif if  tr  

   li 3Ir II m if flf 
flr t nr ra   if mli 

 if  if.nlf fl  fi a-
 t  it mr    I. . 

 ) .... 

   W lT fl)   

m Tff       

r   fi  f,T  m 
ormff f,T CffiTllJf r rn r rfmr 
fOr rr r    fOr r 

  trlifft .....  ... 

itrT fir. m  r fffi1lT it 1ft 
    it   lTr 

trCfiifCfl   I r t fOT 
  I t 

trnifCfl  flrft r e  it 
   I fttrT l)T if,Tl n rrr 

i-  a  I 3tr if 1ft trnifCfl 
 flrft I wr CI  fT  1ft 
  lTr i tr  i-1VfT 

.ifi T, r   .rmf 
lTr  itrrir    

trfT if   r   fm 

it 1ft  fOT trCfiif T  flrft I  3 1 8 
l)r flllR trfT it  34r r t  

 I  orffif  srfuvRr  lTr Iilf 
rr  I 

  lfflfil 
 if t     fcnw   

r orr if fill ttr  if mrr if 
1ft   I rif if rn ITr fir lfTfi 
IITCf l)T l 1rn trrr.m  I 

 

ilT rrcr   I(    

tr.Ia (   

t IfIRf  t m r t 

rr r iii  it  t  m 
 t 

SHRI P. . MAVALANKAR  (Ah-
medabad) Mr.  Chairman, Sir, thil 
debate on the adournment motion 
moved by my esteemed friend, Shri 
Shyamnandan Mishra, has brouht out 
not only the incidents of November 4, 
1974, and the very cruel and undemo-
cratic assault on the reat leader, 
Shri Jayarakash Narayan and many 
of his followers but also has etended 
beyond the limited scoe of the ad-
ournment motion and has dealt with 
a number of roblems and asects that 
affect the olicy of this country, 

Sir. it has been somewhat my mis-
fortune that I am standin at a time 
when the HOSe is rihtly ettin 
imatient and, I am sure, you will also 
et rihtly imatient with me. But, 
I hoe. you will bear with me if I o 
ahead and send a few minutes more 
because I do wish  to su est at the 
very outset that what Is ha enin in 
Bihar is not a concern of this or that 
individual. We are Rot here bothered 
90 much about the nerson of Jaya-
rnkash Narayani, althouh it mat-
ters. What matters more than the 
erson of Jayarakash Narayan Ji 
is that the vales of democracy and 
dcencv ()f .ublic We in this country 
fOr which Jayarakash Narayani 
and his  associates,  irresective  of 
narties, are standin are bein merci-
lessly and brutally demolished and 
killed bv the Establishment in Patna 
and in Delhi. This is the confronta-
tion. 

Let us not merely o on talkin 
about what ha ened to .Jayarakash 
Narayani, with reat resect to 
Shri Jayarakash Narayan. It will be 
mOTe tfuln revoltin if the Person ot 
Jay rakash Narayani  is manhandl-
ed or inured in this confrontation. 
But let s remember that what is lia-
enin in aihaz i.n. the last e r  
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month. and what ha ened in uara 
earlier this year is a direct r t  
tion between the Establishment which 
is ettin more and mOre naked in 
terms of OWer, in terms of abslu-
tilm, in terms of ecessive uSe of vio-
lent instruments that are at the dis-
0981 of the State machinery and the 
Peole who are bein tortured, haras-
sed, disturbed and even killed because 
of the various scarcities that eist 
because of various corrutions. 

This is the real confrontation  Let 
the hon. Home  Minister,  he 
relies, tell us whether he has any 
solution to this articular roblem. 
Are the overnment of India of 
which the overnment of Bihar, un-
fortunately, today is a art bew.use 
they belon to the same arty, really 
sincere and earnest about eradicatin 
corrution from the body-olitics Are 
they earnest about makin the life  

the oor man actually better today 
than what it was yesterday 

This overnment is never tired of 
talkin about welfare State. What 
they are havin in Bihar and i11creas-
inly in many arts of India is not a 
welfare State but a warfare State. 
This is a warfare State. It is a veri-
table war between the Establishment, 
the ower-huriry, the ower-concer.-
trated eole, on the one hand and. 
on the other hand, the va-st millions of 
Indian eole who,  because they are 
now ettin awakened and determin-
ed, are ready to fiht to the finish. 
They do not mind if some of them 
have to  die but they want to enEuri 
that their democratic values wilJ not 
die and will not have any destructi c..,. 
This is the confrontation.  Thelefore, 
let this debate he lifted to that level 
instead of merely talkin of what has 
ha ened in Bihar on a articular day 
or What miht ha en in Bihar on a 
articular day. 

At the same time, let the overn-
ment and the country know that when 
the Bihar bandhwas declared otJ tht 
3rd, 4th and th October the entire 
State continuously resonded to the 

call.  No bandh could last for more 
than one hour if the eole are not 
su ortin it.  Therefore. it was a 
sontaneous, massive,  oular. stron 
revolt and reaction aalnst the misrle 
of the Patna overnment and the 

r t of India. It was eually 
a stron reaction aainst the corrut 
rule in Patna and Delhi.  I would not 
like to use the word anotri, which 
is a ood word.  So, I would say that 
it is the fountain source at all corru-
tion and  misrule. Here in the caital 
in Delhi it starts from the to. And 
because it ercolates from the to, 
eole down below have a certain 
sense of security because they know 
t  eole above are more corrut 
than us and, therefore. nobody is oin 
to disturb us. 

I feel that this is the last hase of 
the aitation. I believe that the aita-
tion of the eole in Patna and other 
arts of Bihar is noW enterin into 
the last stae. While the Prime Minis-
ter and her associates are ettin more 
and more deserate, because they are 
under the ri of n fear, ha ily we 
find that Javarakash Narain, and the 
eole who are su ortin him in lare 
numbers. nre lettinl more and more 
determined. If the Prime Minister Is 
ettin more and more deserate, let 
her know that the eole are ettin 
more and more determined. It is ,her 
desernte attitude, the overnments 
deserate action of brinin all kinds 
If olice. 111 tyes of olice, Central. 
Border, er e etc. into the State of 
Bihar that has created the resent 
situation.  We  in uiarat had e eri-
ence of olice eceses nof a lon time 
ao and we know what olice torture 
can be.  TherP.fore, it has become an 
ill-fare state and not a welfare state. 

The basic uestion which my friends 
in the Conress  Benches have to 
answer is whether they want demo-
(Oracv to survive in this country. If so. 
do they mean by democracy the con-
centrntion of ower, irresective of 
the ODular will. not even in a few 
hands but in the hands of one rsl  
all the time Do they want that or do 



Si.tu4tion. in 

Shri P. . Mavalankarl 

they want by democracy the sharin 
of ower The reatest traedy of this 
COl)try is that instead of sharin of 
ower there is more and more con-
centrOltion of ower in fewer and fewer 
hands. We have to remember that it is 
this confrontation we are facin. 

Democracy also means, aart from 
the, sharin of ower, decency and 
mOlality in olitical functionin. The 
various kinds of ordinances that are 
issued and will be issued from now 
onwards, unfortunately is it not a 
diahonest way of functionin  When 
yOu talk of arliamentary democracy, 
are you oini to take all ower in 
your hands and functiOn in such a 
way Bihar is a very ood eamle 
of the romulation of hundreds of 
ordinances. That cleai-ly shows that 
the nomnal constitutional machinery in 
that State has broken down. 

Therefore, I would conclude by say-
in that Bihar has iven us an eam-
le of the breakdown of the constitu-
tional machinery. Bihar today has 
iven us a very deressin and, if I 
may say so, an intolerable heno-
menon of a rein of reression and 
even reimentation. Not only in Bihar 
but in many other arts of India the 
overnlllent of India are usin all the 
information media at their command, 
the radio, the newsaers and other 
advert.isement media, for reimenta-
tion of inflrmation in this country. 
But, fortunately, there are still eo-
le, tftere are still elements in this 
country, not only eistin but live 
wires and they have seen to it that the 
Deole DOW do not even believe what 
the radio or the newsaer says be-
cause thev are more or less owned by 
the establishment. 

So. r want.d to SAY that the confron-
tation is. not et e  JPi and Indirail, 
it is nut a confrontation of two indl-
vclals, hut it is a con.frontation bet-

e  .conce,traion of ower and the 
er dr t on t   side and the 
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.oular will and oular determina-
tion not to tolerate misrule and cor-
rut rule on the other. As lon III 
this confrontation is not solved in 
favour of the eole, I am ite sure 
eole will not rest and until then 
this battle will o on and it will be-
come more and more intensive until 
it has achieved the desired end. 

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA 
REDDY) I have tried to hear with 
attention the sevelal seeches mad 
by the hon. Members.  I am arti-
cularly thankful to hon. Members on 
this side like Shri Bhaat, Pandeyi, 
Shri Das  Munshi and other friends 
who have effectively answered several 
of the oints raised from the other 
side.  I felt articularly ha y when 
Shri Indrait uta made a very 
enlihtened seech drawin our atten-
tion in so far as thev relate to either 
dissolution of the Assembly or the 
uality of ersons that surrounded 
Shri Jayarakash Narayan .... 

PROF. MADH  DANDAVATE 
(Raaur) enuine alliance. 

SHRI K. BRAHMANANDA REDDY 
Now, before I come to Shri Shyam-
nandan Mishra who hilS moved tls 
motion,  I would like to disose of 
those members who made statements 
-some of whom incorrect ones-

 should not have come from the 
0thS of ,hon. Members on the flOr 
If Parliament. 

Shri Shamim for whose sense of 
humour I have some aPJeciati,on .. 

SIilRI S. A. SHAMlM Thlit il. very 
fine. 

SHRI K. BRAHMANANDA RIlDDY 
.... said unfortunately that Mr. 
haffoor was born as a  Muslim by 
accident.  I say .... 

SHaI S. A. S  I did not SIllY 
that. 
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S t t  ltIIDDY 
1 Shlffl nkMr. Shamim whether Mr. 
Shmntm Was born by desin as a 
MutIHrtt . 

SHRI S. A. SHAMIM That is why 
I said that you did not understand. 
11 I llaidw8s that his bein a Muslim 
is t an accident  of ,birth in the 
-teRse1hat It is mot relevant. If you 
have understood all the seeches in 
this ersective, I am . sure you will 
lnllke a mess of the whole thin. 

.SHRI K. BRAHMANANDA REDDY 
Whatever ,Mr. Shamim may say,  I 
willnever et contused. You can take 
it from me. 

Therefore, 1 am only sayin that 
all births are accidents in whichever 
artillular community they ,take lace 
,and, . therefore, kindly remember not 
to offend the feelins of any . entle-
man .... 

SHRI S. -A. SHAMIM Aain you 
are misreresentin. You are not here 
lecturin on family lannin.  I say 
. you ,are misuotin me. I said that 
his bein a Muslim  is not imortant 
and that it is not relevant. 

SHRIl, BRAHMANANDA REDDY 
Then, my friend,  . Shri Janeshwar 
Mlshra .... 

SHRIS.A. SHAMIM Attack him 
,riht.and left. 

SHRI K. BRAHMANANDAREDDY 
.... has induled in, in my oInIOn, 
lJInin eassttacksand does not merit 
a rely .... 

SHRI VIK.RAM MAHAJAN 
tKanra) That he always does. 

SHRI K. BRAHMANANDA REDDY 
. Tank YCII. 

Another Member from the DMK 
arty made an incorrect statement, 
namely, that the .CPl, the.Conress and 
the Anna OMK . did not say, they are 
. trYil) a tye Of d movement in 
Tahillnadu. They ortly said that theY 

are tryin to oranise themselves 
on the latform to save democracy 
and therefore I do not know where-
from he ot that imression and if he 
has that imression, the sooner he 
corrects it the better it would be. As 
already remarked by Mr. lndrait 
uta, Shyamnandani has ut down 
a motion which seems in a way to be 
an intellient way of doin thins. But 
the oints which he made are three in 
number in my oinion. 

FIrstly he connected JPJi with 
andhii, Rama and Krishna anI 
Buddha, I dont know I have nl 
rotest, I have no obection if your 
enthusiasm or reSect for J i crosses 
all bounds, may be, it is a  ersonal 
affair.  The second one is that he 
wanted to convey the imression to 
this House that .the aitation on 4th 
November was a very  very eaceful 
one -and that the eole -Who were 
around JPi were recitin sloans. 
want to know from Shyamnandani 
what sons they san that day and 
how it would be incorrect to say that. 
I would like to te mm that the ai-
tation of 18th to 20th March 1974 was 
not a eaceful one. Have 27 deaths 
resulted from a eaceful satyaraha 
Do you not know that from 3rd to 
th when there was demonstration 
and aitation was oin on, what 
violence has occurred You,are aware 
at how many laces the train 
services were interruted. You are 
aware at how many laces the rail-
way lines .were tamered with, how 
. many telecommunication links were 
broken. ,Dont you IknOW .that durin 
the time of eXaminations One eaminee 
was shot dead to create terror in minds 
of ,the students Was the attack 
on CPlworkers eaceful So, to claim 
this, aitation to be a  eaeeful one 
and to say that . CRP or other olice 
forces. are attaekin these . eole and 
,incitin them etc. in a  olitical way 
etc. would be a most iocorrect state-
ment to make. It,is very ood of 
Shamnandani not to have raised the 
issue about the inury. the su osed 
inury to Jaya Prakashi. . It is true, 
if. even by accident any olice latm 
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or anythin has touched him I would 
have been the first to seak and ao-
loise to you. I would have even ad-
vised my dear leader the Prime 
Minister to seak to him and e ress 
reret. But am I to e ress aoloy 
for somethin that has not ha ened 
at all 

SHRI S  HA Have you not 
seen his statement 

With all resect I want to draw your 
attention to the statement made by 
Shrl Jayarakash i himself. I think 
you have used the words su osea 
inury. The least you could do was to 
aoloise to him the way he has been 
treated., .. 

(Interrutions) 

SHRI K. BRAHMANANDA REDDY 
Please listen to me. I do not think 
there is any statement from Jaya-
rakash i that he was assaulted or 
a lathi blow was iven to him. There 
is no statel11ent like that. Please oint 
out one and I will be the first man to 
e ress reret, 

(Interrutions) 

 CHAIRMAN  Mr.  uha. you 
are interferin too  much.  I cannot 
tolerate it. 

(Interrutions) 

SHRI K. BRAHMANANDA REDDY 
Sir, there is no need to et into any 

Jayarakash Narayans erIIOnallty or 
his service to the country. As Mr. 
Mavalankar has ust now said, if, 
whatever may be the ersonality of 
his, he says certain thinS and raises 
certain issues, it is u to thiS House 
to consider disassionately as to how 
fa) they are relevant, how far they 
are ustified, how far they are racti-
cal and how far they are democratic. 
This is not the way in which Parlia-
ment can function.  This is not a 
maidan where you can make all kinds 
of seeches. Therefore, my submis 
ion to you is this. After aJl, if I see 
that a articular think must receive 
as much ublic attention as ossible, 
I shall see that it receives that much 
attention. Some oints were made by 
some senior ersons.  To the etent 
that the issues raised by them et 
into ublic focus, it is all riht. Be-
yond that, you consider disassinate-
ly the issues involved, it does not 
matter whoever the ersonality  is, 
Therefore, you will aree with this 
roosition and anybody has to aree 
with that roosition. as to what the 
issues are. If an issue is raised it 
becomes very ertinent to know what 
is at the back of the mind. After all, 
the e erience must have told you 
that when a erson is in emotion or 
in aner, he seaks what is u er 
most in his mind. If you see the state-
ment made by Shri ,Jayarakash 
Narayan on the 4th November, you 
will realise what ame is u to. I 
shall ust read out to you one sen-
tence from this aer. 

emotion. It is surrisin to me, Sir, SHRI JYOTIRMOY BOS( MaY 
to hear-I am one of the youner we know which aer it is 
Members of Parliament-more e-
erienced and senior Members, 
thouh not in ae, talkin about 
thins un-connected with the issues 
to be considered There is no use 
ettin into emotion about the erso-
nality of Jayarakash i or the erest 
service he has rendered to-the free-
dom movement of the country. 

Nobody is disutin that. We are 
not discussin here a motion on Shrl 

SHRI K. BRAHMANANDA REDDY 
Search-liht. 

SHRI JYOTIRMOY BOS  
Prime Minister  does not read 
aer. 

Your 
this 

SHRI K. BRAHMANANDA REDDY 
Shri Jayarakash Narayan declared 
that the stru le was not between 
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the eole of Bihar and the hafoor 
Ministry but between the eole of 
India aainst the Prime Minister, 
Shrimati Indira andhi. (Interru-
tions) lam lad that you also su-
ort that statement. 

Therefore, it becomes our duty to 
know what has ha ened. This aita-
tion tarted in a mild way by the 
students in the beinnin of 1974. 
When they araised some small isues 
concernin their academic career and 
some other economic atter  like less 
costly food in their hostels, increase 
in the number of scholarshis, some 
other concessions to be made availa-
)Ie to them reardin certain facili-
,es, you will remember, the Chief 
Minister was kind enouh to concede 
hose demands when they met him. 
ater on, he also in fact a ed several 
orden concedin the students 
demands. Some hon. Member have said 
that the number of scholarshis have 
risen by 10 er cent. The rate of 
scholarshi has also beeJl increased 
rationed food is su lied at a lower 
rate. Therefore, what ustification is 
there for an aitation of this tye 
If rea lJy there was some other thin 
to be eonsidered by the State overn-
ment, certainly, it is uto the leaders 
and Shri Jayarakash Narayan to tell 
them. Severl other thins also need 
to be done. But, what ha ened The 
students were satisfied with the 
assurance iven by the Chief 
Minister concedin their demands. 
Then the olitical arties ot aitated. 
In my oinion, their ame is not ood. 
Therefore, there was that bi aittion 
with all the violence from 18th to 
20th March. Even then the olitical 
arties thouht that their leader hi 
would not do for leadin an aitation 
or movement, they reured new is-
sures to be brouht u and a. new 
leadershi to focus those issues. It was 
at that oint that Jaya Irakashii en-
tered the fiefd. I am so sorry that 
Shri Jaya Prakash Narayan should 
haVe unwittinly ot into the em-
brace of a Dhritarashtra. I feel the 
leaders of t e  olitical arties re-
sumably should have told Jaya 
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Prakaahi, All our membera are re-
ared to resin. As soon all our mem-
bers resin, th. Conress memben 
also in lare numbers will resin and 
therefore, there will be an automatic 
dissolution of the AssemblY. 

But what is the icture I do )lot 
want to o into the fi ure -tit each 
olitical arty. Suffice it to say that 
out of 77 members of the Aesembly 
balonin to the BJS, Con(O), 8 

and SP, only 34 have rlsined. 

SHRI JYOTIRMOY BOS  Where 
have they one 

SHRI K. BRAHMANANDA REDDY 
want to tell you that the rell.ure, 

coercion, intimidation, the abulive and 
filthy lanuae that wa used aainst 
all these eole, includin their 
members, a  resisted by these eole 
8nd I want to eXretl a word of a-
reciation to those who have reMted 

t  onslauht. 

SHRI JYOTIRMOY BOS  You as-
sured them of tickets for the net 
election. We know all these thins. 
All this horsetradin we know. 

smn K. BRAHMANANDA REDElY 
You may draw any conclusion you 
like, you may make any comments 
you like. I know you are irresitible. 
Therefore, I do not want to et into 
a contreversy with you. 

SHRI JYOTIRMOY  BOS   S . y 
thins which are cOlTect. 

SHRI K. BRAHMANANDA REDDY 
I would cite an instance. The Motion 
is in the name of Shri Shyarnnandan 
Mishra. Shri Jyotirrnoy Bosu made an 
alleation and comlained to the ov-
ernment. I e he has written let-
ters to all the Comosition arties and 
also ventilated his rievance in the 
ress sayin that when he was some-
where On tout, lome, one or tW, 

eole went to his house .. , 
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SHRI JYOTIRMOY BOS  Twenty-
five and, three an leaders, 

SHRI K, BRAHMANANDA REDDY 
You may say 2. You may brin the 
whole of Calcutta, It does ndt matter 
to me. But my oint is this that he 
comlained to all leaiersof the oliti-
cal rt e  includin to s and he also 
ventilated it in the ress that durin 
his absence some eole went to his 
house and used SOme abusive lanuae. 

SHRI JYOTIRMA Y  BOS  Beaten 
my brother. Do not tell untruths like 
this, 

SHRI K. BRAHMANANDA REDDY 
To bolstar u that case, Shri Shya.m-
nandan Mishra had written to me a 
letter,that an hon. member of Parlia-
ment, sPecially a leader of the O ooi-
tion, ,was bein revented from e-
ercisin, his ,duties. 

SHRI JYOTIRMOY BOS  That is 
eactly what it is, 

SHRI K. BRAHMANANDA REDDY 
If that is so, to intimidate, to coerce, 
to ressurise, to use abusive lan-
uae-what is it Please tell me,  I 
think you, Mr, Chairman can tel me. 

Therefore, if you say this is all a 
eaeefulmethod, if you say this is all 
demDCracy, if you say that an hon. 
member elected by the eole should 
be revented frOID discharin his 
duties and should be ocerced, is it 
democracy I vish further to know 
thi,s flOm Shri Shyamnandan Mishra. 

SHRI JYOTIRMOY BOS  What 
relevance has this ot 

SHRI K. S RYANARAYANA It is 
relevant. 

.  
SHRI K. BRAHMANANDAREDDY 
eret re  I,  ,only tellin ,you what 
ilt sauce to, the oose must be to the 

er  What is, e t a e to yol,1 
should be a  obectioable t9,, us 
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We are functionin in the same de-
mocracy. Therefore, even when you 
are away by some hundreds of miles, 
if some abuse from shmeb dy takes 
lace, you move the whole world. 

SHRI JYOTIRMOY  BOS  You 
should understand. what is meant by 
assault. Assault and abuse are not 
the same, You tle an educated er-
son you were the Chief Minister of 
a State, You olht to know better 
you ouht t9 know the difference bet-
ween assault and abuse. We  Ilow. 

SHRI K. BRAHMANANDA REDDY 
Please listen, It does not matter whe-
ther one i6 a Mtmber Of Parliament 
or one is a member of the local As-
sembly, Both are reresentative of 
some eole, and they are elected by 
the eole, an they should be en-
abled to dischaIe their duties fear-
lessly. (Interrution) Mr. Jyotirmoy 
Bosu, I would e e t you to realise 
that noise is no substitute for aru-
ment. 

SHRI JYOTIRMOY BOS  There 
is a difference between assault and 
abuse. Assault is a olice case. Phy-
sician, heal thyself. You should be 
ashamed of confuliin the two. Be 
re-sonsible 

SHRI K. BRABMANANDA REDDY 
I am not oin mto the merits of the 
matter. It is under investiation 
whether it is asault or whether it, is 
abuse or whether it is somethin. 
The investiatiOn is made and later 
the courts will decide it.  I am not 
Din inro the merits ,of the matter., 
(Interrution) TM hon. Member 
seems to be more intereeted in this 
case than in the obstruction of e  

bers from attendin the Assembly. 
My int is this. I am not oin intO 
the merits of the case it may be 
assault or abuse or it, may besome-
thin else, The courts ,will decile it. 
I am, only tryin, to, oint out whe-
ther the methods emloyed in tryin 
to terrodse th06e elected, member9 of 
thl ,4semb1y are-dentOcratic. Can it 
btl Sarvodaya1 Can it be 8IIythinl 



,wllich iJI cOllSistent with, democratic 
ractices not only here but in the 
whole world where democracy  ,re-
vails Therefore, to say that all this 
is a eaceful thin and that iSSues like 
this should be decided on the streets 
is a matter whiCh, somehow, I am not 
able to understand even. If yo want 
to function in It democracy, you have 
to follow certain democratic racti-
ces and conventions. 

SHRl JYOTffiMOY  BOS  That, 
in West  Benal you are not doin 

since 1971. 

SHRI K. BRAHMANANDA REDDY 
Weare discussin Bihar ust now. 

SHRI JYOTIRMOY BOS oonda 
Rai is here. 

SHRI K. BRAHMANANDA REDDY 
Plea.se do not disturb me. I do not 
want to take much time. I only want 
to say that this aitation has deeer 
motivations. -It is not simly that 
some arties are tryin to oin to-
ether and tryin to a  for  some-
thin, It has dee olitical  motiva-
, tions. I am oly sorry that Shri 
Jayarakash Narayan who, accordin 
to all of us, has done yeoman service 
in the freedom of this country, should 
succumb to the temtation or faJI into 
th tra which has been desined by 
these olitical  leaders. If Shyam-
nandan Mishrai  could somehow see 
that he escaes from this tra and 
contributes in his own way to the 
solution of some of our roblems, he 
would  ha.ve done more service than 
he had rendered in the cause of the 
freedom of this country. 

Hon.  Members have raised the 
uestion about uarat. Where is the 
araelln Bihar there arE 319 mem-
bers, out of whom hardly 34 o osi--
tion members,  one indeendent and 
one unfortunate Conreas R ma.n who 
later on became an indeendent, and 
then aolriethi else--hardly 36 have 
reined.  You know as the Prime 
Mhllsterhss rihtly rentarked at one 
laae,the dissolutiOn olan elected 
-house-oiIInot Ie done at will. 
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SHRI NOOR L H DA (Caeh.ar) 
In Kerala in 199, what ha ened 

SHRI K. BtRAHMANANDA (REDDY 
You  miht not haVe been a maor 
then. But I know, I Will ,come to that 
... (Interru ons) 

SHRI NOOR L H DA West Ben-
al 1967 and 1969, do not foret that. 

SHRI K.  REDDY 
When Shri Shyamnandan Mishra 
moved his molion, he took obection 
to what I have said. I said that the 
administratiOn in Bihar had not been 
taralysed. 

SHRI  JYOTffiMOY BOS  Over 
draft from the Reserve Bani et 
the fiures. Do not tell us stories. 
What ,is the fiure t  

SHRI K. BRAHMANANDA REDbY 
Every overnment  has some over-

draft or the other. When your eole 
were in ower, how m Ch, overdraft 
did they have in West  Benat 

SHRI JYOTIRMOY BOS r am 
reared to e  with .v0u., . What was 
the overdni.ft at that time Mrs. 
andhi Will ndt ive a coleI. 

SHRI K. BRAHMANANDA REDDY 
It is unfoa-tunate that whatever the 
subiect of discusfon, you vant to 
seak abolit West  Benal. 

SHRI JYOTIRMOY  BOS  You 
do not know what is the strenth of 
the eRf, comany2 -How can you talk 
abo,ut the overdraft in West Benal 
You, are .ianorant  still. 

, SHRI K. BRAHMANANDA REDDY 
Wm YOl. kindly kee uiet if I admit 
t t  know much lIorl than 1 do 
 (InteTTtl.1tions ),. 

AN HON. MEMBER  He was in the 
British Army.  

SHRI K. BRAHMANANDA REnDY 
I did, not know that. I was men-
tionin that the rerenue, saies ta and 
commercial ta cllectfOriand ecise 
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revenue had eone u comared to 
the correBondin, eriod last year. I 
also laid that the e enditure on 
lanned develo ment was much mOle 
than what it was durine the revioua 
year. So many ,oad thine. have been 
done and I mentioned one Of them. 
I have no time to cive detaib. 1.8 
lakhs of families had been liven 
ownershi riehtll under the Bihar 
Homeetead Act. CI any leader of 
the O osition tell me that m any 
overnment which wa. led by the 
O osition Parties a thin, like this 
Was done to thie etelt 

I do Dot want to Co into the other 
tllines. -

11ft  ..,.... T 
r.(R ifr t  lfTltlf , Ellf 

  I mer ftf llAa-
t I    i) nOli  
flll   t  ....  . 

  (11n)  I iiTt 
lor i if(f m-r I  m 1ft I(f 

m-ri Ilf rr i  t   
 .tvnft mer   mr t I 

11ft  flfT   it fifltfft 
om   IfllTf   ro  

 .... 

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENER Y, J4I-
NISTER OF ELECTRONICS AND 
MINISTER OF SPACE (SHRmATl 
INDIRA ANDHI) It ill irrelevant 
who h811 been to Bihar and who haa 
aot. The Minister is relyiJI, on lie-
half of the OVeraMst. 

t  t  
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11ft r  .n    rtTtr) 

T JI1Jfr mt ffi lI1   4ffir t I 

11ft ,.-.r  t  IJ 11 flr.ft 

iIiti (ifill) 

SHRI K. BRAHMANANDA REDDY 
It is true I had not been to Bihar, but 
it does not follow that I do not linow 
wha.t HI ha enin e or that I 
do not receive .ubstantial informa-
tion from the State overnment Shri 
Shyamnandan Mishra was layin 
that CRP, BSF etc were ecessively 
emloyed.  You admit that it is the 
elementary duty of Ily State ov-
ernment to iVe security to ita eo-
le.  Do you mean to I est that 
the CRP and BSF were deloyed 
there ust for tamasha If there is 
eace and tranuility in the area, do 
you think the State overnment 
would make .uch a reut or even 
if such a reuest is made the Cenllral 
overnment would aree to it This 
was done to meet a threatened vio-
lence. It has been in the mouths . of 
everyone of you that several lakhs 
are ,oin to conre,ate at Patna to 
indule in all kinds 01 activities. 
Therefore, is it not the duty (If the 
State overnment to tak su1lcient 
recautions to see that they live 
aecurlty to. thOR citizens to lllue 
their normal activities Would it be 
wron, Su osin, takin your ad-
vice, they do not do it what would 
ha en to that State, what would ha-
el to the eole of Bihar, in Pa6t.a, 



I would liketo know. Therefore, in 
my oinion, it would be the most 
imroer thin to take a view like 
that. 

The arallel of uarat has been 
brouht in. YOLl will remember that 
the Chief Minister of uarat resin-
ed and recommended to the overnor 
to take action under t e 36 of the 
Constitution.  You would also re-
member that when that rocl8Ilation 
was made, the AfrIoembly was not dis-
solved. It WH dissolved only on the 
1th Of Mlmch when more than 9 
members of the Assembly resined out 
of a total of 168.  Therefore, it is not 
a ood comarison. You alao know 
that the, Constitution does not -event 
the. dissolution (If an Assembly. You 
must also be aware of the fact that a 
leally constituted Assembly can be 
dissolved only under the circumstan-
ces mentioned in articles 3 and 36 
of the Constitution. 

SHRI JYOTIRMOY BOS   When 
will it be ver 

SHRlMATI INDIRA ANDHI Half 
an hour was t.ken by the shoutin 
on the other side. 

SHRI K. BRAHMANANDA REDDY 
Then we come to Kerala. Thouh a 
ra.ve situatiol1 had develoed in that 
State, the State overnment was un-
willin to deal with the situation. 
Therefore, there is no oint in drawin 
,analoies which would not fit in 
with the contet. 

Therefore, the ,basic  ualifications 
that are necessary for dissolvin the 
Assembly are not there. I want to 
tell Shri Hanumanthaiya that I could 
not make out what he ultimately said. 
There was some  dialoue between 
them and there is mutual resect bet-
ween 8hri Mishra and 8hri Hanuman-
thaiya. The oint is that the dissolu-
tion Of the Assembly may not arise 
In the circumstances that are revail-
in, when the ad trat  has not 
failed, when there is a maJority for 
the overmnent.  

 you want to consider other factors 
like corrution etc. I wish to ive 
you some fiures about 1IIe action 
taken by the Bihar overnment. I 
want to say that the Bihar overn-
ment has initiated action aainst fairly 
hih officers like lAS officers, Chief 
Enineers, Suerintendin Enineers, 
Civil Assistant Sureons and all that. 
I do not want to o into the details 
,as to in how many cases action was 
initiated in how many cases action 
was a t a  taken and all that. 
Therefore, matters like corrution are 
,eneral issues. If bon. Members are 
really interested in discussin some of 
the mBtters.related to this, which can 
be considered and which are ractical, 
certainly. it can be done. No body 
would lay that they shOld not be dis-
cussed. If all Of us feel that some 
evils have cret into the society and 
they should be remedied, certainly it 
should be be effort of all leaders func 
tionin in a democracy to consult, dis-
cuss and remedy, those defects.  I do 
not want to o into the bi er uestion 
of electoral reforms and all that. 
I do not know what they have in mind 
and whether they are racticable. But, 
to the etent the electoral system 
which is now in oeration in this 
country, if it is to be imroved in a 
certain way, certainly, 1IIat is also  a 
matter which can be discussed. But 
to raise issues which have been dis-
missed by yourselves at several laces 
is uite irrelevant here. 

After all I want to submit one thin 
to the e t e House. When we consi-
der same national issues which affect 
the lives of the eole, certainly reat 
atience is reuired and discussion in 
de1ll is reuired. We cannot ust 
decide any issue ust because a reat 
ersonality or a bi erlJOlllality has 
said it. It will be a wron thine to do 
that. You will be doin reatest harm 
to the nation. 

I do not want to enter into the 
oints raised by Mr. Atal Bihari Va-
ayee He wanted an oinion oll. He 
wants s to create a recedent  
out makin it a recedent. Anouuon 
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oll which was once had in Oa was 
not OD, an election issue. It was on 
 issue whether oa should mere 

.witIl Maharashtra or should remain 
. searate. It was not an election issue 
that would arise every five years. 
Therefore, there is no oint in sayin 
that an oinion oil should be taken. 
With due deference to him I would 
say that this is uite lrreleant here. 

It would sffiCe for me to Bay that 
it becomes unnecessary even for you 
to brin in the ersonality of Jaya-
rakash Narayan Ji into these issues 
and cloud 1I1e issues.  You may dis-
cuss the issues and decide on merits. 
So far as the dissolution of the Bihar 
Assembly or the dis-missal of the 
Ministry  is concerned. from the con-
stitutional oint of view, to  uite 
out of lace. 
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R  iflr  mtf    W 
  t  err-

Foolish eole in authority de-
ride everythin that does not 
, fit in with their ideas, imaine 
that revoLutions are caused by 
aitators. Aitators, are eo-
le who are discontented with 
eistin conditions and desire 
a chane and work for it. 
Every revolutionary career has 
its full su ly of them. They 
are themselves the outcome of 
the ferment and the dissatis-
faction that eists. But tens 
and hundreds of thousands of 
eole do not move an action 
merely at the biddin of ai-
tators. When economic condi-
tions are such 1ilat their day 
to day sufferin rews and 
live becomes almost an unbe-
able burden then even the 
weak are reared to face 
risks. It is then that they 
listen to the voice of someone 
who seems to show them the 
way out of the misery. Fur-
ther, luury, incometence 
and corrution amonst the 
men in ower and rindin 
,overty of tile eole, create 
revolution. 
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 rn t 1  lllmT ..  .. ..mr 
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II  r r it t I   

fiT lfI,,lfI S.    ihlT 
r   I d t  

1i T  rr liT r     

  I 

fIT Ili1iIT1f it. man  orrfr it 

if Tim  1  r lia orr d  s. 

it   rr   I 

lImif  iIT  fit mTaT fill 
1t 77  it m 34 if  

  1  ,TJr  fit  r 

 n  lfIT 1ft m-r t 1  

 it  fulom lttl   

    Nom r r  

  .....   I   

mr m r Ii   I  m it 
  I     1 ifiIT 

    it f m ,T   1 

m t    

it,     illttT lfIT t  
r  I r   

   I  ilfI  lT  

ff     (T  filflJT if fli lin 
 t   I 

  twit  if  OR 
it   IT  9 m lin r  it ifTt it 
Jf 11Tt1T it ..rifiT r   fur, f.ti-T 
 I fi .oltT r   H I 

IT llfI 1fT .....   011 iii t it 
t    rIRr I O(T 

orrfiTil t  flfoiT  ra   li 

 r...fT I  TfW. liT flfl 

 t  lfiili  tiT it  lf1fTif 
 I ffaIr., r.mr ilfI t f fw I 
tf if  If  iIT  n.rrm 

r rn ifiT lfiTfu.r lfi W  I 

 mtf.t lf(f 1ft   t 

Ai R   lfIT filt lf1fTif  

2393 L  S u 

1lfa-I   it  t .T 
r   

SHRI K. BRAHMANANDA REDDY 
The letter that you have written or the 
letter that Shri Bosu has written has 
been relied to in the meetin Of the 
Consultative Committee. 

SHRI SHYAMNANDAN  MISHRA 
I did not et a rely. 

SHRIK. BRAHMANANDA REDDY 
Armed olice is on round-the-clock 
duty at the residence of Shri Bosu. 
One ersonal security officer was iven 
to Shri Bosu wflenever he stayed in 
Calcutta. 

 ,l     fiT( 
 m III      tt 

iii T r.r. T 11 T flfi fif .   If   lfT 
 lf1      IIi1ft IIi1ft  

iii 1lfiT iIT   kIlT lfit I 
1fu 1lfiT    t,   

In  aT   (t I 

 1ft ,it rn t   r 

mlfT I   foT iff lfTlfT  fit 

 it  11Tt1T it arrt it lillTf ififf 
 I 

t   it   arcrm f.ti 
 In  it IRT  t, f.lT 

iIT  it W llilif  f 11lflr IT if 
 Ilf iml JIoft IT   rn 

it.   s iIT  it   1w 

   I    t  

r1fTif   I    wr.fi 
f )i it  liT flfI fmr fiT  
 fro, ilT  lfIT  r  r 

t  ...   1 lr11Hf    If, 

t flfi t    r  I 

lJ,IImf In ar  it m it 1ft o() 1Iiti 
 iIifm  iriT  t  mtIT I  . 
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.,)fW1A aR  1fti  0 
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lTam t, lltimitJIT.f.tia)aT 
f lftIT t,  fu a-.   

  I  (IMT1f(1ff 
trlfr, aT t  i4i m   IT 
fit . , (Im 1f( tm t I ilfooir  

 .... 

SHRI K. BRAHMANANDA REDDY 
I wish to correct the fleure wll1ch  
mentionin. When the Chief MiDiIter 
of Bihar, Sbri hafoor, lumed. oftlce 
he inherited 64 Ordinance..  

SHRI SHYAMNANDAN  MI8HBA 
From whom 

-SHRr K. BRAHMANANDA REDDY 
From file revioua overnment. When 
ever an  o ortunity occurred, the 
Bihar A.emhly met and converted 
lOme of thOle Ordinances into Acts. 

wft iiWC.,  a t t r 

t I  J  m if  liTt  

 t   a ..  1T it   

 I 

 
 i  fIIir  

  ... . 1fItT w t 
fit 41,.,ira,. f R   
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iir   t .. tr   I 
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JIlISITJI mTlIVT it  If fit ,,flf1 
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rtf IlIR lItT ft lIiT mrw r  

  it rr ...  
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r    t  
 liT orr r ,.-.,..r  t , 

 .ici ..  ...   if  
r t   .. tlll i(T.tr-f., 
r tt i  

 r  
 lIImT    ... If( t , 
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 1 
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1T t  I 

r  fw, ,fr, r  13-

 fl1 iff ifnf  lrff r  

ft r    t  wm. 
  m r    
t  liT r  iii  fIIll 

iATIfT  I ,film it  fiT it4lT IT 
f.II m if m  ,iflf   
 f.trIrr   If r 

 t  
 r  it mr  I 

6ft   ffr    fiti 
.    i(t IfTOlfT   ifT-rT 

 IIIfT  f ..  If1iff.t ,.r 
r t   m   If lfiTfmr 
 tr I 

  iii mlf  r    

fiii  itt  or.rrifi)  fiT 
 r t  

 iti m m.Fif.iT if(fTliT  

 ffim if flo   l it 0 
mo fro.fr  t     
f.IrlfT r t I   it  yff .,ti 
r t fiii  lit    ,tf ifffl 

t    r mlJ  
wiT I lfi iiinr-oo IfmIf it  it 

t r   

 if fm ir ifRf iir rn ihtilllf 
  t I r  r r   .,1fi1 

  I  iiiT f.   it 
  fll  m  froIVf 

 1fnIff lftiT I    it Ilif IIiT t fiii  
IfJt lftiT r   

Iii  r  d  fiIi  fiT 
if)l  Iff r  I  1CIff Iff 

 ... r r  1 

W ftlil( itu f.,4r., t  I(i  

  S  if)  t , 

23 hrs. 

MR. CHAIRMAN  The uestion is 

That the House do now adioum 
Those in favour may say Aye. 

( .. 

SEVERAl. HON. MEMBERS Aye. 

MR.  CHAIRMAN  Those aiain,t 
may say No. 

SEVERAl. HON. MEMBERS No. 

MR,  CHAIRMAN I think the Ayes 

have it ... , 

(Interrution.) 
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THE PRIME MINISTER AND 
MINISTER OF ATOMIC  ENER Y, 
MINISTER OF ELECTRONICS  AND 
MINISTER OF SPACE (SHRIMATI 
INDIRA ANDffi) No. The Noes 
have it. 

(lnteTT tioftB) 

MR. CHAIRMAN Sorry, SalTY, the 
Noes have it. 

(IntefTuticma) 

I will ut it aain. The uestion 
ia 

That the Hause, do DOW ad-
ourn. 

Those in favour may say Aye 

(lnteTTutioftB ) 

Those aainst may .. y No 

(Intenutians) 

Do. you want a Divison Let the 
Lobbies be cleared. 

(inteTT tiotu) 

.,,) fit  irtr ofTf-r r 

JlTri  I   r omIT I 

(Inte1Tu onB) 

  r r  

. iti fr.-uhr WtT    lIiT   
 ...  r T  I 

(InterruPtions) 

  f,, rfliT t 
f1m-    fiIilfr Ifr I 

 m- if 
f ... 1If r  oem  f.rvN  9I  

 l ... 

 r  rliT  

 P ..  m- if 
f.uflr  t oem m-  r   
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  t r   

if  iiflOfT  , 

(ItderrKt(07I.I) . 

MIt. CHAIRMAN Let the Lobbies 
be cleared. 

Some han. MembeTs then lett ihe 
HoSe. 

(Interrutions) 

MR. CHAIRMAN The uestion is 

That. the House do DOW adourn. 

TIle Lok Sabh4 divided. 

DlvillOn No.1 

AYIrS 

NIl 

NOES 

Aa, 8mi Syed Ahmed 

Ahirwar,Shri Nathu Ram 

Ambesh, Shri 

A alanaidu, Shr 

Arvind Netam, Shri 

Azad, Shri Bha wat Jha 

Balunath S  Shri 

Baneree, Shrimati Mukul 

Bannan, Shri R .. N . 

Barual, Shri Panna Lal, 

Bhaat, Shri B. R. 

13.08 Jan. 

Bharava, Shri Basheshwar Nath 

Buta Sinh, Shri 

Chandrakar, Shri Cltandulal 

Chavan, Shri Yeshwantrao 

Chhotey Lal, Shri 

Chhutten La, Shri 

Chikkallnaiah, ShriK. 

DallJir Sinh, Shrf 

Das,. Shri Anadi Charan 

Dharia. Shri Mahan 

Dinesh Sinh, Shri 

Dumllda, Shrl .L. X. 

Dwlvedi, Shri Naellhwar 
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andhi, Shrimati Indira 

avit, Shri T. H. 

hosh, Shri P. K. 

ill, Shri Mohinder Sinh 

okhale, Shri H. R. 

omano, Shri iridhar 

oal, Shri K. 

owda, Shri Paman 

JamiIurrahman, Shri Md. 

Jha, Shri ChiranHb 

Kadanna alli, Shri Ramachandran 

KaHas, Dr. 

Kakodkar, Shri Puruehottam 

Karan Sinh, Dr. 

Kaul, Shrimati Sheila 

Kisku, Shri A. K. 

Kotoki, Shri Liladhar 

Kureel, Shri B. N. 

LakshmikanthLffima. Shrlmati T. 

Mahaan, Shri Vikram 

Mal1ara  Sinh, Shri 

Mahishi,  Dr. Saroini 

Malaviya, Shri K. D. 

Mallikarun. Shri 

Mandai, Shri Jadish Narain 

Mrmdal. Shri Yamuna Prasad 

Maurya, Shri B. . 

Mirdha. Shri Nathu Ram 
. 

Mishra. Shri Jaannath 

Mishra. Shri L. N. 

Mobsin. Shri F. H. 

Murmu. Shri Yoe.h Chandra 

Nahata. Shri Arndt 

Nei. Shri Prata Sinh 

Oraon. Shri Kartik 

Oraon. Shri Tuna 

a 

Pahadia. Shri Jaannath 

Painuli. Shri Parioornanand 

Pundy. Shri Krishna Chandra 

Pandey. Shri Narsinh Narain 

2393 1 .. 2 

Pandey, Shri Sudhakar 

Paokai Haoki, 8hri 

Paswan, Shri Ram Bhaat 

Patel, Shri R. R. 

Pati, Shri Krishnarao 

Patnaik, Shri Banamali 

Patnaik, Shri J. B. 

ureshi, Shri Mohd.  Shall 

Rahu Ramaiah, Shri K. 

Ra Bahadur, Shr 

Ram Dayal, 8hri 

Ram Dhan, Shri 

Raom Sewak, Ch. 

Rsm Swaru, Shri 

Rami Ram, Shri 

Ramshekl1ar Prasad Sinh, Shri 

Rao, Shri Pattabhi Kama 

Reddy, Shri K. Ramakrishna 

Reddy, Shri M. Ram oal 

Reddy, Shrl P. ana 

Rohtai, Shrimati Sushila 

Roy, Shri Bishwanath 

Rudra Prata Sinh, Shri 

Sadi1u Ram. Shri 

Sathe, Shri Vasant 

Satathy, Shri Devendra 

Sethi, Shri Arun 

Shafee. Shd A. 

Sharnbu Nath, Shri 

Shankar Dayal  Sinh. Shri 

Shankaranand, S,ri B. 

Sharona. Shri A. P. 

Shaloma. Shri R. N. 

Sharma, Dr Shankar Dayal 

Sharma, Dr. Shankar Dayal 

Shinde, Shri Annasaheb P. 

Shivnath Sinh. Shri 

Shukla. Shri B. R. 

Siddheshwar  Prasad, Shri 

Sinha, Shri Dharam Bir 

Sinha, Shri Nawal Kishore 

Sohan Lal. s.,ri T. 

474 
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Mr. Chairl D 

Subramaniam, Shri C. 

Surendra Pat, stACh, -8hri 
Suryanarayana, Shri K. 

SwarllTl Sinh, 8hri 

Thakur, Shri Krishnarao 

Tiwary, Shri D. N. 

Tombi Sinh, Shri N. 

ikey, Shri M.  . 

VenkatBwamy, Shri ,. 

Verma, Sbri Balovwci 
Verma, Shri 8ukhdeo Pcaaad 

Vikal, 8hrt Ram Chandra 

Yadav, 8hri D. P. 

 
MR. CHAIRMAN The result of the 
dvision is Ayes-nil Noes 119. 
or NOES. 

The motion was neatived. 

Sarvashri NaeshwBra Rao and 
for NOES. 

21. III hn. 

NAVY (AMENDMENT)  
Contd. 

MH.. CHADlMAN We now take u 
a de a e consideration ot the 
Navy (Amendment) Bill. There are 
no amelldments. I will ut clales 2 
to 19. 

SHRI J. B. PATNAIK I bave al-
ready e lained these rovisions. 

MR. CHAIRoMAN The l,leiltion is 

That da 8e8 2 to  stand art 
of the Bill. 

The motion was adoted. 

Cla4lses 2 to 19 WeTe added to the 
Bi 

MR. CHAIRMAN We shall now 
adourn till 11 AM tomorrow. 

The Lok Sabha t  adottrned til 
Eleven of the Clock on Tuesdall. 
N01Jember 12, 1970VKartika 

21, 1896 (Saka) 

R P. Y Bdav also recorded their votes 
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